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LOK SABHA DEBATES 

LOK SABHA 

Fr#dIIy, Ju". 12 1911111J,.'.th. 22, 1920 (Sab) 

The Lok Sabhs met at Eleven of the Clock 

[MR. SPeAKER in the Chai~ 

ORAL ANSWERS TO QUESTIONS 

Joint Sampling of Coal 

+ 
'242. SHRI JAYSINHJI CHAUHAN: 

SHRI P.S. GADHAVI: 

Will the Minister of COAL be pleased to state: 

(a) whether the Coal India Limited has changed the 
location of Joint Sampling of Coal from power stations to 
collieries; 

(b) H so, the reasons therefor; 

(c) whether there is a dispute between Coal India 
Limited and the Gujarat State Electricity Board regarding 
the amount claimed or pending for the period from March 
15, 1991 to December 31, 1993 due to the said decision; 

(d) if so, the details thereof; 

(e) whether the Govemment have examined this 
long outstanding issue in consultation with both the parties; 

(f) if so, the results thereof; and 

(g) if not, the steps proposed to be taken by the 
Govemment to solve this long outstanding issue at the 
earliest? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRI DILIP RAY) : (a) to (g) A Statement is laid 
on the Table of the House. 

Statement 

(a) and (b) Upto 1982 coal sampling was done by the 
Coal company at the loading end. In August 1982, the then 
Ministry of Energy decided that on a trial basis sampling 
and quality checking should be undertaken jointly at the 
loading end. later in December, 1986 the Ministry of 
Energy decided that sampling and quality checking should 
be undertaken by an independent organisation under 
Central Electricity Authority (CEA) at the loading end. As 
the CEA could not Implement this decision, in October, 
1991, the Committee of Secretaries decided that sampling 
and quality will be determined by the Coal Controller at 
the loading end. This decision was reiterated in June, 1995 
by the Cabinet Committee on Infrastructure with a 

modification that legally enforceable contracts are to be 
entered into between the supplier and consumer and 
sampling and quality should be determined jointly at the 
loading end. 

(c) to (f) According to the Information fumlshed by Coal 
India Limited (Cll), the long pending dl6pute between 
Gujarat Electricity Board (GEB) BOd Cil are mainly related 
to quality of Coal and interest on delayed peyment. In order 
to resolve the dispute over-payment of coal bills, a meeting 
was held between Chairman, Gujarat State Electricity 
Board and Chalrrnan-cum-Managlng Director, South East-
em Coalfields Limited on 20.11.95 in which the principles 
for settlement of claims of coal company and power houses 
were finalised. The Coal company applied this formula In 
settling claims of GEB which has not been accepted by 
GEB. 

Accordingly GEB has been advised to depute a team 
of senior officers to coal companies to sort out the claims 
of coal companies and the counter claims of GEB. 

(g) An umpire has been appointed by the Govem-
ment to resolve the dispute between Cil and GEB. The 
Umpire has since given his awards. Coal India Ltd. is 
quantitying the dues of coal companies on the basis of 
principles set out by the Umpire in his award. 

(Translation] 

SHRI JA YSINHJI CHAUHAN : Mr. Speaker, Sir, 
through you, I would like to know and tell the Hon'ble 
Minister that while replying he had paid attention to only 
those Questions which have been asked. My first Question 
is that after 1993, what was the need for changing the 
place of joint sampling by Coal India Limited? Prior to this 
sampling was done under the jurisdiction of Gujarat 
Electricity Board then what is the justification of changing 
this place? 

{English] 

SHRI DILIP RAY: Sir, this question has been coming 
up in both the Houses of Parliament, time and again. I 
have found that this is mainly being asked by hon. 
Members from Gujara!. Sir, I will take a little time to explain 
the situation. 

This joint sampling is done by the coal companies and 
then they give coal to the power plants. The joint sampling 
is done to confirm the expected grade quality and quantity 
of coal that is being supplied to the power plants. The coal 
companies can and should supply the right grade of coal 
to them. But the problem is that after loading, by the 
.Railways, till it Is delivered to the consumer, I.e. power 
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plants. lot of pmerage and thefts also take place in carriage. 
which is not our problem. But we. tried to cover it through 
insurance cover. etc. but it was not agreed to by them. 

But I must mention that as far as CLO Goods Act 1930 
is concerned. the coal company's responsibility ceases as 
soon as it loads it into the wagon. This has been upheld 
by the Punjab and Uttar Pradesh High Courts. 

This sampling is done in a prescribed way as per the 
151 specifications. 

Now. I come to the question of joint sampling being 
shifted from unloading end to the loading end. which the 
hon. Member has asked. This will be a little chronological 
statement. Historically. this joint sampling was done at the 
loading end. But in 1982. when the Ministry of Coal and 
Power was under the Ministry of Energy. It was decided 
that on a trial basis. for the first time. joint sampling should 
be done at the unloading end. In 1986. it was decided 
that the joint sampling would be taken at the power house 
end. i.e. loading end and that the Central Electricity 
Authority would be monitoring this. But they did not take 
any action in this regard. So. we made our own 
arrangements as the power units were not very happy 
about it. 

Again. in 1991 the Committee of Secretaries, including 
Coal and Power Secretaries, took meetings where it was 
decided that it should be taken up at the power house 
end. In 1995. there was a Cabinet decision that it should 
be done at the power house end and CEA was supposed 
to inspect it. In 1996, it was decided that it should be done 
at the power house end. 

The han. Member would be happy to know that we 
have now taken a decision that the joint sampling would 
be done at the power house end, at the loading and 
unloading ends. 

Eighteen agencies have been identified. The cost at 
the power house end would be borne by the Coal Ministry 
and the cost at the unloading end would be borne by the 
consumer. 

[Translation] 

SHAI JAYSINHJI CHAUHAN: Whether Coal India 
Limited had sought the permission of the Chairman of 
Gujarat Electricity Board and their Ministry for changing the 
site and whether Cabinet Committee had also given its 
permission because after 1993. the payment of pending 
dues to Gujarat Electricity Board has not been made by 
Coal India Limited. As par my information, the pending 
al1'lCilUnt tiN date is As.925 croree due to which State 
Electricity Board has to auffer financial losses. I would Uke 
to know as to what concrete steps have been taken or 
proposed to be taken by the govemment In this direction. 

[English] 

SHAI DlliP AAY : SIr, we dG not need to take any 
permission from the State Govemment or the Chairman 
of the State Electricity Board. But we have Informed both 
the Chief Minister of the State and the consumer. 

Aegarding the dispute amount of As.923 crore, which 
the hon. Member has pointed out. I would say that it is 
not correct. Till 1993. the total claim made was As.l07.65 
crore. Out of that. the settled claim was Rs.87.86 crorE'. 
The pending claim i8 about Rs. 1 lakh. The claim rejected 
by the Coal India was As.19.78 crore. 

SHRI P.S. GADHAVI : Sir. the han. Minister has said 
that it is not correct to say that the dispute amount is 
Rs.924.74 crore. I would like to invite the attention of the 
han. Minister to the statement sent to them by the Gujarat 
State Electricity Board, wherein it was stated that up to 
1997·98, the total claim was about Rs. 924.74 crore. Is 
it true? When the claim is this much amount, I would like 
to know from the han. Minister whether he would take steps 
to resolve this long-pending dispute. This dispute can be 
resolved. The Gujarat State Electricity Board is facing very 
critical financial crisis. All these dues are there. I would 
like to know whether the han. Minister woutd take any steps 
to res~his long-pending dispute as early as possible .. 

~~ SPEAKEA : It is a good question. 

SHRI DlliP RAY: The total claim made till date IS 

about Rs. 763.73 crore. Then. we have settled about Rs. 
130.21 crore. The pending claim is about As. 29.5 crore. 
We have rejected the claim of As. 271.33 crore. We are 
holding a meeting on the 22nd June to sort out thiS 
problem. 

[Translation] 

SHAI LAKSHMAN SINGH : Mr. Speaker, Sir, the 
Hon'ble Minister in his reply has informed that this decision 
was taken by Committee of Secretaries in October, 1991. 
I would like to know from Hon'ble Minister that it is not 
proper that these type of Important decisions, though this 
decision was taken during the tenure of our government, 
are taken by two officers as to where the quality of coal 
will be checked. I would like to ask that in the matter of 
this type of important decision, whether It Is related to 
Gujarat or any other state. are you planning to take this 
to Cabinet or before the Standing Committee or 
Consultative Committee of Parliament or you are 
considering to I1'I8Ite a policy only after obtaining the 
opinion of representatives of the people? 

[EngJiahJ 

SHRI DllIP AAY : Sir. let me say that this has been 
sorted' out. Now. we will not be having only at the loading 
end. By September. the joint sampling would take place 
both at the loading end and at the unloading end. 
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[Translation} 

SHRI LAKSHMAN SINGH: Even now, you are leaving 
the right of taking such decision on Secretaries, and 
whether In that representatives of people will not be 
involved? It is not appropriate that such an important 
decision is taken by a secretary. 

SHRI DILIP RAY: We shall ask the Consultative 
Committee. 

SHRI MOTILAL VORA : Hon'ble Speaker, Sir, I would 
like to ask the Hon'ble Minister that this dispute pertains 
to a period between 15.3.1991 to 31.12.1993 and this 
continued for 2 years. The govemment had constituted a 
Committee of Secretaries. How many sittings of the said 
Committee took place till now? The dispute is between 
Gujarat Electricity Board and Coat India Limited regarding 
quality of coal and the Interest on pending amount. The 
matter was very that the quality of coal of Coal India Limited 
was not good and the interest was also included in payment 
which has to be made. My question Is simple that the 
dispute which continued from 1991 to 1993, whether you 
will make any special effort to settle that dispute in 1998 
itself. Just now you have said that the claim is about Rs. 
785 crores and as against that an amount of Rs. 100 crores 
was paid. Whether any decision will be taken with regard 
to the remaining amount till the end of this month? 

{Eng/ish] 

SHRI DILIP RAY: Sir, as I already mentioned, out 
of Rs. 763.73 crore, we have got to sort out only Rs. 29.05 
crore. For this, we heve fixed up a meeting on the 21st. 

As far as interest is concerned, it has already been 
adjusted. We agree that there is a great slippage and for 
that Rs. 134.21 crore have already been adjusted. 

[frans/ation] 

DR. C.P. THAKUR : The quality of coal is the first 
requirement of power plants. Instead of first class coal you 
have supplied third class coal as a result of which 
functioning of rnany power plants were affected and they 
closed down. Whether governrnent will get the sampling 
done at 3 sites - one at the tirne of loading, second at 
the time of unloading and third when coal is sent in power 
plants. Wheth-er government will appoint an Independent 
Bocty for testing quality of coal, as It Is done in the case 
ot Drugs so that It can check the sample and payment 
is made accordlngty by the power plant. 

{fng/ish] 

SHRI DILIP RAY : It 18 not pouIbIe to do It at three 
Places. But we have already decided to do It .t two ptaces 
and Independent badiM are also being engaged for doing 
the sampling Woitt. 

TAXES ON ALLOWANCES 

+ 
*243. SHRI SATNAM SINGH KAlNTH: 

SHRIMATI BHAVNA DEVRAJBHAI CHIKHALIA: 

Will the Minister of FINANCE be pleased to state: 

(a) whether all the allowances such as DAiCCAI 
H.R.A. etc. being paid to Government employees/officers 
are taxable; 

(b) whether the Govemment are aware that allow-
ances are being paid subject to increase in price rise and 
to compensate the Government employees for House Rent 
Allowance, etc.; 

(c) if so, the reasons for which the tax is being 
charged from the employees thereon; 

(d) whether the Government are aware of the 
resentment amongst Governrnent employees on this 
account; and 

(e) the remedial steps being taken by the Govern-
ment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (BANKING, REVENUE & INSURANCE): (SHRI 
KADAMBUR M.R. JANARATHANAN) : (a) to (e) A 
Statement is laid on the Table of the House. 

Statement 

(a) No, Sir, all the allowances being paid to 
Government employees/officers are not taxable. 

DA and CCA are taxable allowances. 

House Rent Allowance is taxable subject to the 
conditions specified under section 10(13A) read with rule 
2A of the Income Tax Rules, 1962. 

Under Section 10(14), a number of special allowances 
which are incurred in relation 10 specific official dutiee, have 
been prescribed/notified, which are not taxable. These 
include Transport Allowances, Hili Compensatory Allow: 
ance, Border Area Allowance, Disturbed Area Allowance 
etc. 

(b) Yea, Sir. 

(c) Tax is being charged from the employees only 
on those allowances which are taxable under the slaMe 
and form part of the ·salary". 

Since DA, CCA and HRA are given as part of 
the salary, same are taxable In !he hands of the 
employees. 
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(d) and (e) The Government has received suggestions 
frorn the cross-sectlon of the society including the 
employees. 

The Govt. has proposed several remedial steps In the 
Union Budget 1998 to reduce the Tax burden of taxpayers 
including Govt. employees. These include:-

(i) The threshold limit of income liable to tax has 
been proposed to be increased from Rs. 40,000 
to Rs. SO,OOO. 

(ii) To mitigate hardship of employees receiving 
salary upto Rs. 1 lac, the limit of Standard 
deduction has been raised from Rs. 20,000 to 
Rs. 25,000. 

(iii) After revision of the salaries of Central 
Government employees, the transport allowance 
paid to officials is also exempt under section 
10(14) of the Income-tax Act subject to a ceiling 
of Rs. 800/- p.m. as per notification issued under 
section 10(14)(ii) read with Rule 2B8, S.O.No. 
395E dated 13.5.98. 

{Translation] 

SHRI SATNAM SINGH KAINTH : Mr. Speaker, Sir, 
Hon'ble Finance Minister has said that D.A. and C.C.A. 
are taxable allowances. With the increase in prices 
government releases D.A. and if there is no increase in 
the prices, government will not give any D.A. I do not know 
why D.A. is taxable because D.A. is given to compensate 
the increased cost. Through you, I would like to ask the 
Hon'ble Finance Minister that whether government will 
review all these decisions and exempt D.A. and C.C.A. from 
tax? 

(English] 

SHRI KADAMBUR M.R. JANARTHANAN : Sir, there 
is no proposal before the Government to exempt them 
because Dearness Allowance, City Compensatory Allow-
ance and House Rent Allowance are taxable subject to 
the conditions specified under section 10(13A) read with 
rule 2A of the Income Tax Rules, 1962. Anyhow, the 
special allowances have been exempted from the taxes 
under rule 10(14). 

Further, I want to tell the hon. Member that 
Dearness Allowance, House Rent Allowance and City 
Compensatory Allowance are in the nature of allowances 
towards personal expenses. The scheme of income-tax 
does not provide' for reduction of any expenditure pereonal 
in nature. 

Further, it was a long pending issue of the salaried 
c/aaa to raise the Income-tax slab. Therefore, this 
Government has Increased It to Rs. 50,000/-. Now, twenty 

lakh people are out of the income-tax net. Thus, the 
Government is providing all the help possible to the 
salaried cIa8a. Therefore, there Is no proposal to exempt 
the Deameaa Allowance, House Rent Allowance and City 
Compensatory Allowance from the purview of the income-
tax. 

{Translation] 

SHRI SATNAM SINGH KAINTH : Hon'ble Minister has 
said that government has no such proposal under 
consideration. In part 'c' of written reply, Hon'ble Minister 
has admitted that D.A. and C.C.A. are part of Employee 
salary. If government considers It as part of salary then 
why it increase only D.A. When there is price rise. Why 
basic salary is not increased? 

{English] 

SHRI KADAMBUR M.R. JANARTHANAN : Sir, the 
Government is, of course, helping the salaried ctass people 
by increasing the Dearness Allowance as per the Price 
Index. But once again I may tell the hon. Member that 
Dearness Allowance and House Rent Allowance are in the 
nature of payments towards personal expenses. Therefore, 
they come under the taxable category. 

{Translation] 

SHRIMATI BHAVNA DEVRAJBHAI CHIKHALIA : Mr. 
Speaker, Sir, government employees and officers are 
getting all allowances like Dearness Allowance, City 
Compensatory Allowance and House Rent Allowance. They 
get D.A. when there is price rise. last month the 
Government has taken a very good step by exempting tax 
on Transport Allowance. Whether government are conSid-
ering to exempt tax on Dearness Allowance also? . 
{English] 

SHRI KADAMBUR M.R. JANARTHANAN : Sir, I have 
already answered that in order to mitigata the hardship to 
employees getting salary up to Rs. 1 lakh, the limit of 
Standard Deduction has been raised from Rs. 20,000 to 
Rs. 25,000. Therefore, there is no proposal to exempt DA, 
CCA and HRA. Even though Dearness Allowance Is relaled 
to the Price Index, It Is In the nature of payment towards 
personal expenses. Therefore this comes under the taxable 
category. 

PROF. A.K. PREMAJAM : Sir, as per the answer given 
by the Minister, aince DA, CCA and HRA are given as 
part of salary, the same are taxable In the hands of the 
employees. But since DA Is varying as per the Price Index, 
I want to know Ylhether the Government will consider an 
amendment to exclude DA from the term 'aalary'. 

SHRI KADAMBUR M.R. JANARTHANAN : Sir, there 
it no such proposal before the Government 
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(TransiatiOf'/J 

SHRISATYA PAl JAIN: Mr. Speaker, Sir, the Hon'ble 
Minister in his reply has said that Deamess Allowance, City 
Compensatory Allowance and House Rent Allowance are 
given as part of salary and therefore they are taxable. 
Recently, the Income-tax limit which you have increased 
from Rs. 40,000 to Rs. 50,000, has proviclecl relief to some 
employees. It is also a fact that only Employee class is 
one such class which is paying its tax correctly and does 
not conceal anything. In your reply, you have also said 
that no such proposal was under consideration of 
government and therefore it has not considered that It 
should be exempted from tax. I would like to know from 
the government that considering the price rise in Mure and 
the problems of employees, whether it would like to 
examine that D.A., C.C.A. and H.R.A. should be exempted 
from income tax? This will not affect government be<:ause 
not much amount is recovered in such manner. Therefore, 
in future whether government will consider to make these 
allowances tax-free so that employees could get relief. 

[Eng/ish] 

SHRI KADAMBUR M.R. JANARTHANAN : Sir, I quite 
agree with the feelings of the hon. Member. But, at the 
same time, I want to reiterate that the income-tax 
exemption limit itself has been raised from Rs. 40,000 to 
Rs. 50,000 when this Government is passing through a 
difficult period. This Government came to power when there 
was a recession in industry and when the whole economy 
was zero. But still we have increased the exemption limit 
from Rs. 40,000 to Rs. 50,000. Therefore, it may be a good 
suggestion but the Government cannot give an assurance 
at this stage. However, the salaried class people's tears 
have been wiped out by this Government. If the hon. 
Members see the statistics, out of nearly 39 lakh 
employees of the Central Government, only two lakh 
employees are coming under the category of taxpayers and 
the remaining 37 lakh are outside that category. Therefore, 
it may be a good suggestion but the Government cannot 
commit and give an assurance at this stage. 

PROF. P.J. KURIEN : Mr. Speaker, Sir, I would submit 
that these questions are raised by the hon. Members to 
convey to the Government the feelings of the Members 
also. As you know, the inflation is going up and the cost 
of living is also going up. You are very well aware that 
the salaried class are the only people who pay income 
tax correctly, because they cannot do anything otherwise. 
This request for exempting DA, HRA and CCA from income 
tax is a genuine request from all the Members of this 
House. The whole House Is unanimous on this point. 

So, keeping in view the sense of the House, in view 
of the fact that it Is a question of small amount only and 
also the fact that the salaried people ara paying income 

tax correctly, will the Government consider the propoeal 
of exempting HRA, CCA and other allowances from Income 
tax? 

SHRI KADAMBUR M.R. JANARTHANAN : Sir, the 
veteran Member Prof. Kurian has spelt out the feelings of 
the House comectly. I do not deny that. But in the present 
financial position and also considering the I6gBI position 
so far adopted, we have raised the threshold limit of Income 
liable to tax from Rs. 40,0001- to Rs. 50,000/-, in the 
Budget. By this measure, out of 39 lakhs of Central 
Government employees nearly 37 lakhs of the employees 
are getting benefited. t am alao one of the MembeI1l of 
this House and I also shara his feeling. 

PROF. P.J. KURIEN : Sir, I know that the hon. Minister 
also would personally agree with what I said. 

SHRI KADAMBUR M.R. JANARTHANAN : Sir, 
personally I may agree with the hon. Members, but as a 
Minister, I cannot give a commitment to the House and 
I am sorry for that. 

SHRI V.V. RAGHAVAN : Mr. Speaker, Sir, sometime 
ago, there was a declaration by the Union Government that 
those veteran freedom fighters who get Central Govem-
ment pension may also get the benefit of Dearness 
Allowance. So, I would like to know from the hon. Minister 
what steps are being taken to fulfill this promise that was 
given to our veteran freedom fighters. 

SHRI KADAMBUR M.R. JANARTHANAN : Sir, I want 
to appeal to the hon. Member not to compare the tylJgis 
who have shed blood for this country with the salaried 
people. However, I do share the concern of the hon. 
Member. But this question does not arise out of the main 
question. 

SHRI LALU PRASAD : Mr. Speaker, Sir, as per the 
decision of the Supreme Court, even the Members of 
Parliament and the MLAs are public servants. The pension 
that the Ex-MPs get is a very meagre amount. But the 
officers and the employees of the Govemment are getting 
a handsome amount after retirement. We are always 
agitating in their favour. The politicians are getting nothing. 
Suppose I am not a Member of Parliament and I come 
to Delhi, nobody will offer even a cup of tea to me. I would 
like to know from the hon. Minister as to what the 
Government is going to do In this regard. 

SHRI KADAMBUR M.R. JANARTHANAN : Sir, we 
come and go. We get defeated alao in the elections. 
Therefore, we do not have any allowance. 

[TllJnslationJ 
SHRI CHETAN CHAUHAN: Mr. Speaker, Sir, the 

retirement benefits and terminal benefIta given to 
govemment ofIIcers and ernpIc)yees at the time of 
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retirement are calculated on the basis of basic salary and 
D.A. I mean to say that In calculation of tennlnal benefits 
and retirement benefits only basic salary and DA is 
considered while at the time of calculating income tax we 
are saying that-

(English] 

Since D.A., C.C.A. and HAA are given as part of the 
salary, same are taxable in the hands of the employees. 

(Translation] 

Therefore, through you I would like to tell the hon. 
Minister that gratuity is calculated on basic salary and DA 
only in the same way tax should not be calculated on CCA 
and HAA. Will the Govemment propose to do so? Sir, It 
is an important question. 

[English) 

SHAI KADAMBUA M.R. JANAATHANAN : Sir, he is 
asking about the retired officers' pension. But this question 
is not connected with this. 

SHRI CHETAN CHAUHAN: Sir, I am talking about 
the tax. The benefits are given only on the basic salary. 
That is the definition of salary. 

~ SPEAKEA : He is giving the reply. 

{Trans/ation] 

SHRI YASHWANT SINHA: Mr. Speaker, Sir, in the 
context of the question raised by the hon. Member I would 
like to say something. The Minister of State has given 
infonnation in this House that allowances are considered 
in the category of personal expenses and thus considered 
as part of the salary for the purpose of income tax. The 
question raised by the hon. Members is that only DA is 
added in basic salary for calculation of gratUity and not 
other allowances. The reason is that these allowances are 
given as personal expenses. After retirement the person 
is ceased to be a govemment officer and thus city 
compensatory-Allowance Is not added. Income tax laws 
and other laws have different viewpoint and objectives 
which are taken into account. This is the position with 
regard to Income tax. 

SHAI AAJO SINGH : Mr. Speaker, Sir, there are two 
categories of government employees In our country - the 
state government employees and Central government 
employees. Till date, the recovery of Income tax Is being 
done at both the sources. I would like to know from the 
hon. Minister how much amount has been given to state 
governments as their income out of the total tax collected 
by the government? 

SHAI YASHWANT SINHA: Mr. Speaker, Sir, though 
this question Ia not directly connected to the original 

question but I would like to reply to It. Perhaps you may 
be aware that the money collected under Income Tax 
DIvIsible Pool Is divided between the centre and the 
state govemments. 77.5 percent of the total funds is given 
to the state governments. Therefore, the funds collected 
from Income tax does not remain with the central 
government only but its major share, about 213rd part is 
given to states. 

(English) 

Patent of Flora and Fauna 

'244. SHAI K. YEARANNAIDU : Will the Minister of 
INDUSTRY be pleased to state the steps proposed to 
codify and patent the flora and fauna of the country and 
all traditional forms of knowledge as emodied in Ayurveda 
and Unanl to avoid Basmati type controversies? 

THE MINISTER OF INDUSTRY (SHAI SIKANDER 
BAKHT) : A Statement is laid on the Table of the 
House. 

Statement 

The Botanical Survey of India and Geological Survey 
of India are responsible for survey and inventorisation of 
the plants and animal species of the country. According 
to the information availiable, approximately 70% 01 the 
geographical area of the country has been surveyed so 
far by these organizations. Based on these surveys over 
46,000 species of plants and 81,000 species of animals 
have been recorded. 

The work of compilation of literary Information in 
respect of nora and fauna pertaining to Indian System 01 
Medicines has been assigned to Central Council for 
Research in Ayurveda and Siddha and the Central Council 
for Research in Unani Medicines. As most of this 
infonnation exists In the public domain, including the 
classical texts, nowhere in the world can patents be granted 
for such products. In order to be patentable, the subject 
01 Invention has to satisfy the conditions of patentability, 
namely, novelty. non-obviousness and industrial applica· 
bility. 

Patents are granted by respective governments under 
their patent laws. Whenever infonnation is received about 
patents being taken on certain products which are not 
considered patentable, steps are taken to assess whether 
grant of patent can be challenged. When sufficient material 
is gathered, steps are taken for filing a petition for reo 
examination and ultimate revocation of the patent In that 
country. 

SHRI K. YERRANNAIDU : Sir , this Is the most 
Important question regarding patent laws. We have faced 
problems in the past when U.S.A. patented our nHfJ1 and 
turmeric. The CSIR had to fight It out In the Court and 
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uHimately we won the case. Again, U.S.A. patented the 
basmati rice. We had discussed this case in the House 
also. Now, we are fighting it in the international forum. In 
India. we have 46,000 plants and 81,000 animal 
species. The Western countries are attracted to Indian 
alternative medicines. So, I would like to know what 
precautionary steps are being taken to patent all our 
Ayurvedic plants and to ensure that our plants are not 
smuggled out of India. 

SHAI SIKANDEA BAKHT : According to the patent law 
as we have in the country. the Ayurvedic drugs, etc. and 
things connected with plants are not patentable in our 
country. 

SHAI K. YEAAANNAIDU : Mr. Speaker, Sir, but 
once they patent them then we try to fight them in the 
court. 

The second question is : What steps are being taken 
to further amend the Indian Patent Act. 1970 so as to 
Include all our plants and animal species in the Patent Act 
to avoid further problems? Otherwise. we will have to face 
them every time in the International forum after they patent 
a particular plant. 

SHRI SIKANDER BAKHT : In other countries. the 
patents are granted according to the law of that particular 
country itself. We have been fighting cases about turmeric, 
and we are also preparing to challenge for reexamination 
the attempt of patent which has been done in the case 
of 8asmati rice. 

SHRIMATI GEETA MUKHERJEE: In the reply, the 
h~n. Minister said that so many things have been found 
and nowhere in the world can patents be granted for such 
products. My friend, Shri Yerrannaidu has rightly pOinted 
out the case of neem. The Ministers that "In order to be 
patentable. the subject of invention has to satisfy the 
conditions of patentability, namely, novelty. non-obvious-
ness and industrial applicability." As far as this is 
concerned, amongst so many species. how do you know 
that there is not even a few species which can come under 
thiS industrial applicability? Have you even examined it? 
If not, please do examine it. If you think that any change 
IS to be done, then that also should be done in the patent 
law so that we can protect, all these very important 
mediCinal plants. 

SHRI SIKANDER BAKHT : Primarily. flora and fauna 
come under the public domain which is governed by the 
existing information, including the classical texts, that we 
have in our country. Some countries do make an attempt 
on it. but we have been contesting successfully any 
Overtures like this. As I said Just now, about turmeric. we 
went and challenged the grant of a patent in the 
U.S.A. We had to file a challenge for reexamination in that 

country itself and we succeeded. We have constituted 
a very high-level committee which is looldng into the 
question of whether we can improve or amend our 
patent law, in case there are some lacunae in our present 
law, so that we can cover the flora and fauna and the 
species too. 

SHRIMATI GEETA MUKHERJEE: When will they 
complete this exercise? 

SHRI SIKANDER BAKHT : It is a long exercise. 

SHRI PAITHVIAAJ D. CHAVAN : The reply given to 
this question, which is a very important question. asked 
by a former Minister is highly unsatisfactory. The question 
is very simple, The questioner wants to know as to what 
steps this Govemment is taking to patent the flora and 
fauna. The answer expected was whether you are going 
to amend the patent law to include flora and fauna or not. 
That was the gist of the question. You have only given 
a catalogue of what is going to happen. The Minister knows 
it very well that under the WTO, India is required to change 
its patent law. We went in appeal in the Disputes 
Settlement Mechanism and we have lost the appeal. The 
Government of India has been given a period of 15 months 
from January 199B to amend their patent law. 

Now, the basic question Is whether this Govemment 
is going to amend the patent law. What are you going to 
do about plant variety protection? What are you going to 
do about bio-diversity Bill and Geographical Appellation 
Bill? The question has got a connection with all these 
things. The Minister has not told anything about that. I 
specifically want to know whether this Government is going 
to amend the patent law to include life forms and micro 
organisms as mandated or perse ma'ndated, I do not know 
how you interpret it, by the WTO under the Disputes 
Settlement Mechanism case which we have lost in Geneva~ 
So. what is the position? Please tell us whether you are 
going to amend the patent law or not. 

~SPEAKER : It is a good question. 

SHAI SIKANDEA BAKHT : India has signed the 
agreement establishing the World Trade Organization. The 
WTO agreement. inter alia, contains an agreement on 
trade-related aspects and intellectual properties. India is 
required to align its law and practices on IPAs In 
accordance with its obligations in the TAIPS Agreement. 
However, it has time till January 2,000 to make the 
changes, and further time till January 2005 to introduce 
product patent protection in areas of technology not 
protected so far - mainly in the areas of pharmaceuticals 
and in the areas of agm-chemlcals. 

SHRI PAITHVIRAJ D. CHAVAN : What are you going 
to do as a result of the case that we Ioat in Geneva about 
which the 15 months time is going to end in April next? 
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SHRI SIKANDER BAKHT : The date that I have given 
is right. I have again stated that on our own, we are trying 
to see what amendments can be brought on our 
patents. For that purpose, a very high level committee of 
scientists has been constituted to look into the question 
... (Interruptions) 

SHRI PRITHVIRAJ D. CHAVAN : We have the time-
limit up to next month. 

(Translstion] 

DR. BIZA Y SONKAR SHASTRI : Mr. Speaker, Sir, the 
issue of patents has been debated throughout the country. 
Here in this House also this issue is being debated on 
the basis of supplementary questions but the situation is 
quite serious and we should think over it as a separate 
subject. We are debating the issue of patenting flora and 
fauna which are pertaining to Indian system of medicine-
Ayurveda. There are several such flora and fauna and 
know-how in Ayurveda and we should also pay attention 
towards it. It is a part of Ayurveda and thus is a serious 
matter. There are a total of 1153 branches of Vedas 
including four main branches. All these branches are full 
of knowledge and know-how . ... (lnterruptions) 

Sir. my point is that our problem relating to patents 
can be solved permanently if we get the Vedas patented 
which are full of knowledge and know-how. I want to know 
whether the Government propose to proceed in this 
direction. if not. what are the reasons therefor? 

SHRI SIKANDER BAKHT : The govemment is 
conSidering all the aspects of this problem. The govemment 
can work only as per the present laws of the land. Efforts 
are being made for making amendments in the laws. A 
committee has been set up for this purpose. 

[English] 

SHRI AJIT KUMAR PANJA : The answer shows that 
there is some misunderstanding in the Department itself 
regarding patentability of flora and fauna. There are two 
parts to it. One is. patentability of flora and fauna and the 
other is about medicines. Our good doctors like Sushruta. 
some thousand years ago. found out various types of 
Ayurvedic and Unani medicines which are indigenously 
Indian. That is why. the two parts are separated by the 
hon. Minister. I understand that this is not correct. No where 
in the world patents can be granted for such products. 
Generally. there may be difficulty about flora and fauna. 

I would like to know whether the Department is going 
to enlist the medicines taken out by our great Ayurvedic 
doctors starting from Sushruta and make a caveat to all 
the developed countries who are having an eye over our 
country, because of the various difficuHies and side effects 
being faced in the Allopathic system of medicine. That Is 

the reason why the United states wanted to patent the 
turmeric. Kindly ltat out all the medicines coming out ot 
this product and have a caveat In the International Court 
and other places. Why I say so Is because I have seen 
that India fought and won the case. Why should it be 
defensive? After the patent Is granted, we go there. The 
Minister says that we have to go through the process 01 
re-examination and uHimately revocation. No, we can make 
a caveat. By caveat, the court is bound to inform India 
that u this application has been made, what have you 
got to say? Kindly do that. These are the two points I want 
to make. 

~re point Is ... (Interruptions) 

~. SPEAKER : Only one supplementary is allowed 

SHRI AJIT KUMAR PANJA : I want to say that 70 
per cent of flora and fauna has been identified and 30 per 
cent is remaining. Only 46,000 species have been identified 
in our country. There are lakhs and lakhs of species. My 
suggestion is to enlist those also immediately otherwise, 
these developed countries will jump on it and take it away 
in view of globalisation policy. 

SHRI SIKANDER BAKHT : Sir. the activity of survey 
as well as codification of all. these things that the hon. 
Member has mentioned, is a continuous process. It is going 
on. There are organisations like the Botanical Survey 01 
India and Geological Survey of India which have 
undertaken the process of survey of all these entire things 
As the hon. Member has rightly said. they have already 
surveyed about 70 per cent of the geographical areas of 
the country. 46,000 species of plants and 81.000 species 
of animals have already been recorded. 

Similarly, there are two organisations. the Central 
Council for Research in Aurveda and Siddha and Central 
Council for Research in Unani Medicines, who ar"-
preparing their own lists of information which exist with us. 

But unfortunately, patents in other countries are 
granted according to the law of those countries. Now, there 
is no synchronisation between the law of our country and 
that of other countries which have their own patent laws 
Therefore, the difllculty arises. But our challenging has 
proved to be successful. For the re-examination. we have 
succeeded and those are the grounds, on the basiS of 
which, we can defend our own rights. 

SHRI AJIT KUMAR PANJA : Why do you not file 
caveat now? ... (Interruptions) 

MR. SPEAKER-: Prof. Kurian, please take your seat. 
It Is Oueat/on Hour. It 18 not the Zero Hour. 

PROF. P.J. KURIEN : Sir, it Ie • question 01 caveat. 
That Is what I am saying ... (lnterruptions) 
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SHAI SIKANDER BAKHT : Sir, I do not have anything 
to say &boll! caveat. 

SHAI BALRAM JAKHAA : I would like to ask the hon. 
Minister some very Important points. What has happened 
to the earlier report which was prepared and a Committee 
which we have formed? What about the Sui generis law 
whICh we are trying to create? It was our own thing. What 
has happened to that? Why did we not do that? It is going 
to affect so many areas? It Is going to affect our agriculture. 
It is going to affect our seed generation and seed 
producers. Everything depends upon that. We should be 
very worried about It because we did it with the cotton 
and we got it. 

What has happened to Basmati? So, we must be 
worried and we must be active enough to foresee all these 
things which are going to face us. This is something which 
you are trying to usurp from us just like Basmati and 
Turmeric. Naturally, we must be very careful about it. 
Otherwise. either you will go to US Convention or the other 
world. So. you have to decide differently. You have to take 
decisive action without any delay on all these things. 

SHRI SIKANDER BAKHT : Sir, we have already 
adopted the sui generis route. I will give you the information. 

SHRI BALRAM JAKHAR : You can take time and give 
this information later on. 

SHRI SIKANDER BAKHT : Just now, I will give you 
the required information. 

The sui generis legislation on plants is handled by the 
Ministry of Agriculture. But it does not matter. We have 
already undertaken the sui generis route with regard to our 
problems in this regard. 

SHRI RUPCHAND PAL : There is a lot of confusion 
about the Basmati, Neem and Turmeric. Actually, there are 
different problems. I would like to tell to the hon. Minister 
that a lot of valuable work has already been done by our 
eminent scientists like Dr. Asima Chatte~ee and that 
valuable work is still continuing in several laboratories of 
India about the medicinal properties of a good number of 
plants and herbs. But these scientists do not have the 
linancial capability to patent them on the global area. What 
is happening Now? These eminent SCientists, who have 
invented all these things, are being approached by certain 
middlemen, who are working on behalf of multinational 
companies, to sell their knowledge. So, may I know from 
the Govemment whether they are ready to set up some 
specific fund for these scientists who have already reached 
sorne conclusive evidence about the medicinal properties 
of the plants and herbs of India. 

SHRI SIKANDER BAKHT : The suggestion has 
been noted. That Is all I can say about this. It is true that 

we are doing everything to ensure and protect our 
own s~. 

~. SPEAKER ; Question No.245, Shri Ravindra 
Kumar Pandey. 

./' (Interruptions) 

~. SPEAKER : I have aiready called upon 
Ravindra Kumar Pandey to put Question No.245. 

(Interruptions) 

Shri 

SHRI PRITHVIRAJ D. CHAVAN : In reply to Question 
No.248 the Commerce Minister has given a totally different 
answer. He says: 

"India has agreed to discharge its transitional 
obligations under Articles 70.8 and 70.9 of the TRIPS 
Agreement by 19th April, 1999". 

Two Ministers are giving !wo different answers. They 
have not come prepared . ... (Interruptions) He has misled 
the HOu~ 

~ SPEAKER : Please take your seat. I will ask 
the Minister. Would the Minister like to respond? 

(Interruptions) 

~PEAKER : Question No. 246, Shri P. Upendra. 

/ (Interruptions) 

\.JfIR. SPEAKER: Dr. Sonkar Shastri, please take your 
seat. 

/ (Interruptions) 

~. SPEAKER: Question No. 247, Shrimati Jayanti 
Patnaik .. 

(Translation] 

SHRI CHANDRASHEKHAR SAHU : Mr. Speaker, Sir, 
I seek your protection in this matter. In this House I have 
presented a bill on Patent law ... (Interruptions) Please allow 
a half an hour discussion on It ... (Interruptions) 

[English] 

.~ SPEAKER: Question No. 247, Shri K.L. Sharma; 

Impact of Nuel .. r T •• t on 
Trade R.I.tlon. 

+ 
·247. SHRI KRISHAN LAL SHARMA: 

SHRIMATI JAYANTI PATNAIK: 

Will the Minister of COMMERCE be pleased to state: 

(a> whether the sanctlona Imposed on India by 
some countries following the nuclear teat has 
adversely affected the trade relation of India with developed 
countries; 
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(b) if so, the reaction of the Govemment thereto; 

(c) whether the Govemment propose to send 
Special emissary to developed countries to deal with the 
Situation; 

(d) if so, the details thereof; and 

(e) other steps taken by the Govemment to 
overcome the crisis? 

THE MINISTER OF COMMERCE (SHRI 
RAMAKRISHNA HEGDE) : (a) to (e) A statement is laid 
on the table of the House. 

Statement 

(a) While specific trade sanctions have not been 
imposed, some trades related implications arise from the 
sanctions imposed by the USA under Section 102 of the 
US Arms Export Control Act, otherwise known as the Glenn 
Amendment. These inter alia include : 

i) termination of sales of defense articles, defense 
services, or design and construction services 
under the Arms Export Control Act, and 
termination of licenses for the export of any item 
on the United States munitions list; 

ii) denial of any credit, credit guarantees. or other 
financial assistance by any department, agency 
or instrumentality of the United States govem-
ment; 

iii) prohibiting the Export-Import Bank from giving 
approval to guarantee, insure, or extend credit, 
or participate in the extension of credit in support 
of United States exports to India; and 

iv) prohibiting the export to India of specific goods 
and technology subject to export licensing by the 
Commerce Department. 

(b) Govemment is of the view that trade sanctions 
specifically against India would be contrary to the Most 
Favoured Nation principle under the General Agreement 
on Tariffs and Trade. 

(c) to (e) Govemment Is taking necessary 
initiatives on its part to deal with the situation, including 
maintaining an alert watch on the further developments. 
The impact on trade of sanctions is being monitored 
and assessed. 

(TransIBtionJ 

SHRI KRISHAN LAL SHARMA : Mr. Speaker, Sir, 
through you I would like to know from the hon. Minister 
as to which areas are the moet affected by the trade 
sanctions imposed against our country? What has been 

stated here about the steps taken to meet out the adverse 
impact of sanctions do not reveal the actual position. These 
sanctions have scared people, rupee is being devalued 
continuously. An atmospheric disturbance has been noticed 
throughout the country which has also affected industry 
I would like to know from the hon. Minister as to what plans 
have been formulated for removing this fear and creating 
confidence among people? 

SHRI RAMKRISHNA HEGDE : Mr. Speaker, Sir. 
the atmosphere mentioned by hon. Member may 
continue for sometimes but I would like to tell that there 
is no need to be scared as it is just a threatening from 
the U.S. and no action has been taken on it. These 
sanctions are not trade sanctions but sanctions on 
export of arms components. We have taken several steps 
to boost exports. You might have read In the news· 
papers that Reserve Bank of India has also taken some 
steps in this regard. Perhaps hon. Minister of Finance 
will say something about these steps in his state· 
ment today. So, there is no need to be scared of 
about it. 

SHRI KRISHAN LAL SHARMA: Mr. Speaker, Sir, after 
imposition of these sanctions, it has been heard that in 
view of the 'most favoured nations' these are beir,; 
categorised. You have stated that suitable atmosphere 
could not be created about these sanctions, it IS nol 
correct. No decision was taken as to when and wh~t 

specific sanctions will be imposed. Though these sanctions 
were not clarified even then these affected the people 
People are scared. I would like to know whether the 
Government has made any efforts to avoid adverse impact 
of these sanctions in this country and outside. If so, details 
thereof? 

SHRI RAMKRISHNA HEGDE : Mr. Speaker, Sir, I have 
told about one or two steps taken in this regard. Hen 
Minister of Finance will tell about other measures being 
taken in this regard. Sharmajl might have read in the 
momlng newspapers about the statement of U.S. Secretary 
of States that: 

{English] 

Albright fears reverse fall-out, seeks flexibility in 
sanctions'. 

[Translation} 

It is a proof that America Is not serious about the 
threatening of Imposing sanctions. 

(English) 

SHRI SUSHIL KUMAR SHIN DE : That stlltemen: 
rela_ to Clinton's visit to China. (Interruptions) In tha 
context. ehe wu talking about relaxation of sanctions. 
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(Interruptions) A specific question has been raised and we 
are worried. May I tell the hon. Minister, that this statement 
IS about sanctions on China and not India. 

5HRI RAMKRISHNA HEGDE : May I tell the hon. 
Member that India Is no less Important, even from the point 
of America, than China. India is going to be the biggest 
mar1<et and America cannot afford to neglect or ignore this 
fact. Therefore, I can assure hon. Members that some steps 
have already been taken with regard to protecting the value 
of the rupee and with regard to keeping our target of 
exports. A few more steps will be spelt out by my hon. 
colleague, the Minister of Finance. 

5HRI SHIVRAJ V. PATIL : The Govemment has been 
telling us that we should not be afraid of the sanctions. 
I think the Govemment is right when they say that. But 
it is not correct if the Govemment do not tell us as to what 
kind of steps the Govemment is going to take to see that 
the sanctions do not affect us badly. They have been 
saying that the America will not impose sanctions 
because it is going to affect the America and not India. 
Ilhink this assumption is not correct. There are many areas 
In which sanctions can have an adverse effect on us. In 
the area of technology transfer it would be very adverse. 
In some trades also. it would be very adverse. There are 
financial institutions which will not readily give us the 
credit we need. The funds may not be readily available 
to us. So. these are some of the areas where we have 
to be careful. 

The country while applauding what has been done 
would certainly like to know what steps the Govemment 
is going to take to see that there is no adverse effect on 
the economy if sanctions are imposed. We are not satisfied 
wijh the reply that sanctions would not be imposed. The 
Govemment should say what plans or what steps have 
been thought about if sanctions are imposed. We would 
like to know what steps the Govemment would take to see 
that there are no adverse effects. 

SHRI RAMKRISHNA HEGDE : I do not understand 
when no sanctions are effected, how can we say that we 
are advvrsely affected? No sanctions have been imposed 
except in regard to certain defence articles. 

SHRI SHIVRAJ V. PATIL (Latur) : What about 
technology transfer? 

SHRI RAMKRISHNA HEGDE : So far as technology 
lransfer Is concemed, it is true that they may not agree 
to supply us technology. But even that will not hold for 
long. . 

SHRIMATI KRISHNA BOSE: Sir, we are dilcussing 
a very important luue. From the diIcuUIon, I·find that all 
of U8 are only talldng about aanctlone by the U.S.A. What 

about other developed countries like Germany and Japan? 
What Is their attitude? Does the Govemment aware that 
Japan has already said thet they are not going to use 
the word 'sanctions' and that they are going to use the 
word 'measure'? They will take certain measures against 
us. Does the Govemment aware what those measures 
would be? 

SHRI RAMKRISHNA HEGDE : The hon. Members may 
be aware. in the G·7 meeting which was held in England. 
America tried to exercise its Influence on other countries 
to fall in line with America's stand that there should be 
certain sanctions. But no one agreed to join America, 
including Germany. 

SHRIMATI KRISHNA BOSE : What about Japan? 

SHRI RAMKRISHNA HEGDE : Germany has not 
announced any sanctions. trade or otherwise, againat India. 
I! Is true that Japan was the second most vocifarous 
country to criticise the nuclear explosion that we carried 
out. We can understand the feeling of the Japanese people 
because they were the first victims of such a destructive 
weapon. But whatever measure they may have in mind, 
they have not spelt it out. 

SHRI MURLI DOERA : What about ADB? 

SHRI RAM KRISHNA HEGDE : If ADB does not give 
loan. some other bank will come to our aid. There are many 
banks. India's credit worthiness has never been affected. 
If one bank closes its doors, there will be ten banks which 
will open their doors. 

(Translation] 

PROF. RITA VERMA: Our previous govemments, 
especially the govemment of the Congress party had 
developed tendency of taking loans. Now without any 
reason they are worried about the impact of US sanctions. 
Whereas sanction is a sword which cuts from both the 
sides. Sanctions will not only harm us but USA also. The 
figures can prove that in development of this country 
... (Interruptions) The figures compiled by you proves that 
since the beginning of economic liberalisation, in 1991 
direct capital investment had been only two percent of the 
total capital investment. It means that even during the 
period of economic liberaliaation, only Intemal resources 
have been used for the development of the country. I 
therefore, would like to know from the hon. Minister that 
instead of persuading people of other countries what steps 
are being taken fo persuade those countrymen who 
advocate the policy of taking extemal loans? 

SHRI RAMKRISHNA HEGDE : Mr. Speaker, Sir. I fultY 
agree with the views expressed by the hon. Members and 
thank her for It ... (lnlflrruptJons). 



23 JUNE 12, 1998 Written Ans..",. to OuetItions 24 

WRITTEN ANSWERS TO QUESTIONS 

[Translation1 

W .... ge of ReJected CoellSlurry 

*245. SHRI RAVINDRA KUMAR PANDEY: Will 1he 
Minister of COAL be pleased to state: 

(a) whether a huge quantum of rejected coal and 
slurry emitted from Bharat Coking Coal Limited and other 
subsidiaries of Coal India Limited are being wasted; 

(b) if so, the total stock of such coel and slurry lying 
in different subsidiaries of Cll at present; 

(c) the reasons for not selling the same and the 
amount of financial loss suffered by Cil as a result thereof; 

(d) whether the Govemment are aware that a large 
stock of rejected coal and slurry lying in the collieries Is 
being stolen with the nexus of management and C.I.S.F.; 

(e) if so, whether the Govemment are considering 
to sell or auction such rejected coaVslurry; 

(f) if so, the details thereof indicating the steps 
proposed to be taken in this direction; and 

(g) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRI DILIP RAY) : (a) No, Sir, However, some 
quantity of slurry and washery rejects has accumulated 
over a period of time in different washeries of Bharat 
Coking Coal Limited (BCCl) and Central Coalfields Limited 
(CCl) because these products do not have a regular 
market. 

(b) The stock of slurry and washery rejects in 
different subsidiaries of Cil is as under: 

(Figs. in million tonnes) 
( Provisional) 

Company Stock (as on 1.4.98) 

Slurry Rejects 

BCCl 1.440 6.978 

CCl 1.109 7.912 

WCl 0.530 

(c) These products do not have regular market and 
in spite of best efforts to sell these through Llberallsed 
Sales Scheme, there is only a limited off·take of this coal. 
Cil have reported that there Is no financial loss except 
Io8s of 10% of the valuation of the stock on quality grounds. 

(d) Coal India Limited management ara taking all 
steps in coordination with the State Govemment to atop 
theft of coal from the coalfields. 

(e) to (0) As an experimental measure the BCCl has 
approved a echeme to 8811 rejecta and sluny by auction 
through bids. 

{English1 

Propo .. la by ADB to Speed up 
Intraatructural Pro)ecta 

*246. SHRI P. UPENDRA: WUI the Minister 01 
FINANCE be pleased to state: 

(a) Whether the Asian Development Bank suggested 
speeding up of the Infrastructure projects In the country 
as a condition precedent to Increase its aid; 

(b) if so, the details of the ADB proposals; and 

(c) the steps being taken by the Govemment in thiS 
regard? 

THE MINISTER OF FINANCE (SHRI YASHWANT 
SINHA) : (a) No, Sir. 

(b) and (c) Do not arise. 

IPR Appeal 

*246. DR. T. SUBBARAMI REDDY: Will the Minister 
of COMMERCE be pleased to state: 

(a) whether India has lost Intellectual Property Righi 
appeal at World Trade Organisation; 

(b) if so, the reaction of the Govemment thereto: 

(c) the extent to which it will affect India's trade: and 

(d) the steps the Union Govemment propose to take 
in this regard? 

THE MINISTER OF COMMERCE (SHRI RAMKRISHNA 
HEGDE): (a) to (d) On a complaint filed by the United 
States of America against Indi. before the World Trade 
Organisation (WTO), and after going through the dispUll! 
settlement procedure, the Dispute Settlement Body (DSB) 
of the WTO requested India to bring its legal regime lor 
patent protection of phanmaceutical and agricultural 
chemical products into confonmity with obligations under 
Article 70.8 (provision of mail box facilities for receipt 01 
applications for product patents) and 70.9 (grant 01 
exclusive marketing rights for such products) of the 
Agreement on Trade-Related Aspects of Intellectual 
Property Rights (TRIPS Agreement). Under Article 65 01 
the TRIPS Agreement, India, as a cleveloping countrl 
member, has a transition period of ten years from 1st 
January, 1995 to extend product patenting to pharmaceu' 
tical and agricultural chemical products. However, ArtICles 
70.8 .nd 70.9 of the TRIPS Agreement entail certain 
tranaItIonal obIIgaIIona with regard to providing a means 
by which appItc.tIona for product P*f1ta for pharmaceu-
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tical and agricultural chemical products can be filed with 
effect from 1 st January, 1995 and provision of exclusive 
marketing rights after a product meets prescribed 
conditions. 

In the meeting of the DSB held on 13th February, 
1998, India announced its intention of implementing the 
rulings and recommendations of the DSB within a suitable 
time frame. After a aeries of bilateral discussions with 
United States of America, India has agreed to discharge 
its transitional obligations under Articles 70.8 and 70.9 01 
the TRIPS Agreement by 19th April, 1999. This is a 
provision that relates to possible grant of intellectual 
property rights and it is difficult to estimate its impact on 
trade. as it would depend on various factors like 
competitiveness of like products manufactured in India, 
avaiiability 01 cheaper substitutes, levels of tariffs 
maintained and price control exercised by the appropriate 
authority within India. 

In case India does not discharge its obligation within 
the agreed time frame, compensation and the suspension 
of concessions or other obligations as provided in the WTO 
Agreement could be resorted to by a member who has 
initiated the dispute settlement procedure. 

(Translation] 

Assessment of Excise DUly 

*249. SHRI RAMAN AND SINGH: 
DR. MADAN PRASAD JAISWAL: 

Will the Minister of FINANCE be pleased to state : 

(a) whether a large number of cases 01 provisional 
assessment 01 excise/customs duties have been pending 
finalisation for the last 2·3 years while some have been 
pending for over 10 years; 

(b) if so, the amount Involved therein; 

(c) the reasons for delay in finalising the cases; and 

(d) the action proposed to be taken by the 
Government for quick disposal of these cases? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSION 
AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (BANKING, REVENUE & INSURANCE) (SHRI 
KADAMBUR M.R. JANARATHANAN) : (a) As on 31.12.97, 
590 cases of provisional aaaesament of central excise 
duties and 7389 cases of customs duties were pending 
finalisation for the last 2·3 years. 

(b) The amount Involved in Central excise cases 
Was Re. 1412.19 crorea. The figures relating to amount 
inVolved In customs cues are being collected. from field 
formations and would be laid on the table of the House. 

(c) In respect of Central Excise, a large number 01 
cases relating to claaalfication and valuation issues are 
pending in the Tribunal and the courts. Certain clearances 
to projects are also assessed provisionally and the projects 
have taken very long time for completion. Some information 
is also awaited from the .... sses. A few cases are subject 
to enquiry by the Department. In respect of customs, cases 
are pending for want of proper licence, test reports, 
technical litrature. 

(d) For quick disposal of provisional essesameni 
cases, Commissioners of Central Excise & Customs have 
been monitoring the case on monthly basis and instructions 
have been Issued to finalise the cases within 6 months. 
Bunching of pending court cases issue-wise for one time 
disposal and filing of early hearing petition before Court 
and Tribunal are being made. Adjudication of the cases 
is being expedited by posting of more commissioners for 
adjudication, creation of more commissionerates, 
reorganising the work in chemical laboratOries. Steps .have 
also been taken to reduce points of disputes viz. 
simplification and rationalisation of tariff structure, reduction 
in end·use based exemptions. A valuation Directorate has 
been set up in the Customs side. 

Committee on W •• harl •• 

*250. SHRI NARENDRA BUDANIA: 
SHRI SURESH CHANDEL: 

Will the Minister of COAL be pleased to state: 

(a) whether the Govemment have constituted a 
Committee to review the performance of the Coal 
Washeries under the Central Coal Washery Organisation; 

(b) if so, the composition of the Committee and its 
terms of reference; 

(c) whether the Committee has submitted its report; 

(d) if so, the recommendations made by the 
Committee; and 

(e) the action taken by the Govemment thereon? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRI DILIP RAY): (a) An Expert Committee 
was constituted by Govemment in August, 1985 to examine 
the working of ten existing washeries including four 
washeries of erstwhile Central Coal Washeries Organisation 
(CCWO). Another Technical Group constituted by Govern-
ment in November, 1992 for preparing an action plan to 
reduce dependence on cooking coal imports. This 
Committee also studied the working of existing waaheries 
(Including CCWO wuheriea) and aubrnIIIed Ita report in 
May, 1993. 

(b) and (c) The Expert CommIttee constituted in 1985 
consisted of: 
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1. Dr. V.A. Altekar Fonner Director National Metal-
lurgical laboratory (NML) 
-Chairman 

2. 

3. 

4. 

5. 

6. 

Shri P.R. Sinha 

Shri B. Sharan 

Shri D.B. Agarwal 

Shri C. Ghosh 

Dr. R.N. Singh 

Adviser (Projects), Deptt. of Coal 
-Member 

CGM (Washeries), CCl, Ranchi 

CCSO, SAil, Dhanbad-Member 

ACE(CP), BCCl, Dhanbad 
-Member 

Regional Director(HQ), CMPDI 
4.1ember Secretary 

The terms of reference of the Committee were to 
suggest steps and formulate a progremme to ensure supply 
of washed coking cael with 17 +/- 0.5% ash content to 
the steel plants. The Committee submitted its report in 
October, 1986. 

(d) The main recommendations of the Expert 
Committee consisted of provision of (i) deshaling plants to 
improve the quality of raw coal feed (ii) fine coal 
beneficiation circuits to improve the yield of clean coal and 
(iii) automation of washeries for Increasing the operational 
efficiencies, 

(e) The recommendations consisted of both short 
term as well as long term nature. All the recommendations 
both short term and long term have since been 
implemanted excepting completion of construction of 
deshaling plants in Dugda-II and Sudamdih washeries of 
BCCL. 

Coal Stocks In Power Plants 

*251. SHRI MOHAMMAD ALI ASHRAF FATMI: 
SHRI MAHESH KANODIA: 

Will the Minister of COAL be pleased to state: 

(a) whether due to low production of coal and 
loading problems prevailing in this sector, the coal stock 
available in various thermal power plants In the country 
is likely to last for a few days only; 

(b) if so, the present position of coal stock in these 
thermal power plants; and 

(c) the steps proposed to be taken by the 
Government to improve the position? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRI DILIP RAY) : (a) No. Sir. It is not a fact that 
due to low production of coal and loading problems, the 
power houses are having inadequate stocks. During the 
year 1997-98, coal production has registered a growth of 
3.6% over the last year. Similarly loading of coal by rail 
to power sector has also registered significant growth. As 

a result. the ~r houses In the country are having stocks 
equivalent to 24 days consumption as on 28.5.98. 

(b) The total coal stocks with ~r houses In the 
country as reported by Central Electricity Authority for the 
last three years are as follows: 

Stock as on 

01.4.96 

01.4.97 

01.4.98 

28.5.98 

Quantity (In .000 tonnes) 

5.314 

10.386 

17,016 

14,925 

(c) Coal companies are fully geared up to supply 
the linked quantity of coal to all power houses in the 
country and close coordination is maintained to ensure 
supply of coal to them. Coal supplies to power houses are 
also reviewed regularly by an Inter-ministerial Committee 
and appropriate action is taken to step up coal supplies, 
wherever, necessary. 

In fact many of the power houses have restricted their 
supplies throughout the year 1997-98 and asked for 
suspension of supplies during April, 1996 for want of space 
for their coal stock. 

[English} 

Gap between Demand and Supply of Cosl 

*252. SHRI VILAS MUITEMWAR : Will the Minister of 
COAL be pleased to state: 

(a) the details of production targets set and achieved 
against the demand and supply of coal during each of the 
last three years. State-wlse/Company-wlse; 

(b) the percentage gap between demand and supply 
of, coal during the above period. 

(c) the projected demand for the current year snd 
revised target set; 

(d) the details of new initiatives taken/under 
consideration to ensure that the financial performance of 
coal companies does not get affected due to Inadequate 
demand support for additional coal production resulting in 
serious stock plUing; and 

(e) the stock poaItIon of 0081 of vartous coal 
compan .... as on March 31, 1998 and the extent to which 
it Is above or below the normal IImIIB and the ressons 
therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COAl (SHRI DILIP RAY) : (a) The production targets and 
ac:tuaIa during the Iut three years are given belOW: 
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(in Million Tonnes) 
1995-96 1996·97 1997·98 

Target Actual Target Actual Target Actual 
COMPANY 

ECl 29.75 27.81 31.50 29.65 32.SO 27.44 
aCCl 30. SO 27.81 29.50 27.14 30.70 30.92 
CCl 35.00 30.76 35.20 32.18 33.SO 33.20 
NCl 35.00 35.20 37.00 37.01 37.00 37.12 

WCl 28.25 29.01 29.50 31.23 3O.SO 32.51 

SECl SO.75 53.17 52.SO 55.30 55.SO 56.63 

MCl 30.75 32.70 36.00 37.36 39. SO 42.17 

NEC 1.00 0.82 0.80 0.75 0.80 0.69 

Cil 241.00 237.28 252.00 250.62 260.00 260.68 

SCCl 28.00 26.77 30.20 28.73 31.00 28.94 
Captive 

Collieries 5.SO 6.08 6.45 6.28 6.45 6.31 

Grand Total 274.50 270.13 288.65 285.63 297.45 295.93 

'Provisional 

The overall demand is assessed sector-wise and not state-wise. The supply of coal during the last three yea,. Is 
as follows: 

(million tonnes per annum) 

1995-96 1996-97 1997-98 

Demand Supply Demand Supply Demand Supply· 

Power 191.00 184.52 210.00 199.24 205.90 210.77 

(Middlings) 4.00 2.35 5.00 2.58 4.10 3.59 

Cement 15.30 11.00 17.50 11.34 18.20 10.10 

Steel 38.70 26.42 40.50 25.14 41.40 24.77 

Others 53.00 49.12 57.00 50.63 57.88 49.00 

(Middlings) 2.70 0.00 2.70 0.00 2.70 0.00 

Total 298.00 271.06 325.00 286.35 323.38 294.64 

(~ddlings) 6.70 2.35 7.70 2.58 6.80 3.59 

'Provisional 

(b) The peroentage gap between demand and COKING COAL 
SUPply (in terms of raw coal) for non'COking coal and coking 

1995-96 1996-97 1997·98 Coal dUring the last three years Is as follows: 

NON COKING COAL - 46.5% 61.1% 67.1% 

1995-96 1996·97 1997·98 (c) The overall demand for c:oaI for 1998-99 and 

6% 2.5% production projection is as follows: 
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Demand 

325.38 
(7.50) 

(million tonnes) 

Target of Production 

306.50 

(Figures in bracket indicate middlings) 

(d) The coal companies had relaxed the various 
procedures for according of linkages especially for 
industrial and small consumelS. They have also introduced 
schemes for immediate sale of coal to parties. These 
measures have been taken to enable demand to pick up. 
Further coal companies are insisting that power com-
panies should accept stocks as per the stocking norms laid 
down. 

(e) Vendible stock position of raw coal (Provisional) 
as on 31.3.1998 in different subsidiaries of Cil and the 
extent to which it is more than the normal limit is given 
below: 

(Figs. in lakh tonnes) 

COMPANY VENDIBLE NORMAL STOCK ABOVE 
STOCK LIMIT OF LIMIT 

STOCK 

ECl 35.91 22.86 13.05 

BCCl 59.25 25.77 33.48 

CCl 52.04 27.67 24.37 

NCl 12.63 30.94 (-)18.31 

WCl 22.96 27.09 (-)4.13 

SECl 59.88 47.19 12.69 

MCl 23.02 35.14 (-)12.12 

NEC 9.29 0.57 8.72 

Cil 274.98 217.23 57.75 

The reasons for accumulation of coal stock beyond 
the normative limit of one month's production has mainly 
been due to shortfall in offtake from ECl, BCCl and CCL. 

In SECl, ahhough the present vendible stock is above 
the normative limit marginally, there has been considerable 
depletion of stock from 79.87 lakh tonnes 88 on 31.3.1997 
to 59.88 lakh tonnes 88 on 31.3.1998. 

In NEC, stock accumulation had been mainly due to 
low demand. 

Action Plan to Incre... Induatrtal Production 

·253. SHRI RAMPAl SINGH: 
SHRI PANKAJ CHOUDHRY: 

Will the Minister of INDUSTRY be pleased to state: 

(8) whether the Govemment have prepared any 
New Action Plan to Inc,.... the Industrial production; and 

(b) if 10, the details thereof? 

THE MINISTER OF INDUSTRY (SHRI SIKANDER 
BAKHT) : (a) and (b) In order to increase industrial 
production the Government has taken various measures 
including increasing the current year's outlay for infrastruc· 
ture sector by 35%; delicensing two more Industries namely 
coal and lignite and petroleum products; Increasing the 
tumover limit of SSI for the purpose of excise duty 
exemption; reducing the cost of funds by reducing the Bank 
rate in the new credit policy; by tariff rationalisation and 
imposing additional non-modvatable levy of 8% on imports 
to provide level playing field to indigenous industries. 
Dialogue will be continued with industry associations to 
identify further measures to stimulate growth. 

San on Import of Textile. by Germany 

·254. SHRI GIRDHARI LAl BHARGAVA : Will the 
Minister of TEXTilES be pleased to state: 

(a) whether the ban imposed by the German 
Govemment on import of textiles printed in azodyes has 
caused a serious set back to the printed textile industry 
in India; 

(b) whether the Chief Minister of Rajasthan sent a 
leller to the Union Minister of Commerce and Textile for 
appropriate action to resolve this problem; and 

(c) if so, the details thereof and the action taken by 
the Government in this regard? 

THE MINISTER OF TEXTilES (SHRI KASHI RAM 
RAN A) : (a) No, Sir. 

(b) and (c) A leller was received in February, 1996 
from the Chief Minister, Rajasthan suggesting to set up 
a Research & Development Centre at Jaipur, which should 
have adequate arrangements for testing printed textiles for 
azodyes and undertake R&D work on vegetable dyes. The 
Govemment have since set up a laboratory with latest 
equipments for testing of banned amines at Jaipur with a 
view to meet the testing requirements of the textiles 
industry. 

lending by Sank. 

·255. SHRI SUSHll KUMAR SHINDE : Will the 
Minister of FINANCE be pleased to state: 

(a) whether it is a fact that while banks and 
financial lnatitutlone are swelling with funde, there have 
been no takera despite reduction In lending rates, during 
1997-98: 

(b) if 10, the reasons for the receulon in economy: 
and 

(e) the IIeps taken to infuse vigour and vibrancY In 

the economy? 
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THE MINISTER OF FINANCE (SHRI YASHWANT 
SINHA) : (a) and (b) The growth in non-food credit by banks 
during 1997-98 was higher at 14.2 per cent than that at 
10.9 per cent in 1996-97. The total flow of funds Comprising 
both non-food credit and investment by banks in 
Commercial papelS and Bonds/Debentures and Shares 
issued by industrial units in both public and private sectors 
increased by 17.9 per cent in 1997-98 as against 11.9 per 
cent in 1996-97. Similarly, sanctions by All-India Financial 
Institutions registered a growth of 48.8 per cent in 1997-
98 as against a decline of 14.7 per cent in 1996-97 
whereas disbursement by them increased by 28.5 per cent 
in 1997-98 as against a lower increase of 8.4 per cent 
in 1996-97. Thus, the figures do not support the view that 
despite comfortable liquidity and lower lending rates there 
have been no takers of credit In 1997-98. However, the 
Increase In non-food credit in 1997-98 was much lower than 
that in 1995-96 and 1994-95. The sluggishness in credit 
off· take in 1997-98 has to be viewed against the modest 
Industrial growth (1993-94 base) of 6.6 per cent in 1997-
98 and 5.6 per cent in 1996-97 in contrast to 12.7 per 
cent in 1995-96 and 8.4 per cent in 1994-95. Besides, the 
overall economic growth declined to 5 per cent in 1997-
98 from 7.5 per cent in 1996-97. 

(c) Both the monetary and credit policy announced 
by the Reserve Bank of India for the first half of 199B-
99 and the Union Budget for 199B-99 have spelled out 
a ,1umber of measures to infuse vigour and vibrancy in 
the economy. These include reduction in Bank Rate to 9 
per cent, improvement in credit delivery mechanisms, 
particularly for agriculture and medium and small-scale 
Industries, higher plan allocation for development of rainfed 
areas on watershed Development basis and Accelerated 
Irrigation Benefit Programme, stimulus to infrastructure 
sector through larger private and public investment, 
creation of investor friendly environment for boosting 
private investment including foreign investment, in industry 
and steps aimed at making the financial system more 
effective in promoting savings and channelling investment 
into the most productive activities. 

Handloom Weavers 

*256. SHRI VAlKO: 
SHRI SUSHIL CHANDRA VARMA: 

Will the Minister of TEXTILES be pleased to state: 

(a) whether the Government are aware of the misery 
of handloomltextile weavers, particularly of the Southem 
States, leading to suicide due to extreme poverty; 

(b) if so, the number of suicides of weavers reported 
during the last three years across the country, state-wise; 

(c) whether the Government have any concrete plan 
to mitigate the sufferings of the handloom weavers in the 
country; and 

(d) whether 68000 workers have been rendered 
jobless in the textiles industry last year and about 35 lakh 
weavers have been pushed to starvation due to 
Implementation of new economic policy? 

THE MINISTER OF TEXTILES (SHRI KASHI RAM 
RANA) : (a) to (d) As per the available information received 
from most of the States, including Southern States, there 
have been no reports of starvation nor suicides of weavers 
due to extreme poverty during the last 3 years. The 
Government has been extending assistance for the 
development of Handloom sectof through various schemes 
which support input supplies, training, design input, 
marketing etc. In addition, welfare schemes like Health 
Package Scheme, Thrift Fund Scheme, Group Insurance 
Scheme, Workshed-cum-Housing Scheme and insurance 
Scheme (New) for the handloom weavers are in operetion. 

According to available information, 170 Textile 
Mills were lying temporarily closed primarily on account 
of financial difficulties, labour problems, strikes and 
lockouts while 50 mills were closed under liquidation. 
The number of workers affected due to closure is more 
than two lakhs. 

Promotion of Indigenous Industries 

·257. SHRI MADHAVRAO SCINDIA : Will the Minister 
of INDUSTRY be pleased to state: 

(a) whether the new industrial policy announced by 
the Govemment is aimed at promoting indigenous 
entrepreneurship and providing level playing field to 
indigenous entrepreneurs while promoting liberalisation; 

(b) whether various chambers of industry have 
expressed their concern about its impact on the flow of 
Foreign Direct Investment; 

(c) if so, the details thereof; and 

(d) the reaction of the Government thereto? 

THE MINISTER OF INDUSTRY (SHRI SIKANDER 
BAKHT) : (a) to (d) Govemment is committed to a policy 
of boosting private investment, including Foreign Direct 
Investment (FDI), for increased industrial growth. For this 
purpose, steps have been taken to make the Indian 
industry intemationally competitive through induction of 
technology and to promote indigenous entrepreneurship. 
Providing level playing field for the domestic industries is 
one of the objectives of Government. Suggestions for 
improvement in policy and procedures are received from 
various sources, including Industry Associations. These are 
considered while reviewing the policies and procedures as 
an on-going exercise to minimize bureaucratic and 
procedural hurdles so as to provide an investor friendly 
environment. 

Loans to Exporters 

·258. SHRI ASHOK PRADHAN : Will the Minister of 
COMMERCE be pleased to state: 

(a) whether the Government have received any 
requests from Punjab, Haryana and Delhi Chambers of 
Commerce and Industry for reviewing the loan facility 
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provided by the Government to the exporters during the 
last three years to achieve the export targets; 

(b) if so, the details thereof; 

(c) whether the Government have formulated any 
scheme to achieve the target fixed for exports during the 
above period; 

(d) if so, the detail; thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF COMMERCE (SHRI RAMKRISHNA 
HEGDE) : (a) and (b) In a recent letter submitted by the 
Punjab, Haryana and Celhi Chamber 01 Commerce & 
Industry (PHDCCI) addressed to the Govemor, Reserve 
Bank of India, they had requested RBI to take into 
consideration their suggestions for the Slack Season Credit 
Policy announced by HBI on 29.4.98. These include 
suggestions lor lowering the bank rate, CRR and interest 
rates for export credit. Other suggestions included de-
regulation of irterest rates on deposits, making NRI 
deposits rates more attractive, inclusion of stocks and 
stores and components meant for export production under 
packing credit facilities, increase of limits for overseas 
borrowings, full convertibility of EEFC accounts etc. 

(c) to (e) Export promotion is a continuous activity 
undertaken by the Ministry of Commerce and is based on 
interaction with industry, trade and other export promotion 
institutions. The measures to achieve targets fixed for 
exports are initiated through policy and promotional 
schemes which include simplification of export and import 
policy procedures, improving efficiency and competitive-
ness, focusing on quality and technology upgradation and 
efforts to actively involve State Governments in export 
promotion. 

Export performance is inlluenced inter-alia by interna-
tional market conditions, competitiveness of domestic 
industry, supportive infrastructure, etc. and the Government 
through its policy liberalisation is trying to provide a policy 
environment conducive to high growth in exports. Some 
01 the recent steps taken in this regard include modification 
in DEPB ra.tes, announcement of DEPB rates for about 300 
new export items, allowing the setting up of private bonded 
warehouses so as to ensure easy and timely availability 
of raw materials to exporters at internationally competitive 
prices and to facilitate bulk imports from India by large 
overseas buyers, preparing a Medium Term Strategy for 
gruwth of exports launching of Focus LAC Scheme, etc. 

Regarding export credit banks have been advised by 
RBI from timtlt9 time to ensure that exporters' credit needs 
are met in full and promptly. Exporters can avail of credit 
in rupees at concessional rates as also credit in foreign 
currency at rates linked to UBOR (london Inter Bank Offer 
Rate) both at pre-shipment and post-shipment stages. 
Exporters can now avail of packing credit In rupees at 11 

percent upto 180 days and 14 percent tor beyond 180 days 
upto 270 days. Rupee post-shipment credit is available al 
rates not exceeding 11 percent upto 90 days and at 13 
percent for the period beyond 90 days and upto six months 
from the date of shipment. For ensuring smooth flow of 
credit to export sector, RBI has issued instructions to banks 
to ensure that: 

(i) No export order suffers for want of finance. 

(ii) Grievances of exporter-borrowers in the matter 
of timely and adequate sanction of credit limits 
are redressed promptly: and 

(iii) Sanction of fresh/enhanced limits/renewal 01 
limits is made within the period stipulated wher~ 
application is received with complete details and 
cases of rejection of export credit proposals are 
brought to the notice of the Chief Executive 
explaining reasons for rejection. 

Banks are also required to reach an export credit target 
of 12.0 percent of their net bank credit. 

New Industrial Policy 

'259. SHRI VIJAY GOEl : Will the Minister of 
INDUSTRY be pleased to state: 

(a) whether the new Government propose to 
formulate a 'New Industrial Policy' on the basis of review 
made in respect of new economic policy during the last 
seven years: 

(b) if so, the details thereof: 

(c) the investment made so far in the infrastructural 
facilities meant for the industries during the last seven 
years; and 

(d) the steps being taken by the Government to 
further strengthen these infrastructural facilities? 

THE MINISTER OF INDUSTRY (SHRI SIKANDER 
BAKHT) : (a) and (b) Government is fully, committed to 
a policy of promoting investment and industrial growth with 
a major thrust on infrastructure development. The industrial 
policy is continuously reviewed to meet the changing needs 
of industrial growth and to make it competitive and 
attractive. In line with the policy of the Government to 
continue with the reforms in the industrial sector and to 
create an investor friendly environment, Government have 
taken a series of steps as outlined in the Union Budget 
proposals for 1998-99. These specifically include the 
decision to allow 100 percent foreign direct investment In 
the power sector subject to foreign equity not exceeding 
Rs. 1500 crores in a project, deleting (i) coal and ligntte 
and (ii) petroleum (other than crude) and its distillation 
products. from the list of industries included for compulsOry 
licensing under the Industries (Development and Regula-
tion) Act, 1 951, etc. 
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(c) Most of the activities relating 10 infrastructure 
(other than tele-communlcation and railways) relate to the 
state Govemments. Details of investment in infrastructural 
facilities are not centrally maintained. 

(d) Measures to promote infrastructural facilities 
have been stated in the Union Budget proposals for 1998-
99 which include increased plan outlay (such as for energy. 
transport and communications). extension of tax conces-
sions under Section 80-IA of the Income Tax Act to tele-
communication services. Inland ports. water-ways and 
housing projects. distribution and generation of power 
plants. etc .• as also to provide increased resources for the 
power and road sector. 

[Translalion] 

Foreign Capital Investment 

'260. SHRI CHINTA MOHAN: 
PROF. PREM SINGH CHANDUMAJRA: 

Will the Minister of INDUSTRY be pleased to state: 

(a) whether attention of the Govemment has been 
drawn to the news item captioned "FDI inflow only 23% 
of total approvals· appearing in the "The Observer" dated 
March 16, 1998; 

(b) if so, whether a very low percentage of the 
amount of foreign capital investment approved by the 
Govemment, has been actually invested; 

(c) if so. the total percentage of the actual 
Investment made out of the total approved foreign capital 
Investment during August 1992 to March 1997; and 

(d) the reasons for the said low capital investments? 

THE MINISTER OF INDUSTRY (SHRI SIKANDER 
BAKHT) : (a) Yes, Sir. 

(b) and (c) The total approved amount of Foreign 
Direct Investment from August 1992 to March 1997 is Rs. 
1.13.654 crores and actual inflow during the corresponding 
period is Rs. 23.306 crores. 

The actual investment as a percentage of the 
approved amount from August 1992 to March 1997 is 
20.5 per cent. 

(d) The realisation rate (Inflows to approval ratio) in 
FDI varies from sector to sector. Whereas in certain sectors 
such as electronics (including computer software), trans-
portation and services the realisation rates have been 
arOund 30 to 40 per cent, the same has been below 10 
per cent in certain other sectors like power and 
telecommunications. which account for nearly 50% of the 
total approved amount. The time lag In Inflows against 
mega projects I. usually longer because of several factors 
that are extemal to the basic FDI regime such as 

acquisition of land. obtaining various statutory clearances, 
tying up funding arrangements etc. Which are time 
consuming. BeSides international factors such as global 
market conditions and trade fundamentals. which determine 
major investment decisions. are also responsible to some 
extent. 

Production In Uuderground Mine. 

*261. SHRI KAMAL NATH: 
SHRI AJOY MUKHOPADHYAY: 

Will the Minister of COAL be pleased to state: 

(a) the production and productivity in underground 
and opencast mines, separately in various subsidiaries of 
Coal India Limited during the years 1975, 1980, 1990 and 
1997; 

(b) whether production of Coal from underground 
mines has become static; 

(c) If so, the estimated loss in Coal production from 
different mines; 

(d) the action proposed to be taken to improve coal 
production from underground mines; 

(e) whether funds spent on mechanisation have 
produced any results; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRI DILIP RAY) : (a) The details regarding coal 
production and productivity in underground and opencast 
mines in the subsidiaries of Coal India Limited are given 
in statement. 

(b) Yes, Sir. 

(c) The estimated short fall in production against 
target from the underground mines of Coal India Limited 
has been as follows:-

Year 

1996-97 

1997-98 

(Provisional) 

Target 

58.70 

58.05 

Actual 

55.18 

53.98 

(In million tonnes) 

Shortfall 

3.52 

4.07 

(d) Following measures are being taken to improve 
production from the under-ground mines of Coal India 
limited: 

(i) Adoption of intermediate technology of using 
mechanical loaders like side discharge loaders 
and load haul dumperl at coal face in under-
ground mines. 
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(ii) Introduction of modem technology in selective (e) and (f) The following table showa the quantitative 
UG mines. gain achieved through mechanisation during VIII plan 

(iii) Improvement in UG mechanised longwall face 
period by different subsidiary companies: 

performance through better back up of spares Company Production through 
and system improvement. mechanisation (million toMes) 

(iv) Improved working conditions in mines 1991·92 1996-97 

through better lighting. ventilation and commu· ECL 1.53 2.16 
nication. 

BCCL 1.41 3.34 
(v) Introduction of "All man all job" concept wherever 

CCL 0.15 0.50 feasible. 

(vi) Improvement in power supply particularly to WCL 1.34 3.34 

mines in eastem region and setting up captive SECl 6.05 10.19 
power plants in selected location. and 

MCL 0.74 0.86 
(vii) Improvement of industrial relation through par· 

Total 11.22 20.39 ticipative management at all levels. 

Statement 
(in million tonnes) 

PRODUCTION (Year ending 31st March) 
COMPANY UNDER·GROUND OPEN·CAST 

1975 1980 1990 1997 1975 1980 1990 1997 

ECL 20.50 17.09 14.72 13.88 2.66 3.43 9.77 15.77 

BCCL 15.64 15.26 13.29 10.04 2.10 4.82 13.32 17.10 

CCl 5.97 6.96 4.76 3.52 12.34 17.19 23.82 28.66 

NCL 23.28 37.01 

WCl 15.73 19.43 9.94 9.86 3.53 6.70 13.07 21.37 

SECl 15.65 15.81 36.13 39.50 

MCL 1.81 35.55 

NEC 0.38 0.39 0.35 0.28 0.14 0.17 0.49 0.47 

Cil 58.22 59.13 58.71 55.20 20.77 32.31 119.88 195.43 

PRODUCTIVITY (OUTPUT PER MAN·SHIFT) 
COMPANY UNDER·GROUND OPEN·CAST 

1975 1980 1990 1997 1975 1980 1990 1997 

ECl 0.54 0.45 0.43 0.44 0.45 0.67 1.52 3.65 

BCCL 0.44 0.51 0.48 0.47 0.60 0.99 1.91 2.75 

CCL 0.50 0.51 0.45 0.41 0.77 1.37 1.81 2.64 

NCl 8.73 8.60 

WCL 0.72 0.75 0.70 0.71 2.12 2.93 .3.84 4.06 

SECL 0.79 0.90 6.32 9.26 

MCL 0.68 12.82 

NEC 0.52 0.41 0.37 0.64 2.39 3.6~ 

tiL 0.54 0.55 0.55 0.57 0.76 1.26 3.08 5.12 

(Note NCL & SECL came into being w.e.f. 1985-86 and MCL w.e." 1992-93) 
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Paym.nt to Work .... of BCCl 

2434. SHRI AJOY MUKHOPADHYAY : Will the 
Minister of COAL be pleased to state: 

(a) whether BCCL is taking work from some 
employees for the last several months without making 
payment to them; and 

(b) if so, the facts thereof giving the number of such 
employees working without payment for more than six 
months as on January I, 1998? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRI DlliP RAY) : (a) No, Sir. 

(b) Does not arise in view of reply given to part (a) 
above. 

{Translation] 

Amount Due against NTC 

2435. DR. CHARAN DAS MAHANT : Will the Minister 
oi TEXTILES be pleased to state: 

(a) whether an amount of rupees 138 erore 
of Madhya Pradesh Electricity Board is due against the 
cotton textile mills being run by National TeKtile 
Corporation; and 

(b) if so, whether the MPEB has requested the 
Union Government to direct the National Textile Corpora-
lion to clear the outstanding dues? 

THE MINISTER OF TEXTILES (SHRI KASHIRAM 
RANA) : (a) As on 30.4.98 an amount of Rs. 25.90 crores 
IS payable by mills under NTC (MP) Ltd. to Madhya 
Pradesh Electricity Board on account of electricity dues. 

(b) No, Sir. 

(English] 

Decentrall .. tlon of FDI Clearance 

2436. SHRI MANIKRAO HODL YA GAVIT : Will the 
Minister of INDUSTRY be pleased to state: 

(a) whether the Government propose to empower 
the States for clearing Foreign Direct investment upto 1500 
crores; 

(b) if so, the details thereof; 

(e) whether there is any disagreement between his 
Ministry and Ministry of Power over the issue of 
empowerment; and 

(d) if so, the details thereof? 

THE MINISTER OF INDUSTRY (SHRI SIKANDER 
BAKHT) : (a) and (b) A decision has been taken to allow 
automatic appnoval for foreign equity upto 100% for 
Undertaking generation transmission and distribution of el . ' 8Ctnc energy produced In hydro-electric power plants and 

coallligniteloiVgas based thermal power plants subject to 
a ceiling of Rs. 1500 crores. 

(c) No, Sir. 

(d) Does not arise. 

Exploitation of Po_rloom Worker. 

2437. DR. JAYANTA RONGPI : Will the Minister of 
TEXTILES be pleased to state: 

(a) whether the Government are aware of acute 
economic exploitation and misarable conditions of powerioom 
workefS in the country; 

(b) if so, the steps taken so far to stop such 
exploitation; 

(e) whether Government propose to conduct an 
enquiry into the condition of such WOrkefS; 

(d) if so, the details thereof; 

(e) whether the Government propose to bring out a 
comprehensive Central legislation to regulate the Power-
toom industry and improve the conditions of powerloom 
workers; and 

(f) if so, the details thereof ? 

THE MINISTER OF TEXTILES (SHRI KASHIRAM 
RANA) : (a) No specific case of acute economic exploitation 
and miserable conditions of powerloom workers in the 
country has come to the notice of this Ministry and its 
Subordinate offices. 

(b) to (d) Does not arise. 

(e) and (f) If specific instances are brought to the notice 
of the Govemment, it will examine the need for and 
feasibility of ameliorating the same by suitable means. 

Purcha.. of Cotton by CCI 

2438. SHRI R. SAMBASIVA RAO : Will the Minister 
of TEXTILES be pleased to state: 

(a) whether the Union Government have asked the 
Cotton Corporation of India (CCI) to purchase cotton from 
farmers during the current cotton season; 

(b) if so, the details thereof; and 

(c) the reaction of the Cotton Corporation of India 
thereto? 

THE MINISTER OF TEXTILES (SHRI KASHIRAM 
RANA) : (a) to (c) The Cotton Corporation of India Ltd. 
(CCI) purch8S8s cotton in all the cotton growing states 
except Maharashtra of its own. However at times, 
Government gives directions to CCI to make aggressive 
'purchases in pnoblem areas. Aa of 9th June, 1998 the CCI 
had purchased 7,95,011 beles of cotton In the current 
cotton yesr. 
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Ha.'a Scam 

2439. SHRI JANG BAHADUR SINGH PATEL: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the investigation wing of the income-tax 
department has unearthen hawala scam in Mumbai 
amounting to Rs. 150 crores involving many leading 
corporates and institutions; 

(b) if so, the details thereof; and 

(c) the steps taken to tighten the grips around 
hawala racketeers? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSION 
AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (BANKING, REVENUE & INSURANCE) (SHRI 
KADAMBUR M.R. JANARATHANAN) : (a) Yes, Sir. 

(b) and (c) The search and seizure operations 
conducted by the Investigation Directorate of the Income-
tax Department at Mumbai has resulted in detection of 
large scale hawala operation which included issue of bogus 
bills for sales, services and expenses to various 
beneficiaries and bogus leasing of wind mills, without any 
assets. The funds arising out of these hawala transactions 
were found to have been either withdrawn in cash at the 
behest of the beneficiaries or diverted and siphoned off. 
Necessary further investigations as required are in 
progress. 

Foreign Institutional Investors 

2440. SHRI S.S. OWAISI : Will the Minister of 
FINANCE be please to state: 

(a) The number of public sector companies and 
public sector banks approached the RBI to increase the 
ceiling of foreign institutional investors share holding in the 
respective banks and companies; 

(b) the total number of proposals pending with RBI 
and the number of proposals cleared by the RBI during 
the last two years; 

(c) whether there is an undue delay on the part of 
the Govemment to clear these proposals; 

Item Unit 1995-96 

(d) if so, the reasons therefor; and 

(e) the criteria adopted for increasing the ceiling of 
foreign institutional Investors? 

THE MINISTER OF FINANCE (SHRI YASHWANT 
SINHA) : (a) and (b) 15 (fifteen) Public Sector Companies 
have been given permission to Increase the Foreign 
Institutional Investors (Fils) shareholding from 24% to 30% 
by Reserve Bank. The enhanced limit is not applicable 10 
Public Sector Banks. 2 (two) proposals are pending 
clearance with RBI for want of additional information. 

(c) and (d) Such proposals are cleared at the level 
of Reserve Bank if they are otherwise in order and do not 
require Govemment of India clearance. 

(e) A revision in the aggregate portfolio investment 
limits by all Fils, NRls and ceBs from 24% to 30% 01 
the issued and paid up capital of a compan} is permitted 
subject to: 

(i) Approval by the Board of Directors of the 
Company to the enhanced limit upto 30%; and 

(ii) A Special Resolution passed by the General 
Body of the company approving the enhanced 
limit upto 30%. 

[Translation] 

Growth Rate of Textile Production 

2441.SHRIMATI SURYAKANTA PATIL : Will the 
Minister of TEXTILES be pleased to state: 

(a) the growth rate of textile production during 1997· 
98 till April, 1998 as compared to previous two years: 

(b) the reasons for sharp decline in the growth rate: 

(c) the targeted growth rate fixed and the anticipated 
achievement likely to be made during the current year; and 

(d) the steps proposed to be taken by the 
Government to step up the pace of textile production? 

THE MINISTER OF TEXTILES (SHRI KASHIRAM 
RANA) : (a) Textile production and rates of Growth during 
the years 1995-96, 1996-97 and 1997-98. 

1996-97 1997-98 
(Provisional) 

Production Rate of Production Rate of Production Rate of 

Total Mn.Kg. 
Yam 
(Spun Yam+ 
Filament Yam) 

Cloth 

2978 

Growth 

14% 3396 

11% 34813 

Growth Growth -
14% 3754 11% 

38701 5.4% Mn.Sq.Mtr. 31891 
-------------------------------------------------------------------------------------
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(b) Though the quantum of production of both yam 
and cloth has increased the decline in the growth rate may 
De attributed to general recession in the economy during 
1997-98. 

(c) No specific targets have been fixed for growth 
rate and for textile production during the current year. 
However, the projected quantities of yam and cloth for the 
current year i.e. 1998-99, 3736 Min. Kg. and 36682 Mn. 
Sq. Mtr. respectively are expected to be achieved easily 
In view of the production figures of previous years. 

(d) Major steps taken for achieving increase in 
production of textiles, including cotton textiles, are as 
follows:-

(i) Removal of restrictions on the creation and 
expansion of capacity, subject only to locational 
guidelines 

(ii) Doing away with the requirement of licensing 
subject to locational requirements and conditions 
relating to 551 units and foreign collaboration. 

(iii) Permitting import of textile machinery under OGL 
and the reduction of import duty on such 
machinery imports. 

(iv) Intervention whenever necessary to ensure 
availability of the raw-material to the industry. 

In addition, Government propose to set up a 
technology mission for cotton for improving production, 
productivity and quality of cotton. Govemment also has a 
proposal to create a Technology Upgradation Fund for 
textile and jute industries with the corpus of Rs. 25000 
crores to provide finance to industry at concession rate of 
Interest. 

English] 

Burn Standard Company 

2442. SHRI MAHBOOB ZAHEDI : Will the Minister of 
INDUSTRY be pleased to state: 

(a) whether the Indian Standard Wagon Company 
Ltd and Burn & Company Limited were taken over by the 
Government and subsequently nationalised them; 

(b) if so, the reasons for nationalisation of the above 
companies; 

(c) whether the Govemment have failed to mode mise 
the above companies; 

(d) if so, the reasons therefor; 

. (e) Whether Bum Standard Company Limited and its 
units particularly, Refractory & Ceramic Group, Raniganj 
are incurring losses and referred to the Board of Industrial 
and Financial ,Reconstruction(BIFR); and 

(I) if 10, the details thereof alongwith the present 
statuI of the company? 

THE MINISTER OF STATE IN THE MINISTRY OF 
INDUSTRY (SHRI SUKHBIR SINGH BADAL) : (a) Yes, Sir. 

(b) These companies were nationalised in public 
interest with a view to ensure rational and coordinated 
development and production of Railway rolling stock and 
other items. 

(c) and (d) Govemment has provided As. 64.63 
crore to tne Company since nationalisation for investment 
in modernization etc. 

(e) Bum Standard Co. Ltd., including its Refractory 
& Ceramic Units except Salem Unit, has been incurring 
losses. The Company was referred to BIFR on 27.11.1994. 

(f) The details of last three years net loss of the 
Company are as under:-

Year 

1995-96 

1996-97 

1997-98 

Net Losses 

(-) 86.31 

(-) 76.30 

(Rs. in Crore) 

(-) 85.29 (prov.) 

The Company is currently incurring losses. 

Disputes regarding Patenting 

2443. SHRI K.P. NAIDU : Will the Minister of 
COMMERCE be pleased to state the details of the disputes 
India is facing over patenting and other related issues and 
action taken to solve those problems? 

THE MINISTER OF COMMERCE (SHRI RAMKRISHNA 
HEGDE) : Two disputes regarding Patents have been 
instituted against India in the World Trade Organization 
(WTO). 

In the dispute filed by USA, the allegation of USA was 
that India had not complied with Article 70.8 (provision of 
mailbox facilities for receipt of applications for product 
patent) and Article 70.9 (grant of exclusive marketing rights) 
relating to pharmaceutical and agricultural chemical 
products in the Agreement on Trade Related Aspects of 
Intellectual Property Rights (TRIPS). The Panel as well as 
the Appellate Body found that India was required to 
discharge its obligations under Article 70.8 and Article 70,9 
of the Agreement on Trade Related Aspects of Intellectual 
Property Rights (TRIPS). India has indicated to the Dispute 
Settlement Body (OSB) its intention of discharging those 
obligations by 19th April, 1999. 

The dispute filed by the European Communities 
against India is on exactly the same Issue as the one filed 
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by the USA, namely, that India has not complied with Article 
70.8 and Article 70.9 of Trade Related Aspects of 
Intellectual Property Rights (TRIPS) Agreement. The panel 
process is under way and India is defending the case 
before the World Trade Organization (WTO). 

Import of Clov •• 

2444. SHRI T. GOVINDAN : Will the Minister of 
COMMERCE be pleased to state: 

(a) whether the Union Govemment is taking 
appropriate action to ensure the implementation of the 
policy of Canalised import 01 cloves through NAFED/STCl 
during the next five years for giving partial relief to the 
producers; and 

(b) if so, the details thereof? 

THE MINISTER OF COMMERCE (SHRI RAMKRISHNA 
HEGDE) : (a) and (b) The present import policy allows 
import of cloves by an individual importer against surrender 
of freely transferableltradeable Special Import licence (SIL) 
equivalent to 5 times the CIF value of imported cloves, 
whereas for the Government agencies, Spices Trading 
Corporation limited (STCl) and National Agricultural 
Cooperative Marketing Federation of India (NAFED), import 
of cloves is allowed without surrender of SIL. However, 
cloves are freely importable into India il imported Irom 
SAARC countries, namely, Bangladesh, Bhutan, Nepal, 
Maldives, Sri Lanka or Pakistan. 

Vysya Bank 

2445. DR. BIZA Y SONKAR SHASTRI: Will the Minister 
of FINANCE be pleased to refer to the reply given to 
Unstarred Question No. 580 dated November 21, 1997 and 
state: 

(a) whether the information has since been col-
lected; 

(b) if so, the details thereof; 

(c) the reaction of the Government thereto; 

(d) whether the Bank is not expected to open 
Agricultural Financial Branches; and 

(e) if so, the reasons for which the Bank has not 
yet followed the RBI guidelinesJinstructions? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSION 
AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (BANKING, REVENUE & INSURANCE) (SHRI 
"",OAMBUR M.R. JANARATHANAN) : (a)Yeb, Sir. 

(b) and (c) Reserve Bank of India (RBI) hu reported 
that in its annual financial inspection of the bank at its Head 
Office, very few rural branches are taken up for Inspection 
as test check. A perusal of the Inspection Report of two 

rural branches revealed that the credit deposit ratio as on 
31 March 1997 was low in Vella and Anagalle branche~ 
Apart from instances of violation of RBI directions of 
opening of SB Alc. in the name of ineligible institutions, 
issue of demand drafts of Rs. 50,000/- and above against 
cash receipts and peyment of incentives to staff for deposit 
mobilisation in theae two branches, there are no other 
serious irregularities. 

The details of number of loans and amount out· 
standing in respect of loans extended through rural 
branches during the last three years is given below: 

As on No. of Accounts Amount outstanding 
(Rs. in lakhs) 

31,3.95 

31.3.96 

31.3.97 

99787 

100706 

101703 

12076 

11084 

13987 

The details of amount lost by the bank as bad debt 
during the last three years in the rural branches is given 
below: 

Year 

1994-95 

1995-96 

1996-97 

Amount (Rs. in lakhs) 

27.33 

18,08 

10.28 

The non-recovery is mainly due to crop failure, other 
natural reasons and to some extent wilful default by the 
borrowers. 

(d) and (e) According to Reserve Bank of India (they 
have advised scheduled commercial banks that) only 
Convenors of State level Bankers CommiHee should oper 
Specialised Agricultural Finance branches. Vysya Bank Ltd 
is not a convenor of SlBC in any State. 

Export of Colr Products 

2446. SHRI MUlLAPALl Y RAMACHANDRAN Will 
the Minister of INDUSTRY be pleased to state: 

(a) the value of Coir products exported during 19ge· 
'J7 and 1997-98; 

(b) the target fixed for export during the current 
financial year; and 

(c) the details of the countries that are mainly 
importing coir products from India? 

THE MINISTER OF INDUSTqv (SYRI SIKANDER 
BAKHT) : (a) The value of coir products exported during 
1996-97 and 1997-98 is as under: 

1996-97 

1997-98(P) 

Rs. 212.58 erarea. 

R •. 226.51 crores. 



49 Written Answers JYAISTHA 22, 1920 (Saka) to Questions 50 

(b) The target fixed for export during the current 
financial year provisionally is Rs. 230.00 crores. 

(c) India is exporting coIr products to 62 countries. 
The U.S.A. is the largest importer of coir products from 
India followed by U.K., Netherland, Germany, France etc. 

Export of Meat and Its Products 

2447. SHRI RAGHUVANSH PRASAD SINGH: Will the 
Minister of COMMERCE be pleased to state: 

(a) whether Animal Rights Intemational has re-
quested to set up committee to evaluate socio-economic 
problems arising due to export of meat and meat products; 

(b) if so, the reaction of the Govemment thereto; 

(c) the subsidies being paid for export of meat/meat 
products by APEDA or any other organisation with amounts 
paid to each exporter during the current financial year; 

(d) whether any consignment has been rejected by 
Importers or claimed damages for inferior quality; and 

(e) if so, the details thereof? 

THE MINISTER OF COMMERCE (SHRI RAMKRISHNA 
HEGDE) : (a) and (b) Yes, Sir. Exports of meat and meat 
products constitute only about 3% of the meat consumed 
In the country. A separate assessment of socio-economic 
problems arising due to export of meat and meat products 
by a committee proposed by the Animal Rights International 
would, therefore, serve no useful purpose. 

(c) No direct cash subsidies are being paid by the 
Government for export of meat and meat products. APEDA 
has, however, formulated various schemes such as 
scheme for Development of infrastructure, Scheme to 
promote Quality and Quality Control Upgradation of Meat 
plants under which financial assistance is provided to the 
exporters of scheduled products of APEDA including meat 
and meat products. APEDA has not released any financial 
aSSistance to any meat exporter during the current financial 
year. 

(d) and (e) Exports of meat and meat products are 
under taken by the private exporters as per the mutually 
agreed terms and conditions of the export contracts. 
Damages, if any, claimed by the importers are settled 
between the exporters and importers. Details of such 
claims are not maintained. 

However, as per the detailS available, the damages 
claimed by importers are as under: 

In January, 1997 MIs. AI·Baydi Restaurants and 
Catering services Co., Kuwait claimed a damage 
of US$ 36,630 from PMl Industries Ltd., 
Chandigam on account of rejection of one 
container of frozen meat by Kuwait Health 
Authorities. 

In December, 1997 MIs. European Arab Trading 
Co., Muscat claimed a damage of USS 2697 from 
AI·Quresh Exports, Mumbal on account of receipt 
of part of the meat consignment as partially 
defrosted. 

BorrOwings by Stete Governments 

2448. SHRI a.M. BANATWAlLA : Will the Minister of 
FINANCE be pleased to state: 

(a) whether the Reserve Bank of India has 
suggested that State Govemment should borrow at 
competitive rate based on individual strength; 

(b) if so, the details of the suggestions made; 

(c) the reaction of the Govemment thereto; 

(d) whether the State Govemments have been 
consulted on the RBI's suggestions; and 

(e) if so, the reactions of each of the State 
Govemment thereto? 

THE MINISTER OF FINANCE (SHRI YASHWANT 
SINHA) : (a) In the meeting of the Finance Secretaries of 
State Govemments held at the Reserve Bank on November 
8, 1997, a consensus was reached that over a period of 
time all the State Govemments should move over to a 
flexible approach to market borrowing in terms of method, 
timing and maturities. 

(b) It was agreed that State Govemments could be 
provided the option of raising resources in a flexible 
manner within the approved borrowing programme with a 
minimum (floor) of 5 percent and a maximum (ceiling) of 
35 percent in 1998·99. 

(c) The proposal of the flexible approach of 
borrowing a part of the amount allocated to the individual 
States in the range of 5 percent (minimum) and 35 percent 
(maximum) on optional basis has concurrence of 
Govemment of India. 

(d) and (e) The suggestion has emanated In the 
meeting of State Finance Secretaries, as indicated in reply 
to (a). 

Sweepers of RRB 

2449. SHRI BASU DEB ACHARIA : Will the Minister 
of FINANCE ~ pleased to state: 

(a) whether the benefits of Payment of Bonus Act 
and Employees Provident Fund Act are being extended to 
sweepers now working in many offices of Regional Rural 
Banks on monthly or daily fixed wage basis; and 

(b) if not, the reallONl therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSION 
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AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (BANKING,. REVENUE & INSURANCE) (SHRI 
KADAMBUR M.R. JANARATHANAN): (a) and (b) The 
employees of Regional Rural Banks (RRBs) are 
govemed by the Employees Provident Fund and Miscel-
laneous Provisions Act, 1952. In terms of Section 26 of 
the Act, an employee (daily wage or regular), who has 
completed 60 days service within the period of 3 months 
or less, is entitled and required to join the Provident Fund 
as a member. Further, the employees of RRBs are also 
entitled to be paid bonus by the RRB, in an accoun-
ting year, in accordance with the provisions of 
Payment of Bonus Act, 1965, provided such employees 
have worked In the RRB for not less than 30 working days 
in that year 

VlctlmlNtlon of Trade Union Functlonarlea 

2450. SHRI BHERU LAL MEENA : 
SHRI RAMPAL UPADHYAY : 

Will the Minister of FINANCE be pleased to state: 

(a) whether the Govemment have received repre-
sentations from the Employees Associations and Members 
of Parliament against discrimination and victimisation of 
Trade Union functionaries by the management of New India 
Assurance Co. Ltd. for highlighting corruption and mal-
practices at various levels in the last two years; 

(b) if so, the action taken or proposed to be 
taken by the Govemment on the representations to restrain 
the management from victimising the Trade Union 
functionaries; 

(c) whether representations have also been re-
ceived against the management's vindictive actions on take 
ground with discrimination to block the promotions of Trade 
Union functionaries to higher cadre; and 

(d) if so. the details thereof and the action taken 
or proposed to be taken to rectify the action of 
management? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (BANKING, REVENUE & INSURANCE) : (SHRI 
KADAMBUR M.R. JANARATHANAN) : (a) and (b) GIC has 
reported that as per preliminary enquiries made by them 
indicates no instance of alleged discrimination or 
victimisation of any trade union functionary has come to 
light. 

(c) and (d) GIC has reported that no instance 
of victimisation or vindictiveness against any trade 
union functionary in the matter of promotion has come to 
light. 

Con".ralon of WNhlng Coking COlli to 
Non-Coklng COlli 

2451. SHRI MOINUL HASSAN : Will the Minister of 
COAL be pleased to state: 

(a) whether Glddi Washery Is being converted from 
washing coking coal to non-coking coal; 

(b) if so, the details thereof and the reasons therefor 
giving relative economy of these; 

(c) whether the Govemment have considered all the' 
pros and cons of the said decision on the employment 
opportunities of the unorganised sector workers engaged 
in loading; and 

(d) if so, the alternative steps proposed to be taken 
to ensure that employment opportunities of unorganised 
sector workers are not affected? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRI DILIP RAY) : (a) Yes, Sir, Gidi washery of 
Central Coalfields (CCl) is washing non-coking coal 
instead of coking coal with effect from 26.5.199B. 

(b) Gidi washery was originally built in the year 1970 

for washing high volatile non-coking coal. Due to lack of 
market for washed non-coking coal at that time, the 
washery in 1973 was converted for washing medium coking 
coal from Kuju and Hazaribagh areas. However, because 
of flow-sheet and the process of the plant and 
characteristics of raw coal feed, It was not able to 
beneficiate medium coking coal to the desired level 01 ash 
content in the washed coal. 

With the refusal, of late, of Steel Authority of India 
Limited (SAil) to accept washed coal of higher ash than 
stipulated by them and commissioning of Kedla coking coal 
washery, the operation of this financial unviable washery 
for washing coking coal were discontinued. Operation 
losses incurred in Gidi washery during 1997-98 was about 
Rs. 35 crores. 

With the market for washed non-coking coal 
gradually developing for power plants located far away 
from the supply sources of coal, both in view of economy 
in coal transportation as _II for environmental reasons, 
it is expected that the washery financial viability will 
improve. 

(c) Coal company has taken the decision after 
weighing all the pros and cons in switching over to washing 
of non-coking coal. This declelan la not likely to have any 
adverse impact on '!tle employment opportunity 01 
unorganl8ed HCtor workers. 

(d) Does not arise in vfew of (c) aboVe. 
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New Reglonel Offtcen of Gle 

2452. SHRI RAMPAL UPADHYAY : Will the Minister 
of Finance be pleased to state : 

(a) whether the General Insurance Corporation 
(GIC) propose to open new Regional Offices, Divisional 
Offices and Branch Offices of its subsidiaries during 1998-
99; and 

(b) if so, the details thereof company-wise and 
region-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (BANKING, REVENUE & INSURANCE): (SHRI 
KADAMBUR M.R. JANARATHANAN) : (a) and (b) The 
General Insurance Corporation of India (GIC) has reported 
that National Insurance Company Limited and New India 
Assurance Company Limited have already opened a 
Regional Office at Coimbatore and Nagpur respectively 
w.e.f. 1.4.1998. The opening of new Regional Offices, 
Divisional Offices and Branch Offices is a continuous 
process and such proposals are considered based upon 
the business and growth potential of the area and other 
parameters laid down by GIC. 

Japanese Aid to Goa for Development 
of Tourlam 

2453. SHRI FRANCISCO SARDINHA: Will the Minister 
of TOURfSM be pleased to state: 

(a) whether the Union Govemment have received 
any proposal from the Govemment of Goa seeking 
Japanese aid for development of tourism infrastructure in 
Goa; and 

(b) if so, the action taken by the Govemment in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TOURISM (SHRI OMAK APANG) : (a) Yes, Sir. 

(b) The project has been forwarded to the 
Department of Economic Affairs, Ministry of Finance for 
external funding. 

Export of Roat Glaaa 

2454. SHRI RAMESHWAR PATIDAR : Wi" the Minister 
of COMMERCE be pleased to state: 

(a) whether the Govemment propose to export the 
float glass from India during the next bilateral meeting 
between India and Pakistan on the trade matters; and 

(b) if so, the details thereof? 

THE MINISTER OF COMMERCE (SHRI RAMKRISHNA 
~EGDE): (a) Presently, there is no bilateral forum for official 
discussions on trade matters between India and Pakistan. 

Hence, no bilateral meeting is scheduled between the two 
countries on trade matters. Float glass Is also not Included 
in the list of Items permitted by Govemment of Pakistan 
to be imported from India. 

(b) Does not arise. 

Tourlam In 1Ce1'll" 

2455.SHRI S. AJAYA KUMAR: Will the Minister of 
TOURISM be pleaaecl to state: 

(a) whether the Govemment have received any 
representation from the Govemment of Kerala for financial 
assistance for the development of tourist spots in·the State; 
and 

(b) if so, the details of the assistance extended; 
project wise ? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TOURISM (SHRI OMAK APANG) : (a) and (b) During 1997-
98, the Union Ministry of Tourism received the following 
11 projects from the Govemment of Kerala for financial 
assistance:-

1. Upgradation of Nalukettu Heritage building 

2. Tourist Complex at Kumarakom 

3. Yatriniwas at Ne"ampatty 

4. Wayside amenities at Thanneer-Mukkom 

5. Nehru Centenary Pavillion at Alaphuza 

6. Purchase of Rice Boat 

7. Flood lighting of Secretariat building 

8. Signages 

9. Wayside amenities at Karunagapally 

10. The Great Elephant March 

11. Kerala Village Festival 

All the above projects were sanctioned. 

[Translation] 

Water Supply to Bank Note Preaa, DevIIa 

2456. SHRI THAWAR CHAND GEHLOT : Will the 
Minister of FINANCE be pleased to state: 

(a) whether any proposel regarding supply of water 
to Bank Note Press, Devas is pending with the Govemment 
for clearance; 

(b) If so, the date since when It Is pending; 

(c) whether the Union Govemment and Bank Note 
Press Devas have asked the Public Health Engineering 
Department of Madhya Pradesh for supply of water; and 
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(d) if so, the terms on which action is being taken 
to supply the water? 

THE MINISTER OF FINANCE (SHRI YASHWANT 
SINHA) : (a) Yes. 

(b) While the original proposal was received in 
October, 1997, complete details of the project were 
received in the Ministry in April, 1998. 

(c) and (d) Govemment has made several requests 
to the State Govt. of Madhya Pradesh for supply of 
adequate water to Bank Note Press, Dewas. The State 
Govt. has now formulated a Scheme for water supply to 
Bank Note Press, Dewas from lakhunder Dam, situated 
about 40 Kms. away from Dewas City. The condition is 
that the entire cost of the Scheme should be paid to the 
State Govt. of Madhya Pradesh. in advance, as per stage-
wise implementation. The estimated cost of the Scheme 
is Rs. 9.97 crores, with a gestation period of 3 years. 

Corruption In Eel and CCl 

2457.SHRI RAM TAHAl CHAUDHARY: Will the 
Minister of COAL be please to state: 

(a) the total number of persons found guilty for the 
incidents of corruption in ECl and CCL.. separately, during 
the past three years; 

(b) the number of of persons out of them against 
whom action has been taken till date, company wise; 

(c) whether many persons found guilty for the 
incidents of corruption have not been punished so far; and 

(d) if so, the reasons for delay in taking action 
against them or awarding punishment to them? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRI DILIP RAY) : (a) to (d) In Coal India Limited 
12 persons, 10 from CCl and 2 from ECl have been 
arrested by the CBI on charges of accepting illegal 
gratification. Cases of 10 persons of CCl are under trial 
in the Court of law. In the case of two persons of ECl, 
sanction for prosecution has been issue~. Appropriate 
action against the persons who have been accused of 
corruption during the last three years will be taken after 
the conclusion of the trial. 

Loss 0' Funds In SECL 

2458. SHRI PUNNU tAL MOHAlE : Will the Minister 
of COAL be pleased to state : 

(a) whether SECl, Bilaspur, Madhya Pradesh has 
wasted a huge amount on litigation due to the adament 
attitude 0' .the management whereas these matters can be 
settled through arbitration; 

(b) If 50, the total amount loat by SECl, Bilaapur 
on litigation during the last three years; 

(c) the action being taken against the officials 
wasting the funds in this way; 

(d) whether any efforts are being made by the 
Govemment to dispose of these cases through arbitration; 

(e) if so, the number of cases referred for arbitration 
SO far; and 

(f) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRI DILIP RAY) : (a) No, Sir. 

(b) and (c) Do not arise in view of answer given to 
part (a). 

(d) to (I) Efforts are being made by the South Eastern 
Coalfields Limited to dispose of most of the cases through 
arbitration. The number of cases referred for arbitration and 
the number of cases pending before the Courts of Law 
are given below; 

i) Cases referred for arbitration so far 59 

ii) Cases under process to appoint arbitrator 10 

iii) Cases pending before the Courts of law. 13 

[English) 

Plantation Programme by BCCl 

2459. SHRI RLP. VERMA: Will the Minister of COAL 
be pleased to state: 

(a) whether Bharat Coking Coal Ltd., has discontin-
ued annual plantation programme In Bihar; 

(b) if so, the reasons therefor; 

(c) whether the Union Govemment have disbursed 
the arrears relating to plantation to the company; 

(d) if not, the reasons therefor; 

(e) whether the forest department is totally indiffer· 
ent to this programme; and 

(I) if so, the details thereof and the reasons 
therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRI DILIP RAY) : (a) No, Sir. 

(b) Does not arise in view of reply of Part (8) above. 

(c) and (d) The plantation work Is being carried out 
by Bharat Coking Coal limited (BCCl) through Its own 
financial resources. As such, question of dlabursernent of 
any arrears by the Union Govemment does not arise. 

(e) No, Sir. The Forest Departments of Bihar and 
West Bengal are mainly involved in the plantation workS 
which Is done In BCCl every year since 1992-93. 
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(f) Does not arise in view of reply of Part (e) above. 

R ... rv8tlon of Phyalcelly Handlcepped 
Persona In Income Tax Department 

2460. SHRI BHAGWAN SHANKAR RAWAT : Will the 
Minister of FINANCE be pleased to state: 

(a) the total number of persons presently working 
in Group "B" services of the Income-tax Department, and 
the number of physically handicapped persons out of them; 

(b) whether the Govemment are contemplating to 
reserve atleast three percent of vacancies in Group "B" 
services of the Income-tax Department for orthopaedically 
physically handicapped person in terms of S-33 of the 
Central Act No. 1 of 1996; 

(c) if so, the details thereof alongwith the manner 
in which the Govemment presently fill up such vacancies 
where there is no provision of direct recruitment or 
appointment by promotion; 

(d) if not, the reasons therefor; 

(e) whether the Govemment have formulated any 
policy to fill up 3% vacancies of Group "B" services by 
promotion from Group "C" services; and 

(f) if so, the details thereof and if not, the reasons 
therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSION 
AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (BANKING, REVENUE & INSURANCE) (SHRI 
KADAMBUR M.R. JANARATHANAN) : (a) to (f) The 
Information is being collected and will be laid on the Table 
of the House. 

Recorda of MMTC 

2461. SHRI E. AHAMED : Will the Minister of 
COMMERCE be pleased to state: 

(a) whether certain important records relating to 
Sales of Nickel and Zinc to the customers of Delhi for the 
years 1983-84, 1984-85. 1985-86 have been disappeared 
from the Accounts Division of D.R.O., MMTC; 

(b) if so, the details of the records found 
disappeared; 

(c) whether similar records prior to 1983-84 and 
after 1985-86 are available in the above office; 

(d) if so, the reasons for disappearance of records 
for 1983-84. 1984-85 and 1985-86; 

(e) whether any enquiry hu been conducted to 
Punish the CUlprtts; 

(I) if 80, the outcome thereof; and 

(g) if not, the reuons therefor? 

THE MINISTER OF COMMERCE (SHRI RAMKRISHNA 
HEGOE) : (al No, Sir. 

(b) Question does not arise. 

(c) D.R.O. of MMTC was established in 1981 and 
since then the records are available in MMTC. 

(d) Question does not arise. 

(e) No, Sir. 

(f) and (g) Not applicable. 

Corruption In PSU 

2462. SHRI HARIN PATHAK Will the Minister of 
INDUSTRY be pleased to state: 

(a) whether the corruption in each public sector 
undertaking was considered by the Chief Vigilance Officer; 

(b) if so, the details thereof; and 

(c) the details of the recommendations made and 
measures taken by the Govemment in order to check 
corruption In PSUs? 

THE MINISTER OF STATE IN THE MINISTRY OF 
INDUSTRY (SHRI SUKHBIR SINGH BADAL) : (a) and (b) 
The role of Chief Vigilance Officers of the PSUs can be 
broadly divided into two parts i.e. preventive and punitive. 
After scrutinising the source of Information received from 
various quarters. CVOS undertake Investigation in vigilance 
cases to detect and proceed against cases of corruption 
and other malpractices. 

CVOs in PSUs also undertake various preventive 
measures like examination of the Systems and Procedures 
with the view to eliminate scope for corruption and 
malpractices; conduct regular inspections and surprise 
checks; maintain surveillance of officers with reference to 
the "List of Officers of doubtful integrity" and "Agreed Lisr; 
ensure observance of Conduct Rules relating to Integrity; 
scrutinise Annual Property Retums etc. 

(c) Measures taken by the Govemment on the 
recommendation of the CVO Conferences for checking 
corruption and for strengthening the vigilance machinery 
in PSUs Include : 

deputation of Inspector level officers of the 
Central Police Organizations to the vigilance 
units 01 PSUs; 

appointment of CVOs and sscond level function-
aries In the vigilance set up on deputation to the 
PSUs; 

allowing access to CVOS' vigilance sensitive 
Information and recorda; 
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ensuring minlmum'tenure of 3 years for vigilance 
officials In the PSUs; 

providing for consultation with CVOS in the wake 
of transfer and posting of vigilance staff; 

according status equivalent to Functional Direc-
tor to the CVO of the level of Joint Secretary 
to the Govemment of India and above; 

Undertaking training programmes on vigilance 
matters for different level of officials. 

Hou.. Rent Allowance 

2463. SHRI SADASHIVRAO DADOBA MANDLIK : Will 
the Minister of FINANCE be pleased to state: 

(a) whether the spouse of the allottee of Govem-
ment accommodation is not entitled to draw HRA in case 
the husband and wife both are Govemment servants; 

(b) if so, the justification thereof; 

(c) whether the Govemment propose to change Its 
policy; and 

(d) if so, the time by which HRA is likely to be 
provided to the spouse of the allottee of Govemment 
accommodation? 

THE MINISTER OF FINANCE (SHRI YASHWANT 
SINHA) : (a) to (d) A Central Govemment employee, who 
is the spouse of another serving Central Govemment 
employee and has been allotted Govemment accommo-
dation, is not entitled to House Rent Allowance as he/she 
does not incur any expenditure towards hiring of 
accommodation. There is no proposal under consideration 
to change this policy. 

Neyvell Thermal Po .. r Station 

2464. DR. SANJAY SINH: Will the Minister of COAL 
be pleased to state: 

(a) whether Neyveti lignite Corporation had awarded 
the main plant package order for Neyveli Thermal Power 
Station to • Ansaldo· an Italian multi-national company 
instead of Bharat Heavy Electricala ltd.; and 

(b) if so, the reasons therefor? 

THE MINISTER OF STATE OF THE MINiSTRY OF 
COAL (SHRI DILIP RAY) : (a) No, Sir. 

(b) Does not ari8e. 

Import of Onion 

2465. SHRI A.C. JOS : WIU the Minister of COM-
MERCE be pleased to state : 

(a) whether the Union Govemment have decided to 
Import onion through National Agricultural Cooperative 
Markets Federation (NAFED) recently; and 

(b) if so, the details of onion Imported from various 
countries to India during the last six months? 

THE MINISTER OF COMMERCE (SHRI RAMKRISHNA 
HEGDE) : (a) No, Sir. 

(b) Does not arise. 

Industrial Growth Centra at Ralehur 

2466. SHRI H.G. RAMULU : Will the Minister of 
INDUSTRY be pleased to state: 

(a) the amount so far released by the Govemment 
for the creation of Infrastructure in the Industrial Growth 
Centre at Raichur in Kamataka; 

(b) whether the Govemment are aware that the 
funds sanctioned to the above Centre were transferred to 
some other Industrial Growth Centre in Karnataka; 

(c) if so, the reasons therefor; and 

(d) the steps taken by the Govemment in this 
regard? 

THE MINISTER OF INDUSTRY (SHRI SIKANDER 
BAKHT) : (a) to (d) The Central Government has released 
Rs. 680 lakhs, for the Raichur growth centre upto 30th 
April, 1998. The State Govemment has spent an amount 
of Rs. 964 lakhs approximately for development of 
infrastructure in this growth centre. The State Government 
has thus spent much more than the amount released by 
the Central Govemment. Therefore, there is no diversion 
of Central funds to other industrial growth centres In 

Kamataka. 

Paekage for Jammu and Kashmir 

2467. SHRI CHAMAN LAl GUPTA: Will the Minister 
of FINANCE be pleased to state: 

(a) whether the Union Government had earlier 
announced a package for Jammu and Kashmir in which 
a loan upto Rs. 50 thousand crores was to be remitted: 

(b) if so, whether this includes loan provided to 
agriculture sector also; 

(c) if so, the details thereof and if not, the reasons 
therefor; 

(d) whether the Government propose to include 
agriculture loans also In the package; and 

(e) if so, the tlma by which It Is likely to be 
announced? 

THE MINISTER· OF FINANCE (SHRI YASHWANT 
SINHA) : (a) No, Sir. However, the Govemment had 
announced a IChema known as "Debt Relief Scheme f~; 
the borrowers In the State of Jammu and Kashmir" to a 
scheduled commercial bankalflnanctal institutions on 26th 
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May, 1997 by which the bankslfinancial Institutions may 
write off the outstanding loans and interest of all borrowers, 
In the tourism, transport, small scale industry and trade 
sector in the Stale of Jammu & Kashmir whose original 
borrowings were leas than or upto As. 50,000/· in each 
case. 

(b) to (d) This echeme does not cover loans provided 
to Agricultural Sector. Further, inclusion of Agricultural 
Loans has not been agreed to as any "across the board" 
waiver of such loans would adversely affect the recovery 
climate and capacity of rural credit Institutions to recycle 
funds. 

(e) Does not arise. 

ease. Agaln.t I.T. Evaders 

2468. DR. ASIM BALA : Will the Minister of FINANCE 
be pleased to state: 

(a) the number of cases against income·tax evaders 
have been filed till date; 

(b) the number of persons found guilty and punished 
In this regard; 

(c) whether the new plan proposed to be formulated 
by the Government to bring all tax evaders into the direct 
LT.: and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (BANKING, REVENUE & INSURANCE): (SHRI 
KADAMBUR M.R. JANARATHANAN) : (a) and (b) The 
number of prosecutions launched uts 276C(1) of the LT. 
Act. 1961 for concealment of income were 210 in 1995-
96, 291 in 1996-97 and 681 in 1997-98. The number of 
convictions obtaiped in respect of prosecutions uts 276C 
were 10 in 1995-96, 7 in 1996-97 and 4 in 1997-98. 

(c) and (d) Section 139(1) of the IT Act, 1961 was 
amended with effect from 1.4.97 to provide that a person, 
who at any time during the previous year fulfils any two 
of the following conditions, namely; 

(1) is in occupation of immovable property exceed· 
ing specified limits. 

(2) is the owner or the lessee of a motor vehicle. 

(3) is a subscriber to a telephone. 

(4) has incurred expenditura on travel to any foreign 
country for himself or any other person .hall 
fumish a return of income. 

In the Finance (No.2) Bill, 1998 the above echeme is 
Proposed to be extended to cover credit card holdings and 

membership of a club having entrance fee of more than 
Rs. 25,000. Any person who fulfils anyone of the above 
six conditions shall be lialble to fiie a return of Income. 
These new provisions are expected to substantially 
enhance the number of tax-payers. 

Use of eoal Royalty 

2469. SHRI NARESH PUGLIA : Will the Minister of 
COAL be please to state: 

(a) whether there are persistent demand that part 
of coal royalty given to State Governments should be spent 
on the development of the concerned affected districts; 

(b) if so, whether the Government of Maharashtra 
has not spent even a single penny on the development 
of Chandrapur and Nagpur Districts where coal mines exist; 
and 

(c) if so, the steps the Union Govemment propose 
to take in this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRI DILIP RAY) : (a) to (c) Royalty on coal is 
a source of revenue for the State Government. The 
proceeds frorn royalty is credited to the Consolidated Fund 
of the State Govemment and any appropriation from such 
funds can be authorised by the State Legislature. Therefore 
any amount to be spent by the State Government froni 
the proceeds of royalty on coal in the affected area 
depends on the decision of the State Govemment and the 
State Legislature. The Mines and Minerals (Regulation and 
Development) Act, 1957 provides for payment of royalty 
by the lessee to the lessor State Govemment but does 
not prescribe the manner of utilisation of the royalty 
proceeds. The Central Govemment, therefore, have no 
authority to intervene in this matter. 

Tax Exemptions to VAC Trust 

2470. DR. SUBRAMANIAN SWAMY : Will the Minister 
of FINANCE be pleased to state: 

(a) whether a tnust by name Venkatachalapathi Anna 
Chatram (VAC) Tnust of Thanjavur District, Tamil Nadu 
enjoys tax exemptions under the category of public trusts 
devoted to religious charitable work; 

(b) if so, the details of the Tnust and the names of 
tnustees; 

(c) whether the Trust has filed income tax returns 
to qualify for the tax exemption; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (BANKING, REVENUE & INSURANCE): (SHRI 
KADAMBUR M.R. JANARATHANAN) : (a) The trult had 
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been registered as an institution for public and charitable 
purposes and notified for exemption from income tax 
U/S 10(23C) (v) upto the assessment year 1991-92. 

(b) The trust was created on 16-1 0-1866 by a written 
deed and it is a hereditary trusl. The names of the trustees 
are G. Balakrishna Mudaliar, Sadagopa Mudaliar SI. and 
Mannargudi. 

(c) and (d) Retums of income were filed by the trust 
upto the assessment year 1992-93. 

{Translation 1 
Rehabilitation of Textile Worke ... 

2471. SHRI RAMDAS ATHAWALE: 
SHRI DILEEP SANGHANI: 
SHRI RATILAL KAUDAS VARMA: 

Will the Minister of TEXTILES be pleased to state: 

(a) the steps taken by the Govemment to rehabilit· 
ate the workers rendered jobless due to closure of 
textile mills in the country, particularly in Maharashtra and 
Gujarat; 

(b) the details of the measures taken or proposed 
to be taken by the Govemment to make easy the 
functioning of the textile industry and to provide more 
facilities to this industry; 

(c) whether the Union Govemment have extended 
any financial assistance to the State Govemments for the 
purpose; 

(d) if so, the details thereof, State-wise; 

(e) whether the Govemment of Gujarat has submit-
ted any request for rehabilitation of the displaced textile 
workers; and 

(f) if so, the action taken by the Govemment in this 
regard? 

THE MINISTER OF TEXTILES (SHRI KASHIRAM 
RANA) : (a) Govemment introduced the Textile Workers 
Rehabilitation Fund Scheme (TWRFS) to provide interim 
relief to workers rendered jobless due to pennanentlpartial 
closure of mills. 

(b) Govemment has set up Board for Industrial and 
Financial Reconstruction (BIFR) to inquire into the working 
of sick industrial companies and to prepare and sanction, 
as appropriate, schemes for revival of such mills. 

(c) and (d) Central Govemment has not provided any 
funds to the State Govemments. 

(e) and (f) Ministry of Industry have received two 
proposals from the Government of Gujarat for assistance 
from the National Renewal Fund (NRF) for restructuring 

of the Gujarat State Textile Corporation Ltd. and Area 
Regeneration Scheme for closed textile mills, under 
liquidation. The Area Regeneration Scheme envisages 
measures including taking over of 19 closed textile mills 
through a State Govemment Ordinance; payment of legal 
dues of employees; together with assets restructuring and 
promotion of local enterprise; retraining of jobless 
employees; utl"satlon of assets of closed mills, etc. 

The amount of assistance sought from the NRF for 
the above two proposals is Rs. 96.83 crores and Rs. 
168.37 crores respectively. Assistance from NRF is 
available only for Voluntary Retirement Scheme in Central 
Public Sector Enterprises and Schemes for counselling, 
retraining and redeployment of rationalised workers. 

Tourist Circuits In Madhya Pradesh 

2472. SHRI KANTILAL BHURIA : Will the Minister of 
TOURISM be pleased to state: 

(a) whether two tourist routes i.e. Indore . 
Onkareshwar - Maheshwar - Mandu - Ujjain and Gwahor 
- Shivpuri - Orehha - Khajuraho routes in Madhya Pradesh 
have been prescribed by the Govemment; 

(b) if so, whether the Govemment propose to extend 
the tourist route Indore - Onkareshwar . Maheshwar . 
Mandu - Uliain to Ratlam Mandsour to promote tourism, 

(c) if so, whether the Madhya Pradesh Govemment 
has sent a proposal to the Union Govemment seeking 
additional financial assistance for this purpose; and 

(d) if so, the details thereof and the time by which 
it is likely to be sanctioned? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TOURISM (SHRI OMAK APANG) : (a) Yes Sir. The 
following circuits in Madhya Pradesh have been identified 
for intensive development with the efforts of Central and 
State Govemments and the private sector. 

(i) Bhopal-Sanchi-lndore-Ujjaln-Maheshwar·Om· 
kareshwar-Mandu. 

(Ii) Gwalior-Shivpuri-Orchha-Khajuraho. 

(b) No Sir. 

(c) and (d) Does not arise. 

[English] 

Gratuity Ceiling 

2473. PROF. P.J. KURIEN : Will the Minister of 
FINANCE be pleasH to state: 

Ca) whether Fifth Pay Commission have recom' 
mended that gratuity payment sho,uld not be subject to any 
ceiling; 
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(b) whether the Govemment propose to raise the 
gratuity ceiling; 

(c) if so, whether the Govemment have any proposal 
to amend the Gratuity (Amendment) Bill, 1997, pending in 
Rajya Sabha; and 

(d) if so, details thereof? 

THE MINISTER OF FINANCE (SHRI YASHWANT 
SINHA) : (a) and (b) The Fifth Central Pay Commission 
had recommended removal 01 ceiling on gratuity. The 
Govemment have, however, decided to increase the ceiling 
on gratuity from Rs. 2.5 lakhs to Rs. 3.5 lakhs. 

(c) and (d) The Govemment have decided to raise the 
ceiling on maximum amount of gratuity payable under the 
Payment of Gratuity Act, 1972 to Rs. 3.50 lakhs w.e.f. 
24.9.1997. 

Compulsory use of Jute Bags 

2474. SHRI ANIL BASU: 
KUMAR I MAMAT A BANERJEE: 

Will the Minister of TEXTILES be pleased to state: 

(a) whether the Govemment have received any 
proposal to extend the time lor compulsory use 01 jute 
bags; 

(b) il so, the action taken on such proposal; 

(c) whether Government have received any repre-
sentation Irom the Jute Laminators Association, Calcutta; 

(d) if so. the details thereof; and 

(e) the action taken by the Govemment thereon so 
far? 

THE MINISTER OF TEXTILES (SHRI KASHIRAM 
RANA) : (a) to (e) Yes Sir, the Government have received 
proposals to extend the time for Compulsory use of Jute 
bags. The Government have also received the represen-
tation of Jute Laminators Association urging inter-alia, for 
extension of the reservation order for Urea by five to ten 
years with increase in the percentage of reservation to 
100%, ensuring strict compliance by alilertilizer companies, 
unsuitability of laminated jute bags for use for any other 
purpose except for packing Urea, apprehended closure of 
their units if reservation order is diluted, re-imbursement 
of higher cost of jute bags for packing urea under retention 
priCing schemes, and reservation of manufacture of such 
bags for small scale sectors. The Standing Advisory 
Committee have recently considered in detail the various 
pros & cons of the evidence and views expressed by 
diHerent organisations and representation of various 
Minlstries/Deptts. in Its meetings held on 30.4.98, 15.5.98 
and 2.6.98 for putting its recommendations to the 
Government. 

[Translation] 

Construction of Vatrl Nlwas In Bihar 

2475. SHRI PRABHASH CHANDRA TIWARI : Will the 
Minister of TOURISM be pleased to state: 

(a) the details of proposals received from Bihar for 
construction of Yatri Niwas in the State; 

(b) the funds allocated to the State during 1997·98 
and 1998·99 for the purpose; and 

(c) the places where the Yatri Niwas proposed to 
be constructed in the State? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TOURISM (SHRI OMAK APANG) : (a) No proposal has 
been received from the State Govemment during 1997·98 
for the construction of Yatri Niwas in the State. 

(b) During the 1997·98 the Ministry of Tourism 
sanctioned Rs. 233.07 lakhs for the Implementation of 11 
tourism projects in the State. The project proposals for 
1998-99 have not been prioritized. 

(c) The Ministry of Tourism provides financial 
assistance to State Governments on the basis of specific 
project proposals received from them and availability of 
funds. 

[English] 

Chinese Ties with India to boost Tourism 

2476. SHRI RAM PAL SINGH : Will the Minister of 
TOURISM be pleased to state: 

(a) whether China has shown keenness to boost 
tourism with India; 

(b) whether any concrete proposals in this regard 
have been worked out by both China and India; 

(c) if so, the details thereol; 

(d) whether any Indian delegation visited China in 
this regard; and 

(e) if so, to what extent both India and China have 
reached at an agreement for boosting the tourism trade 
between the two countries? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TOURISM (SHRI OMAK APANG) : (a) Yes, Sir. 

(b) No, Sir. 

(c) Does not arise. 

(d) and (e) The then Minister of State for Tourism along 
with the representatives of travel trade visited China in 
October 1995 to familiarise themselves with the tourism 
potential of the Chinese market. However, no formal 
agreement has been reached in this regard. 
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Foreign Tours by CM 

2477. KUMAR I MAMATA BANERJEE: Will the Minister 
of FINANCE be pleased to state: 

(a) the amount including foreign exchange spent for 
the purpose of visit by the Chief Ministers of different States 
during the period 1980-97, State-wise; and 

(b) the main objectives of these foreign tours by the 
Chief Ministers? 

THE MINISTER OF FINANCE (SHRI YASHWANT 
SINHA) : (a) and (b) The information is being collected 
and will be laid on the Table of the House. 

World Bank help to Allahabad Bank 

2478. SHRI 0.5. AHIRE : Willihe Minister of FINANCE 
be pleased to state: 

(a) whether the Allahabad Bank has signed a 
contract for financial assistance from the World Bank under 
the bank's modernisation, Institutional programmes and 
installation of 14 A TMs In the recent past; 

(b) if so, the details thereof, and 

(d) the loan taken by the said bank from the World 
Bank during the last three years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL. PUBLIC GRIEVANCES AND PENSION 
AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (BANKING, REVENUE & INSURANCE) (SHRI 
KADAMBUR M.R. JANARATHANAN) : (a) and (b) 
Allahabad Bank has reported that it is one of tile 
participating banks under the Modernisation and Inslltu-
tional Development loan (MIDl) Programme of the World 
Bank. The loan amount for Allahabad Bank under the 
above programme, inter-alia, entails procurement of 16 
Automated Teller Machines (ATMs) of which 2 have already 
been Installed. 

(c) The total loan taken so far by Allahabad Bank 
under the above programme is US $ 0.80 million. Year-
wise break-up of the loan is as under:-

Year 

1996-97 

1997-98 

(Translation] 

loan amount 

US $ 0.40 million 

US $ 0.40 million 

Living Standard of Coal Workers 

2479. SHRI HARIKEWAl PRASAD: Will the Minister 
of COAL be pleased to state: 

(a) whether the Government have formulated any 
scheme for improving the living standard of labourers 
working in coal mines; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRI DILIP RAY) : (a) and (b) For improving the 
standard of living of labourers working in various Coalfields, 
Cil and its subsidiaries have formulated a number of 
schemes. Besides the various statutory welfare activities 
provided to the coal workers, following facilities are being 
extended to the employees and their families since 
nationalisation. 

(i) Housing Scheme : The total number of houses 
available at present is 3,95,942 with 64.08% 
housing satisfaction. 

(ii) Water Supply : As against, only 2.27 lakhs 
population having access to potable water at the 
time of nationalisation, today 23.30 lakhs 
population have been covered under water 
supply scheme. 

(iii) Medical Facilities : There are 86 Hospitals With 
5846 beds, 434 dispensaries, 690 ambulances, 
1778 Doctors including specialists in Cil and lis 
subsidiaries to provide medical services to the 
employees, 

(iv) Educational Facilities : There are 1346 Educa· 
tional Institutions in Cil & its subsidiaries 
functioning as against 287 at the time 01 
nationalisation. 

(v) Banking Facilities : Employees of Cil and Its 
subsidiaries draw their salaries through 244 
Banks and Extension Counters. 

(vi) Tree Plantation: To keep environment free from 
pollution and improvement in ecological condi· 
tions, the Gil have been undertaking the work 
of development of Green Belts every year 
During the year 1997-98 the tree plantation wa,; 
78 lakhs. 

As.'stance to Gujarat by lOBI 

2480. SHRI GORDHANBHAI JADAVBHAI JAVIA : Will 
the Minister of FINANCE be pleased to state: 

(a) the number of applications received by the IDBI 
from entrepreneurs of Gujarat during the last three years: 

(b) the number of applications sanctioned out of 
these during the aforesaid period; and 

(c) the unit-wise details of the financial assistanCe 
provided by the lOBI during the said period, year-wise? 

THE MINISTER" OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSiON 
AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (BANKING, REVENUE & -INSURANCE) (SHRI 
KADAMBUR M.R. JANARATHANAN) : (a) and (b) The 
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number of applications received by Industrial Development 
Bank of India (lOBI) from entrepreneurs of Gujarat and 
number of applications sanctioned during the last three 
years is as under: 

Year Applications Applications 
received Sanctioned 

1995-96 168 107 

1996-97 140 104 

1997-98 172 126 

(c) The details of assistance disbursed by lOBI to 
unils in the state of Gujarat during, 1995-96, 1996-97 and 
1997·98 are as under; 

(Rs. Crore) 

Year Amount Disbursed) 

1995-96 

1996-97 

1997-98 

1634.94 

1866.89 

3155.03 

in accordance with the practices and usages 
cuslomary among banks and in conformity with provisions 
of statutes governing public sector banks and financial 
Institutions as also the provisions of Public Financial 
Institutions (Obligations as to Fidelity and Secrecy) Act, 
1983, the information relating to individual constituents can 
not be divulged. 

Salt Industry 

2481. SHRI A. VENKATESH NAIK: 
SHRI ASHOK NAMDEORAO MOHOL: 

Will the Minister of INDUSTRY be pleased to state: 

(a) the quantity of salt produced in the country 
during each year of Eighth Plan period, State-wise; 

(b) the measures adopted or proposed to be 
adopted by the Government for development of salt 
Industry; and 

(c) the facilities provided or proposed to be provided 
lor development and expansion of salt industry in 
Maharashtra and Kamataka? 

I THE MINISTER OF INDUSTRY (SHRI SIKANDER 
BAKHT) : (a) The quantity of salt produced in the country 
dUring each calendar year of Eighth Plan period, state-wise 
IS given in the statement enclosed. 

(b) A four pronged strategy is adopted for the 
development of salt Industry; 

echnlcal ASSistance : 

. T &chnical assistance is provided for identifying suitable 
ahne tracts for the development of salt works, designing 
I salt works, quality control and monitoring. 

Developmental Assistance : 

Financial assistance is provided from salt cess 
proceeds for various developmental schemes which include 
construction of brine supply channels, roads, drinking water 
facilities, labour rest sheds, medical facilities, recreation 
facilities, education facilities, labour housing units etc. 

Assistance for Natural Calamities : 

Government extends ex-gratia assistance to the salt 
works damaged on account of floods, storms and other 
natural calamities. 

Development Loan : 

There is a scheme for grant of development loan for 
the salt manufacturers who want such loan for rehabilitation 
01 their works. 

(c) Government has provided technical assistance 
for designing 01 salt works and quality control of salt as 
well as financial assistance for the construction of roads, 
protective bunds, school buildings, drinking water facilities 
and labour rest sheds to facilitate development and 
expansion of salt industry in the states of Maharashtra and 
Karnataka. 

Statement 

State-wise Common Salt Production 

(Figures in thousand tonnes) 

S. STATE! SALT PRODUCTION 
No. U.T. (Calender year wise) 

1992 1993 1994 1995 1996 

1. Rajasthan 1159.6 1242.6 1096.7 1526.2 1131.4 

2. GUJarat 9123.9 9313.7 8681.4 8824.4 10403.5 

3. Maharashtra 255.1 252.2 185.8 224.3 245.9 

4. Kamataka 25.7 22.5 21.9 17.2 18.9 

5. Goa 2.2 1.7 2.5 

6. Tamil Nadu 2541.7 2465.5 2010.9 1738.8 2283.e 

7. Andhra 393.2 337.8 262.0 139.9 276.4 
Pradesh 

8. Orissa 44.2 53.5 50.6 26.5 47.0 

9. West Bengal 4.8 19.0 14.2 19.3 21.7 

10. Himachal 3.1 3.1 2.1 1.9 2.5 
Pradesh 

11. Diu & 21.5 17.8 16.4 23.8 32.7 
Daman 

TOTAL 13552.8 13727.8 12344.2 12544.0 14466.1 
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(Translation) 

Anti-Dumping Duty on Cotton Cloth 

2482. SHRI DADA BABURAO PARANJPE : 
SHRI SHANKER PRASAD JAISWAL : 

Will the Minister of COMMERCE be pleased to state: 

(a) whether European community has imposed anti-
dumping duty temporarily on the import of unbleached 
auburn cotton and bad linen cloth from India, China, 
Pakistan and three other countries; and 

(b) if so, the reaction of the Government in this 
regard? 

THE MINISTER OF COMMERCE (SHRI RAM KRISHNA 
HEGDE) : (a) European community has imposed Anti-
dumping duty on imports of cotton type bed linen originating 
in Egypt, India and Pakistan and provisional Anti-dumping 
duty on imports of certain unbleached cotton fabrics 
orginating in the People's Republic of China, Egypt, India, 
Indonesia, Pakistan and Turkey. 

(b) The Government of India has taken up the matter 
with European Commission through its Embassy at 
Brussels and also with Members of the European Union 
individually through its Missions. 

[English) 

Malpractices In Insurance Companies 

2483. SHRI ANNASAHEB M.K. PATIL : Will the 
Minister of FINANCE be pleased to state: 

(a) the details of cases of corruption, malpractices 
and scams detected in the offices of the Insurance 
Companies located in U.P. and Bihar by the Vigilance 
Department during the last three years; and 

(b) the action taken by the Govemment thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (BANKING, REVENUE & INSURANCE): (SHRI 
KADAMBUR M.R.JANARATHANAN) : (a) and (b) L.I.C., 
G.I.C. and its four subsidiaries have their own Vigilance 
Departments headed by Chief Vigilance Officers. Disciplin-
ary action has been initiated against 302 officials by the 
LlC and 141 officials by the GIC and Its four subsidiaries 
during the last three years in Uttar Pradesh and Bihar. 
These cases pertain to irregular settlement of false claims, 
manipulation and misappropriation of funds, ante-dating 
insurance over notes, insurance of non-existent lives etc. 
Lie has already imposed penalties against 95 officials and 
exonerated 28 officials. In the rast of the casas, the 
proceedings are still in progress. In case of GIC and Its 
four subsidiaries, major or minor penalties have been 

awarded to 106 officials; enquiries are still in progress in 
15 cases; criminal prosecution has been initiated in 2 cases 
and 18 officials have been exonerated. 

Recovery of Benk Loans Provided to 
Agricultural Sector 

2484. DR. RAMKRISHNA KUSMARIA : Will the 
Minister of FINANCE be pleased to state: 

(a) whether there has been a decline in the recovery 
of bank loans given to agricultural sector during 1996 and 
1997-98; 

(b) if so, the details thereof and the reasons therefo~, 
and 

(c) the steps taken or proposed to be taken by t~e 
Government to improve the process of recovery? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (BANKING, REVENUE & INSURANCE) (SHRI 
KADAMBUR M.R. JANARATHANAN) : (a) to (c) The 
information is being collected and, to the extent available 
will be laid on the Table of the House. 

Recommendations of Cons India HR 
Services Private Ltd. 

2485. DR. Y.S. RAJA SEKARA REDDY : Will the 
Minister of FINANCE be pleased to state: 

(a) whether according to the report of Cons India 
HR Services Private Limited which was asked by the 
Reserve Bank of India to examine the organisational 
structure of the Peer1ess General Finance and Investment 
Company Limited, Calcutta (PGFICL) three fourth of the 
top management officers of the country's largest Non-
Banking Finance Companies in the country are simply nol 
up to the mark; 

(b) if so, the suggestions/recommendations made by 
the Cons India; and 

(c) the steps taken by RBI to get these recommen· 
dations implemented by the (PGFICL)? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSION 
AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (BANKING, REVENUE & INSURANCE) (SHRI 
KADAMBUR M.R. JANARATHANAN) : (a) According to 
Reserve Bank of India (RBI) they did not ask Cons India 

- . nal HR Services Private Ltd. to examine the organls8t10 
structure of the peer1_ General Finance and Investment 
Company Umlted. Calcutta. 

(b) and (c) Do not arise. 
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Induatrlal Policy tor Chandlgarh 

2486. SHRI SATYA PAL JAIN: Will the Minister of 
INDUSTRY be pleased to state: 

(a) whether the Government have formulated any 
mdustrial policy for the development of industry in the Union 
Territory of Chandigarh; 

(b) if so. the details thereof; 

(c) if not. the reasons therefor; and 

(d) the time by which the Government are likely to 
announce/implement such policy? 

THE MINISTER OF INDUSTRY (SHRI SIKANDER 
BAKHT) : (a) to (d) The Industrial Policy of Government 
of India. which aims at promotion and proper development 
of industries. is applicable to the entire country including 
the Union Territory of Chandigarh. The State Governments! 
Union Territories are free to frame their own industrial 
policy. 

Trade Relations with Israel 

2487. SHRI RANJIB BISWAL : Will the Minister of 
COMMERCE be please to state: 

(a) whether the Government have established trade 
relations with Israel; 

(b) if so. the areas in which Indo-Israel trade has 
been established; 

(e) the growth rate of India's export to that country 
and vice-versa during the last three years; and 

(d) the steps taken to expand Indo-Israel trade 
relations? 

THE MINISTER OF COMMERCE (SHRI RAMKRISHNA 
HEGDE) : (a) Yes. Sir. 

(b) Our main exports to Israel are gems and 
jewellery. cotton and manmade yamltextiles, cashew, 
coHee, organiclinorganiclbasiclfine chemicals. drugs and 
pharmaceuticals, engineering goods, handicrafts, etc. Our 
main imports from Israel are fertilizers, pesrls, precious 
stones, organic/inorganic chemicals, machinery, project 
goods, electronic goods, petroleum products, etc. 

(c) The growth rate in bilateral trade during the last 
~ears has been as under :-

EXPORTS FROM INDIA IMPORTS BY INDIA 

1995-96 53.5% 1995-96 (-) 3.5% 

1996-97 3.6% 1996-97 21.9% 

1997-98 62.9% 1997-98 26.9% 

(d) The signing of the bilateral agreement on 
trade and economic cooperation in December, 1994, the 

holding of the First meeting of India-Israel Joint Trade 
and Economic Committee in January, 1996, exchange 
of delegations, partiCipation in fairs, formation of India-
Israel business Alliance, facilitating direct business levef 
contacts, etc. have assisted in the expansion of bilateral 
trade. 

Suggestions by FlED 

2488. COL. SONA RAM CHOUDHARY Will the 
Minister of COMMERCE be pleased to state: 

(a) whether the Government have asked the 
Federation of Indian Export Organisation to make a study 
to suggest streamlining and simplification of policy and 
procedure in respect of exports; 

(b) if so, the details thereof; 

(c) whether the Government have received the 
recommendations of the FlED; 

(d) if so, the details thereof; and 

(e) the actions taken by the Govemrnent thereon? 

THE MINISTER OF COMMERCE (SHRI RAMKRISHNA 
HEGDE) : (a) to (e) Based on the feedback received from 
its members through representations, Open House Meets. 
etc., the Federation of Indian Export Organisations (FIEO) 
annually submits a paper to Government, giving various 
suggestions for boosting exports. This year also. the 
Federation had submitted some suggestions on Exim 
Policy and Procedures. The inputs received from FIEO 
were duly considered while making changes in the Exim 
Policy this year. 

Helicopter Services tor Tourist Places In Bihar 

2489. SHRI PRABHUNATH SINGH: Will the Minister 
of TOURISM be pleased to state: 

(a) whether Government plan to provide helicopter 
services to connect Nalanda, Bihar Sharif, Pawanpuri and 
Bodhgaya with major cities in order to make the journey 
of tourists comfortable: 

(b) if so, the details thereof and the amount likely 
to be increased in the exchequer by introducing Ihe 
helicopter services; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TOURISM (SHRI OMAK APANG) : (a) No, Sir. 

(b) Does not arise. 

(c) Helicopter services are provided by Pawan Hans 
Helicopters Ltd. or by private operators depending upon 

. traffiC demand and commercial criteria. 
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Promotion of Tourlam In Jammu 
and Kaahmlr 

2490. VAIDYA VISHNU DATI : 
SHRI SUSHIL CHANDRA VERMA : 

Will the Minister of TOURISM be pleased to state: 

(a) the steps being taken by the Govemment for 
promotion of tourism in J&K State, especially in Jammu 
region; 

(b) whether the Govemment propose to allocate 
special funds to the Jammu region for upliftment of 
tourism; 

(c) if so, whether there is any proposal under 
consideration of the Govemment to attract N.R.I.'s! 
Foreign Investors in promotion of tourism in J&K; 

(d) the number of foreign tourists visited India 
during the last three years; 

(e) whether any action has been taken to slash 
the charges in five star hotels of J&K and Delhi; and 

(I) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TOURISM (SHRI OMAK APANG) : (a) The Ministry 01 
Tourism provides financial assistance to State Govem-
mentsIU.T. Administrations on the basis 01 specific 
proposals received and availability of funds. The 
measures to restore Tourism in J&K includes renovation 
of tourist attractions and infrastructure facilities, revival 
of tourism industry through relief measures including 
waiving off of borrowings upto Rs 50,000. 

(b) This Ministry has sanctioned financial assis-
tance of Rs. 480.91 lakhs during the last three years to 
Jammu and Kashmir for the implementation of projects 
which included projects in Jammu Region such as Tourist 
accommodation at Katra, upgradation of Tourist Recep-
tion Centre at Jammu and a Yatri Niwas at Patnitop. 

(c) Tourism has been declared as a priority sector 
for foreign Investment and as per guidelines foreign equity 
participation upto 51% is allowed under the automatic 
route for any project in the tourist sector. NRl's are 
allowed 100% equity. However. there is no specific 
proposal under the consideration of the Govemment In 
respect of J&K. 

(d) The foreign tourist arrivals in India during the 
last three years were as given below: 

Year 

1995 

1996 

1997 

Number 

21,23,683 

22,87,860 

23,74,094 

(e) and (I) The Govemment does not control tariffs 
of the 50Star hotel. In Jammu & Ka.hmir, Delhi or any. 
where else. These tarifla are fixed by the hoteliers 
themselves keeping in view the existing demand and SUPply 
situation. 

[Translation) 

Discontinuation of Clrcul.tlon of Not.s 

2491. SHRI SHIVRAJ SINGH CHAUHAN : 
SHRI DATTA MEGHE : 

Will the Minister of FINANCE be pleased the state: 

(a) whether the Govemment have decided to discon· 
tinue the circulation of currency notes of rupees 500 
denominations; 

(b) if so, whether the Govemment have ordered lor 
dumping and destroying of currency notes of Rs. 500/· 

denomination all over the country; 

(c) if so, whether in compliance 01 these orders, the 
currency chests of Reserve Bank of India have started setting 
these notes ablaze alter dumping them; 

(d) if so, the details thereof; and 

(e) the reasons for setting thElm ablaze? 

THE MINISTER OF FINANCE (SHRI YASHWANT 
SINHA) : (a) No, sir. 

(b) to (e) Does not arise. 

[English] 

Uniform Rate of Sales Tax 

2492. SHRI AMAR ROYPRADHAN : Will the Minister 
01 FINANCE be pleased to state: 

(a) whether there is any proposal to bring uniform rale 
of sales tax; 

(b) if so, the details thereof and the reasons 
therefor, 

(c) whether there i8 also any proposal to phase out 
Central sales tax by the year 2000; and 

(d) If 80, the reactions of different State Govemments 
on these proposals? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINISTRY OF FINANCE 
(BANKING, REVENUE l INSURANCE) (SHRI KADAMBUR 
M.R. JANARATHANAN) : <a) As sales tax is a State subject, 
it is for the Stat.. to take a decision in this regard. 

(b) to <d) Do not arlae. 
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SimplificatIon of ImportlExport Policy 

2493. SHRI K.H. MUNIYAPPA : Will the Minister of 
COMMERCE be pleased ·to state: 

(a) whether the Govemment have recently simplified 
Ihe export-import norms; 

(b) if so, the salient features thereof; and 

(el the manner in which this simplification would 
help the exporters? 

THE MINISTER OF COMMERCE (SHRI RAM KRISHNA 
HEGDE) : (a) As part of the revisions/amendments in the 
EXIM Policy introduced with effect from 13th April, 1998, 
a number of simplifications in the export-import procedures 
~ave been carried out. 

(b) The salient features of the EXIM Policy are given 
In Ihe Highlights of the EXIM Policy, copies of which are 
already available in the Parliament Library. 

(e) The simplifications in the export-import proce-
dures introduced in this year's EXIM Policy are expected 
10 'Tlinimise transaction costs and delays, besides imparting 
greater transparency, freedom and flexibility in operations 
'n Ihe exporting community. 

. Translation] 

Units of National Textile Corporation 

2494. SHRI CHINMAYANAND SWAMI: 
DR. LAXMINARAYAN PANDEY: 
SHRI SHANKER PRASAD JAISWAL : 
SHRI C.P. RADHAKRISHNAN : 

Will the Minister of TEXTILES be pleased to state: 

(a) the number of units of National Textile Corpo-
~alion functioning in the country as on March, 1998, State-
Wise; 

(b) the number of units lying closed as on date, 
Slale-wise; 

(e) the production of textile in the said units during 
1997; and 

(d) the profit eamedl10ss suffered by the said 
funClioning units during the above period, State-wise? 

THE MINISTER OF TEXTILE (SHRI KASHIRAM 
RANA) : (a) The State-wise breakup of NTC mills 
numbering 119 indicating their status of operation during 
MarCh. 1998 is enclosed at Statement-I. 

(b) No mill of NTC has been closed except Ajudhia 
Textile Mill which has been closed as per Supreme Court 
orders. 

(e) and (d) The details of cloth and yam produced and 
ProfiVloss incurred by these units during 1997-98 are 
enclOsed as Statement-II. 

Statemant-I 

Statement showing poSition of NTC Mills, State-wise 
with no activities, with partial activitiN and full 

activities during March'98 

S. Name of Number of Mills with 
No. the State No Partial Full 

Activities Activities Activities 

1. Punjab 4 

2. Rajasthan 4 

3. Madhya Pradesh 7 

4. Uttar Pradesh 8 3 

5. Maharashtra 33 2 

6. Gujarat 9 2 

7. Andhra Pradesh 5 

8. Kamataka 3 

9. Kerala 5 

10. Pondicherry 3 

11 . Tamil Nadu 13 

12. Assam 

13. Orissa 

14. Bihar 

15. West Bengal 7 5 

TOTAL 27 69 23 

Statament-II 

State wise net profitl/oss and production of 
Market Yam & Cloth during 1997-98 

Name Net Profit PRODUCTION 
Loss Market Cloth 

1997-98 yam (own) (own) 
(Rs lakhs) (Lac.lKg.) (Lac.lMtrs.) 

2 3 4 5 

PunJab 

Oayalbagh Mills -469.85 8.62 

2 Kharar Mills -213.51 7.00 

3 Panipat Woollen -546.83 

4 Suraj Textile Mills -278.37 11.84 

RaJasthan 

5 Edward Mills -339.20 .25 

6 Mahalaxmi Mills -308.66 
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2 3 4 5 2 3 4 5 

7 Udaipur Mills -244.75 39 Kohinoor No.1 -9n.04 .06 3.11 

8 Shree Bijay Cotton -287.12 .10 40 Kohinoor No.2 ) 

Madhya Pradesh 41 Kohinoor No.3 ) 

9 Swadeshi Textile Mills -745.91 1.12 42 Podar Mills -722.78 .05 8.48 

10 Indore Malwa Mills 1252.15 4.78 43 Sree Sitaram Mills -440.96 

11 Hira Mills -810.37 4.77 44 R.B.B.A. Mills -503.66 31.07 

12 Bengal Nagpur Mills -1300.27 1.43 15.82 45 Apollo Mills -781.72 .51 22.24 

13 New Bhopal Text. Mills -833.07 4.52 7.09 46 Bharat Mills -763.58 .09 10.49 

14 Kalyanmal Mills -1173.63 .74 47 Mumbai Mills -1036.03 .12 .29 

15 Burhanpur Tapti Mills -897.45 1.57 30.50 48 Finlay Mills -1011.68 25.34 

Uttar Pradesh 49 Goldmohur Mills -747.23 .09 14.37 

16 Bijli Cotton Mills -242.19 3.36 50. New City Mills -603.88 8.79 59.88 

17 Swadeshi Naini -1009.82 51 Barshi Mills -2.25 4.70 

18 Swadeshi, Mau. Bhan. -285.60 9.70 52 Aurangabad Mills -156.09 .09 

19 Muir Mills -1346.33 53 Chalisgaon Mills -236.20 .77 20.02 

20 New Victoria -1331.50 54 Nanded Mills -445.45 .48 13.54 

21 Swadeshi Kanpur -1439.71 55 Digvijay Mills -1269.10 .22 .59 

22 Laxmi Aattan -1134.31 56 Jupiter Mills -1049.39 .59 

23 Atherton -767.46 57 New Hind Mills -886.46 .02 .49 

24 Lord Krishna -578.10 58 Elphistone Mills -807.59 

25 Sri Vikram -297.43 59. Madhusudan Mills -530.32 

26 Aaebrali Text Mills -273.69 60 Dhule Mills -445.83 3.70 

Maharashtra 61 Podar Processors -589.41 

27 Indu No.1 -1351.74 .04 32.17 Gujarat 

28 Indu No.2 -1140.67 62 Aajkot -280.78 

29 Indu No.3 () -1409.71 11.59 63 Mahalaxmi -914.03 

30 Indu NO.4 () 64 PetJad -397.99 

31 Indu NO.5 -805.80 23.84 65 Ahmedabad Jupiter -1073.17 

32 Indu No.6 -694.56 66 Jehangir Tex. Mills -1288.09 

33 Model Mills -1495.70 2.27 67 Viramagam -658.92 

34 R.S.R.G Mills -470.67 .10 68 Himadri Mills -694.26 

35 Savatram Mills -315.54 2.77 69 New Manakchow.k -731.73 .90 

36 Vidharbha Mills -490.42 .84 70 Ahmd N.Text -1056.80 1.37 

37 Tata Mills -1129.74 7.56 71 Rajnagar-1 () -1182.67 1.54 

38 Jam MIg Mills -622.06 1.91 72 Rajnagar-2 () ---. I 
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2 

Andhra Prade8h 

73 Azamjahi Mills 

74 Anantpur 

75 Natraj 

76 Netha 

77 Adoni 

7B Triputhi 

Karnataka 

79 MSK Mills 

BO Minerva Mills 

B 1 Mysore Mills 

82 Sree Yallamma 

Kerala 

B3 Algappa Mills 

3 

-454.31 

-237.05 

-337.48 

-163.24 

-137.15 

-299.53 

-723.91 

-1042.97 

613.88 

-386.67 

-292.67 

B4 Cannanore Mills, Can -67.83 

85 Vijay Mohini -169.87 

86 Parvathi 

87 Kerala Laxmi 

Tamil Nadu 

88 Omparasakthi 

89 Cambodia 

90 Pankaja 

91 Pioneer 

92 Balaramavarma 

93 Kaleeswarar - B 

94 Coimbatore Murugan 

95 Kishnaveni 

96 Sri Rangavilas 

97 Kaleeswarar - A 

98 C.S & W 

99 Somasundaram 

100 Sri Sarada 

Pondlcheny 

-707.68 

-316.22 

-103.83 

33.41 

-34.36 

35.35 

-146.04 

30.00 

-23.75 

-110.31 

20.53 

-542.76 

-842.53 

-97.25 

-108.24 

101 Swadeshi Cotton -466.59 

4 

.09 

2.84 

1.26 

20.45 

15.85 

11.98 

4.67 

17.10 

18.23 

21.11 

15.62 

13.15 

10.73 

18.93 

5 

40.70 

53.50 

6.31 57.26 

12.75 

25.90 

12.51 

21.96 

5.70 22.78 

10.19 19.87 

9.19 

6.48 6.10 10~ Sri Bharthi -388.96 - ---=.:.=.::.::~--~...:....------

2 3 

103 Cannanore Mills, Mahe -130.81 

A •• am 

104 Associated Industries -244.43 

Bihar 

105 Gaya Cotton Mills 

106 Bihar Co-op Mills 

Orl ... 

107 Orissa Cotton Mills 

Wa.t Bangal 

-385.75 

-240.51 

-343.39 

108 Bengal Fine Mill No.1 -376.55 

109 Arati Cotton Mills -240.30 

110 Sodepur Cotton Mills -154.74 

111 Bengal Laxmi Mills -453.91 

112 Rampooria Cotton Mills 548.42 

113 Laxminarayan 

114 Bengal Fine-2 

115 Bengal Text.Mills 

116 Bangasari Mills 

117 Sh. Mahalaxmi Mills 

118 Jyoti Mills 

119 Central Cotton Mills 

309.96 

-154.15 

-332.82 

-225.26 

-479.36 

-190.86 

-623.82 

4 5 

16.37 

.15 

TOTAL -64749.81 379.26 550.77 

[English] 

Tobacco Growera In Kemataka 

2495. SHRI K.O. KONDAIAH : Will the Minister of 
COMMERCE be. pleased to state: 

(a) the number of registered tobacco growers in 
Kamataka during 1996-97 and 1997-98; 

(b) the estimated unauthorised cultivators in 
Kamataka during 1997-98; 

(c) the quantity of tabacco being grown 
unauthorisedly in Kamataka by theIe unauthorised 
cultivators; 

(d) the stape taken by the Tabacco Board to stop 
unauthorised cultivation of tobacco in Kemataka; 

(e) whether proper marketing outIeta have been 
provided 10 the lradert in Kemataka; and 
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(f) if so, the details thereof? 

THE MINISTER OF COMMERCE (SHRI RAM KRISHNA 
HAGDE) : (a) Number of growers registered in Kamataka 
during 1996-97 and 1997-98 are as follows:-

1996-97 

14655 

1997-98 

18366 

(b) to (d) The total au1horised quantity of FCV 
tobacco for Karnataka for the year 1997-98 was 31.20 
Million Kgs. against which the approximate quanllty sold 
on the auction platforms in Karnataka was about 45.25 
Million Kgs. The excess quantity of tabacco permitted to 
be sold from registAred growers was to the extent of about 
3.55 Million Kgs. and the rest was from the unregistered 
growers. In order to enable the tobacco farmers to sell their 
tobacco produce on the auction platforms of the Tobacco 
Board. the operation of section 10 of the Tobacco Board 
Act, 1975 was suspended in the State of Karnataka for 
a period upto 31st January, 1998 vide this Ministry's 
notification dated 13th January, 1998. 

Some of the steps taken by Tobacco Board to stop 
unauthorised cultivation of FCV tobacco in Karnataka are: 

i) The Board's production policy is widely publicised 
in all the leading newspapers besides broadcast· 
ing the same through A.I.A. 

ii) The farmers who are not eligible for grant of 
registration (as per the criteria laid down by the 
Registration Committee) are advised not to 
take up tobacco cultivation through press and 
radio. 

iii) Campaigns are organised at the village level to 
educate the growers on the World tobacco 
production situation and the need to adhere to 
production regulations and to plant tobacco in 
the authorised/registered areas only and not to 
authorisedly cultivate tobacco. 

iv) tdentifying the farmers constructing barns 
unauthorisedly/cultivating tobacco unauthorisedly 
and serving notices on them for such unauthorised 
activities and informing State Govemments of the 
changes in the land use. 

(e) and (f) Yes, Sir. Eight auction platforms have been 
established in the Stale of Kamataka for sale of tobacco. 

World Bank Assistance 'or Drinking Water 
Projects in Maharashtra 

2496, SHRI MADHAV RAO PATIL : Will the Minister 
of FINANCE be pleased to state: 

(a) whether any proposal regarding World Bank 
assistance for drinking water projects In Maharashtra, 
particularly at Nasik, is under consideration of the Union 
Govemment; 

(b) if so, the details thereof;· and 

(c) the present status of the proposal? 

The MINISTER OF FINANCE (SHRI YASHWANT 
SINHA) : (a) Yes. There are three proposals bu1 none of 
them relate particularly to Nasik 

(b) The three proposal are i) Maharashtra Water 
Supply & Sewerage Project Stage-II, costing Rs. 863 
crores, ii) Bombay IV Middle Vaitama Water Supply Project 
costing Rs. 570 crores, iii) Integrated Rural Water Supply 
and Environmental Sanitation Project for 11 district 01 
Maharashtra costing Rs. 900 crores. 

(c) All the aforementioned three proposals have 
been posed to the World Bank. 

SCIST Employees in India Trade 
Promotion Organisation 

2497. SHRI VIJAY SINGH SOY: Will the Minister of 
COMMERCE be pleased to state : 

(a) the number and percentage of Scheduled Caste 
and Scheduled Trible employees in India Trade Promotion 
Organisation, category-wise; 

(b) the details of SC/ST employees promoted during 
the last three years, category-wise. and 

(c) the details of the SC/ST employees of ITPO 
selected for foreign deputallon during each of the last three 
years category-wise and the criteria adopted for their 
selection? 

THE MINISTER OF COMMERCE (SHRI RAMKRISHNA 
HEGDE) : (a) No. and percentage of SC/ST employees 
in ITPO category-wise is as follows:-

Group No of SC % of No. of ST % 01 
Employees SC Employees ST 

A 32 17.02 8 4.25 

B 21 20.00 5 4.76 

C 92 19.49 15 3.17 

0 204 39.45 5 0.96 

(b) SC/ST employees of ITPO promoted during the 
last 3 years, category wise:-

Group 1995 1996 1997 ---
SC ST SC ST SC 5T 

A 2 3 5 

B 2 

C 6 2 

0 . --
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(c) The criteria for selection for overseas deputation 
comprise seniority-cumoverall merit of the employees. The 
nomination is made keeping in view the requirement and 
size of each event. 

The details of SC/ST employees of ITPO sent on 
foreign deputation for organising participation in fairs! 
exhibitions abroad during the last three years are given 
below :-

Group 1995-96 1996-97 1997-98 

A 

B 

C 

o 

SC ST 

6 

3 

2 

SC ST 

11 3 

2 

SC ST 

7 2 

Income Tax Settlement Commission 

2498. SHRI JAGAT VIR SINGH ORONA : Will the 
Minister of FINANCE be pleased to stale 

(a) the aggregate amount of Income-tax and interest 
(if adjudicated at maximum rates) involved in the petitions 
which are pending, after admission, before the Income-tax 
Settlement Commission; and 

(b) the number of cases and the aggregate amount 
of tax. interest and penalties involved in them, which are 
pending for over five years with the Income-tax Settlement 
Commission though no stay has been given by any court 
for further proceedings? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSION 
AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (BANKING, REVENUE & INSURANCE) (SHRI 
KAOAMBUR M.R. JANARATHANAN) : (a) On admission 
of an application for settlement, the entire tax on additional 
Income declared before the Settlement Commission, 
becomes payable by the applicant within 35 days of the 
receipt of the admission order uls 245 0(1) of the Income-
tax Act. This tax, if not paid within the stipulated period 
of 35 days, is recovered by the Assessing Officer in 
Income-tax, Deptt. in accordance with the powers under 
the Income-tax Act, alongwlth simple interest @ 15% per 
annum on the amount remaining unpaid from the date of 
expiry of the period of 35 days. Further taxlinterest, if any, 
becomes payable only on passing of final order of 
settlement under Section 2450(4) of Income-tax Act. Thus, 
is respect of applications pending for final settlement alter 
admission, the further taxlinterest involved can be known 
only when final orders of settlement uls 2450(4) are passed. 

(b) 405 cases are pending (as on 1.5.1998) with the 
Settlement Commission, for more than five years, after 
admission. The taxlinterest lpenalty Involved in these cases 

will be known only when final orders of Settlement under 
Section 2450(4) are passed. 

WTO Centre 

2499. SHRI G. GANGA REDDY : Will the Minister of 
COMMERCE be pleased to state: 

(a) whether Indian Institute of Foreign Trade 
propose to set up a Wortd Trade Organisation Centre In 
order to study various aspects of the new International 
trade regime and establish a data base on latest trends; 

(b) if so, the details thereof and the time by which 
it is likely to be set up; 

(c) whether a similar organisation is also proposed 
to be set up to assist the hundred percent export- oriented 
units as a measure to boost the export; and 

(d) if so, the details thereof? 

THE MINISTER OF COMMERCE (SHRI RAMKRISHNA 
HEGDE) : (a) Yes, Sir. 

(b) The proposed centre would be headed by an 
eminent expert in the field of intematlonal trade. The 
activities of the centre would be as follows:-

(i) To conduct research on specific policy related 
issues assigned by MOC from time to time. 

(ii) To provide all necessary documents, research 
work relating to WTO negotiations. 

(iii) To act as a storehouse and documentation 
centre for information/data pertaining to WTO 
related issues. 

(iv) To conduct short term courses, orientation 
courses and awareness programmes for 
familiarising members of the business community 
with WTO related issues. 

(v) To bring out publications and handbooks for use 
of trade and industry. 

(vi) Any other task assigned by the Govt., relating 
to WTO matters. 

The centre Is expected to become operational during 
the year 1998·99. 

(c) No, Sir. 

(d) Does not arise. 

SchemM by STC • MMTC 

2500.DR. LAXMINARAYAN PANDEY : Will the 
Minister of COMMERCE be pleased to state: 

(a) whether the State Tl1Iding Corporation and the 
Minerels and Metale Trading Corporation have formulated 
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certain schemes to promote and build export success for 
small and tiny industries; 

(b) if so, the details thereof; and 

(c) the assistanceJfacilities provided to these 
industries? 

THE MINISTER OF COMMERCE (SHRI RAMKRISHNA 
HEGDE) : (a) to (c) While STC does not operate any 
specific scheme to promote and build export sector for 
small & tiny industries, MMTC in the area of minerals & 
ores, has formulated the following schemes to promote 
production and export:-

mine owners are provided production and 
development incentives apart from basic price for 
the product. Under production Incentive scheme, 
mine owners are encouraged to produce more 
and eam incentive on the entire quantity in case 
supply exceeds the base level which are revised 
from year to year based on the past perfor-
mance. 

mine owners are also given incentives in relation 
to the quantity supplied under the "development 
incentive scheme" to encourage them in 
scientific development of their mines. 

MMTC also pays afforestation charges to the 
mine owners for plantation of tree and plants to 
maintain proper ecological balance In the mining 
areas. 

In order to ensure that mine owners' interests 
in export continues and they become globally 
competitive in the long run, the advantage of 

exchange benefit is also shared with them from 
time to time. 

Wherever possible, MMTC encourage mine 
owners to supply material directly at the port so 
that they can avail the benefit of 80 HHC under 
the Income-tax Act for the local transportation 
element as well. 

MMTC also strives to provide export outlet and 
facilitate export of material surplus to domestic 
demand from mine owners who otherwise have 
no access to the global market or where withal 
to organise logistic support and arrange export 
independentiy. 

MMTC generate orders, help them in executing 
those order by providing assistance in prepara-
tion of documents, shipping arrangements and 
extending packing credit facilities etc. 

Assistance by ADB for Development of Ports 

2501. SHRI ASHOK NAMDEORAO MOHOL : Will the 
Minister of FINANCE be pleased to Slate: 

(a) Whether the Asian Development Bank is 
providing funds for the development of various ports in the 
Country, particularly in Maharashtra; 

(b) if so, the details of the projects being financed 
by the Asian Development Bank, Port-wise; and 

(c) the details of Progress achieved so far? 

The MINISTER OF FINANCE (SHRI YASHWANT 
SINHA) : (a) to (c) The details of the existing projects 
approved by ADS for assistance for Development of Ports 
in India are as follows: 

Name of 
Project 

Brief Project 
Components 

Amount of 
assistance US$ 

Date of 
approval 

Date of 
Closing 

Loan utilisation 
US$ 

Coal Ports 
Project 

Mumbai Port 
Project 

Chennai Port 
Project 

2 

Coal Handling Plant 
& Wharfs in Paradip 
Port & Dev. of Ennore 
Port. 

Replacement of 
submarine pipelines, 
modemisation of 
oil berths. 

Rehabilitation of the 
existing berths. 

VlaH of italian Trade Tum to India 

3 

285 million 

$97.8 million 

$15.2 million 

2502. SHRI TATHAGATA SATPATHY : WIH the 
Minister of COMMERCE be pleased to state: 

4 5 6 

27 Oct. 1992 30 May 2000 60.632 million 

29 Sap: 1997 30 Sap. 2003 nil 

29 Sap. 1997 30 March 2003 nil 

(a) whether a high level Italian trade team visited 
India during 19&7; 

(b) "io, the purpose of their vIaIIr. 
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(c) whether Italian trade team proposed to set up 
joint venture projects in India; 

(d) if so, the details of the proposals submitted by 
the trade team; and 

(e) the reaction of the Government thereto? 

THE MINISTER OF COMMERCE (SHRI RAMKRISHNA 
HEGDE) : (a) to (e) No, Sir. However, since Italian Prime 
Minister's official visit to India in April, 1997 had been 
postponed, a 5-member delegation of Italian businessmen 
industrialists headed by the Coordinator, Asia-Oceanic 
Countries, Ministry of Foreign Affairs paid a visit to India 
from April 20-24, 1997 and had meetings with the Director 
General of CII in New Delhi. It is understood that the 
businessmen had meetings with Indian companies but no 
Joint Ventures/cooperation projects were concluded. 

Econornlc Package for Uttar Pradesh 

2503. SHRI ADITYANATH : Will the Minister of 
FINANCE be pleased to state: 

(a) whether the Govemment have conducted any 
iatest survey in various parts of the country to study the 
regional economic disparity of a particular region; 

(b) if so. the position of eastem Uttar Pradesh in 
comparison to other parts of the country, particularly in 
UHar Pradesh; 

(c) whether the above region is economically 
backward and the Government is formulating any special 
scheme to extend any economic package to the eastem 
region of Uttar Pradesh; and 

(d) if so, the details thereof? 

THE MINISTER OF FINANCE (SHRI YASHWANT 
SINHA) : (a) No. 

(b) Does not arise. 

(c) and (d) The Planning Commission allocates funds 
to the State for its overall development. The Govemment 
attaches high priority to development of backward areas 
and disadvantaged sections of Society and instructions to 
this effect have been given to State Govemment from time 
to time. However, the development of different regions 
within the State Is primarily the responsibility of the State 
Govemment. As development requirement of Eastem Uttar 
Pradesh can be met within Development Plan of the State, 
it is not considered necessary for the Union Govemment 
to lorm a Special Package for Eastem Uttar Pradesh. 

Vlalt India V .. r 

2504. SHRI SHANKER PRASAD JAISWAL : Will the 
Minister of TOURISM be pleased to state: 

(a) whelher the Govemment have announced its 
new tourism policy; 

(b) If so, the details thereof; 

(c) the idea of the Government behind the proposal 
of "Visit India Year"; 

(d) whether the Government propose to develop the 
pilgrimages as the tourist spots to promote tourism industry; 
and 

(e) if so, the details of the scheme prepared by the 
Govemment of Varanasi? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TOURISM (SHRI OMAK APANG) : (a) No Sir. 

(b) Does not arise. 

(c) The objective of the p~oposal is to give focus 
and wider publicity to the Indian tourism product in the 
overseas markets and to attract more tourists. 

(d) Yes, Sir. Pilgrim Centers with tourism potential 
are identified for development. 

(e) The Ministry of Tourism has provided assistance 
to the State Government for the implementation of the 
following projects at Varanasi during last five years: 

1. Public conveniences at Varanasi 

2. Flood lighting of Varanasi Ghats 

MSCCF's against NTC 

Amount 
Sanctioned 

6.72 

16.50 

2505. SHRI MOHAN RAWALE : Will the Minister of 
TEXTILES be pleased to state: 

(a) whether some amount of the Maharashtra State 
Cooperative Cotton Federation is outstanding against the 
National Textile Corporation (NTC); 

(b) if so, the details thereof; 

(c) the reasons for non-payment of this amount; 

(d) whether the Govemment of Maharashtra have 
made for several requests to the Union Govemment in this 
.regard; 

(e) if so, the details thereof and the reaction of the 
Union Govemment thereto; and 

(f) the time by which this amount is likely to be paid 
to the Maharashtra State Cooperative Cotton Federation? 

The MINISTER OF TEXTILES (SHRI KASHIRAM 
RANA): (a) and (b) An amount of Rs. 136.72 crores Is 
outstanding against NTC towards cotton dues to Maharashtra 
State Cooperative Cotton FederaUon as on 31.3.1998. 
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(c) to (f) Cotton is purchased by the NTC on credit 
terms. Therefore, certain outstanding dues remain to be 
pe:id at any given point of time. While the Government of 
Maharashtra have requested for early payment of the 
collon dues, due to acute shortage of working capital and 
losses suffered by the NTC, the payment of callan dues 
to the Federation has fallen into arrears. NTC is expected 
to clear the outstanding dues on availability of funds after 
the rehabilitation package is put into operation as per BIFR 
approval. The cases of 8 out of 9 subsidiaries of NTC are 
presently under reference to the BIFR. 

VRS In STC 

2506. SHRI RAM CHANDRA VEE RAPPA : Will the 
Minister of COMMERCE be pleased to state: 

(a) the number of employees opted for the Voluntary 
Retirement Scheme (VRS) in State Trading Corporation 
since 1995; 

(b) whether all the benefits have been provided to 
those employees; 

(c) if so, the details thereof and if not, the reasons 
therefor; and 

(d) the time by which all the benefits are likely to 
be provided to all Voluntary Retired persons of STC? 

THE MINISTER OF COMMERCE (SHRI RAMKRISHNA 
HEGDE) ; (a) to (d) Voluntary Retirement Scheme (VRS) 
was not in existence in STC in 1995 & 1996. In STC, 
Voluntary Retirement Scheme opened in 1&~7. In all 96 
employees compriSing 67 Managers and 29 staff opted for 
VRS and they have been paid the admissible benefits as 
per the scheme. 

(Translation) 

Export of eaamatl Rice 

2507. SHRI DATTA MEGHE : Will the Minister of 
COMMERCE be pleased to state: 

(a) whether the export of basmati rice from India has 
affected due to acquiring patent of the 'basmati rice' by 
America; and 

(b) if so, the steps taken by the Government to 
safeguard the interests of the Indian basmati rice 
exporters? 

THE MINISTER OF COMMERCE (SHRI RAMKRISHNA 
HEGDE) : (a) Patents are granted by respective 
Govemments under their P.atent laws. II patent is a 
statutory grant in respect of an invention, which confers 
certain monopoly rights on the grant .. for a speclfic period, 
Patent rights are restriCted to the geographical area of the 
country where they are granted. Though rice originating 
from India wi" not be strictly affected, the patentee can 

take infringement action against Indian exporters in USA 
claiming that the rice is similar to the quality of basmati 
rice line & grains, 

(b) Whenever information is received about patents 
being taken on certain products which are of commerCial 
interest to India and which in our view do not satisfy the 
criteria of patentability, steps are taken to assess whether 
the grant of patent can be challenged. When SuffiCient 
material is gathered, steps are taken for filing a petition 
for re-examination and ultimate revocation of patent in that 
country. 

Some of the steps taken to protect the interest of rice 
exporters include, inter-alia challenging the various 
Trademarks registrations filed by International companies 
in Greece, UK, conducting publicity campaigns, sending 
delegations abroad, participating in International trade 
fairs, inviting potential buyers and providing financial 
assistance to exporters for improving quality, packaging. 
brand promotion of products and for conducting market 
surveys. 

Promotion of Tourlam in Hilly Areas 

2508. SHRI BACHI SINGH RAWAT (BACHDA) : Will 
the Minister of TOURISM be pleased to state 

(a) whether Government have launched the 
Cafeteria-Rest House Scheme to promote tourism In 

the country, particular1y near the highways leading to 
hilly areas; 

(b) if so, the places in Uttaranchal area of Uttar 
Pradesh for which this scheme is likely to be imptemented, 
and 

(c) the criteria adopted to implement these schemes 
and the likely contribution of local people of Uttaranchal 
therein alongwith other details in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TOURISM (SHRI OMAK APANG) : (a) and (b) The Ministry 
of Tourism, Govemment of India provides financial 
assistance 'or the construction of wayside amenities such 
as restaurants, public conveniences, toilet and drinking 
water facirllies etc on the besis of specific proposals 
received from the StatelUT Governments. However, 
Government has not launched any scheme titled ·Cafeteria· 
Rest Houses scheme". Dur1ng the year 1996-97, the 
Ministry of Tourism has sanctioned Rs. 20.00 lakhs for 
construction of Reception Centre at Rishlkesh under the 
wayside amenities scheme for Uttaranchal area. 

(c) The projecftl are Implemented by the State 
Govemment. Creation of the .. facilities will lead to greater 
demand for local products and thus lead to beller 
employment opportunities for the local population. 
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[Eng/ish1 
Crl.I. Among Handloom Weavers due 

to Huge Stock. 

2509.SHRI V. KRISHNAMOORTHY : WlII the Minister 
01 TEXTII.ES be pleased to state: 

(a) whether Government are aware of the huge 
stocks of handloom material is not being lifted. resulting 
In acute crisis among the poor handloom weavers 
especially in Tamil Nadu State; 

(b) whether the Government are also aware that by 
announcing the Import of Art silk. the situation is being 
aggravated and the condition of the weavers are becoming 
very pitiable; and 

(c) if so. the steps taken to withdraw the import 
proposal so that the handloom weavers are safeguarded? 

THE MINISTER OF TEXTILES (SHRI KASHIRAM 
RANA) : (a) Yes. Sir. The Government of Tamil Nadu have 
informed that they have taken various measures to clear 
the accumulated stock which include grant of rebate. 
holding of exhibitions for sale. purchase by State 
Government Departments etc. 

ib) and (c) Import of woven fabncs of Artificial filament 
yarn have been brought under OGL vide notification dated 
31.12.1997. It IS early to assess the Impact of the Policy. 

Cheap Interest Rate on Export 

2510. SHRI C.P. RADHAKRISHNAN : Will the Minister 
of FINANCE be pleased to state: 

(a) whether the Government propose to provide 
loans to exporters on cheaper interest rate; 

(b) if so. the details thereof; and 

(e) by when it is likely to be implemented? 

THE MINISTER OF FINANCE (SHRI YASHWANT 
SINHA) : (a) No. Sir. Consequent to the reductions of rates 
on pre·shipment credit on April 29. 1998 the export credit 
Interest rate structure is already reasonably low. 

(b) and (c) Do not arise. 

Integrated Tourism Plan for North· 
Eastern States 

2511. SHRI BHIM DAHAL: 
KUMARI MAMATA BANERJEE: 

Will the Minister of TOURISM be pleased to state: 

(a) whether the Union Government have drawn up 
an Integrated Tourism Development Plan for the North· 
Eastem States; 

(b) if 80, the details thereof State-wise including 
Darjeeling Hill area; and 

(C) the amount spent on the development of tourism 
in the North·Eastem States during each of the last three 
years. State·wise? 

THE MINISTER OF STATE tN THE MINISTRY OF 
TOURISM (SHRI OMAK APANG) : (a) and (b) The Task 
Force constituted by the Department of Tourism has 
submitted a report for the development of tourism in the 
North Eastern States. The report has suggested improve. 
ment of infrastructural facilities including accessibility and 
publicity of tourism products of the region. The said report 
did not cover Darjeeling Hill area. 

(c) The amount of financial assistance released to 
North Eastem States during each of the last three years 
is as given below:· 

State Amount Released 

Arunachal Pradesh 

Assam 

Manipur 

Meghalaya 

Mizoram 

Nagaland 

1995·96 

25.50 

39.00 

36.28 

2.04 

68.94 

39.76 

(Rs. Lakhs) 

1996-97 1997·98 

1.75 82.50 

32.66 94.20 

22.00 56.35 

32.50 28.05 

40.44 43.50 

70.00 40.58 

22.67 56.60 40.16 Tripura _________________ _ 

The financial assistance released lor projects in 
Darjeeling during the last three years were:· 

Year 

1995·96 

1996·97 

1997·98 

Rs. In Lakhs 

30.72 

28.75 

16.50 

Relearch ProJectl by NISIET, Hyderabad 

2512.SHRI M. RAJAIAH : Will the Minister of 
INDUSTRY be pleased to state: . 

(a) the number and details of Research Projects snJ 
tlaining programmes organised by National Institute of 
Small Industry Extension and Training. Hydelabad if! 
collaboration with the intemational agencies dunng 1997· 
98; 

(b) the name of the agencies whu plov,ded funds 
alongwith amount of assistance to NISIET. Hyd", .. twj; and 

(c) the details of the project currently going on? 

THE MINISTER OF INDUSTRY (SHRI SIKANDER 
BAKHT) : (a) 1110 training programme was conducted by 
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NISIET, Hyderabad, In collaboration with 'Intemational 
agencies during 1997-98. However, a Research Project on 
Policy Research for Small Scale Enterprises was 
conducted during 1997-98. 

(b) The above research project was assigned by 
UNESCO, New Delhi for an amount of US $ 10,0001-. 

(c) The details of project currently going on are:-

(i) Study tour on Food & Agro Processing Rural 
Development for the ILO delegation from Nigeria 
during 29th March-4th April, 1998 for an 
Institutional fee of US $ 4200+Rs.58,OOO/-
arrenged by ILO, New Delhi (ILO Office for India 
and Bhutan). 

(ii) Training cum enterprise visit of seven members 
team of Bankers and officials from Bangladesh 
during 8-20 June, 1998 sponsored by Intema-
tional Fertilizer Development Centre, Dhaka, 
Bangladesh for a fee of US $ 10,500. 

Massive loT. Evasion by School 

2513.SHRI K.S. RAO : Will the Minister of FINANCE 
be pleased to state: 

(a) whether searches conducted recently by the 
Income Tax Department have revealed massive Income 
Tax evasion by some of the schools in Westem Uttar 
Pradesh; 

(b) if so, the details of the income tax evasion that 
have come to the light the amount involved and the modus-
operandi thereof; 

(c) whether in some cases some non-resident 
Indians are also involved; 

(d) if so, the details thereof; and 

(e) the measure taken or proposed to be taken to 
deter the defaulters? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSION 
AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (BANKING, REVENUE & INSURANCE) (SHRI 
KADAMBUR M.R. JANARATHANAN) : (a) Yeti, Sir. 
Searches were conducted recently at the premises of a 
school in Westem Uttar Pradesh. --

(b) Concealment of Rs.4 croree has so far been 
admitted by a Director of the School. Further InvestigationS 
are underway for quantifying the exact amount of 
concealment and establishing the modua operandi in-
volved. 

(c) and (d) An N.R.I. ia the Chairman of the SocIety 
running the school. 

(e) The Income-tax Act, 1961 provides for a special 
procedure for aeaeaament of search C8888. The procedure 
involves making of asseeamen! for a block period of ten 
assessment years preceding the year of search and 
assessing the undisclosed income relating to the block 
period at sixty per cent. Further prosecution proceedings 
could be initiated in the circumstances prescribed in the 
Act. 

Sick Tea Gardens of Aaam 

2514.SHRI NEPAL CHANDRA DAS : Will the Minister 
of COMMERCE be pleased to etate: 

(a) whether the Govemment are aware that some 
tea estates of Assam has fallen sick; 

(b) if so, the details thereof, district-wise; 

(c) whether crom of rupees of the poor workers in 
the form of gratuity and daily wages are blocked in these 
tea estates; 

(d) if so, the steps taken by the Govemment to pay 
the arrears to the workers; 

(e) whether the Govemment propose to revamp 
these tea estates while selling or leasing of the gardens 
to any solvent private concem; 

(f) if eo, the details thereof; and 

(g) the other steps taken by the Govemment for 
recovery of the Tea Estate from present sickness? 

THE MINtSTER OF COMMERCE (SHRI RAMKRtSHNA 
HEGDE) : (a) to (g) Information is being collected and will 
be laid on the Table of the House. 

[T rans/stion J 
Land Acquired by EeL 

2515. PROF. RITA VERMA: Will the Minister of COAL 
be pleased to state: 

(a) the area of land !lcquired by the Eastern 
Coalfield Ltd. (E.C.L.) after nationalieation of the coal 
induatry; 

(b) the number of families displaced as a resuH 
thereof; 

(c) the criteria adopted to provide compensation and 
jobs to such famiNes; and 

(d) the number of families compensated 80 far 
Indicating the amount of compensation paid to each family? 

THE MINISTER OF "STATE OF THE MINISTRY Of 
COAL (SHRI DILIP RAY) : (a) After natlonallaation of the 
Coal Industry, the total ..... of land acquired by Eastern 
Coalftelde UmItecI (ECL) covering various types of lands 
works out to 9978.73 hectares. 
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(b) t96 families have been displaced as a result of 
acquisition of land by ECL. 

(c) For providing compensation and jobs to project 
affected families, Cil'. R&R policy and Gov!. of India 
package called "Gulla Package" approved in October, 1990 
are being followed. 

(d) As reported by Coal India Limited, all the families 
i.e 996 have been paid compensation amounting to an 
average sum of Rs. 1.07 lakhs per family. 

(English] 

Tobacco Crop 

2516. SHRI R. SAMBASIVA RAO Will the Minister 
of COMMERCE be pleased to state: 

(a) whether the Andhra Pradesh Government has 
urged not to relax the restrictions in regard to the cultivation 
of tobacco crop; 

(b) if so, whether the Tobacco Board and other 
members had made requests to lift the present restrictions 
on the crop; and 

(c) il so. the reaction of the Union Government 
thereon? 

THE MINISTER OF COMMERCE (SHAI AAMKAISHNA 
HEGOE) : (a) Yes, Sir. 

(b) No, Sir. 

(c) Does not arise. 

World Bank Assistance to IDBI 

2517.SHAIMATI JAYANTI PATNAIK: Will the Minister 
of FINANCE be pleased to state: 

(a) whether the Industrial Development Bank of India 
(lOBI) has received funds from the World Bank for phasing 
out of Ozone Depletion Substances (ODS); 

(b) if so, the lolal funds received by lOBI from World 
Bank for the purpose; and 

(c) the time by which the Ozone Depletion 
Substances are likely to be phased out? 

THE MINISTER OF FINANCE (SHRI YASHWANT 
SINHA): (a) Yes. 

(b) lOBI manages the grant disbursement on behalf 
of the Wortd Bank, the Administrator of Ozone Trust Fund 
under the Montreal Protocol. Till March 31, 1998, IDBI had 
received US $ 8,604,926 for further disbursement to 
enterprises. 

(e) The Ozone Depletion Substances are to be 
pllased out by 2010 in a phased manner, as per the time 
E:hedule specified in the Montreal Protocol. 

(Translation) 

Abld Hus.aln Committee 

2518. SHAIMATI SURYAKANTA PATIL 
Minister of INDUSTAY be pleased to state: 

Will the 

(a) the nature and the extent of measures taken by 
the Government on the recommendations 01 the Abld 
Hussain Committee; 

(b) the steps taken on the recommendations 
to protect the interests of the small and medium 
industries; 

(c) whether the Government have inlormed the 
State Governments to implement the recommendations 01 
the Committee in their States; 

(d) whether the Government is reconsidering the 
recommendations which have not been accepted; and 

(e) il so, the details thereol? 

THE MINISTEA OF INDUSTRY (SHA: SIKANDER 
BAKHT) (a) and (b) Abid Hussain Committee on Small 
Enterprises submitted its report in January 1997. Based 
on the recommendations 01 the Committee the following 
measures were taken by the Government. 

1. The Investment limit lor the small scale industrial 
units was raised lrom As. 60 lakhs (As. 75 lilkhs 
lor the ancillary units) to As.300 lakhs. 

2 The Investment limit 01 the tiny units was raised 
from RS.5 lilkhs to As.25 lakhs. 

3. Forty per cent of the funds available to SSI 
sector was earmarked for units having invest-
ment in plant and machinery upto Rs. 5 lakhs. 
20% for units with investment between As. 5 
lakhs to As. 25 lakhs and the remaining 40% 
for other SSI units. 

4. The composite loan scheme of SIDBI was 
modified and loan ceiling increased from 
AS.50,0001- to As. 2 lakhs. 

Government had also set up an Inter-Ministerial 
Committee to examine the various recommenda-
tions of the Abld Hussain Committee. Based on 
the report 01 the Inter-Ministerial Committee 
Govemment has taken decisions on various 
other issues for which action has been initiated 
by the Department. 

Action has been initiated on those recommen-
dations of the Committee which were thought to 
be in the Interest of nol only the small scale 
seclor but aJso the entire economy and accepted 
by the Govemmenl 
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(c) The Department of SSI&ARI has forwarded the 
decisions taken on the various recommendations of the 
Abid Hussain Committee to concemed Central Ministries! 
Departments, State Govemments and other agencies for 
further follow up action. 

(d) and (e) No, Sir. 

WTO Agreement 

2519.SHRI VIJAY GOEl : Will the Minister of 
COMMERCE be pleased to state: 

(a) the conditions India has constrained to accept 
after signing the WTO agreement; 

(b) whether the signing of the said agreement has 
an adverse impact on interests of India; 

(c) il so, the delails thereof; and 

(d) if not, the benefits thereof? 

THE MINISTER OF COMMERCE (SHRI RAMKRISHNA 
HEGDE) : (a) The Uruguay Round package of Agreements 
inter alia comprise the following: 

1. The Marrakesh Agreement Establishing the 
World Trade Organization 

2. Multilateral Agreements 6n Trade in Goods 
(including the General Agreement on Tariffs and 
Trade 1994) 

3. Agreement on Agriculture 

4. Agreement on the application of Sanitary and 
Phytosanitary Measures 

5. Agreement on Textiles and Clothing 

6. Agreement on Technical Barners to Trade 

7. Agreement on Trade-Related Investment Mea-
sures 

8. Agreement on Implementation of Article VI of the 
General Agreement on Tariffs and Trade 1994 

9. Agreement on Implementation of Article VII of the 
General Agreement on Tariffs and Trade 1994 

10. Agreement on Pre-shipment Inspection 

11. Agreement on Rules of Origin 

12. Agreement on Import licensing Procedures 

13. Agreement on Subsidies and Countervailing 
Measures 

14. Agreement on Safeguards 

15. General Agreement on Trade in Services 

16. Agreement on Trade-Related Aspects of Intellec-
tual Property Rights 

17. Understanding on Rules and Procedures Gov-
erning the Settlement or Disputes 

18. Trade Policy Review Mechanism 

19. Plurilateral Trade Agreements (on Civil Aircraft, 
Govemment Procurement, Intemational Dairy 
Agreement and International Bovine Agreement) 

Each Agreement contains within Itself Its own set 01 
rights and obligations 

(b) to (d) Government is of the view that the multilateral 
trading system, which the WTO administers, represents a 
balance of concessions, which, if properly implemented, 
brings about orderliness, transparency and predictability in 
global trade. The principles of Most Favoured Nation 
treatment of all Member countries by each country as also 
that of National Treatment or non-discrimination against the 
products of other Member countries, which are enshrined 
in the WTO Agreements, more free trade through reduction 
of tariffs and progressive removal of non tariff barriers. 
elimination of trade distorting measures, including subsi-
dies, systems of rules to serve as guidelines for national 
legislation to bring about uniformity in laws and regulations 
everywhere and simplification of border measures are 
some of the grains of the system. 

However, some of the challenges penceived in the 
system lie in certain Members not implementing in the 
proper spirit, the provisions of the WTO Agreement. In 
meeting this challenge, India has been raising the problems 
of implementation being faced by her and other developing 
countries in all appropriate fora, both within and outside 
WTO. India's latest initiative includes highlighting these 
matters at the recently concluded Second Ministerial 
Conference of WTO Trade Ministers in Geneva, held during 
18-20 May 1998. The Ministerial Conference has endorsed 
India's concems about proper implementation of the WTO 
Agreement since the Ministerial Declaration has mandated 
full and faithful implemenlation of existing WTO Agree· 
ments and deciSions as the first item of work in the process 
to be initiated in the General Council as it prepares to make 
its final recommendations to the Third Session of the 
Ministerial Conference of the WTO. 

Withdrawal of Foreign Assistance 

2520. SHRI MANIKRAO HODl YA GAVIT : Will the 
Minister of FINANCE be pleased to state: 

(a) the projects for which foreign assistance has 
been cancelled which was to to received as a loan during 
the current year alongwilh the details of the amount of loan 
and the names of countries from which it was to be 
received; 

(b) the names of the project for which there is no 
possibility of withholding the loan I grant-in-aid already 
been sanctioned; and 
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(c) the details ot the recommendation ot G-a Summit 
in regard to imposing collective economic sanctions against 
India? 

The MINISTER OF FINANCE (SHRI YASHWANT 
SINHA) : (a) and (b) No loans for ongoing development 
projects with foreign assistance has been cancelled. For 
all ongoing projects it is unlikely that loan / grant-in-aid 
will be cancelled. The final position is yet to emerge. 

(c) In the G-8 Summit collective economic sanctions 
against India were not imposed. 

(English) 

Insurance Cover on Saving Bank Account 

2521. DR. BIZAY SONKAR SHASTRI: Will the Minister 
of FINANCE be pleased to state: 

(a) whether Punjab and Sind Bank has started 
accident insurance cover upto Rs. 1 Lakh to those savings 
bank account holders who keep a minimum credit balance 
of Rupees One Thousand only in their accounts; 

(b) il so. the details thereol, 

(c) whether there is any proposal 01 the Government 
to ask other public sector banks to follow suit; and 

(d) if so. the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (BANKING, REVENUE & INSURANCE) (SHRI 
KADAMBUR M.R. JANARATHANAN) : (a) and (b) Punjab 
& Sind Bank has introduced a Savings Linked Insurance 
Plan with the special benefit of Accident Insurance 
Coverage. The scheme is being test marketed in all the 
branches of the bank in Delhi only. The main features 01 
the scheme are as follows: 

Eligibility : Any person in the age group of 5 to 70 
years can open an account individually or jointly (including 
minors) with a minimum balance of Rs. 1,000/- per 
Individual. There is no upper limit. Handicapped persons 
ar') also eligible to open an account. 

Nomination Facility : Nomination facility is available 
at the time of opening the account in favour of one 
individual only. Any change in the name of nominee can 
be made. 

Inlurance Coverege : The special feature of t.hiS 
Scheme is the Accident Insurance Cover for the depOSItor 
under Group Personal Accident Policy of National 
Insurance Company Ltd. The. depositor will get the 
InSUrance cover without paying anything extra. ~e 
prescribed charges of Rs. 501· per head per annum (.subJect 
to revision from time to time) will be recovered from Interest 
credited/accrued in the account. 

Inlurance For Accidental Death : The insurance 
coverage tor accidental death is Rs. 1 Lakh and will be 
paid to the account holder's nominee in Indian Currency. 
The Group Personal Accident Policy Provides a Worldwide 
cover against death and disability. 

An individual's claim under this scheme is limited to 
Rs. 1 Lakh irrespective of number of accounts one has. 
The insurance cover shall commence from the date 01 
payment of premium. 

Insurance cover will cease lrom the date 01 closure 
of savings bank account or whenever the deposit in the 
account falls below the minimum amount. 

Compensations Available: For any bodily injury from 
accident caused by external, violent & visible means, tile 
Insurance Company will pay the amount as specified in 
the policy. 

Under the policy, the insured amount will be paid if 
bodily injury within 12 calender months of its accurrence, 
be Ihe cause of; 

Death of Insured. 

Loss of sight of both eyes. 

Actual loss-by the physical separation of tViO 
entire hands or two entire feet or one entire hand 
and one entire loot, or loss of Sight of one eye 
and loss 01 one foot or one hand. 

Loss 01 two hands or two feet. or one hand and 
one foot, or one hand/foot and loss 01 sight of 
one eye. 

Permanent and absolute disablement for any 
employment or occupation. 

For any other permanent partial disablement the 
percentage will be paid as per the policy/assessment of 
doctor and his certification as the case may be. 

Expen.e. for Carriage of Dead Body : The 
policy covers the actual expenses for carriage of dead 
body of insured upto Rs. 1,000/- to the place of his 
residence. 

Claims : Settlement 01 claims rest with the Insurance 
Company itself as per temns and conditions of the policy, 
for which the Insurance company has to be approached 
directly. 

Tranlfer of Account : Under the scheme account 
holder can also transler his account to any of the PSB 
branches throughout India, where ever the scheme is in 
operation. 

(c) No, Sir. 

(d) Does not arise. 
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Merger of Banks 

2522.DR. JAYANTA RONGPI : Will the Minister of 
FINANCE be pleased to state: 

(a) whl3ther the Government are contemplating to 
effect merger of nationalised banks to lower their existing 
number or to merge them into a single banking corporation; 
and 

(b) if so. the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (BANKING, REVENUE & INSURANCE) (SHRI 
KADAMBUR M.R. JANARATHANAN) : (a) There is no such 
proposal under the consideration of the Govemment at 
present. 

(b) Does not arise. 

Disinvestment Commission 

2523. SHRI G.M.BANATWALLA : Will the Minister of 
FINANCE be pleased to slate: 

(a) whether the Disinveslment Commission has 
recomm !)ded that disinvestment should be delinked from 
the annual budgetary exercise; 

(b) if so, details of the recommendation; and 

(c) the Government's reaction thereon? 

THE MINISTER OF FINANCE (SHRI YASHWANT 
SINHA) : (a) and (b) While recommending the setting up 
of the Disinvestment Fund, the Disinvestment Commission 
has suggested the delinking of disinvestment from the 
annual budgetary exercise. 

(c) The recommendation of the Disinvestment 
Commission is being examined by the Government. 

{Translation] 

Production and Consumption of Cament 

2524. SHRI ASHOK PRADHAN : Will the Minister of 
INDUSTRY be pleased to state: 

(a) the annual production and consumption of 
cement in Uttar Pradesh during the last three years; and 

(b) the steps taken or proposed to be taken by the 
Government to fill the gap between demand and supply 
of cement in the State? 

THE MINISTER OF INDUSTRY (SHRI SIKANDER 
BAKHT) : (a) On the basis of statistical reports published 
by the Cement Manufacturers' Association, the production 
and consumption of cemenl in respect of large cement 
plant in Uttar Pradesh during thE' last three years is as 
follows: 

Year 

1995·96 

1996·97 

1997·98 

Production 

11.59 

9,33 

7.47 

(in lakh tonnes) 

Consumption 

67.35 

73.94 

83,82 

Data regarding production and consumption relating to 
mini cement plants is not maintained centrally, 

(b) Cement industry is decontrolled and delicensed 
and entrepreneurs are free to set up cement plants 
anywhere subject to locational clearance. Government is 
providing all infrastructural support to the industry to 
maximise cement production, Rail wagons are being 
provided to cement plants on priority basis to supply 
cement to deficit areas. 

{English] 

Pay Scales of RRB 

2525. SHRI BASU DEB ACHARIA : Will the Minister 
of FINANCE be pleased to state: 

(a) whether the Government have allowed the 
revised pay scale of equated status of Government of 
Madhya Pradesh to the then field supervisors of Regional 
Rural Banks, Madhya Pradesh on March 20, 1993; 

(b) if so, whether all the RRBs in the State have 
honoured this order Issued by NABARD; and 

(c) if not. the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY Of 
PERSONNEL. PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (BANKING, REVENUE & INSURANCE) (SHRI 
KADAMBUR M.R. JANARATHANAN) : (a) Yes. Sir. The 
Government had allowed the revised pay scales of equated 
status of Madhya Pradesh Government to the then r reid 
Supervisors of Regional Rural Banks (RRBs), in Madhy,l 
Pradesh (M.P) on March, 20. 1993; 

(b) and (c) As reported by National Bank for Agriculture 
& Rural Development (NABARD), only six RRBs in Madhya 
Pradesh have implemented this order. In terms of the order 
the pay scales of Field Supervisors were required to be 
equated with those applicable to Elltension Officers 
(Veterinary) of the State Government which were higher 
as compared to the scales applicable to Block Development 
Officers (Ordinary Grade) with which Branch Managers 01 
RRBs. were equated. As such, implementation of the order 
would have created an anamolous situation whereby the 
Field Supervisors would- have been fitted in higher scales 
as compared to Branch Managers. Accordingly. the matter 
has been" referred by NABARD to the Government for 
appropriate consideration. 
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MaleIFamala Employ ... In BCCL 

2526.SHRI AJOY MUKHOPADHYAY: Will the Minister 
of COAL be pleased to state: 

(a) the number of male and female employees, 
separately in SCCl as on May 1.1973 and May 1. 1998: 

(b) whether there is a policy in BCCl to discharge 
female employees despite increase in the open cast mining 
and against the spirit of Constitution; and 

(c) if so, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRI DILIP RAY): (a) The number of male and 
female employees in the Sharat Coking Coal Limited 
(BCCl) as on 1.12.1973 and 1.5.1998 are as under:-

MANPOWER AS ON 

1.05.1973 

1.12.1973 (earliest 

available date) 

1.5.1998 

(b) No, Sir. 

MALE 

N.A. 

158528 

123888 

FEMALE TOTAL 

N.A. 179781 

16368 174896 

11082 134970 

(e) Does not arise in view of reply given to part (b) 
above. 

Trade Ties with Africa 

2527. SHRI FRANCISCO SARDINHA: Will the Minister 
of COMMERCE be pleased to state: 

(a) whether the Government propose to boost trade 
ties with Portugal and Portuguese speaking countries in 
Africa, specially Angola and Mozambique; 

(b) if so. the details thereof; and 

(c) if not, the reason therefor? 

THE MINISTER OF COMMERCE (SHRI RAMKRISHNA 
HEGDE) : (a) to (c) It is the endeavour of the Government 
to expand trade ties with all countries including trading 
partners like Portugal and Portuguese speaking countries 
In Africa. Steps taken for promotion of bilateral trade and 
economic cooperation with these countries include 
exchange of trade and industry delegations, participation 
in trade fairs, holding periodical official level bilateral 
diScussions and organising regional Conferences of 
Commercial Representatives of Indian Missions to identify 
emerging opportunities and challenges. India also has 
trade agreements with Portugal, Angola and Mozambique. 

Group In.urance Scheme 

2528.SHRI S. AJAYA KUMAR: Will the Minister of 
FINANCE be pleased to state: 

(a) the States in which the Group Insurance 
Scheme has been implemented by the LlC in rural areas; 
and 

(b) the reasons for which Group Insurance Scheme 
has not been implemented in Kerala? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (BANKING, REVENUE & INSURANCE) (SHRI 
KADAMBUR M.R. JANARATHANAN) : (a) and (b) Under 
the Rural Group Life Insurance Scheme (RGLlS) being 
implemented by the Life Insurance Corporation of India 
(LlC), 50% of the premium will be paid by the beneficiary 
and the other 50% will be shared by the Central and State 
Governments in equal proportion for subsidised policy 
limited to one policy per household below poverty line in 
rural areas. The Scheme has been implemented by the 
LlC in Andhra Pradesh, Assam, Chandigarh, Goa, Gujarat, 
Haryana, Jammu & Kashmir, Karnataka, Madhya Pradesh, 
Maharashtra, Manipur, Orissa, Punjab, Rajasthan and Uttar 
Pradesh. The Scheme could not be implemented in Kerala 
because the Govemment of Kerala requested the Lie that 
the beneficiary's share of premium will also be paid by the 
State Government and Gram Panchayats in equal 
proportion. As this suggestion meant a basic change in 
the character of the scheme, it could not be implemented 
in the State. 

Grants from UNDP 

2529. DR. T. SUBBARAMI REDDY: Will the Minister 
of FINANCE be pleased to state: 

(a) whether India is likely to receive $ 200 million 
grant from the United Nations Development Programme for 
achieving its Ninth Plan objectives on infrastructure, 
technology and employment; 

(b) if so, whether any concrete proposals have been 
prepared for utilising this fund; 

(c) if so, the details thereof; and 

(d) the extent to which the infrastructure, technology 
and employment are likely to be improved? 

THE MINISTRY OF FINANCE (SHRI YASHWANT 
SINHA) : (a) Under the first GOIIUNDP Country Co-
operation Framework for India covering the period 1997-
2001, the indicative grant assistance is expected to about 
US$ 191 million. 

(b) Yes. 

,(c) Out of the ten proposed programmes under 
CCF.I, the fonowlng four Programme SupPort Documents 
have already been signed: 
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Technology Management 

Community·Based Pro-
Poor Initiatives 

Environment 

Food Security 

US $10.5 mil. 

US $13.0 mil. 

US $9.0 mil. 

US $13.0 mil. 

The rest 01 the six Programme Support Documents are 
expected to be approved and signed shortly. 

(d) The Economic Relorms Programme will support 
national relorm programmes lor expansion/privatisation 01 
infrastructure and services, strengthen institutional capacity 
in legal and regulatory regimes. and sensitise key national 
personnel about international best practices. The Techno· 
logy Management Programme will strengthen the interface 
between research and development institutions with private 
industry; the application of science and technology to rural 
transformation; strengthen indigenous technology facilitate 
the use of development information technology; strengthen 
the technology base 01 NGO·led resource centres; and 
strengthen technology management capabilities. The Small 
Industries Development and Employment Program.me will 
provide technical support to small micro and village 
industries with a view to increasing employmenllincome 
opportunities and sustainable livelihoods. 

[Translation] 

Environmental Clearance to Coal Mines 

2530. DR. CHARAN DAS MAHANT : Will the Minister 
of COAL be pleased to state: 

(a) whether coal mines are required to obtain 
clearance certificate under Environment (Protection) Act, 
Water (Prevention and Control of Pollution) Act and Air 
(Prevention and Control of Pollution) Act; 

(b) il so, the conditions to be fulfilled by the coal 
mines to obtain such clearances; 

(c) whether these conditions are being fulfilled by 
the coal mines properly; 

(d) if not, the action being taken by the Govemment 
in this regard; and 

(e) the number of coal mines of Madhya Pradesh 
obtained clearance certificates under the aforesaid Acts? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRI DILIP RAY) : (a) Yes, Sir. The S3id clearances 
are required for all new projects. 

(b) For obtaining clearance of the project by the 
Government, approval of Environmental Management Plan 
(EMP) by the Ministry of Envlronment.& Foresta (MOEF) 
Is essential. Before sending the proJect to MOEF, It Is sent 

to State Pollution Control Board for public hearing. This 
has been introduced in April, 1997. Conditions are laid out 
in every approved EMP. 

(c) and (d) Yes, Sir. Projects are being Inspected by 
State/Central agencies. 

(e) 34 coal mines of Madhya Pradesh have obtained 
clearance certificates under the aforesaid Acts. 

Loan to Farmers 

2531. PROF. PREM SINGH CHANDUMAJRA: 
SHRI CHINTA MOHAN: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the Government have issued any 
instructions to the banks to provide 18 percent of loans 
to the agricultural sector so as to meet the loan demand 
01 this sector; 

(b) il so, whether this percentage 01 loan have been 
provided to the agricultural sector during the Eighth Five 
Year Plan; and 

(c) il so, the estimated percentage of loan provided 
and whether this percentage of loan lulfilled the loan 
requirements of the agricultural sector and if not, the 
reaction 01 the Govemment thereto and the Action Plan 
prepared for the Ninth Five Year Plan in this regard? 

THE MINISTER OF STATE IN THE MINISTRY or 
PERSONNEL. PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (BANKING, REVENUE & INSURANCE) (SHRI 
KADAMBUR M.R. JANARATHANAN) : (a) to (e) As per 
the instructions issued by Reserve Bank of India (RBI) all 
public sector banks are required to extend 18 percent of 
their net bank credit to agriculture sector. The estimated 
percentage 01 loans provided to the agriculture sector by 
public sector banks is given below: 

Year Percentage 

1992-93 15.07 

1993-94 15.05 

1994-95 13.91 

1995-96 14.29 

1996-97· 16.35 

·(data provisional) 

It may be observed Irom above that the ground. level 
disbursement of loans for the agriculture lector during the 
Eighth Plan was tees than the estimated 18%. As reported 
by National Bank for Agriculture and Rural Development 
(NABARD), Working Group of the Planning Commission on 
VIII Five Year Plan, have estimated requirements of total 
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credit for agriculture sector for the year 1996-97 as 
As. 34,890 crores against which the actual amount of credit 
made available by all agencies during the year stood at 
As. 26,411 crores representing an achievement of 75.7%. 
Considering the demand projections arrived at on the basis 
of different assumptions and reckoning the matching supply 
of resources to sustain the same, the Working Group on 
Agricultural Credit & Co-operation for the formulation of 
Ninth Plan has mede certain projections regarding the flow 
of credit to agriculture during the plan period, according 
10 which the total credit flow from all agencies is expected 
10 Increase from existing Rs. 33,375 crores (1997-98) to 
Rs. 60,842 crores in 2001-2002 representing an annual 
compound growth rate of 16.1 %. 

Further, a number of steps have been taken by RBI 
and NABARD to enhance the credit flow to the agriculture 
sector. Some of these include, inter-alia, the following: 

(i) The commercial banks have been asked 
to increase the credit flow to agriculture by 
25%. 

(ii) With a view to strengthen the financial capability 
of NABARD, its capital has been raised by Rs. 
1000 crores during the past two years and is 
expected to be raised to Rs. 1500 crores during 
the end of this year. 

(iii) Regional Rural Banks (RRBs) have been given 
recapitalisalion support. 

(iV) Banks have been advised to set up specialised 
agricultural branches in each State to exclusively 
deal with high-tech agricultural advance. 

(v) Banks have been advised to extend cash credit 
facilities for meeting composite credit require-
ments of farmers having a good track record. 

(VI) With a view to improving the access of small 
farmers to institutional credit, NABARD has 
advised co-operative banks to eanmark funds in 
favour of small, marginal and economically weak 
farmers. 

[English] 

Pari. Convention of IPR 

2532. SHRI K.P. NAIDU : Will the Minister of 
INDUSTRY be pleased to state: 

(a) whether India propose to join Paris Convention 
on Intellectual Property Rights: and 

(b) if so, the likely advantage to India therefrom? 

THE MINISTER OF INDUSTRY (SHRI SIKANOER 
BAKHT) : (a) and (b) The matter is under consideration 
01 Ih':i Government. 

Brahmaputra as I Tourist Destination 

2533. SHRI K. YERRANNAIDU : Will the Minister of 
TOURISM be pleased to state: 

(a) whether the Govemment propose 
Bt .hmaputra as a tourist destination; 

(b) if so, the details thereof; and 

(c) the action taken to increase 
activities like development of road and rail hi n(aye 
amenities for tourists? 

THE MINISTER OF STATE IN THE MINISTAY OF 
TOURISM (SHRI OMAK APANG) : (a) to (c) Yes, Sir. The 
Govemment of Assam has taken steps to develop tourist 
activities in Brahmaputra. The steps taken by the State 
Government in this regard include organising Brahmaputra 
beach festival, organising rafting expedilions, operating 
river cruises and road linkages 10 different louriet 
destinations. 

Sldbl Branch In VIJayawade 

2534 SHAI P.UPENDRA : Will the Minister of 
FINANCE be pleased to state; 

(a) whether there has been a demand for 
opening of a branch of the Small Industries Development 
Bank 01 India at Vijayawada in view of the large number 
of small·scale industries in Vijayawada and surrounding 
areas; and 

(b) il so, the action taken by the Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSION 
AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (BANKING REVENUE & INSURANCE) (SHRI 
KADAMBUR M.R. JANARATHANAN) : (a) Small Industries 
Development Bank of India (SIOBI) has received represen-
tations from Andhra Pradesh Small Industries Association, 
Vijayawada and some Members of Parliament to establish 
a branch of SIDBI at Vijayawada. 

(b) SIDBI which has branches at the State Capitals, 
has been undertaking branch expansion programme in 
small scale industries (SSls) clusters with a need based 
approach. SIDBI has already opened its second branch 
office at Visakhapatnam in the Sate of Andhra Pradesh 
in March 1997 keeping in view the request received from 
SSI units and other relevant factors. The requirements of 
the 5S1 units in and around Vljayawada are at present 
being taken care of by SIDBI's office at Hyderabad. The 
suggestions received by SIDBI for establishing a branch 
at Vijayawada would be kept in view while considering the 
branch expansion programme of SIDBI in future. 
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Jute Bags 

2535. SHRI. HARIN PATHAK: 
DR. VALLABHBHAI KATHIRIA: 
SHRIMATI BHAVNA DEVRAJ BHAI CHIKHALlA: 

Will the Minister of TEXTILES be pleased to state: 

(a) whether the Union Govemment are aware that 
HDPE/PP bags are more suitable for packing of Cement 
and Fertilizers comparing with Jute bags; 

(b) whether the Govemment have made any study 
about the packaging of cement, fertilizers in jute bags and 
HDPEIPP begs; 

(c) if so, the details thereof; 

(d) whether some State Govemments propose to 
exempt Cement, Fertilizers and other industries from 
packing in Jute bags; 

(e) if so. the details thereof and the action taken by 
Ihe Govemment in this regard; 

(f) whether these two commodities are prons to 
pilferage at a large scale leading to malpractice in 
transportation by traders affecting the consumers in 
general; and 

(g) if so. the action taken or proposed to be taken 
in this regard? 

THE MINISTER OF TEXTILES (SHRI KASHIRAM 
RANA) : (a) to (g) The Govemment is aware about 
divergent views of Cement industry. Fertilizer (Urea) sector 
and Jute Sector regarding comparative suitability of HOPEI 
PP bags & jute bags for packing of Cement & Fertilizers 
(Urea). While Cement and Fertilizer Industries have 
claimed that HDPEIPP bags are more suitable because 
these are technical superior. cheaper than jute bags and 
enjoy large scale consumer preference, on the contrary jute 
sector has claimed that Jute Packaging is equally good 
for packing of these commodities if proper varieties of jute 
bags covered by lSI specifications are used. 

There have been two studies- one by NCBM and the 
other by the Dept!. of Science and Technology. NCBM 
study finds jute bags suitable for cement although it 
indicates that seepage is marginally higher than HOPE 
bags. Study by the Science & Technology Department finds 
more seepage in case of jute bags. IJIRA had also 
conducted a study which bears out points made in NCBM 
study. No such study has been carried out as yet in 
respect of packaging of Fertilizer (Urea) in jute & 
synthetic bags as technically"both these bags are equally 
suitable for packing urea and main reservation against use 
of jute bags for packing this Item is due to higher cost 
of jute bags. . 

Some State Govemments like Gujarat, Maharashtra. 
Kamataka, Tamil Nadu etc. have urged upon the 
Central Government to exempt Cement, fertilizers (Urea) 
and other industries from the preview of the reservation 
in jute packaging to protect the Interests of HDPE/PP 
Woven Sacks manufacturing industry in their 
States. However. Govemment of West Bengal have urged 
that jute packaging reservation order should be strictly 
enforced to safeguard the Interests of millions of 
jute growers. 

The proneness of these commodities to pilferage at 
a large scale can neither be confirmed nor denied. 
However, packaging medium used for these commodities 
has no bearing on their proneness to pilferage and this 
can occur if these commodities are packed in bither Jute 
or synthetic bags. 

The Standing Advisory Committee constituted under 
the Jute Packaging Materials (Compulsory use in Packing 
Commodities) Act, 1987 have recenlly considered in delall 
the various pros & cons of the evidence and views 
expressed by different organisations and representation of 
various MinistrieslDeptts. in its meetings held on 30.4.98. 
15.5.98 and 2.6.98 for putting its recommendations 10 the 
Govemment. 

[Trans/ation] 

Agro aa.ed Industrle. 

2536. SHRI NARENDRA BUDANIA : Will the Minister 
of INDUSTRY be pleased to state the details of proposals 
received by the Govemment from each State regarding 
setting up of agro·based industries with foreign investment 
during the last three years? 

THE MINISTER OF INDUSTRY (SHRI SIKANDEFl 
BAKHT) : During the last three years from Apnl. 1995 
to March, 1998 total number of 635 proposals in Ihe 
Agro Based Industries have been approved by the 
Govemment. Sector-wise break up of these proposals IS 

given in the Statement enclosed. These approvals are for 
Paper & Pulp including Paper Products, Sugar, Fermen· 
tation Industries, Food Products, Vegetable Oils 1\ 

Vanaspati, Horticulture, Agriculture, Floriculture, Tea/Coffee 
and Coiro 

The Details of such proposals viz. Name of the Indian 
company, name and country of the Foreign Collaborator. 
equity Investment In value, Item of manufacture/activity are 
published by Indian Investment Centre as a supplement 

r d to the monthly newsletter and copies of these are supp Ie 
to· the Parliament Library. 
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Statement 

State-wise Break up of Foreign Collaboration & Foreign Direct Investment Proposals Approved 
for Agro-Based Industries during (April, 1995 to March, 1998) 

STATE No. of Approvals AmI. of FDI Approved % to 
Total 

Andhra Pradesh 76 

Assam 

Gujarat 25 

Haryana 42 

Himachal Pradesh 

Jammu and Kashmir 2 

Karnataka 81 

Kerala I I 

Madhya Pradesh 13 

Maharashtra 94 

Orissa 3 

Punjab 12 

Rajasthan 19 

Tamil Nadu 73 

Uttar Pradesh 38 

West Bengal 13 

Dadra & Nagar Haveli 2 

Deihl 21 

Goa 2 

Pondlcherry 2 

Others (States Not Indicated) 104 

Total 635 

[English] 

Afforestation Programme By elL 

2537.SHRI VILAS MUTIEMWAR : Will the Minister of 
COAL be pleased to state: 

(a) whether Coal India Limited has paid adequate 
attention for restoration of environmental balance through 
undertaking effective afforestation programme for the Coal 
projects; 

(b) if so, the funds allocated and actually 
prOVided for the purpose during the last three years, 
SUbsidiary_wiN break-up and provision for 1998-99 with 
PhYSical targets; 

Tech Fin (Rs. Crore) Total 

12 64 892.90 8.80 

0 0.57 0.01 

5 20 1193.22 11.77 

7 35 114.77 1.13 

0 0.00 1.13 

8.01 0.08 

27 54 408.93 4.03 

2 9 25.33 0.25 

12 87.77 0.87 

35 59 552.57 5.45 

0 3 17.60 0.17 

3 9 447.97 4.42 

5 14 19.60 0.19 

19 54 181.94 1.79 

7 31 200.29 1.98 

2 11 66.92 0.66 

2 0 0.00 0.66 

5 16 368.16 3.63 

0 2 14.62 0.14 

4.65 0.05 

30 74 5535.09 54.58 

165 470 10140.91 

(c) whether any impact assessment studies on 
programmes completed through independent research 
organisation from local areas for better planning and 
utilisation of scarce resources during the current year and 
the Ninth Plan have been carried out; and 

(d) if so, the details thereof for the current year? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRI DIUP RAY) : (a) Yes, Sir. 

(b) Information is being collected and will be laid on 
the Table of the House. 

(c) and (d) Project Reports for all mines have a 
separate chapter of Environmental Management Plan 
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(EMP). For Preparation of the EMP, Environmental Impact 
Assessment is done. Studies like subsidence control, O.B. 
dump stability besides flora and fauna etc. have been and 
are carried out. Programme for formulation of EMPs during 
1998-99 are as follows:-

CCl 

WCl 

SECl 

MCl 

Karo Expansion DC 

1. Kamptee UG to DC 
2. Ghatrohan DC 
3. Waghoda UG 
4. Makardhokra-I DC 
5. Gajandoh UG 
6. Jamunia UG 
7. Thesgora - B UG 
8. Dhankasa UG 
9. Mandla South UG 

10. Bhatadi Deep DC 

1. Shivani UG 
2. Gayatri UG 
3. Rehar UG 

1. Lingraj DC ExpanSion 
2. Garjanbahal DC 
3. Gopalprosad (West)/Hingula West DC 
4. lajkura Expansion DC 
5. Padma DC 

Development of Sambhar Salt Area 

2538. SHRI GIRDHARI LAl BHARGAVA : Will the 
Minister of INDUSTRY be pleased to state: 

(a) whether the Sambhar Salt Area in Rajasthan was 
leased out to MIs. Hindustan Salts Limited for the 
integrated development of the Sambhar Salt Area; 

(b) if so, the details thereof alongwith work done so 
far in this regard; 

(e) whether the Govemment of Rajasthan has 
repeatedly requested the Union Govemment for the retum 
of Sambhar Salt Area; and 

(d) if so, the reasons for not agreeing to do so? 

THE MINISTER OF STATE IN THE MINISTRY OF 
INDUSTRY (SHRI SUKHBIR SINGH BADAL) : (a) Yes, Sir. 

(b) A sum of Rs. 3.65 crores has been Invested in 
the shape of loans and interest due for various 
development works including construction of Gudha/Jhapog 
dam, borewella, installation of equipment, conversion of MG 
railway line into BG line and setting up of sail wuhery. 

(c) and (d) Govemment of Rajasthan had requested 
Govemment of India to transfer Sambhar· Salt Limited to 

the Govemment of Rajasthan. The request was not agreed 
to as it was felt that transfer would not be in the overall 
interest of the company. 

Indian Bank 

2539.SHRI T. GOVINDAN : Will the Minister of 
FINANCE be pleased to state: 

(a) whether the Union Govemment have received 
any request from the Indian Bank Employees' Federation 
for infusion of funds to Indian Bank; and 

(b) if so, the action taken by the Govemment 
thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSION 
AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (BANKING REVENUE & INSURANCE) (SHRI 
KADAMBUR M.R. JANARATHANAN) : (a) Yel!. Sir. 

(b) On the basis of an assessment made in 
consultation with the RBI and based on the recommen· 
dation of consultants, Govemment has subscribed to the 
share capital of Indian Bank a sum of Rs. 17.50 Crores 
for strengthening capital base of the bank. This amount 
has been simultaneously invested by the bank In 

Govemment Securities. 

WTO PACT 

2540. S.HRI SUSHIL KUMAR SHINDE : Will the 
Minister of COMMERCE be pleased to state; 

(a) whether the Govemment have endorsed the 
recent World Trade Organisation (WTO) pact for opening 
financial services; 

(b) if so, the terms of the pact; 

(c) whether the Govemment have received any 
representations from various trade organisations; 

(d) if so, the details thereof; and 

(e) the reaction of the Govemment thereto? 

THE MINISTER OF COMMERCE (SHRI RAMKRISHNA 
HEGDE) : (a) Yes, Sir. 

(b) The following commitments In f1nal'!clal services 
have been made. All the commitments are subject to entry 
requirement domestic laws, rules and regulations and the 
terms and conditions of the RBI, SEBI and any other 
competent authority in India. 

MFN exemptions from all the sectors, viz., Insurance. 
Banking and Non-Banking Financial Services have been 
withdrawn. This was a reciprocal measure as all our major 
trading partners have also withdrawn their respective MFN 
exemptions. 
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A. Insurance and Insurance related services: 

(i) Life Insurance : No commitments. 

(ii) Non-life Limited to insurance of freight. 

(iii) Reinsurance and retrocession Reinsurance can 
be taken with foreign reinsurers to the extent of 
the residual uncovered risk after obligatory or 
statutory placements domestically with Indian 
insurance companies. 

B. Banking and other financial services: 

1. (i) Acceptance of deposits and other repay-
able funds from the public. 

(ii) Lending of all types, including consumer 
credit, mortgage credit and financing of 
commercial transactions but excluding 
factoring. 

(iii) All payments and money transmission 
services including credit, charge and debit 
cards, travellers cheques and bankers' 
drafts. 

(iv) Guarantees and commitments. 

(v) Trading for own account of; 

(a) Money Market Instruments 

(b) Foreign Exchange 

(c) Transferable Securities 

(vi) Portfolio management, custodial and trust 
services. 

(vii) Clearing services for other banks for 
cheques, drafts and other instruments. 

The above activities are allowed only in the third 
mode, i.e. commercial presence, subject to the 
following:-

(i) Only through branch operation of a foreign 
bank licenced and supervised as a bank 
in its home country. 

(ii) Grant of licence as permissible under 
existing laws. 

(Iii) 

(iv) 

A limit of twelve licences per year both for 
new entrants and existing banks. 

Banks are allowed to install A TMs at 
branches and other places identified by 
them. Installallon of ATM at a place other 
than In licenced branches Is treated as a 
new place of business and requiree a 
licence. Licences issued for ATMs Installed 

bylorwign banks Nill not be included in the 
ceiling of twelve I cences referred to in item 
(c) above. 

(V) Investments In othl r financial services 
companies bv "ranclies of foreign banks 
licenced to dl) ",'lnKi Ig business in India 
individually n.)t to e~ceed 10 per cent of 
owned funds or 30 pJr cent of the Invested 
company's capi:~1 whichever is lower. 

2. Participation in issues of all kinds of securities, 
including underwriting and placement as agent 
(whether publicly or privately) and provision of 
services related to such issues. 

The above activity is allowed to foreign bank 
branches licenced to do banking business in 
India and also to foreign financial services 
companies through incorporation with foreign 
equity not exceeding 51 per cent. 

3. Stock Broking : This activity is allowed through 
establishment of locally incorporated joint ven-
ture company with foreign equity not exceeding 
49 percent. The foreign equity participation will 
be limited to recognised foreign stock broking 
companies. 

4. Finllncial consultancy services, i.e. financial 
advisory services provided by financial advisers 
etc. to customers on financial matters, invest-
ment and portfolio research and advice, advice 
on acquisition and on corporate restructuring and 
strategy. 

The above activity is allowed to foreign bank 
branches licenced to do banking business in 
India and also to foreign financial services 
companies (including banks) through incorpora-
tion with foreign equity not exceeding 51 per cent. 

5. Factoring : Allowed to foreign financial services 
companies including banks) through incorporation 
with foreign equity not exceeding 51 per cent. 

6. Financial leasing: Allowed to foreign financial 
services companies (Including banks) through 
incorporallon with foreign equity not exceedirlQ 
51 per cent. 

7. Venture capital : Allowed to foreign financliil 
services companies (Including banks) through 
Incorporation with foreign equity not eXCeeding 
51 per cent. 

(c) As per the records, nCI representation appears 
to have been received from Trade Organizations. 

(d) and (e) Not applicable. 
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Export Defaulting Companle. 

2541.DR. MADAN PRASAD JAISWAL : Will the 
Minister of COMMERCE be pleased to state: 

(a) the procedure followed by the Government to 
ensure that exports do take place, as per commitments 
made by the companies while applYing for foreign 
collaboration; 

(b) if so. the details of the companies who have 
failed in their export commitment during the last three 
years; and 

(c) the action taken by the Government against 
those defaulting companies? 

THE MINISTER OF COMMERCE (SHRI RAMKRISHNA 
HEGDE) : (a) The procedure prescribed for this purpose, 
requires the exporters to file Legal Undertakings binding 
themselves to fulfil the prescribed export commitments. 

(b) The list of companies who have failed in their 
export commitment is given in the statement enclosed. 

(c) The relevant cases have been referred to the 
Enforcement Division of the DGFT which has initiated 
adjudication proceedings against such defaulting compa-
nies. 

Statement 

List of Cases of Non-fulfilment of EO by firms who 
had been given foreign collaboration approvals 

1. 3/15/831EOC-1 MIs. Food Speciofoties Ltd. 

2 3/4/80/EOC-1 MIs. Sumoe Engg. 

3 3nn9/EOC-1 MIs. Marshall Sons & Co. Ltd. 

4. 3/19/79/EOC-1 MIs. Indo-Foreign Chemicals. 

5 3/21n9/EOC-1 MIs. Bharat Linders (P) Ltd, 

6. 3/28n6/EOC-1 MIs, Arnld-Hainemen. 

7. 3I4nBlEOC-1 MIs. New Standard Engg. Co. 

8. 3110nBlEOC-1 MIs. Associated Cement Ltd. 

9. 3/19n6lEOC-1 MIs. Pertex1 Fatenore (P) Ltd. 

10. 315n9/EOC-1 MIs. Bieeon India Ltd. 

11. 3/10/821EOC-1 MIs. Microwave Products (I) Ltd. 

12. 3/24n9/EOC-1 MIs. Leather Craft (I) Ltd. 

13. 3140n6lEOC-1 MIs. Reaves Cotton Ltd. 

14. 3/11n7/EOC-1 MIs. Indian Splxing Meck Accesso-
ries Ltd. 

15. 318/89/EOC-1 MIs. Easton Chernpfart Ltd. 

16. 3/13nBlEOC-1 MIs. Kirloskar Pneumafior Co. Ltd. 

17, 

18, 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

29. 

30, 

31. 

32. 

33. 

34. 

35. 

36. 

37. 

38. 

39. 

40. 

41. 

3131 nBlEOC-1 MIs. Bayrton Shoes Ltd. 

314n9/EOC-1 MIs, Sreenivas Engg. Co. 

3/6n3lEOC-1 MIs. Zenith Steel Paper & Inds. 
Ltd. 

3123n6lEOC-1 MIs. Conceat India (P) Ltd. 

3/44n1 IEOC-I MIs. Nucon Industries (P) Ltd, 

3/21n6/EOC-1 MIs. Indo-Nippon Foods (P) Ltd. 

3/1 3/82/E OC-I MIs. Hindustan Parroliver Ltd. 

3/1 Bn7/EOC-1 MIs. Surinal Regn. Cuba. 

3/34n7/EOC-1 Mis. Exports India Ltd. 

3/9/841EOC-1 MIs. I.A.E.C. Bombay Ltd. 

3113/83/EOC-1 MIs. East Coast Peoticides. 

3/37n7/EOC-1 MIs. Indian Formance Co. Ltd. 

3/1/84/EOC-1 MIs. Leisure Land (P) Ltd. 

3/11nl/EOC-1 MIs. New Standard Engg. Co. Ltd. 

3/19n2/EOC-1 MIs. Somexflex Abrossives (P) Ltd 

3/11n3lEOC-1 MIs. Chendon Engg. Inds. (P) Ltd 

3/39n4/EOC-1 MIs. Harish Chondor-Jain 

3/3/70/EOC-1 MIs. Vijay Industries. 

3/25n7/EOC-1 MIs. Western Mech. Inds. (P) Ltd 

3/9n9/EOC-1 MIs. Condon Star Diamond Co 
Ltd. 

31B189/EOC-1 MIs. Biox Packinging Ltd. 

315/87/EOC-1 MIs. T.V.S. Electronics Pvt Ltd 

3/6/841EOC-1 MIs. National Peroxide Ltd. 

3118n6lEOC-1 MIs. Wadco R.G.S. Electro Prod· 
ucts Pvt. Ltd. 

19/4/89/EOC-1 MIs. Pepsi Feed Ltd. 

Revamping of PSU. 

2542. SHRI NARESH PUGLIA: 
SHRI LAKSHMAN CHANDRA SETH: 

Will the Minister of INDUSTRY be pleased to state: 

(a) whether the Government have started review of 
Public Sector Undertakings under the administrative control 
of his Ministry: 

(b) H so, the detail. thereof alongwlth the purpose 
of reviewing auc:h Pubfic' Sector Undertakings: and 

(e) the efforts the Government propose to taka to 
revtveck Public Sector Undeltaklnge In a time bound 
manner? 
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THE MINISTE~ OF STATE IN THE MINISTRY OF 
INDUSTRY (SHRI SUKHBIR SINGH BADAL) : (a) and (b) 
The performance review of the Public Sector Undertaking 
is undertaken periodically with a view to identifying 
constraints and to explore possibilities to improve their 
performance. 

(c) Reference of sick PSUs to Board for Industrial 
and Financial Reconstruction (BIFR) is mandatory under 
the provisions of Sick Industrial Companies Act (SICA). 
BIFR consults various agencies including State Govern-
ment. Central Government, Financial Institutions. Labour. 
Management etc. for revival or otherwise of the Company. 
Government actively participates in this process to enable 
finalisation of recommendations by BIFR. Implementation 
of revival schemes sanctioned by BIFR is closely 
monitored. BIFR is a quasI-judiCial body. 

Master Plan for Kanyakumarl 

2543. SHRI N. DENNIS: Will the Minister of TOURISM 
be pleased to state: 

(a) whether there is any proposal under consider· 
atlon of the Government to make Kanyakuman Into an 
attractive tourist centre; 

(b) if so, whether the GovernmE'l1t have prepared 
ilny Master Plan In this regard; and 

(c) If so. the details thereof and the time by which 
tile 5dld Master Plan IS likely to be implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
10URISM (SHRI OMAK APANG) : (a) to (c) Development 
of tourism sites is a continuous process. The Tourism 
Master Plan prepared by the Tamil Nadu Government in 
1993 has identified Kanyakumari as a Tourist Centre. The 
Ur1l(>fI Government has already provided financial assis· 
tance for the implementation of two projects at Kanyakumari 
namely:· 

(i) Landscaping and Beautification of Beach 

(ii) Upgradation of Hotel Tamil Nadu at Kanyakumari. 

Coal Deposits In Tamil Nadu 

2544. SHAI VAlKO : Will the Minister of COAL be 
pleased to state: 

a) whether any survey has been conducted to 
ascertain the lignite/coal deposits in Jayankotam area on 
the borders of Kadaloore and Trichy Districts of Tamil 
Nadu; 

b) if so, the result of the survey; 

c) whether there is any proposal for setting up a 
jOint venture mining operation at Jayankontam; and 

<.I) If so, the progress of the project? 

THE MINISTEAOF STATE OF THE MINISTRY OF 
COAL (SHRI DILIP RAY} : a) Yes, Sir. 

b) The survey Indicates a total geological reserve 
of about 1,1560 million tannes of lignite over an area of 
120 sq. kms. 

(c) and (d) There is no proposal at Govemment of India 
level for selting up mining operations at Jayamkondam. 
There is, however, such a project by the State Govelnment 
of Tamil Nadu. 

Recommendations of Disinvestment 
Commission 

2545. SHRI MADHAVRAO SCINDIA : Will the Minister 
of FINANCE be pleased to state: 

(a) whether the Disinvestment Commission has 
recommended closure of two Public Sector Undertakings 
namely (i) the Electronic Trade and Technology Develop-
ment Corporation and (Ii) Rehabilitation Industries Corpo-
ration; 

(b) if so, the steps recommended for proper 
utilisation of the resources of these units including their 
manpower; and 

(c) the steps taken in pursuance thereof? 

THE MINISTER OF FINANCE (SHRI YASHWANT 
SINHA) : (a) Yes, Sir. 

(b) The Disinvestment Commission has recom· 
mended following package:-

(i) A pension-cum-insurance scheme as an alterna· 
tive to one time payment for the employees who 
are not professionally qualified. 

(ii) Career counselling on alternative available 
options for employees who are profeSSionally 
qualified. 

(iii) If some of the employees are interested In jOintly 
running the franchi8eslbusiness units ot these 
PSEs, then Gov!. should encourage by handing 
over these units to them after sultaDlc pm· 
qualifications. In such cases. the lump-sum 
amount payable on account of VAS to these 
employees could be adjusted against the value 
of assets. 

(c) The recommendations are being E>xamlned t·', 
the Govemment. 

Shifting of Salt Commissioner's Office 

2546.SHRI P.S. GADHAVI . Will the Minister of 
INDUSTRY be pleased to state: 

(a) whether 70 per cent 01 the demand of salt in 
the country Is met from Gujarat State: 
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(b) whether a number of representations have been 
made to the Government for shifting of Sail Commissioner 
Office from Calcutta to Ahmedabad; 

(c) if so, the action taken by the Govemment 
thereon; and 

(d) the time by which it is likely to be shifted to 
Ahmedabad? 

THE MINISTER OF INDUSTRY (SHRI SIKANDER 
BAKHT) : (a) yes, Sir. 

(b) to (d) There had been a persis lent demand from 
the Salt Manufacturers' Associations of Gujarat as well as 
the state Govemment of Gujarat for shifting the Sal: 
Commissioner's Office from Jaipur to a suitable location 
in Gujarat on the ground that Gujarat contributes about 
70% of the lolal salt production in the country. After careful 
considerallon of the malter, orders were issued by the 
Govemment in 1994 to shift the Sail Commissioner's Office 
from Jaipur to Gandhi Nagar (Gujarat). However, the All 
India Salt Department Employees' Union filed a wril petition 
in the Rajasthan High Court at Jaipur against Ihe orders 
of the Government. While admitting the wril petition, High 
Court stayed the operation of Govemment's orders. The 
matter is slill pending before the High Court and is, 
Iherefore, sub-judice. 

[Translation] 

Opening of Coal Mines In Maharashlra 

2547. SHRI RAMDAS ATHAWALE : Will Ihe Minister 
of COAL be pleased to state: 

(a) the details of steps being taken by the 
Govemment to consider the pending proposals regarding 
opening of coal mines in Maharashtra; 

(b) the number of coal mines likely 10 be opened 
in the State during the Ninth Five Year Plan; and 

(c) the progress made in this regard so far? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRI DILIP RAY) : (a) There is at present 
no proposal regarding investment in new coal mines in 
the State of Maharaahtra pending for Govemment 
sanction. 

(b) 13 new coal mines are proposed to be 
taken up in the State of Maharashtre during IXth Plan 
Period. 

(c) Of the above 13 new coal projects. one project 
has been approved and is under Implementation; project 
reports for 8 projects have been formulated and are at 
various alages of consideration for appI'OIIBI. Four project 
reports are under formulation I to be formulated. • 

CDR of Banks In BIhar 

2548. SHRI RAGHUVANSH PRASAD SINGH: Will the 
Minister of FINANCE be pleased to state: 

(a) the Slate-wise Credit Deposit Ratio (CDR) of the 
banks in the country alongwith the banks located in Bihar; 

(b) whether Govemment have any scheme to bring 
the C.D.A. of banks in Bihar at per with the national 
average in view of the lowest C.D.A. of the banks in the 
State 

(c) if so, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTqy OF 
FINANCE (BANKING, REVENUE & INSURANCE) (SHRI 
KADAMBUR M.A. JANARATHANAN) : (a) Slale/Union 
Territory-wise Credit Deposit Ratio (CDR) of scheduled 
commercial banks, as on the last Friday of March 1997 
is given in the statement enclosed. 

(b) and (c) Reserve Bank of India had conslltuted a 
Task Force to look into the reasons for low CDR in Bihar 
and suggest remedial measures for its improvement. The 
Task Force has made a number of recommendations, 
Action on the recommendations is an on going process 
and the progress in this regard is monitored by the State 
Level Bankers' Committee. 

(d) Does not arise. 

Statement 

State wise Credit Deposit Ratios of All Scheduled 
Commercial Banks as on the Last Friday 

of March. 1997 

STATE/UNION TERRITORY C/O RATIO 
(Per Cent) 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

Andhra Pradesh 

Arunachal Pradesh 

Assam 

Bihar 

Goa 

Gujarat 

Haryana 

HImachal Pradesh 

Jammu & Kashmir 

2 

77.6 

10.7 

35.2 

30.5 

'25.0 

49.7 

42.7 

23.4 

38.8 
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2 

10. Kamataka 71.5 
11. Kerala 46.9 
12. Madhya Pradesh 52.3 
13. Maharashtra 68.7 
14. Manipur 57.6 
15. Meghalaya 14.3 
16. Mizoram 14.0 
17. Nagaland 24.0 
18. National Capital Territory of Delhi 66.9 
19. Orissa 49.0 
20. Punjab 39.1 
21. Rajasthan 44.2 
22. Sikkim 17.7 

23. Tamil Nadu 100.3 

24. Tripura 37.8 

25. Uttar Pradesh 31.6 

26. West Bengal 50.0 

27. Andaman & Nicobar Island 16.0 

28. Chandigarh 88.0 

29. Dadra & Nagar Haveli 18.6 

30. Daman & Diu 2t.8 

31. lakshadweep 8.8 

32. Pondicherry 39.0 

All-INDIA 57.3 

Price Index 

2549. SHRI CHINTA MOHAN: 
PROF. PREM SINGH CHANDUMAJRA: 

Will the Minister of FINANCE be pleased to state : 

(a) the names of items whose costs are taken into 
account while determining the rate of Wholesale Price 
Index and Consumer Price Index, separately; 

(b) whether any steps had been taken by the 
Government to improve the said Index during the past 
years; and 

(c) If so, the details thereof and the outcome 
thereof? 

THE MINISTER OF FINANCE (SHRI YASHWANT 
SINHA) : (a) The wholesale price Indltx (WPI) with base 
1981-82 monitors on a weekly basis movement in the 
wholesale prices of 447 traded' goods, of which 90 belong 
to the primary products sector, 20 to fuel, power sector 

and 337 items to manufactured sector. Amongst the 
consumer Price indices, the Consumer Price Index for 
Industrial Workers, CIP (IW) is the most commonly used 
index. It monitors on monthly basis the retail price 
movement of 260 commodities which include groups such 
as (1) food; (2) pan, supari, tobacco and intoxicants; (3) 
housing; (4) fuel and light; (5) clothing. bedding and 
footwear; and (6) a number of services grouped as 
miscellaneous. 

(b\ a,d (c) An Expert Group has been set up by the 
Government in July, 1993 for the revision of the current 
series of WPI and to recommend a new base year and 
also take a fresh look at the basket of commodities that 
should be included in the WPI. The raport of the Expert 
Group is awaited. 

{English] 

Reimbursement of' Medical Expenses 

2550.SHRI KAMAL NATH : Will the Minister of COAL 
be pleased to state: 

(a) whether a huge amount is being spent on the 
reimbursement of medical expenses by the Coal India 
Limited and its subsidiaries, particularly in W.C.L. to its 
employees; 

(b) if so, estimated amount spent on this account 
annually; 

(c) whether any verification has been made to 
ascertain the actual spending such money by the 
employees; and 

(d) if so, the cnteria adopted for verification? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRI DILIP RAY) : (a) and (b) While the audited 
figures lor reimbursement of medical expenses to 
employees of Cil and Its subsidiaries for the year 1997-
98 are not yet available, the figures for 1995-96 and 1996-
97 subsidiary-wise including WCl are as under:-

COMPANY (RUPEES IN CRORES) 

1995-96 1996·97 

2 3 

ECl 4.41 4.86 

BCCl 3.99 5.14 

CCl 3.58 3.54 

NCl 1.22 1.19 

WCl 2.78 3.78 

SECl 3.40 4.46 

MCl 0.87 1.04 

CMPDIL 1.16 1.17 
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NECICIL 

OVERALL CIL 

2 

1.20 

22.61 

3 

1.63 

26.81 

(c) and (d) As reported by Coal India Ltd .• verification 
of medical reimbursement are being done as per medical 
attendance rule of CIL which includes scrutiny of 
prescription, doctor's recommendation, cash-memo of 
medicine etc. The reimbursements are restricted to the limit 
prescribed in medical attendance rule of CIL. 

[Translation} 

Setting up SmalllMedlumIBlg Industrle. 

2551. SHRI BHERU LAL MEENA: 
SHRI HARIKEWAL PRASAD: 
SHRI SADASHIVRAO DADOBA MANDLlK: 
SHRI CHINMAYANAND SWAMI: 
SHRI ASHOK NAMDEORAO MOHOL: 
SHRI SHANKER PRASAD JAISWAl: 

Will the Minister of INDUSTRY be pleased to state: 

(a) the number of proposals received from the 
States for setting up of smalVmediumlbig industries in their 
States during each of the last three years, State-wise; 

(b) the number of such proposals pending with the 
Govemment for approval, State-wise; 

(c) whether the Govemment propose to clear the 
pending proposals expeditiously; and 

(d) if so, the time by which the pending proposals 
are likely to be cleared? 

THE MINISTER OF INDUSTRY (SHRI SIKANDER 
BAKHT) : (a) and (b) In the liberalised regime, most of 
the industries are delicensed for which no applications for 
obtaining industrial licences are necessary. A statement 
showing State-wise receipt and disposal of applications for 
Industrial Licences during 1995, 1996 and 1997 from State 
Public Sector Undertakings/State Industrial Development 
Corporations is enclosed. 

(c) and (d) Does not arise. 

Statement 

Statement showing State-wise Receipt and Disposal of applications from State Public Sector 
UndertakingslState Industrial Development Corporations for Industrial Licences 

1995 1996 1997 Name of the 
State Received Disposed Received Disposed Received Disposed 

Bihar 

Kamataka 

Kerala 

Madhya Pradesh 

Orissa 

Punjab 

Pondicherry 

Tamil Nadu 

Total 

o 

2 

8 

2 

o 
o 

14 

lj!ller of Intent 

1 Rejection and 1 
Letter 01 Intent 

Licence not required 

1 Rejection and 7 
letters of Intent 

2 letters of Intent 

14 

Private Sector Sanks 

2552. SHRI HARI KEWAL PRASAD: Will the Minister 
of FINANCE be pleased to state : 

(a) the number 01 private sector banks functioning 
in the country; 

(b) the number of new banks in private sector and 
public sector opened during the last three years; 

o 
o 

2 

o 

o 
o 

3 

6 

letter of Intent 

2 Letters 01 Intent 

Rejection and 2 
letters of Intent 

6 

o 
o 

o 
o 

o 

o 

2 

letter 01 Intent 

Lic. not reqUired 

2 

(c) whether a number of proposals pending 
with Government for opening of private sector 
banks; 

(d) If so, the detaUs thereof and the reasons lor 
delay in {living clearance to those proposals; and 

(e) the time by which aU the proposals are likely to 
be cleared? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (BANKING, REVENUE & INSURANCE) (SHRI 
KADAMBUR M.R. JANARATHANAN) : (a) According to 
Reserve Bank of India (RBI) at present there are 35 private 
Sector Banking Companies functioning in the country. 

(b) During the last 3 years (1994 to 1997) 9 new 
banks in the private sector have been set up and one 
Urban Co-operative Bank has converted itself into a privatI"' 
sector commercial bank. No new bank in the public sector 
has been set up during this period. 

(c) to (e) According to RBI as of April, 98 forty 
applications for setting up new banks in the private sector 
are pending with them. These applications are at various 
stages of processing and are being conSidered in phases. 
Hence it will not be possible to indicate ahy definite time 
frame by which all pending applications Will be considered. 

[English] 

Indo-Nepal Trade 

2553. SHRI GORDHANBHAI JADAVBHAI JAVIYA 
Wifl the Minister of COMMERCE be pleased to state: 

(a) whether there has been a great imbalance in 
Indo· Nepal trade; 

(b) if nol, the reasons therefor; and 

(c) the steps taken by the Government 10 expand 
traue between both the countries to minimise the imbalance 
rn trade? 

THE MINISTER OF COMMERCE (SHRI RAM KRISHNA 
HEGDE) : (a) Bilateral trade between India and Nepal (in 
Rupees Crores) has been as given below during the last 
three years:-

Year Exports from Imports into Balance 
India India 

1995-96 536.45 166.95 (+)369.50 

1996-97 588.30 227.45 (+)360.85 

1997·98 596.17 351.56 (+)244.61 

Source : DGCI&S, Calcutta. 

The balance of trade has remained in favour of India. 
However, India's exports to Nepal have grown by 9.67% 
rn 1996-97 and 1.34% In 1997-98, whereas the growth of 
exports from Nepal to India has been 36.24% and 54.57% 
respectively during the same period. 

(b) Scarcity of raw-materials and other industrial 
inputs low level of industrial development and technical skill 
and sh'Ortage of power In Nepal may be identified 88 some 

of the reasons for the balance of trade remaining in favour 
of India. and . 

(c) The following steps have been taken to expand 
trade between the two countries and to minimise the 
imbalance in trade:-

(i) Aow of goods across the Indo-Nepal border is 
allowed free and unhampered frtIm the respec-
tive territories;. ,:,~i' 

(ii) Both countries provide ac:oe..tCfthe respective 
markets free of customs duty and quantitative 
restrictions for all primary products; 

(iii) India provides access to the Indian market. on 
non-recelprocal basis, free of customs duty and 
quatitative restrictions for all Nepalese manufac-
ture products irrespective of tile sourcing of the 
raw-materials by Nepal. except for a small 
negative list; 

(rv) Nepal extends to Imports frQ'n India LlptO 20" 0 

reduction in the rates of normal import duty: 

(v) On the request of Government of Nepal, Gov\. 
of India supplies to Nepal essential commodities 
which are normally not allowed to be exported 
LInder the Export-Import Policy. 

(vi) Government of India refunds to Government of 
Nepal the excise duties on the goods manufac-
tured in India and exported to Nepal. Govl. of 
Nepal do not levy import duty on such goods 
to the extent of the refund of excise duty by India; 

(vii) Movement of goods for bilateral trade is allowed 
through 22 customs regulated check posts on 
the Indo-Nepal border; 

(viii) Inter-Government Committee (IGC) has been 
established with representation at Govemment 
level, for periodical meetings to address the 
problems relating to bilateral trade. A High Level 
Task Force (HL TF) has been set up to monitor 
the progress and implementation of projects 
being executed in Nepal with Indian cooperati!=ln. 
In the private sector the Confederation of Indian 
Industry (CII) and the Federation of Nepal 
Chambers of Commerce and Industry (FNCCI) 
have set up a Working Group and signed a 
Memorandum of Understanding (MoU) to expand 
commercial and economic interaction; 

(ix) Govemment of India has established a Specr;)1 
Nepal Window to facilitate approvals for Indian 
inv88trnent in Nepal. The general limit of US $4 
million for fast track clearances by Reserve Bank 
of India for Investment abroad in freely 
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convertible currency has been raised to Rupees 
25 crores for Indian investments in Nepal in 
Indian rupees; 

(x) In the case of all SAARC Member countries, 
including Nepal, the general limit of US$4 million 
for fast track clearances for investment in US $ 
has been raised to US $8 million. 

Production of Cardamom 

25',·1 SHRI A. VENKATESH NAIK : Will the Minister 
of COMMERCE be pleased to state: 

(a) the per hectare production of cardamom in India; 

(b) the steps taken to raise the per hectare 
production; 

(c) whether new high yielding varieties of cardamom 
have been developed by Scientists in India; and 

(d) il so, the details thereof? 

THE MINISTER OF COMMERCE (SHRI RAMKRISHNA 
HEGDE) : (a) Productivity of Cardamom (Small) in 1997-
98 is estimated to be 149 Kg.lha. 

(b) Some 01 the steps taken to increase productivity 
include:-

I) supply of high yielding planting material; 

il) assistance for replantation; 

IIi) assistance for irrigation and land development; 

IV) extension services; and 

v) modernising agricultural practices. 

(c) and (d) Indian Cardamom Research Institute (ICRI) 
has released three high yielding varieties of Cardamom viz. 
ICRI-l, 1 CRI-2, and ICRI-3, Kerala Agriculture University 
has released PV-l, Indian Institute of Species Research 
and University of Agricultural Sciences, Bangalore have 
also released CCS-1 and Mudigere-l varieties. 

Revamp of FIPB 

2555. SHRI S.S. OWAISI : Will the Minister of 
INDUSTRY be pleased to state. 

(a) whether the Government had revamped the 
Foreign Investment Promotion Board (FIBP) and laid down 
tranllParent guidelines for the fast disposal of investors' 
applications; 

(b) if so, even after the revamping there is welcome 
pace of foreign investment proposal.; 

(c) whether there is a great differences between his 
Ministry and administrative Ministry on the procedure of 
vetting cases for foreign Investore; 

(d) if so, the details thereof; and 

(e) the steps taken by the Government to minimise 
the differences? 

THE MINISTER OF INDUSTRY (SHAI SIKANDER 
BAKHT) : (a) Yes, Sir. The Govemment have reconstituted 
the Foreign Investment Promotion Board (FIPB) in July, 
1996 and laid down clear objectives and functions for the 
Board. Elaborate guidelines have been issued for the 
consideration of foreign direct investment (FDI) proposals 
by FIPB so as to make the process transparent, non· 
discriminatory and time-bound. 

(b) With the aforesaid steps, there has been an 
encouraging trend in FDI. 

(c) Recommendations on foreign investment propo-
sals are made by the FIPB taking into consid",ration the 
policy applicable to the sector, the comments of the 
Administrative Ministries concerned and the general policy 
on FDI. 

(d) and (e) Does not arise. 

Export Promotion Council 

2556. SHRI ANNASAHEB M.K. PATIL 
Minister of COMMERCE be pleased to state: 

Will the 

(a) the details of Export Promotion Council presently 
operating in the country for promotion of export and the 
functions of such councils; 

(b) whether performance of these Export Promotion 
Councils have been reviewed recenlly for the last three 
years ending on 31.3.1998; 

(c) if so, the details of the performance. council· 
wise, in terms of set nonms of assessment; 

(d) the details of fresh initiatives taken,pro' 
posed during 1998-99 for restructuring the functioning of 
various export promotion councils and strengthening 
their network to cater the interests of exporters more 
effectively; and 

(e) the details of proposals received from the 
Govemment of Maharashtra in this regard and the action 
taken by the Government thereon? 

THE MINISTER OF COMMERCE (SHRI RAMKRISHNA 
HEGDE) : (a) There are 11 Export Promotion councilS 
under the Ministry of Commerce and 9 falling under the 
purview of Ministry of Textiles. A list of these counCils IS 
given in Statement J. Functions of Export Promotion 
Councils are listed In Statement /I e.nctoaad. 

(b) to (e) The performance of these councils is 
reviewed on a regular buis _peelaUy when their budget 
f)rOpOS8ls are dlecuued and 8110 wtlile reYiawing thell 
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Annual Reports for laying on the Table of Both Houses 
of Parliament. Apart from that, their performance is also 
periodically reviewed at various levels on a regular basis 
and wherever necessary, required remedial action is taken. 
Government is continuously making efforts, from time to 
time to further strengthen these Councils so as to cater 
to the needs of the exporting community in an effective 
manner. No specific decision has been taken for 
reconstructuring the functions of the various Export 
Promotion councils. Since no general restructuring of 
Export Promotion Councils is considered necessary, no 
such proposal from the Government of Maharashtra is 
receiving the attention of the Government in the Ministry 
of Commerce. 

(II) 

1.lIi) 

(IV) 

Statement I 

List of Export Promotion Goullclls 

Basic Chemicals, Pharmaceuticals and Cos-
metics Export Promotion Council (CHEMIXCIL), 
Mumbai. 

Cashew Export Promotion Councils, Kochi. 

Chemicals and Allied Products Export Promotion 
Councils (CAPEXCIL), Calcutta. 

Electronics and Computer Software Export Promo-
tion Council. New Delhi 

(v) Engineering Export Promotion Councils (EEPC), 
Calcutta. 

(VI) Gems & Jewelry Export Promotion Councils, 
Mumbai. 

IVII) Councils for Leather Exports, Chennai. 

IVIII) Overseas Construction Council of India, Mumbai. 

(IX) Plastics & Linoleums Export Promotion Council, 
Mumbai. 

(x) Shellac Export Promotion Council, Calcutta. 

IXI) Sports Goods Export Promotion Council, New Delhi. 

(xli) Apparel Export Promotion Council, New Delhi. 

(XI") Carpet Export Promotion Council, New Delhi. 

(xiv) Cotton Textiles Export Promotion Council, Mumbai. 

(XV) Export Promotion Council for Handicrafts, New 
Delhi. 

(xvi) Indian Silk Export Promotion Council, Mumbai. 

(xvii) Synthetic and Rayon Textiles Export Promotion 
Council, Mumbai. 

(xViii) Handloom Export Promotion Council, Chennai. 

(Xix) Wool & Woolens Export promotion Council, New 
Deihl. 

(XX) The Powerloom Development and Export Promo-
tion Council. 

Shltement II 

The major functions of the Export Promotion 
Councils 8re:-

(a) To provide Commercially useful information and 
assistance to their members in developing and 
increasing their exports; 

(b) To offer professional advice to lileir members in 
areas such as technology upgradation, quality and 
design improvement, standards and specifications. 
product devetopment, innovation, etc: 

(c) To organise visits of delegations of its members 
abroad to explore overseas market opportunities; 

(d) 

(e) 

(f) 

To organise participation in trade fairs, exhibitions, 
and buyer-seller meets in India and abroad; 

To promote interaction between the exporting 
community and the Government both at the 
Central and State levels; and 

To build a statistical base and provide data on 
the exports and imports of the country, exports 
and imports of their members, as well as other 
relevant international trade data. 

Support Price of Jute 

2557.SHRI RANJIB BISWAL: 
SHRI AMAR ROY PRADHAN: 

Will the Minister of TEXTILES be pleas6d to state: 

(a) whether the jute growers in the Country, 
particularly from Orissa and West Bengal are not getting 
support price for their product; 

(b) if so, the steps taken to regulate the marketing 
of jute and to pay support price to the jute growers in these 
States; 

(c) whather the raw jute was sold far below the 
support price in majority of areas of Assam and Bengal 
during the current year; and 

(d) if so, the reasons for which the Jute Corporation 
of India did not purchase raw jute particularly in Assam 
and North Bengal Areas? 

THE MINISTER OF TEXTILES (SHRI KASHIRAM 
RANA) : (a) The Jute growers In the Country including 
Orissa & West Bengal are getting support price for their 
product. 

(b) Does not arise. 

(c) The price difference between minimum support 
price and market ruling price was very nominal at some 
places. The departmental purchase Centres were conduct-
ing procurement of raw jute from the growers. 
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(d) As In other areas the Jute Corporation of India 
had started procurement in Assam & North Bengal from 
end of July, 1991'. 1.84 lakh bales were purchased at 32 
departmental purchase Centres of Jute Corporation of India 
In North Bengal. In Assam & Meghalaya 1.71 lakh bales 
of Jute were procured at 26 Departmental Purchase 
Centres of Jel 

Loans to Sugar Mills 

2558. SHRI SADASHIV RAO DADOBA MANDLIK : Will 
the Minister of FINANCE be pleased to state: 

(a) whether the Union Government are aware that 
the sugar mills which were given licence in Maharashtra 
during the Seventh and Eighth Five Year Plans have not 
received loan as yet; 

(b) if so. the reasons therefor; and 

(c) the time by which the loan is likely to be provided 
to the said sugar mills? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL. PUBLIC GRIEVANCE AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (BANKING, REVENUE AND INSURANCE) 
(SHRI KADAMBUR M.R. JANARTHANAN) : (a) to (c) The 
information IS being collected and will be laid on the Table 
of the House. 

(Translation] 

Adequate Facilities to Foreign Tourists 

2559. SHRI PANKAJ CHOUDHRY: 
SHRI MOHAN SINGH: 
PROF. AJIT KUMAR MEHTA 

Will the Minister of TOURISM be pleased to state; 

(a) whether the Government have received com-
plaints that the foreign tourists are reluctant to visit India 
due to non-availability of adequate facilities here; 

(b) if so. the details thereof; 

(c) whetner the Govemment have formulated any 
specific scheme to provide adequate facilities to the foreign 
tourists; 

(d) if so, 'PIe details thereof; 

(e) whether Government are aware of the fleecing 
of innocent tourists at the IGS airport by the touts and the 
agent!; of illegal tourist offices operating in the city; and 

(f) II so, the safety measures takenJbelng taken by 
the Government to check the activities of the touts and 
agents 01 such illegal tourist offices? 

THE MINISTER OF STATE IN THE MINISTRY OF 
IOURISM(SHRI OMAK APANG) : (a) No, Sir. 

(b) Does not arise. 

(c) and (d) All the major airports are undergOing 
upgradation to provide better free and paid facilities. 

(e) Yes, Sir. 

(f) Ministry of Tourism has held discussions with 
Airports Authority of India, Delhi Police and other 
concerned authorities to regulate the activities of "louts" 
and agents of unscrupulous establishments. 

[Eng/ish] 

Agreement with Japan 

2560. SHRI AMAR AOYPAADHAN : Will the Minister 
of FINANCE be pleased to state: 

(a) whether according to an agreement signed by 
the Ambassador of Japan with Secretary of his Ministry. 
Japan is likely to spend Rs. 4,157 crores as a loan for 
10 specific projects in India; 

I t II so, the details of the terms and conditions to 
repay the loan; 

(c) the details of those 10 specific projects; and 

(d) the States in which these projects are likely to 
be established? 

THE MINISTER OF FINANCE (SHAI YASHWAN1 
SINHA) : (a) Exchange of Notes were signed between the 
Finance Secretary and the Ambassador of Japan to Indld 
on 31 10.1997 for 10 projects under Overseas Economic 
Cooperation Fund's 1997-98 loan package. 

(b) The repayment of the loan will be 20 years after 
the grace period of 10 years. The rate of interest would 
be 2.3% per annum for general projects and 2.1 % per 
annum for environment related projects. 

(c) and (d) : 

Name of Project 

(1) Simhadri and Vizag 
Transmission System 
Project 

(2) Srlsailam Left Bank 
Power Station Project (III) 

(3) Dhauliganga Hydr~ , 
electric Power Plant 
Construction Project (II) 

(4) Bakreswar Thermal 
Power Station Project (II) 

Amount State 
(Yen million) 

2 3 

10,629 AP. 

14,499 A.P. 

16.316 U.P. 

34,151 W.B. 

---
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2 3 

(5) Tuticorin Port Dredging 7,003 T.N. 
Project 

(6) Punjab Afforestation 6,193 Punjab 
Project 

(7) Madhya Pradesh 2,212 M.P. 
Sericulture Project 

(8) Manipur Sericulture 3,962 Manipur 
Project 

(9) Rengali Irrigation Project 7,760 Orissa 

(10) SIDBI(VI) 30,000 All Over 
India 

Policy for Unemployment 

2561. DR SANJAY SINH 
FINANCE be pleased to state: 

Will the Minister of 

(a) whether the Government have formulated any 
policy to tackle the growing unemployment as a result of 
raising the age of retirement; 

(b) if so, the details thereof; and 

(c) if not. the reasons therefor? 

THE MINISTER OF FINANCE (SHRI YASHWANT 
SINHA) (a) to (c) Increase in the age of retirement of 
Central Government employees does not have direct 
relation with the unemployment situation. Even after 
Increase in the age of retirement, adequate vacancies 
would be available to fill up the posts which are considered 
functionally necessary. 

Decline In the Export of Agricultural 
and Marine Products 

2562. SHRI G. GANGA REDDY : Will the Minister of 
COMMERCE be pleased to state: 

(a) whether there has been a sharp decline in the 
e~port of agricultural and marine products during the first 
nine months of the last fiscal year; 

(b) If so, the details thereof; and 

(e) the steps proposed to be taken to boost the 
exports of these products? 

THE MINISTER OF COMMERCE (SHRI RAMKI1ISHNA 
HEGDE) ; (a) to (b) Yes, Sir. There has been a decline 
of approximately 1 % in value terms in the _. export. of 
agricultural and marine products during the first nrne 
months of 1997-98 as compared to the corresponding 
periOd of 1996-97. 

Percentage decreases in value terms in case of 
agricultural products was around 8.2% while marine 
products registered an increase of 11.6%. There have been 
increases in the export of pulses, basmati rice, tobecco, 
spices, seasame & niger seeds, HPS groundnut, guargum 
meal, meat & meat preparations, floriculture, fruits and 
vegetables, processed fruits and juices, tea and coffee in 
value terms. On the other hand, export of Non-basmati rice. 
wheat, oil meals, sugar and miscellaneous processed item 
have shown a decline. 

(c) Some of the steps taken/proposed to be taken 
to enhance exports of these products include:-

(i) Providing assistance for raiSing small and large 
nurseries for production of good quality planting 
material, upgradation of technical knowhow of 
farmers through demonstrations, trainings and 
publicity, rejuvenation of old orchards, area 
expansion, supply of minikits for vegetables, 
improving productivity and training of farmers.' 

(ii) Provision of 50ft loans for setting up of grading! 
processing centres, auction platforms, ripening/ 
curing chambers and quality testing equipment; 

(iii) Providing financial assistance to exporters! 
growers/Cooperative Societies for development 
of infrastructural facilities such as purchase of 
specialised transport units. establishment of pre-
cooling/cold storage facilities, integrated post-
harvest handling systems (pack houses); 

(iv) Grant of financial assistance for improved 
packaging and strengthening of quality control; 

(v) Establishment of vapour heat treatment facilities 
for improving the acceptability of the product 
especially the mangoes in overseas markets; 

(vi) Grant of Air-Freight Subsidy for exports of 
selected fresh vegetables and fruits; 

(vii) Arranging promotional campaigns such as buyer-
seller meets and participation in important 
intemational fairs and exhibitions; 

(viii) Setting up of integrated cargo handling and cold 
storage facilities at various International Airports 
for handling export of perishable items such as 
fresh fruits and vegetables. 

(ix) P·.1viding assistance in development of data 
base and dissemination of market information. 

Conver,lon of 551, Into Private 
Ltd. Companle. 

2563. SHRI S.S. OWAISI : WiU the Minister of 
INDUSTRY be pleased to state: 
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(a) whether the Govemment propose to convert 
existing Small Scale Industries into private limited 
companies in order to lend them transparency in their 
operation; 

(b) if so, the details thereof; 

(c) whether sickness in the SSls is increasing year 
after year due to non-availability of timely bank credit; and 

(d) if so, the details thereof and steps proposed to 
be taken by the Govemment in this regard? 

THE MINISTER OF INDUSTRY (SHRI SIKANDER 
BAKHT) : (a) and (b) The small scale industries are set 
up in the Private Sector as Proprietorship or Partnership 
or Private ltd. or limited company. According to the Second 
All India Census of small industries held for the year 1987-
88, 80.48% of small industries were functioning as 
Proprietary concem, 16.84% Industries were functioning as 
Partnership concem and 2.01 % Industries were found as 
limited/Private Ltd. Companies. Setting up of small 
industries as limited/private limited companies no doubt 
provides legal status to any enterprise and helps them in 
having better access to institutional credit and negotiating 
in the world market. Govemment, however, does not 
regulate the mode of operation of small industries. 
Selecting the mode of operation is purely an entrepreneu-
rial decision in private sector. 

(c) and (d) No, Sir. The number of sick units have 
decreased from 2,68,815 at the end of March, 1995 to 
2,35,032 at the end of March, 1997. To tackle the problem 
of sickness, a number of follow-up actions have been taken 
on Nayak Committee recommendations like: 

(i) Definition of sick SSI Units modified. 

(ii) Reduced rate of interest for rehabilitation. 

(iii) Prompt viability studies/nursing programmes for 
identified sick units. 

(iv) At important regional Centres and Head Office, 
to deal with the sick industrial units, separate 
cells with expert staff created. 

In addition, there are State level Inter-Institutional 
Committees to review the position and for revival of sick 
units at state level. 

Ov.r.... Inv •• tment Proposaf. 

2564. SHRI TATHAGATA SATPATHY : Will the 
Minister of FINANCE be pleased to state: 

(a) the number of propoaafs approved by the 
R.serv. Bank of India for overseas Investment upto the 
end of March, 1998: 

(b) the details of those propoaal.; 

(c) whether the Gov.mment have made .ny review 
on the Implementation of the OV8rH88 Inveatment 
propoaala during 1995-96, 1996-97 and 1997-98; .nd· 

(d) If so, the result thereof? 

THE MINISTER OF FINANCE (SHRI YASHWANT 
SINHA) : (a) and (b) 542 proposals were approved by RBI 
upto the end of March, 1998. These proposals comprise 
of 390 fresh proposals and 152 existing cases and involve 
total equity and loan of US$ 766.28 M. and issue of 
corporatelbank guarantee t%n behalf of the overseas Joint 
VentureslWholly Owned Subsidiaries to the extent of 
US$298.63 m. 

(c) and (d) The outflows on account of the IOvestment 
in overseas projects is kept under regular review. Actual 
outflows during 1996-97 and 1997-98 were about US$ 214 
m. and US$ 121 m. respectively. 

[Translation] 

Work Ord.rs of HEC 

2565. SHRI RAM TAHAl CHAUDHARY Will the 
Minister of INDUSTRY be pleased to state: 

(a) whether the Heavy Engineering Corporation 
Limited has not completed in time the work orders received 
from various departments; 

(b) if so, the reasons therefor; and 

(c) the steps proposed to be taken by the 
Government in this regard and the action taken against 
the erring officials? 

THE MINISTER OF STATE IN THE MINISTRY OF 
INDUSTRY (SHRI SUKHBIR SINGH BADAL) : (a) to (e) 
Yes, Sir. There has been some delay primarily due to 
resource constraints. A revival plan envisaging infusion of 
plan (equity)/non-plan funds has been sanctioned by the 
BIFR and approved by the Govemment. In addition to this, 
Counter Guarantees by Govemment amounting to Rs. 253 
crores have also been extended for credit facilities from 
the Bank. Due to these measures there has been 
improvement in timely completion of work orders in the last 
two years. 

(English) 

Price. of Te. .nd Coffee 

2566. SHRI MOHAN RAWAlE : Will the Minister of 
COMMERCE be pleued to state: 

(a) whether th.re Is a steep hike In the prices of 
t.a and coffee during the lut one year; 

(b) If 10, the details thereof and the reasons 
therefor; and 

(c) the stape tak.n by the Gov.rnment to check the 
pric.. of t.a and coffee? 
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THE MINISTER OF COMMERCE (SHRI RAMKRISHNA 
HEGDE) : (a) to (c) There has been an increase in the 
prices of Tea over the last one year and the average 
auction prices (All India) rose from a level of Rs, 62.61 
per kg in June, 1997 to As. 91.98 per kg in January, 1996. 
The prices have started showing a declining trend since 
February, 1998 and according to the latest indications the 
average All India auction prices have been of the order 
of Rs. 75.21 per kg during May, 1998. Rise in the prices 
of Tea has been on account of shortfall in tea production 
in other producing countries like Kenya coupled with higher 
domeslic and export demand for Indian Tea. 

Steps taken to ensure availability of sufficient Tea in 
the domestic market include (i) diFactive of the Tea Board 
to the producers for strict compliance with the provisions 
of Tea Marketing (Control) Order, 1964 (ii) relaxation of 
policy regarding sale in the domestic tariff area (DT A) by 
Export Oriented Units and Units in Free Trade zones for 
a period of 6 months upto June, 1998 (iii) supply of Nivedan 
Tea to the consumers at cheaper prices etc. 

There has not been any Increase in the prices of 
Coffee during the last one year. 

Exemption of Cooperative Banks from 
Income Tax 

2567. SHRI MOINUL HASSAN: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the State Cooperative Banks are 
exempted from paying income tax on interest earned on 
Ille Government securities; 

(b) If so, the details thereof; 

(c) If not, the reasons therefor; 

(d) whether levying of income tax is not limillng the 
capacity of State Cooperative Banks for meeting the credit 
needs of farmers and other weaker sections; 

(e) if so, the details thereof; 

(f) whether the Govemment are contemplating 
withdrawal of income tax being levied on State Cooperative 
Banks in all States; and 

(g) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCE AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (BANKING, REVENUE AND INSURANCE) 
(SHRI KADAMBUR M.R. JANARTHANAN) : (a) and (b) 
Under Section 80P of the Income Tax Act, 1961, deduction 
is available in the Case of an assessee being a cooperative 
bank if the gr08$ total income Includes any income from 
bUSiness of banking or providing credit facilities to Its 

members or income by way of interest or dividends derived 
by the society from its investments with any other 
cooperative society, to the extent of whole of such amount. 

(c) to «e) Deduction U/S BOP of the Income Tax Act, 
1961 is not available in respect of non-banking income. 
While distinguishing the banking and non-banking income, 
it has been held by the Hon'ble Madhya Pradesh High 
Court (119 ITR 327) and upheld by Hon'ble Supreme Court 
of India (216 ITR 436), in the case of Madhya Pradesh 
State Cooperative Bank Vs. Additional CIT, Madhya 
Pradesh that the income eamed from investments out of 
reserve funds in securities which are not for meeting the 
withdrawals by the depositors or other transactions cannot 
be said to be utilised to meet the need of repayment 
to the depositors and will hence not qualify for deduction 
u/s 60P. 

(f) The Govemment are not contemplating with-
drawal of existing provisions in this regard. 

(O~ Ouestion does not arise. 

Procurement of Rubber by STC 

2566. SHRI A.C. JOS : Will the Minister of COM-
MERCE be pleased to state: 

(a) whether State Trading Corporation (STC) has 
been procuring rubber from the open market; 

(b) if so, the quantum of rubber procured trom open 
market, particularly from Kerala dunng oacl) of the last six 
months; and 

(c) the rates at which the STC procured the rubber? 

THE MINISTER OF COMMERCE (SHRI RAMKRISHNA 
HEGDE) : (a) to (c) Yes, Sir. The STC, on the direction 
of the Government of India, has procured a total quantity 
of 9596 MTs of Natural Rubber from Kerala during 1997-
96 at an average price of Rs. 31.BO per kg. 

The Government in May'98 has again ordered the 
procurement of 20,000 MT of Natural Rubber, 

Declal1ltlon of Mahamaham aa 
National Featlval 

2569. SHRI K. KRISHNAMOORTHY : Will the Minister 
of TOURISM be pleased to state: 

(a) whether Govemment are aware that Kumbako-
maun in Tamil Nadu is a famous temple city surrounded 
by big temples and "Mahamaham" like "Kumbh Mela" is 
being celebrated every 12 years; and 

(b) the steps being taken to make this "Mahamaham" 
as National Festival; as thousands and thousands pilgrims 
come from all parts of the country attend this festival to 
Kumbakomaun? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
TOURISM (SHRI OMAK APANG) : (a) Yes, Sir. 

(b) The Central Govemment provides Central 
Financial Assistance to identified fairs and festivals on 

. receipt of specific proposals from State Govemments. 
These fairs and festivals are promoted overseas vis-a-vis 
the needs of each market by way of advertising in the print 
and electronic media, brochures support, participation in 
marts, direct mailing and organising of "Know India" 
seminars. However, no proposal for identification of this 
festival for Central financial assistance has been received 
from the State Govemment. 

Capital level for Garment Industry 

2570. SHRI C.P. RADHAKRISHNAN : Will the Minister 
of TEXTilES be pleased to state: 

(a) whether the Govemment is considering to 
increase the level of Capital from 1 crore to 3 crore for 
garment industry; and 

(b) if so, the details thereof and its effect on Industry 
in present cost? 

THE MINISTER OF TEXTilES (SHRI KASHIRAM 
RANA) : (a) and (b) According to the latest Govemment 
order, notified vide ?O. 857 (E) dated 10.12.97 in the Part-
II, Section 3, Sub-Section (ii) of the Gazette of India 
Extraordinary dated 11.12.97, the limit of investment in 
plant and machinery for small scale industrial undertakings, 
including those in the ready-made garment sector, has 
been increased to Rs. 3 crores. 

TWRF Scheme 

2571. SHRIMATI BHAVNA DEVRAJBHAI CHIKHALlA: 
SHRI SHIVRAJ SINGH CHOUHAN: 

Will the Minister of TEXTilES be pleased to refer to 
the reply given to usa No. 2692 dated August 8, 1997 
and sa No. 43 dated November 21,1997 regarding TWRF 
Scheme and State: 

(a) whether a final decision has since been taken 
in this regard; 

(b) if not, the reasons for delay and the details 
of the efforts made during this 'Intervening period to this 
effect; 

(c) the present status of the Issue; and 

(d) by when the funds are likely to be released for 
this purpose to obviate the enormous problems being faced 
by these workers? . 

The MINISTER OF TEXTilES (SHRI KASHIRAM 
RANA) : (a) to (d) The Textile Workers' RehabllHation Fund 

Scheme (TWRFS) has not so far been extended to Central 
and State PSUs. The matter is stili under examination in 
consultation with the concerned authorities. 

Tractor Production Capacity of HMT 

2572. SHRI K.S. RAO : Will the Minister 01 INDUSTRY 
be pleased to state: 

(a) the present tractor production capacHy and 
capacity utilisation of the Hindustan Machine Tools Limited 
(HMT); 

(b) whether the HMT has any proposal to increase 
its tractor production and capacity utilisation in collaboration 
with a jOint venture partner; 

(c) if so, the measures taken by HMT in that 
direction and the success achieved thereby; 

(d) whether HMT is also planning to sign a 
memorandum of understanding with its earstwhile technical 
collaborators Motkov to launch tractor of higher horse 
power; and 

(e) if so, the details thereof and the results of the 
efforts made in that regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
INDUSTRY (SHRI SUKHBIR SINGH BADAL) (a) The 
production of HMT Tractors during 1997-98 was 19,501 
numbers which is 103% of its capacity. 

(b) to (e) HMT has been looking for a jOint venture 
partner including renewal of collaboration with erstwhile 
collaborator MIs. Motkov. Efforts in this direction are 
continuing. 

[Translalion] 

eoal Depots to Displaced Peraons by ECl 

2573. PROF. RITA VERMA: Will the Minister 01 COAL 
be pleased to state: 

(a) whether the coal depots have been given to the 
displaced persons 01 Eastern Coalfield Ltd, (ECl) as 
compensation: 

(b) if so, the total number of coal depots given to 
the displaced persons during 1994-95, 1995-96 and 1996-
97; 

(e) whether any irregularities have been noticed in 
this regard? 

(d) if so, whether any Inquiry is being conducted into 
the matter; and -

(e) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRI DILIP RAY): (a) As reported by Coal India 
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Limited, no Coal depot has been given to the displaced 
persons of Eastem Coalfields LId. (ECl) as compensation. 

(b) to (e) Do not arise in view of reply to (a) above. 

(English] 

Powerloom Service Centre In Andhra Pradesh 

2574. SHRI A. SAMBASIVA RAO Will the Minister 
of TEXTilES be pleased to state: 

(a) whether the Union Government have agreed to 
the request of Andhra Pradesh Government for sanctioning 
powerloom service centre: 

(b) whether the State Government has prepared a 
plan for development of powerloom in the State: 

(c) whether the new centre proposed to be set up 
at Hyderabad; and 

(d) if so, the detailS thereof alongwith the broad 
activities of the centres? 

THE MINISTER OF TEXTILES (SHRI KASHIRAM 
RANA) : (a) Yes ~h. 

(b) Yes, Sir The Government of Andhra Pradesh 
has proposed to develop powerloom in the state. 

(c) and (d) Yes, Sir. The Government of India will 
provide a one-time grant of Rs. 3.00 lakhs for the purchase 
of machineries and equipments for the centre. The 
recurring expenditure, including salaries of the staff will be 
provided by the Powerloom Weavers Association of Andhra 
Pradesh. The broad activities of the Powerloom Service 
Centres are as under:-

1. To Impart practical training to powerloom weavers. 
2 Training in loom working, maintenance etc. 
3 Disseminating knowledge, techniques with visits. 
4 Guide Powerloom Workers on modernisation. 5. Collect 
and compile annual statistics on units, looms etr.. 6., Guide 
the Powerloom Weavers in marketing their products. 
7. Provide testing facilities to the powerloom industry. 
8. Conduct seminars/workshops/exhibitions for the benefit 
of the powerloom weavers. 9. To co-ordinate with 
Government. 10. To take up the problems of powerloom 
weavers to the concerned authorities. 11. To provide 
technical consultation facility by rendering technical service. 
12. To advise and gUide powerloom units in design 
development and divelSification of products. 

Assurance ralatlng to RRB and Staff 

2575. SHRI BASU DEB ACHARIA : Will the Minister 
of FINANCE be pleased to state: 

(a) the assurance relating to Regional Rural 
Banks and their staff pending before the Parliament 
detailing the period of such pendenCy and the reasons for 
delay; and 

(b) the time by which these assurances are likely 
to be implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCE AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (BANKING, REVENUE AND INSURANCE) 
(SHRI KADAMBUR M.R. JANARTHANAN) : (a) and (b) 
Two Assurances relaling to replies given to Parliament 
Question on Regional Rural Banks (RRBs) are pending 
which are detailed as below: 

1. 

2. 

Assurance given in the reply to lok Sabha 
Unstarred Question No. 388 dated 22.11.1996 
regarding cases of robberies in RRBs. National 
bank for Agriculture & Rural Development 
(NABARD) has reported that since the informa-
tion had 10 be collected from each of the 196 
RRBs, there has been a delay in fulfilling the 
Assurance. On receipt of complete information 
for all RRBs an implementation report to fulfil the 
Assurance will be laid on the Table of the House. 

Assurance given in reply to lok Sabha Unstarred 
Question No. 5022 dated 07.05.97 regarding 
financial irregularities In RRB of Gorakhpur. 
NABARD has reported that the matter is being 
re-investigated through a Senior Officer of the 
Sponsor Bank i.e. State bank of India (SBI). On 
receipt of necessary information from the 
sponsor bank, necessary Implementation report 
for fulfilment of the Assurance will be submitted. 

Export of Rubber 

2576. SHRI S. AJAYA KUMAR: Will the Minister of 
COMMERCE be pleased to state: 

(a) Whether the Govemment of Kerala has re-
quested the Union govemment to export rubber; and 

(b) if so, the reaction of the Govemment thereto? 

THE MINISTER OF COMMERCE (SHRI RAMKRISHNA 
HEGDE) : (a) and (b) Yes, Sir, As per the current EX 1M 
Policy, the export of Natural Rubber is under OGl and 
there is no bar on export of rubber either by Govt. or any 
private agencies, In respect of the rubber procured under 
Market Intervention Operation, the Govemment has already 
directed the STC to export and/or sell the entire quantity 
of procured rubber to the Advance Licence Holders. 

ImpunltylPrOlectlon enjoyed by M.P •• 

2577. SHRI G.M. BANATWAu.A : 
SHRI KAMAL NATH : 

Will the Minister of PARLIAMENTARY AFFAIRS be 
pleased to slate: 
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(a) whether the Govemment have taken note of the 
recent judgment of the Supreme Court with respect to 
impunity/protection enjoyed by MPs under article 105(2) for 
anything said of any vote given in Parliament or any 
committee thereof; 

(b) if so, the reaction of the Govemment thereto; 

(c) whether the Govemment proPose to bring 
legislation or constitution amendment to provide that the 
impunity or protection shall not extend to cases involving 
corruption; and 

(d) if so, details thereof, if not. reasons therefor? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF TOURISM (SHRI MADAN LAL 
KHURANA) : (a) Yes Sir. 

(b) to (d) Implications of the judgement are being 
examined. 

Revival of Vlsakhapatnam Steel Plant 

2578.DR.T. SUBBARAMI REDDY : Will the Minister 
of FINANCE be pleased to state: 

(a) whether Visakhapatnam Steel Plant has submit-
ted a report of its sickness to the Board of Industrial 
Finance and Reconstruction; 

(b) if so. the details of the report; and 

(c) the details of the help/assistance the Govem-
ment have agreed to provide to the Steel Plant? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCE AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (BANKING. REVENUE AND INSURANCE) 
(SHRI KADAMBUR M.R. JAN ART HANAN) : (a) and (b) 
The Board for Industrial and Financial Reconstruction 
(BIFR) has reported that Rashtriya Ispat Nigam 
Limited (RINL) (Visakhapatnam Steel Plant) is not 
registered with it. 

(c) Ministry of Steel & Mines has reported that the 
proposal of RINL to convert their loans into equity has 
recently been considered by Govemment and it has been 
decided to give the foRowing financial reUefa to the 
company: 

(i) conversion of Rs. 791 crores interest free loan 
to 7% non-cumulative redeemable preference 
capital, redeemable after 2000-01; and 

(ii) conversion of Rs. 542.47 crore of loan advanced 
to RINL from 1993-94 to 1995-96 Into 7% non-
cumulative preference capital redeemable after 
10 years. 

Pending Core Sector Project 

2579. SHRIMATI JAYANTI PATNAIK : Will the Minister 
of INDUSTRY be pleased to state: 

(a) the State-wise core sector projects pending with 
the Govemment; 

(b) the Ministry-wise details thereof; 

(c) whether the Govemment have a proposal to 
expedite the clearance of those projects; and 

(d) if so, the steps taken by the Govemment in this 
regard? 

THE MINISTER OF INDUSTRY (SHRI SIKANDER 
BAKHT) : (a) to(d) Under the present Industrial Policy most 
of the industries have been de-licensed for which 
entrepreneurs are free to file Industrial Entrepreneur 
Memorandum (I EM). and for which no prior approval is 
required. Only seven items require a licence under the 
Industries (Development & Regulation) Act, 1951 from the 
Central Govemment for setting up industrial units. The 
number of State-wise applications pending with the Central 
Government for grant of Industrial Licence as on 30.4.98 
is given in the Statement enclosed. Applications for 
industrial licence are disposed of expeditiously In 
accordance with the rules & policy in force. 

Statement 

Statement showing IL applications awaiting clearance 
(state-wise) as on 30.4.98 

S.No. Name of the State Total 

2 3 

1. Andhra Pradesh 29 

2. A & N Islands 0 

3. Arunachal Pradesh 

4. Asl':am 0 

5. Bihar 4 

6. Chandigarh 0 

7. Dadar & Nagar Haveli 3 

8. Daman & Diu 4 

9. Delhi 0 

10. Goa 4 

11. Gujarat 14 

12. Haryana 20 

13. Himachal Pradesh 

14. Jammu & Kashmir 3 
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15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

29. 

30. 

31. 

32. 

33. 

2 

Kamataka 

Kerala 

Lakshadweep 

Madhya Pradesh 

Maharashtra 

Manipur 

Meghalaya 

Mizoram 

Nagaland 

Orissa 

Pondicherry 

Punjab 

Rajaslhan 

Sikkim 

Tamil Nadu 

Tripura 

Uttar Pradesh 

Wesl Bengal 

More Ihan 1 SI 

3 

12 

2 

o 
26 

53 

o 

o 
o 
4 

2 

5 

7 

o 
21 

o 
25 

10 

2 

Tolal 253 

Tourism Export Promotion Council 

2580. SHAI K. YEAAANNAIDU : 
SHAI S.S. OWAISI : 

Will Ihe Minister of TOURISM be pleased to slale: 

(a) whether the Govemment are considering any 
proposal 10 set up Tourism Export Promotion Council to 
boosl foreign exchange eamings therefrom; 

(b) if so, Ihe details thereof alongwith composilion 
of Ihe Council and terms and conditions or promotion of 
tourism in the country; and 

(c) the action taken to identify countries which are 
interested to invest In tourism sector? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TOURISM (SHAI OMAK APANG) : (a) No, Sir. 

(b) and (c) Does not arise. 

In.trumen.tlon Ltd. 

2581. SHAI GIADHARI LAL BHARGAVA Will the 
Minister of INDUSTRY be pleased to state: 

(a) whether Mis. Instrumentation limited, Kota, has 
become sick and the jobs of over 3000 workers are at 
risk; and 

(b) the steps taken by the Govemment for revival 
of the above company and protect the jobs of the workers? 

THE MINISTER OF INDUSTRY (SHRI SIKANDER 
BAKHT) : (a) and (b) Instrumentation Limited Kota was 
declared as a sick company by BIFR under SICA on 
19.1.1994. The revival of the company is before BIFR 
which is a quasi·judicial body. 

Pending Fertilizer Project. 

2582. SHRI SUSHIL KUMAR SHINDE : Will the 
Minister of INDUSTRY be pleased to state: 

(a) whether the fate of four major public sector 
fertilizer projects, and rehabilitation of two such existing 
sick units has been in jeopardy for years together; and 

(b) if so, the stage at which each of the projects 
is pending and the progress so far made in clearance 
thereof ? 

THE MINISTER OF INDUSTRY (SHRI SIKANDER 
BAKHT) : (a) and (b) The four projects are Rashtriya 
Chemical & Fertilizers Ltd. (RCF),s UREA expansion 
project at Thai in Maharashtra, Krishak Bharali Corpn. Ltd. 
(KRIBHCO)'s UREA expansion project at Hazira in Gujarat 
and UREA Project at Gorakhpur in UP and Indian Farmers 
Fertilizer Cooperative (IFFCO's) Urea Project at Nellore in 
Andhra Pradesh. The two sick units are Hindustan Fertilizer 
Company Ltd. (HFC) and Fertilizer Corporation of India Ltd. 
(FCI). 

Proposals for investment approval In respect of 
Rashtriya Chemicals & Fertilizers Limited (RCF)'s Urea 
Expansion Project at Thai in Maharashtra and Krishak 
Bharati Cooperative Limited (KRIBHCO)'s Urea Expansion 
Project at Hazira In Gujarat and Urea Project at Gorakhpur 
in Uttar Pradesh have been received during the period 
December 1997 - February 1998. These proposals have 
cleared the preliminary stages of investment approval. 

The detailed feasibility report for Indian Farmers 
Fertilizer Cooperative (IFFCO)'s urea project at Nellore in 
Andhra Pradesh was circulated to the appraising agenCies 
in March, 1996. Investment approval in respect of this 
project inter alia depends on the reaseeaament of the 
demand-supply gap for nitrogen nutrient in the terminal 
year of the Ninth Five Year Plan. 

Hindustan Fertilizer Corporation Limited (HFC) and 
Fertilizer Corporation of India Limited (FCI) were declared 
as sick companies by the Board for Industrial and Fmancial 
Reconstruction (BIFR) In 1992. The revival packages for 
the operational units of these companies approved In 
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principle by the Government in April 1995 could not be 
implemented for want of resources. Government has since 
sanctioned the proposal for revival of the Namrup units of 
HFC. The proposals in respect of the other units of HFC 
and FCI are being reformulated having regard to the 
considerations of unit-wise viability and the feasibility of 
tying up the fresh funds required. 

[Translation] 

Bogus Insurance 

2583. DR. MADAN PRASAD JAISWAL 
SHRI RAM TAHAL CHAUDHARY: 

Will the Minister of FINANCE be pleased 10 state: 

(a) whether the cases of bogus insurance are taking 
place in the country; 

(b) if so, the number of cases came to lighl during 
the last three .,ears: and 

(c) the number of officers held responsible for such 
negligence and the punishment awarded to them? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCE AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (BANKING, REVENUE AND INSURANCE) 
(SHRI KADAMBUR M.R. JANARTHANAN) : (a) to (c) The 
General Insurance Corporation of India, Mumbai has 
reported that no bogus insurance policies are issued by 
the subsidiary companies, However, some cases of bogus 
insurance policies issued unauthorisedly by private 
persons/organisations have come to the notice. The total 
number of such cases during the last three years was 9. 
These bogus insurances were issued by outside parties 
and the company officials were not involved. These cases 
were reported to pollce/CBI for investigations and 
appropriate action. 

Life Insurance Corporation of India has reported that 
the total number of cases of bogus business during the 
last three years was 123, The number of company officials 
involved was 166, Appropriate administrative action was 
taken against these officials as per the rules including 
examination from vigilance angle, 

(English) 

Plchavaram Tourlat Spot. T.N. 

2584. SHRI VAlKO: Will the Minister of TOURISM be 
pleased to state: 

(a) whether the Government propose to bring 
Pichavaram in Cudaloore district of T amilnadu on the 
National T curial Map in view of Its toun.t importance and 
potentiality; and 

(b) if so, whether the Government propose 10 
allocate necessary funds during the current financial year 
to develop Pichavaram? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TOURISM(SHRI OMAK APANG) : (a) and (b) Pichavaram 
IS already a known tourist centre in Tamil Nadu. However, 
the identification and development of any particular centre 
is primarily the responsibility of the State Government. The 
Union Ministry of Tourism provides assistance on the basis 
of specific tourism project proposals received from the 
State Govts. No proposal has been received from the Siale 
G Jvernment for assistance to develop Pichavaram. 

Voluntary Retirement Scheme 

2585. SHRI MADHAVRAO SCINDIA : Will the Minister 
of FINANCE be pleased to state: 

(a) whether any 1001 proof voluntary retirement 
scheme and compensation poliCY has been worked out In 
respect of PSUs to be closed down under the disinvestment 
programme; 

(b) if so, the details in this regard; and 

(c) the number 01 PSUs employees so far relieved 
under various disinvestment scheme since 199P 

THE MINISTER OF FINANCE (SHRI YASHWANT 
SINHA) ; (a) and (b) A Voluntary Retirement Scheme for 
the employees 01 Public Sector Enterprises was framed t1Y 
OPE in 1988. Extension and enlargement of the scheme 
with many attractive benefits has been announced In the 
budget speech for 1998-99. 

(c) The information IS being collected and Will be 
laid on the table of the House. 

[Translation] 

National Sericulture Project 

2586.SHRI RAMDAS ATHAWALE: 
SHRI A. VENKATESH NAIK: 
SHRi ASHOK NAMDEORAO MOHOL: 

Will the Minister of TEXTILES be pleased to state 

(a) the States aiongwith Maharashtra selected for 
the National Sericuiture Project and the details of the work 
done under this project; 

(b) the amount of financial aid received for the 
above Project from the Worfd Bank and Swiss Development 
Corporation 10 far; and 

(c) the time by which this project is likely to start 
functioning? 

THE MINISTER OF TEXTILES {SHRI KASHIRAM 
RANA) : (a) The National Sericulture Project was 
implemented in 5 traditional states viz. Kamataka, Andhra 
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Pradesh, Tamil Nadu, West Bengal and Jammu & Kashmir 
and 12 non-trad"lonal' States viz Assam, Bihar, Kerala, 
Maharashtra, Madhya Pradesh, Rajasthan, Uttar Pradesh 
Orissa, Gujarat, Punjab, Haryana & Himachal Pradesh. I~ 
~on-traditional states project was implemented in some 
selected district on pilot basis. 

Under the project, infrastructure was created/strength-
ened for research, training, seed production, extension, 
reeling and marketing. Besides, prolect contributed towards 
a net increase in mulberry area of 59992 hectare. Overall 
per year increase in silk production by the end of the 
project was in order of 4212 tonnes. 

(b) The financial aid received for the project was US 
$ 114.4 million from World Bank and US$17.4 million from 
the Swiss Development Corporation. 

(c) The project which commenced in 1989 has 
closed on 31st December, 1996. 

Development of Important Religious Places 

2587. SHRI VIJAY GOEl 
TOURISM be pleased to state: 

Will the Minister of 

la) whether the Government have taken any 
decIsion to develop places which are Important from 
religiOUs pOint of view as tourist centres alongwith 
promotion of tOUrism In all parts of the country: 

(b) if so, the names of such places State-wise: 

Ie) whether any such places have been chosen in 
the National Capital Region of Deihl itself; and 

(d) if so, the names of such places? 

THE. MINISTER OF STATE IN THE MINISTRY OF 
TOURISM (SHRI OMAK APANG) (a) Yes, Sir. 

IbJ On the basis of the recommendations of a 
Gommlttee, the following places have been identified for 
tho development of facilities in the first phase: 

Tirupati (Andhra Pradesh) 

2. Kamakhya (Assam) 

3. Bodh Gaya and Patna Saheb (Bihar) 

4. Dwaraka, Palitana and Udwad 
(near Vapi, Gujarat) 

5. Paonta Saheb and Jwalaji 
(Himachal Pradesh) 

6. Mata Vaishno Devi (Jammu & Kashmir) 

7. Sringeri and Gulbarga (Kamataka) 

8. Guruvayur (Kerala) 

9. Ullain (Madhya Pradesh) 

10. 

11, 

12. 

13. 

14. 

15. 

16. 

17. 

Shirdi, Nanded and Jyotirbah (Maharashtra) 

Jagannath run (Orissa) 

Amritsar, Anandpur Saheb (Punjab) 

Aimer Shareef (Rajasthan) 

Rameswaram (Tamil Nadu) 

Bad,rinath and Haridwar 

Barsana-Nandgaon-Gokul-Mathura-
Brindavan-Gowardhan 

SravastifKushinagar (Ullar Pradesh). 

The updating of this list is dene from time to time, 

Identification and development of tourism is primarily 
the responsibility of the StatefU.T. Govemrnents. However, 
the Ministry of Tourism, Government of India provides 
frnancial assistance for development of tourism infrastruc-
ture on the basis of specific project proposals received from 
the States fU.T. Governments and the availability of funds; 

(c) and (d) No, Sir. Does not arise. 

[English] 

Performance of World Bank/Externally 
Aided Projects 

2588. SHRIMATI KAMAL RANI: 
SHRI ANNASAHEB M.K. PATIL: 

Will the Minister of FINANCE be pleased to state: 

(a) the details of World Bank and other externally 
aided projects implemented or being implemented in the 
country, State-wise; 

(b) whether the Govemment have reviewed the 
performance of these projects for the last three years in 
terms of target set and achievement made; 

(c) if so, the State-wise outcome thereof and 
reasons for sluggish performance and less utilisation of aid 
in some Statesfsectors; 

(d) the details of fresh initiatives taken during 1996-
97, 1997-98 and proposed for 1998-99 for effective and 
efficient utilisation of external assistance, both at Central 
and State level; 

(e) the details of World Bank and other external 
assistance available for various programmes during th-
current year, State-wise; and 

(f) the projects sent by various State Governments 
for approval of the World Bank? 

THE MINISTER OF FINANCE (SHRI YASHWANT 
SINHA) : (a) The project-wise details of World Bank and 
other externally aided projects implemented since First Five 
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Year Plan are available in the External Assistance 
Brochure-1996-97 published by Ministry of Finance. A copy 
of the Brochure is available in the Library of the House. 
The Stato-wise details of World Bank and other externally 
aided projects being implemented as on 30.4.98 is annexed 
in Stateman:. 

(b) and (c) The review of on-going projects is a 
continuolls process which is undertaken in association with 
the concerned Ministries/State authorities periodically. 
Some States like Andhra Pradesh. Maharashtra, Punjab 
and Rajasthan have shown satisfactory performance in the 
last three years while performance of States like Bihar. 
Kerala. Karnataka and Madhya Pradesh have remained 
unsatisfactor~ during this period. Reasons for sluggish 
perform3nce in some States/sectors are fund constraints, 
procurement and contracting delays, delays in land 
acquisil10n ani other project specific issues. 

(d) Sorne of the fresh initiatives taken during 1996-
97 and 1997-98 for effective and effICient utilisation of 
external assistance. both at Central and State levels. 
include quarterly review of Externally Aided Projects by the 

Department of Economic Affairs with the States/Central 
Ministries, strengthening Project Management UnitalProject 
Monitoring Cells in nine States and five Central Ministries. 
fixing of time frame for different stages of procurement 
cycle for World Bank/Asian Development Bank aided 
projects, standardisation of bidding documents and 
their mandatory use for Wor1d Bank projects and regular 
review of projects with respect to quality at entry. 
During 1998-99, the process of setting up a computerised 
External Assistance Monitoring Information System in 
nine States and five Central Ministries for effective 
monitoring of Extemally Aided Projects is likely to be 

completed. A system of monitoring the projects on the basis 
of quarterly milestones of important activities is also being 
introduced. 

(e) The details of undrawn balance as on 30.4.98. 
available for disbursements, in respect of projects aided 
by the World Bank and other donors are also fumished, 
State-wise. In Statement I (Column 5). 

(f) Information is being collected and will be laid on 
the Table of the House. 

Statement 

Project-Wise details of externally aided Projects as on 30.4.98 

S. Name of the Project Currency 
N. 

2 3 

ANDHRA PRADESH 

1. A.P. Forestry Project US Dollar 

2. IDP-43 Srisailam Left Bank Power I Japanese Yen 

3. IDP-85 Srisailam Power Transmission Japanese Yen 

4. IDP-94 Srisailam Left Bank Power Japanese Yen 

5. IDP-95 Srisailam Left Bank Power Japanese Yen 

6. Kothagudam 'A' Thermal Power Japanese Yen 

7. IDP-113 Kurnool Cuddapah Canal Japanese Yen 

8. IDP-127 Simhadri and Vizag Transmis. Japenese Yen 

9. IDP-128 Srisailam Left Bank Power St. Japanese Yen 

10. AP Energy Efficlenty Proj. 94 Pound Sterling 

11. AP School Building Ph.1I Pound Sterling 

12. Hyderabad Habitat Ph.1II Pound Sterling 

13. AP School Health Project Pound Sterling 

(Provisional) 
(Donor Currency in million) 

Loan/Grant Undrawn 
Amount Balance as on 

30.4.98 

4 5 

77.640 39.622 

26101.000 443.600 

3806.000 3284.600 

22567.000 5825.700 

9546.000 9132.600 

5092.000 1900.700 

16049.000 16049.000 

10629_000 10629.000 

14499.000 13810.100 

42.700 38.200 

27.900 3.954 

14.940 4.652 

6.690 4.339 .-
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14. AP Dist. Primary Edu. Proj. 

15. Vijaywada Hibltat Improv. Proj. 1991 

16 Chinagadili Area Improvement Proj. 

l? P-249 AP State Highway 

18. AP Hazarad Mitigation and Emergency 

19. AP State Highway 

20. Hyderabad Water Supply & Sanitation 

21. AP Referral Health System 

22. AP Tribal Development 

23. AP Participatory Tribal DeY!. 

24. EPTRI Ph.llnd Project 

25. Environment Training Proj Hyderabad 

26. AP Irrigation-III 

ASSAM 

1. Assam Rural Infrastructure 

BIHAR 

Bihar Plateau Development 

2. 3012-IN DPEP-III 

3. Bihar Power Sector Restruc. 

4. Cooperative Rural Storage Centre 

GUJARAT 

,. 2930-IN Environm. Mangmt Cap. Build. 

2. 1506-IND Guj.Pub Sector ResolJl Manag. 

Training Women in Agriculture' Ph.II 

4. NABARD V Ajivasi Programme 

5. IDP-115 Ship Breaking Dev. at Pipavar 

6. IDP-112 Gujarat Forestry Project 

7. Water Resources Dev. and Management 

8. Gogha Regional Water Supply 

9. 1996.02 ORST Proj. for Guj. Health Care 

10. ORET Proj. for Guj. Health Care 

11. 20916-IN lIIethertands Grant 

HARYANA 

1. Mewat Area Development Pjt. 

2. Haryana Power Restructuring 

JYAISTHA 22, 1920 (Saka) 

3 

Pound Sterting 

Pound Sterting 

Pound Sterting 

US Dollar 

US Dollar 

US Dollar 

US Dollar 

US Dollar 

US Dollar 

US Dollar 

Swedish Kroner 

Swedish Kroner 

US Dollar 

US Dollar 

US Dollar 

US Dollar 

US Dollar 

ECUs 

US Dollar 

US Dollar 

Dutch Guilder 

DM 

Japanese Yen 

Japanese Yen 

Dutoh Guilder 

Dutch Guilder 

Dutch Guilder 

Dutch Guilder 

US Dollars 

US Dollar 

US Dollar 

to Questions 

4 

42.500 

16.250 

1.500 

2.400 

100.000 

350.000 

89.365 

125.679 

21.608 

26.710 

16.000 

15.000 

150.000 

112.185 

1 t2.425 

152.000 

1.500 

21.200 

48.000 

250.000 

6.611 

26.000 

7046.000 

15760.000 

1.450 

19.369 

39.826 

59.739 

25.800 

15.080 

60.000 

5 

39.717 

5.823 

0.075 

2.400 

91.405 

337.653 

14.219 

98.94~ 

6.017 

19.73U 

16.000 

11.497 

91.169 

106.511 

76.557 

147.500 

0.876 

13.578 

45.000 

150.000 

6.611 

22.180 

4645.600 

11143.900 

1.450 

19.369 

24.891 

59.739 

23.979 

12.375 

58.921 
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2 

3. P-225 Haryana Power Restruct (IBRD) 

4. Water Resource Consolidatioll 

5. Rehab Common Lands in Aravalli Hill 

HIMACHAL PRADESH 

1. HP Forestry ProJect 

2. Environment Programme 

KARNATAKA 

I. Indo Danish Fisheries Proj. 

2. Karnata,,;, Watershed Deve. Proj. 

3. IDP-124 Eastern Kamataka Affores. 

4. Western Ghals Forestry Proj. 

5. D~23M Karnataka Sec. Level Hosp. Devp. 

6. Watershed Dev. Proj 

7. Indo-SwIss Partlclp. Watershed Dev. 

8. Karnataka Watershed Dev. Proj. 

9. Karnataka Watershed Deve. 

10. Women & Youth Trg. Ext. Ph.1I 

11. Integrated Rural Water & Sanitation 

12. Rural Water & Sanitation Ph.1I 

13. Raichur Thermal Power Station Expansion Prolect 

14. Kalindi Hydro Electric Station II 

15. Mysore Paper Mills Modernisation & Renovalron Proj. 

16. Upper Krihna Ph-III Irrigaticn 

17. Karnataka Rural Water Supply & Sanitation 

18. Raichur Hospital 

19. IDP-109 Bangalore Water Supply 

20. 1415 IND Karnataka Urban Infra. Dev. 

KERALA 

1. Kerala Fisheries Prawn Culture 

2. Kerala Rainfed Farming 

3. North Kerala Dairy Project. Ph.1I 

4. Cocunut Prg. in Kerala 

5. Agriculture Market in Kerala 

6. Kerala Horticulture Development 

7. IDP-111 Attapady Waterfand Deve. 

3 

US Dollar 

US Dollar 

ECUs 

Pound Sterting 

Nor. Kroner. 

D. Kroner 

D. Kroner 

Japanese Yen 

Pound Starting 

Deutsche Mark 

D. Kroner 

Indian Rupee 

Pound Sterling 

Deutsche Mark 

Danish Kroner 

Danish Kroner 

Danish Kroner 

Japanese Yen 

Japanese . to 

1J'3 Doll" 

US 0.., 
US Dollar 

Japane:.· Y Ur! 

US Dollar.~ 

Kuwaiti Dinar 

4 

2.000 

262.148 

23.200 

3.094 

12.000 

8.520 

46.700 

15968.000 

18.074 

23.000 

48.800 

91860 

4.488 

20.000 

48.500 

50.000 

6S.500 

23142.000 

7.00U 

2381.000 

45.000 

92401 

900 rr 

28452.000 

85.000 

5 

0.298 

170.581 

4.674 

1.703 

0.356 

7.583 

46.700 

15068800 

5424 

22.224 

15.165 

28.729 

4.488 

18.910 

20.994 

27.864 

60.379 

3115.800 

0.757 

686(,Q11 

38.18: 

61.74:' 

8045 

28206100 

78.45~ 

7.000 6.462 

US Dollar 10.000 8.558 

Indian Rupee 167.400 49.840 

ECUs 45.000 14.220 

ECUs 18.650 0.647 

ECUs 28.700 14.130 
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Japanese Yen 5112.000 5090.100 
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8. IDP·123 Kerala Water Supply Proj. Japaneee Yen 11997.000 11997.000 

9. KefaIa Minor Irrigation Pro;. ECUs 11.800 9.895 

10. Rural Drinking Water Supply Danish Kroner 132.500 26.733 

11. CochIn Urban Poverty Reduction Ph.1I Pound Sterling 0.400 0.030 

12. Cochln Urban PcJverty A8duction Proj. Pound Sterling 11.489 11.300 

MADHYA PRADESH 

1. MP Forestry US Dollar 0.275 0.275 

2. MP Forestry 27()()"IN US Dollar 54.919 33.919 

3. Lake Bhopal Conservation Japanese Yen 7055.000 6419.000 

4. Rewa Hospital US Dollar 10.000 9.482 

5. MP Rural Water Supply OM· 45.000 42.511 

6. MP Women in Agriculture Danish Kroner 12.810 8.599 

7. IDP·133 MP Sericulture Proj. Japanese Yen 2212.000 2212.000 

8. Watershed Dev. in Westem MP Danish Kroner 29.200 28.251 

9. Health Care MP II Danish Kroner 62.900 23.672 

10. Live Stock Dev. Proj. Baster Danish Kroner 28.300 26.329 

11. Indore Habitat Pound Sterling 14.400 0.879 

MAHARASHTRA 

1. Maharashtra Forestry US Dollar 109.059 54.480 

2. Maharashtra Power US Dollar 337.330 42.465 

3. Second Maharashtra Power US Dollar 350.000 237.746 

4 Ghatghar Pumped Storage Project Japanese Yen 11414.000 11044.300 

5. Uran Combined Cycle Power Station DM 310.000 1.143 

6. Maharashtra SEB DM 29.740 5.433 

7. Second Bombay Urban Tpt. US Dollar 3.000 0.745 

B. Infrastructure Financing Proj. US Dollar 1.500 1.500 

9. Mah. Rural Drinking Water Supply Pound Sterling 16.480 8.652 

10. Maha. Rural Water Supply US Dollar 107.461 29.824 

11. Maharashtra Rural Credit US Dollar 29.442 20.532 

12. Maharashtra Emergency Earthquake 
US Dollar 250.669 53.228 

13. 2838·IN Industrial Proj. 
US Dollar 4.703 4.703 

14. Bombay Sewage Di8po8aI 3923-IN 
US Dollar 167.000 135.286 

15. Bombay Resettlement & Rehabitiation 
Japanese Yen 67.000 39.800 

16. Watershed Maharaahtra·1I 
Deutsche Mark 25.000 25.000 

17,-Minor Irrigation Prog. 
Deutsche Mark 35.000 6.480 
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18. Water Control System for Dev. of Coop. 

19. Maharashtra Health Care 

20. Maharashtra Earthquake Rehabilatation 

21. Bombay Urban Transport II 

MANIPUR 

1. IDP-134 Manipur Sericulture Proj. 

MEGHALAYA 

1. IDP-118 Umiam Hydro Power Stn. Reno. 

ORISSA 

1. Orissa Water Resource Consolidation 

2. Upper Kolab Irrigation 

3. Upper Indravati Irrigation 

4. Lift Irrigation, Orissa 

JUNE 12, 1998 

3 

ECUs 

Deutsche Mark 

Pound Stertlng 

Japanese Yen 

Japanese Yen 

Japenese Yen 

US Dollar 

Japanese Yen 

Japanese Yen 

OM 

5. Exploration & Management of Ground Water Tranch II US Dollar 

6. Minor Irrigation 

7. Indo Danish Compo Water Dev. Koraput 

8. Integrated Livestock Dev. Proj Koraput 

9. TEWA Ph. II 

10. Orissa Social Forestry Ph.1I 

11. Orissa Power Sector Restructuring 

12. Orissa Power Sector Reform 

13. IDP-135 Rengali Irrigation 

14. Revised Nation TB Control Prg. Ph.l 

15. Orissa Family Welfare Ph-II 

16. Cuttack Slum Irnprov. 

17. Multipurpose Cyclone Shelter 

18. Cuttack Urban Services Improy. 

19. Orissa Environmental Programme 

PUNJAB 

1. Punjab Irrigation 2076-IN 

2. Punjab Water Resources MG Project 

3. IDP-132 Punjab Afforestation Project 

RAJASTHAN 

1. AOP Rajasthan Agriculture Development 

2. Indira Gandhi Afforestation 

ECUs 

Danish Kroner 

Danish Kroner 

Danish Kroner 

S. Kroner 

US Dollar 

Pound Sterting 

Japanese Yen 

Danish Kroner 

Pound Sterting 

Pound Stertlng 

Deutsche Mark 

Pound Starting 

Nor. Kroner 

US Dollar 

US Dollar 

Japanese Yen 

US Dollar 

Japanese Yen 

4 

15.000 

20.000 

10.000 

286.000 

3962.000 

1700.000 

270.578 

3769.000 

3744.000 

55.000 

8.097 

10.700 

46.300 

19.900 

23.690 

282.500 

350.000 

42.000 

n60.000 

54.800 

18.000 

0.244 

5.000 

11.490 

40.000 

181.879 

2.225 

8193.000 

104.015 

7889.000 

5 

5.815 

19.259 

1.237 

74.200 

3962.000 

1700.000 

195.585 

1068.100 

698.500 

28.321 

0.362 

10.601 

34.804 

12.037 

16.098 

17.351 

333.611 

31.296 

7618.500 

52.676 

fi.Q83 

0.015 

2.038 

10.641 

15.696 

22.170 

2.225 

6129.700 

36.956 

5032.600 

184 
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3. Afforestation Aravalli Hills Japanese Yen 8095.000 2345.600 

4. Raj. Forestry DeY!. IDP-104 Japanese Yen 4219.000 2563.400 

5. Rajasthan Power Sec. Restrue. US Dollar 2.000 1.645 

6: PAWDI Project Rajasthan Indian Rupee 98.940 87.440 

7. EEC Sidhmukh & Nohar Irrigation Proj. ECUs 45.000 12.260 

8. Rural Water Supply Ph-I OM 40.000 20.346 

9. Rural Water Supply Ph-I OM 95.000 70.894 

10. Rajasthan Agri. Drainage Canadian Dollar 57.540 51.653 

11. Dungarpur Integrated Waterland Dev. S. Kroner 80.000 46.174 

12. OM 2.70 M. Raj. Minor Irrigation Deutsche Mark 2.700 1.205 

13. Lok Jumbish Programme Ph.1I S. Kroner 100.000 33.072 

14. Lok Jumbish Programme Basic Education S. Kroner 21.000 6.136 

15. Shikshakarmi Project Ph-II S. Kroner 60.000 17.037 

16. Residential Schools Project Deutsche Mark 18.000 18.000 

TAMIL NADU 

1. Tamil Nadu Agri. Development US Dollar 91.249 5.844 

2. Tamil Nadu Agri. Development US Dollar 20.000 20.000 

3. Basin Bridge Gas Turbine II Japanese Yen 11450.000 672.000 

4. North Madras Thermal Power US Dollar 120.000 7.653 

5. Second North Madras Thermal US Dollar 200.000 62.895 

6. Sheep Development ECUs 6.100 4.908 

7. TN Water Resource Consolidation US Dollar 252.303 235.717 

8. lind Madras Water Supply US Dollar 86.500 69.854 

9. 2nd TN Nutrition US Dollar 72.844 0.043 

10. IDP-125 Tamil Nadu Afforestation Proj Japanese Yen 13324.000 12182.700 

11. TN Urban Development US Dollar 255.667 0.510 

12. Madras Sewerage Reno. & Func. 
Japanese Yen 17098.000 16811.600 

13. TANWA PH.l1 
Danish Kroner 58.051 36.522 

14. Compre. Watershed Dev. Rarnenathapuram Danish Kroner 26.420 15.205 

15. Compre. Watershed Dev. Tirunelveli Ph-II 
Danish Kroner 68.470 45.348 

16. Tamil Nadu Social Forestry Ph-I 
S. Kroner 278.300 10.312 

17. OM 1.5M NLC Study Expert Grant 
Deutsche Mark 1.500 0.783 

18. Expan. of lignite Mine & Power Stn. 
Deutsche Mark 375.200 355.084 

'. ECUs 24.500 4.713 
19. Tank Irrigation System Ph-II 

20. Heahh care Tamil Nadu Ph-II 
Danish Kroner 66.400 22.094 
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21. Pudukottai Livestock Development Danish Kroner 22.000 9.165 

22. Integ. Rural Sanlt & Water Supply Danish Kroner 38.000 22.888 

23. National Leprosy Eradi. Prog. Ph-II Danish Kroner '70.000 60.214 

24. Rural Water Supply & Sanit. Ph-II Danish Kroner 60.000 58.540 

25. Health Care Proj. Ph-III Danish Kroner 102.500 100.553 

26. Pudukottai Livestock Dev. Ph-II Danish Kroner 51.460 51.480 

27. Proj. for Improvement of Equipment Japanese Yen 667.000 4.900 

28. I.C.D.S. Ph-III S. Kroner 60.000 29.299 

UTTAR PRADESH 

1. U.P. Sodic Land Reclaimation US Dollar 55.527 24.827 

2. Anpara Power Transmission Japanese Yen 19318.000 3920.100 

3. Anpara 'B' Thermal Power Japanese Yen 17638.000 6240.000 

4. Anpara Thermal Power IDP-10a Japanese Yen 12020.000 7902.600 

5. UP Power Sector US Dollar 2.000 0.121 

6. UP Basic Education Ph-II US Dollar 59.400 51.900 

7. UP Primary Education US Dollar 165.398 43.092 

a. Basti Disl. Hospital US Dollar 6.500 3.461 

9. South Bhagirathi Ph-II ECUs 8.400 0.178 

10. Doon Valley Integ. Watershed Manage. ECUs 22.500 17.537 

11. Ravine Stabilization iR LJP ECUs 7.900 7.900 

12. Uttar Pradesh Forestry ~ ..... US Dollar 52.940 52.940 

13. Gomti River Poll. Control PIW Pound Sterting 4.020 3.787 

14. Supply of Fertilizer ECUs 4.400 0.089 

15. UP Rural Water Supply & Envi. San. US Dollar 59.600 54.507 

16. Grant India 1995.04 Dlllch Guilder 13.388 12.036 

WEST BENGAL 

1. Stert. and Milk Packaging NDDB & APDD French Franc 147.700 147.700 

2. West Bengal Forestry US Dollar 35.014 1.158 

3. Industrial Pollution Control Japanese Yen 1525.000 1396.100 

4. Teesta Canal HEP IDP-4O Japanese Yen 8025.000 788.900 

5. Teesta Canal HE IDP-72 Japanese Yen 6222.000 1115.200 

6. IDP-S9 Bekreshwar Thermal Power Japanese Yen 27089.000 8816.300 

7. Bakreshwar IDP-97 Thermal Power Unit 3 Japanese Yen 8859.000 6224.300 

8. Purulia Pumped Storage Japanese Yen 20520.000 19600.100 

9. WB Transmisaion System Project Japanese Yen 11087.000 11003.300 _ 
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10. Bak,..hwar Ther. Power Stat. Proj.1I Japanese Yen 34151.000 32599.300 
11. calcutta Transport Infraat. Day. Japanese Yen 10679.000 10334.000 
12. Cultural Grant to Indian Museum, Japanese Yen 50.000 50.000 
13. Weat Bengal Primary Education Proj. Pound Sterling 37.706 37.588 
14. Rural Water Supply West Bengal Deutsche Mark 50.000 41.780 
15. calcutta Slem Improvement Pound Sterling 14.592 5.332 
PONDICHERRY 

1. Tank Rehabilitation Proj. EeUs 8.850 6.850 
DELHI 

1. IDP·121 Delhi Mua Rapid Tranapt. Sys. Japanese Ven 14760.000 14760.000 

2. IDp·126 Rajghat canal Irrig. Proj. Japanese Ven 13222.000 13222.000 

MULTISTATE 

1. Integrated watershed Dey: Plains Gujarat, Rajasthan, US Dollars 60.537 11.360 
Orissa 

2. Integrated Watershed Dey. Hills HP, J&K, Punjab, US Dollars 80.244 25.280 
Haryana 

3. Shrimp & Fish Culture AP, Bihar. OriSN, UP, WB US Dollars 37.792 24.620 

4. National Sericulture AP, J&K, Kamataka, TN, WB US Dollars 134.390 20.020 

5. lind National Highway Haryana, Orissa, Punjab, TN US Dollars 165.262 36.850 

6. State Road Project Bihar, Maharashtra, UP, Rajasthan US Dollars 108,590 5.250 

Road Improyement Project AP, Kamataka, TN US Dollars 188.000 17.690 

B. lind Road Project AP, UP, Orissa, WB US Dollars 250.000 23.930 

9. Agriculture & Human Resources US Dollars 56.220 41.710 

10. Tourism Infrastructure Dey. Bihar, UP Japanese Ven 9244.000 3685.nO 

11. Dam safety Project MP, Rajasthan, Orissa, TN US Dollars 133.633 82.910 

12. National Hydrology Project AP, Kamataka, US Dollars 124.829 112.570 

Maharashtra, MP, Orissa, Kerala, TN, Guiarst 

13. Norwegian Environment Programme N. Kroner 80.000 60.000 

14. Tach. Education II AP, Assam. Haryana. HP. US Dollars 250.563 104.310 

Maharaahtra, WB. TN. Punjab 

15. Kerala & Uttar PradMh Forestry US Dollars 0.970 0.970 

16. Tach. Education Bihar, Gujarat. Kemataka. Kersla. US Dollars 228.251 36,740 

MP, Rajasthan, UP, Orissa. Goa 

17. (CDS AP, Orissa, MP US Dollars 81.057 0.490 

18. Ajanta & Ellora Conservation Maharashtra. Japanese Yen 3745.000 2120.560 

~e~ultura Promotion in AP & TN Indian Rupee 41.055 18.780 
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20. National Sericulture Project AP, WB, TN, !<amataka Swiss Fran 40.000 17.120 

21. ROad Infrastructure Dev. Tech. Asstt. US Dollars 51.500 42.000 

22. MIxed Project French Franc 125.000 125.000 

23. Family WeHare US Dollars 87.102 61.320 

24. lind Distt. Primary Education Proj. US Dollars 403.820 379.220 

25. TB Contraol US Dollars 136.105 131.140 

26. Social Marketing by PSS&PSI Deutsche Mark 15.000 13.850 

27. Global Environ. Eco Development Proj. US Dollars 20.000 18.060 

28. 29302-IN District Poverty Initiatives Japanese Yen 88.300 84.870 

29. India Eco Development Project US Dollars 20.000 19.890 

30. Feaslb. Study for solid waste treat. French Franc 3.300 3.300 

·Statewise allocation of Undrawn Balance for Multi-State Projects is not available. 

{T rans/alion J 
Gaurl Bazar/C8wnpore Sugar Mills 

2589. SHRI HARI KEWAL PRASAD : 
SHRI RAM NAGINA MISHRA : 

Will the Minister of TEXTILES be pleased to state: 

(a) Since when the Gauri Bazar Sugar Mill district 
Deoria, Uttar Pradesh and Mandora Sugar Mill of Bihar 
lying closed alongwith their present position; 

(b) whether there is any proposal to revive these 
mills; 

(c) if not, the reasons therefor; 

(d) whether four sugar mills of Cawnpore Sugar 
Works Ltd. Uttar Pradesh are being operated under the 
Ministry of Textiles; 

(e) If so, the expenditure incurred by the Govem-
ment on these mills; 

(I) whether the Government propose to close down 
the Padrona and Kathkuiya Sugar Mills also; and 

(g) if so, the reasons therefor? 

The MINISTER OF TEXTILES (SHRI KASHIRAM 
RANA) : (a) to (g) The Cawnpore Sugar Works Ltd. has 
4 sugar mills at Gaurl Bazar, Mamowrah, Padrauna and 
Kathkuiya. Out of thflSe 4 sugar mills the Marflowrah Sugar 
Mills and the Gaurl Bazar Sugar Mills have not been in 
operation for one and two crushing seasons respectively. 
The Cawnpore Sugar Works Ltd. Is not a Public Sector 
Undertaking and the Government does not provide any 
budgetary support to the company. The Cawnpore Sugar 

Works Ltd. Is a sick industrial company whose rehabilitation 
is under consideration of the BIFR. 

[Eng/ish] 

Trede Deficit 

259O.SHRI GORDHANBHAI JADAVBHAI JAVIYA 
Will the Minister of FINANCE be pleased to state: 

(a) the impact of depreciation of the Indian Rupee 
on the exportable and importable items; 

(b) the details of trade deficit at the end of 1997 
as compared to the last three years; 

(c) the increase registered in the trade deficit during 
April and May, 1998 due to decline In the value of Indian 
currency; 

(d) the details of Its likely impact on Indian economy 

(e) whelher the exporters are dillcouraged due 10 

rise in the value of foreign exchange as a result of which 
the export of the country has declined; 

(I) If so, whether the Government have formulated 
any short termllong strategy to bridge the trsde deficn in 
1998; and 

(g) If so, the details thereof and If not, the other ste~s 
propoeed to be taken by the Government In this regard. 

THE MINISTER OF FINANCE (SHRI YASHWANT 
SINHA): (a) The ImpaCt of exchange rate movements on 
exports and imports depends upon the real effective 
exchange rate. The depreciation of the rupee In the latef 

part of 1997-98, corrected for the appreciation of the rupee, 
that had occurred In real effective exchange rate terrn', 
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during 1996-97. These movements during later part 
of 1997-98 therefore partially offset the adverse impact 
of appreciation during 1996-97 on our exports and 
imports. 

(b) and (c) As per the DGCIBIII data, the trade deficit 
In 1997-98 was US $ 6799 /nlllion (provisional) as 
compared to US $ 2324 million, US $ 4881 million and 
US $ 5663 million in 1994-95, 1995-96 and 1996-97 
respectively. The trade deficit during April, 1998, upto which 
data is available, was US $ 877 million as against US $ 
510 million in April, 1997. 

(d) and (e) A rise/appreciation hurts exporters as it 
makes exports less competitive relative to other countries 
exports. 

(f) and (g) The key to reducing trade deficit lies in 
accelerated export growth. Export promotion measures are 
continuously taken by the Govemment through policy 
initiatives and promotional schemes. Export promotion is 
a continuous process based on interaction with industry, 
trade and export promotion organisations. 

Andhra Prade.h Tobacco Growers 

2591. SHRI A. VENKATESH NAIK : Will the Minister 
of COMMERCE be pleased to state: 

(a) whether the farmers' delegation from Andhra 
Pradesh has urged the Union Govemment for direct access 
to foreign tobacco buyers; and 

(b) if so, the reaction of the Govemment thereto? 

THE MINISTER OF COMMERCE (SHRI RAMKRISHNA 
HEGDE) : (a) Yes, Sir. Some representatives of growers 
have' suggested permitting intemational merchants to 
participate in the auctions conducted by the Tobacco Board 
to create competition for tobacco produce and to augment 
the exports. 

(b) Under the new Industrial Policy trading compa-
nies involved In exports are permitted foreign equity subject 
to dividend balancing. So far no new intemational tobacco 
trading company has approached the Tobacco Board to 
permit participation in purchases at the Tobacco Board's 
auction platforms. 

rr fans/stion] 

Promotion of Export 

2592. SHAI QADA BABURAO PARANJPE : Will the 
Minister of COMMERCE be pleased to state : 

(a) whether the Q;emment had invHed suggestions 
from the industrial world to formulate a policy on the 
~ures to promote exports and other matter related to 
W.T.o.; and 

(b) if so, the details of suggestions given by the 
different organisations of the industrial worid? 

THE MiNISTER OF COMMERCE (SHRi RAM KRiSHNA 
HEGDE) : (a) and (b) The Ministry of Commerce has been 
holding periodical meetings with industry associations 
academic institutions professional institutes and experts in 
the field, on various WTO related issues. Consultation 
Groups have also been constituted involving representa-
tives of various Ministries, industry associations and 
experts. Six WTO Awareness Seminars will be held jointly 
with industry associations in Delhi, Mumbai, Calcutta, 
Chennai, Bangalore and Ahmedabad during the current 
year. Industry associations and professional institutes are 
consulted on major issues under negotiation, from time to 
time, and their Inputs are conveyed to the negotiating team 
at Geneva for use during negotiations. 

[Eng/ish] 

Drug Smuggling 

2593. SHRI RANJIB BISWAL : 
SHRI P. UPENDRA : 

Will the Minister of FINANCE be pleased to state 

(a) whether the Govemment are aware that the 
smugglers and drug traffickers using India as a transit point 
to the United States and European countries for smuggling 
of illicit drugs; 

(b) if so, whether the attention of the Govemment 
has also been drawn towards the n.ews Item captioned 
"India, now a transit point for drug smugglers" appearing 
in the Hindu (Delhi Edition) dated May 11, 1998; 

(c) if so, the matter of the facts reported therein; 
and 

(d) the details of the steps taken by the Govemment 
to stop the smuggling of drugs and also to stop using India 
as a transit point ? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCE AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (BANKING, REVENUE AND INSURANCE) 
(SHRI KADAMBUR M.R. JANART.HANAN) : (a) to (d) ~es, 
Sir. Drugs in small quantities continue to be smuggled Into 

India. 

India's borders with her neighbouring countries are 
vulnerabfe to narcotics drugs, smuggllngltrafficklng. How-
ever, a strict vigil Is maintained by the Govemment to keep 
a tab on the ectIvItIeB of the drug smugglers, Enforcement 
agencies are being strengthened. Major part of the Indo-
Pak border has been fenced. 
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ctoeure of hper Milia 

2594. SHRI MANIKRAQ HODL VA GAVIT : Will lhe 
Minister of INDUSTRY be pleased to stale : 

<a) the names and number of public and privale 
sector paper milia closed during the II1II1 three years, state-
wiN and year wise; 

(b) the reaeons for closure of the above mIIII; 

(c) whether the Govemmenl propoM 10 re-open the 
above closed mills; 

(d) If 50, the detalla thereof, and 

(e) If nol, the reeaons therefor? 

THE MINISTER OF INDUSTRY (SHRI SIKANDER 
BAKHT) : (a) The date regarding State-wiN and year wiae 
closure of paper mills is not maintained centrally. Howewer, 
it has been reported thai about 125 paper mills having an 
installed capacity of approximately 10 lakh tonnes are lying 

cIoeed. A Statement of aIck paper m1Ds rec:omrnendecI by 
BlFR to be Wound up under Section 20(1) of the Sick 
InduatrIaI Companies (Special ProVlalona) Act, 1985 during 
the Iut 3 years, Stalewise and YHrwise is also MnelCed. 

(b) The cloaure of mila can geMl'ally be attributed 
to ameli uneconomic aize of the unlta, high coat of raw 
materi8l, etc. 

(c) to (e) Under the exiating policy on induslrial 
1icIcneea, the Board for Il"MIIuatfial and Financial Aacon-
8trUc:tion, a quasi-judicial body, deals with the problem of 
sick irMtustrilil companies. Revival of sick.lnduslrial unit!; 
Ia IIIeo undeftaken by arnaIgatNItIonfmerger of sick units 
wIIh hMIIhy units and Ihts Ie encouragId by granting 
Income tax concessions, etc. to healthy Ihts, which 
undertaken such 8I'08Igamation. The reserve Bank of India 
has aIeo iasuad guidelines 10 banks and financial 
inatitutions for strengthening the monitoring syslems and 
arresting Industrial slcknetlS at the Incipient stage. 

NalTlf1S of S.1cIc PaptK MlNs recommended to be wound up cVs 20(1) of the Sick Indulltrial 
C""",.".. (5p«;M1 Provisions) Act. 1985 durlng the _t 3 years 1995-96, 

PSU 

Andhra Pradesh 

Bihar 

Gujarat 

Himachal Pradesh 

Kamataka 

Kerala 

Maharashtra 

Tamil Nadu 

Uttar Pradesh 

Weet Bengal 

1996-g7 and 1997-98. year-wise and state-wise. 

1995-96 

Private 

Adivasi Papers 
Ltd. 

Chancellor Paper 
Mills Ltd. 

Geetanjali Paper 
Mills lid. 

1996-97 

PSU 

Mandya National 
Paper Mills Ltd. 

Private 

Wood Polymer 
Lid. 

Village Papers 
Ltd. 

Madhu Paper 
Mills 

Ralgadh Papers Lid. 

Shri Manjusha Paper 
Mills Ltd. 

Eastend Pape.. Ltd. 

PSU 

1997-98 

Private 

Aradhna Papers 
(P) Ltd. 

Bhwani Paper 
Mills Pvt. LId. 

Kankariya Chemical 
Industries LId 

Cauveri Papers Ltd 

Nimlt Paper & Allied 
Products LId. 

Kalalmagal Nataraja 
Paper Mills Ltd. 

A.S. Aototech LId. 
North Bengal StraW 

Board Ind. LId. 
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Export of Leather Footwear 

2595.SHRI 5.5. OWAISI : Will the Minister of 
COMMERCE be pleased to state 

(a) whether the leather footwear exports have 
slumped by more than 12% during 1997-98, as compared 
to 1996-97; 

(b) If so, the details thereof and main reasons for 
dismal performance; 

(c) whether the Government propose to frame new 
policy in regard to leather footwear export keeping in view 
the stiff competition from European suppliers like Romania, 
Poland, Siovokia and Czek Republic; and 

(d) if so, the details thereof and further steps taken 
to boost the leather footwear exports ? 

THE MINISTER OF COMMERCE (SHRI RAMKRISHNA 
HEGDE) : (a) Yes Sir. Estimated exports of leather and 
leather products during April-March 1997-98 vis-a-vis the 
actual exports during the previous year shows a negative 
grow1h of 12.5%(approx.) in Rupee terms. 

(b) The following factors are mainly responsible for 
dismal performance in leather sector : 

External: 

Continuing recession in European market. 

emergence of new manufacturing facilities in 
East European countries which are able to 
produce footwear at a much lower cost due to 
their wages being one-fifth of the wages 
prevalent in West European countries. 

market proximity enabling the East European 
countries, to meet the demands of European 
buyers in time. 

increased production in countries with the 
European Union and the market accessibility 
enjoyed without trsde barriers adding to the cost 
advantage available to them. 

Internal: 

lack of modernisation and supporting indigenous 
Footwear Components Industry. 

environmental problems faced by the industry. 

high content of imported inputs with high import 
duty rates and delays in clearance. 

(c) and d) The Govemment has already identified 
Leather footwear as an Extreme-Focus item for achieving 
incremental growth in exports. In the Budget for 1998-99 

some provisions have been announced for the Leather 
industry like-

General reduction in basic custom duty on 
machinery used by tha industry 20% to 5%. 

Inclusion of twelve newer version of machineries 
in the List 6 of the Customs Notification Nc..231 
98 qualifying for 5% basic customs duty with 
exemption from Countervailing Duty [CVO]. 

Basic customs duty on moulds for leather 
footwear have been reduced from 20% to 5% 
with exemption from CVD of 13%. 

These budgetary cocessions would help expansion of 
production base in footwear sector. Some long term and 
short term measures are listed below for assisting the 
leather sector: 

Long Term Mealures: 

Modemisation of Tanning industry. 

Dereservation of Footwear Industry. 

Development of Footwear Components industry. 

Attracting fresh investments in Tanning Sector. 

Short Term Messurel: 

Removal of inputs value restriction under 
Quantity Based Advance Licence [QBAL] scheme. 

Enhancement of Credit Rates under Duty 
Entitlement Passbook Scheme [DEPB] Scheme. 

Removal of ceiling on Duty Drawback. 

Brand Promotion under Market Development 
Assistance Programme. 

These measures are expected to provide support for 
sustained grow1h in the Leather industry and enhanced 
competitiveness of Indian Leather and Leather products 

Inlurence Regulatory Authority 

2596.SHRI TATHAGATA SATPATHY : 
SHRI BHERU LAL MEENA : 

Will the Minister of FINANCE be pleased to state: 

(a) whether the Govemment have a proposal to set 
up an Insurance Regulatory Authority; 

(b) if so, the main objectives behind setting up of 
such an authority; and 

(c) the time by which It is likely to be set up? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCE AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
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FINANCE (BANKING, REVENUE AND INSURANCE) 
(SHRI KADAMBUR M.R. JANARTHANAN) : (a) to (c) An 
Interim non-statutory Insurance Regulatory Authority was 
set up in January 1996 with the objective to prepare a 
comprehensive legislation to establish an autonomous 
Insurance Regulatory Authority, conceptually similar to 
SEBI. In the Budget Speech 1998-99 it has been 
announced that the insurance sector would be open to 
competition from private Indian companies and the 
Insurance Regulatory Authority will also be converted into 
a Statutory Body. Necessary legislation will be introduced 
later in the year. 

ATM System In Benks 

2597.SHRI MOHAN RAWALE : Will the Minister of 
FINANCE be pleased to state: 

(a) whether the State Bank of India has introduced 
the ATM system in the various branches of Delhi and other 
parts of the country; 

(b) if so, the details thereof; 

(c) whether some annual charges are realised from 
customers for availing of this ATM facility; 

(d) if so, the details thereof and the reasons 
therefor; 

(e) whether various types of ATM card are issued 
by the State Bank of India to its customers; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCE AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (BANKING, REVENUE AND INSURANCE) 
(SHRI KADAMBUR M.R. JANARTHANAN) : (a) and (b) As 
reported by the State Bank of India (SBI) 23 ATMs have 
been installed at its various branches spread all over the 
country. Out of these 23 ATMs three are in Delhi 
(Sansadiya Soudh, Special Personal Banking Branch on 
Sansad Marg and Kamla Nagar), 8 in Mumbai and one 
each at Ahmedabad, Bangalore, Bhilai, Bhopal, 
Bhubaneshwar, Calcutta, Chandigarh, Chennai, Hyderebad, 
Jameshedpur, Lucknow and Patna. 

(c) No Sir. 

(eI) Does not arise. 

(e) and (f) SBI has issued three types of ATM 
Cards to its customers with daily withdrawal limits of Rs. 
3,000/-, Rs. 5,000/- and Rs. 9,9001- respectively. 

Export of Iron 0,. by MMTC 

2598. SHRI A.C. JOS : Will the Minister of COM-
MERCE be pleased to state: 

(a) whether the Minerals and Metals Trading 
Corporation Limited has secured iron ore export order from 
Japan of Rs. 650 crores recently; and 

(b) if so, the details thereof? 

THE MINISTER OF COMMERCE (SHRI RAMKRISHNA 
HEGDE) : (a) Yes, Sir. 

(b) The break-up of the quantity to be supplied to 
Japan during 1998-99 will be as follows:-

(i) Baladilla mines of National Minerals Develop· 
ment Corporation in M.P. : 2.4 million tonnes of 
lumps and 1 million tonne of fines. 

(ii) Sellary-Hospet Sector in Kamataka: 2 to 2.3 
million tonnes of iron ore lumps and fines. 

(iii) Mines in Bihar, Orissa Sector: 3 to 5 lakh tonnes 
of iron ore lumps. 

(iv) Kudremukh Iron Ore Company: 1 million tonne 
of iron ore concentrate inclusive of 2,50,000 
tonnes of silicious concentrate. 

Garment Export Quota 

2599. SHRI C.P. RADHAKRISHNAN : Will the Minister 
of COMMERCE be pleased to state: 

(a) the steps taken by the Govemment to increase 
the garment export quota to European Union and United 
States; and 

(b) the new policy regarding anti-dumping duty 
taxes being imposed by European Union and United 
States? 

THE MINISTER OF COMMERCE (SHRI RAMKRISHNA 
HEGDE) : (a) The gament export quota are agreed to In 
bilateral textiles agreement with the European Union and 
the United States. these agreements are regulated under 
the provision of the Agreement on Textiles and Clothing 
Neither in bilateral agreement nor in WTO Agreement on 
Textiles and clothing there is a prOVision for increase In 
quota. 

(b) European Union and United States conduct anti' 
dumping investigations and impose duties as per the rr 

national legislation. The Govemment of India Is assisting 
the Indian exporters in defending their anti-dumping cases 
in European Union and United States. 

Open-Ended Debt Fund of UTI 

2600. SHRI K.S: RAO : 
SHRI MAGANTI BABU : 

Will the Minister of FINANCE be pleased to state: 

(a) whether the Unit Trust of India has recenttl 
launched ita first open-ended 100 per cent debt fund; 
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(b) If 10, the details thereof indicating inter-alia the 
objectiv81 likely to be achieved thereby; 

(c) the details of money market instruments in which 
the above fund is likely to be invested; 

(d) whether this scheme will be tax efficient as the 
capital gains made on repurchase of investment; and 

(e) If so, the details thereof? 

THE MINISTER OF FINANCE (SHRI YASHWANT 
SINHA) : (a) Yes, Sir. Unit Trust of India has launched 
a 100% debt fund, called the UTI Bond Fund on 04.5.1998. 

(b) As per information fumished by UTI, the fund is 
open ended offering easy liquidity with repurchase facility 
on a continuous basis. There will be no income distribution 
under the plan. The repunchase will be based on the Net 
Asset Value calculated on a daily basis. The investments 
in the scheme qualify for capital gains under Sections 48 
and 112 with benefit of indexation. The stated objective 
of the fund is growth of capital with complete liquidity 
through investment in debt instruments. 

(c) According to UTI, the fund will mainly invest in 
debt instruments and the money market instruments in 
which it could invest include call and notice money, 
reverse-repos with RBI and commercial banks, commercial 
papers, certificates of deposit etc. However, investment in 
money market instruments will be kept to the minimum to 
be able to meet the liquidity needs of the plan. 

(d) and (e) Since the scheme will not distribute any 
returns. lhere is no incidence of income tax. At the time 
01 repurchase investors realise capital gains which is 
taxable. Repurchases aiter one year will be treated as long 
term capital gains and will be subject to tax treatment under 
Sections 48 and 112 of the Income Tax Act, 1961. Further, 
investments in this plan also qualify for capital gains tax 
exemptions under Section 54 EA and 54 EB. 

Violation of RBI Rule by VYlya Bank 

2601. DR. BIZA Y SONKAR SHASTRI: Will the Minister 
of FINANCE be pleased to state: 

(a) whether Vysya Bank Limited has been repeat-
edly committing violations of RBI regulations such as that 
of stock invest scheme, brfdge loans, bill finance, SLR & 
CCR etc. and the RBI has Imposed monetary penalities; 

(b) if so, how do these violations compare with other 
Private lI8cIor banks; ./ 

(c) the action the Govemment propose to take in 
the matter to ensure that the bank to follow the laid down 
RBI l'8QuIationainorma; and 

(d) whether there Is also any proposal to replace 
directors on the Board of directors of the bank who have 
been there for more than three years; and 

(e) if not, the reasonl thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCE AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (BANKING, REVENUE AND INSURANCE) 
(SHRI KADAMBUR M.R. JANARTHANAN) : (a) to (c) 
Vyaya Bank Ltd. is a private aec:tor bank and it is neither 
nec8saary nor deeirable for the Govemment to keep itself 
Informed of the operational and management functions of 
such banks. RBI as a regulatory authority has to satisfy 
itself that the bank is comptying with regulatory 
requirements. In cases having a bearing on the regulatory 
framework, RBI takes appropriate actions as the Regulator 
of the Banking System. RBI have Informed that depending 
on the type of irregularities and violation of RBI's 
instructions which come to their notice, penalities have 
been imposed on some private sector banks including 
Vysya Bank Ltd; 

(d) and (e) According to RBI, appointment of Directors 
other than the Chairman/Chief Executive OfficerlManaging 
DirectorlWholetime Director on the boards of private sector 
banks does not require RBI's prior approval. It is the 
responsibility of private sector banks to comply with the 
provisions of Section lOA of the Banking Regulation Act, 
1949 in regard to the composition of the Board of Directors 
and the tenure of the Members. RBI have further informed 
tllat they haved not received any proposal from Vysya Bank 
Ltd. regarding replacement of Directors who have been on 
the Board for more than three years. 

MOU with CCI 

2602. DR. T. SUBBARAMI REDDY : 
SHRI SANDIPAN THORAT : 

Will the Minister of TEXTILES be pleased to state: 

(a) whether the Govemment have allocated Central 
assistance of Rs. 7 crore for a programme aimed at 
improving production, and pUrfty of cotton during 1998-99 
as per MOU between Textile Mlniatry and Cotton 
Corporation of India; 

(b) If so, the details of the scheme, specific adivlties 
formulated for extending financial support and State-wise 
break up of areas to be covered under the programme, 
the estimated number of beneficiaries, produce of certified 
goods etc; 

(c) whether the National Cotton R8I8anch Institute 
at Nagpur is involved In execution of the &Cheme; 

(d) If so, the present status of the echeme, and 
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(e) whether it has also been decided to adopt 
and plan to promote one village one variety principle to 
improve the purity of cotton and to produce truthful label 
seeds? 

THE MINISTER OF TEXTILES (SHRI KASHIRAM 
RANA) : (a) and (b) No, Sir. However, a Memorandum of 
Understanding (MOU) has been signed between Colton 
Corporation of India Ltd. (CCI) and the Ministry of Textiles 
for the year 1998-99. The objectives of the MOU include 
among other things augmenting the availability of certified 
seeds with a view to increasing the production and 
productivity of colton in the country. 

(c) No, Sir. 

(d) Does not arise. 

(e) Under its Village Adoption Scheme, the CCI 
adopts villages to promote the 'one village one variety' 
principle and it supplies good quality seeds to growers in 
such villages at a discount of 25% and also supplies good 
quality pesticides at cost. These measures are aimed at 
encouraging colton growers to maintain purity of colton and 
to facilitate production of truthful label seeds in the case 
of straight varieties. 

Export of Horticulture 

2603. SHRI R. SAMBASIVA RAO : Will the Minister 
of COMMERCE be pleased to state: 

(a) whether the Government propose to make efforts 
for greater exports of horticulture products; 

(b) il so, the details thereof; 

(c) whether the private sector is likely to be involved 
in this scheme; and 

(d) if so, the details thereof? 

THE MINISTER OF COMMERCE (SHRI RAMKRISHNA 
HEGDE) : (a) to (d) The Government has been making 
continuous efforts to increase exports of horticulture 
products by providing assistance to growers and exporters 
through various schemes. The beneficiaries under the 
schemes implemented include those from the private sector 
apart from Government Cooperatives and public sector 
agencies. Some of the steps taken to enhance production 
and exports of horticulture items such as' fruits and 
vegetables are:-

(i) Providing assistance for raiSing small and large 
nurseries for production of good quality planting 
material, upgradation of technical knowhow of 
farmers through demonstrations, trainings and 
publicity. rejuvenation of old orchards, area 
expansion, supply of minlkits for vegetables, 
improving productivity and t,alnlng of farmers' 

under the Centrally Sponsored Scheme on 
Integrated Development of Tropical, Temperate 
and Arid Zone fruits; 

(ii) Provision 01 soft loans for setting up of grading! 
processing centres, auction platforms, ripening! 
curing chambers and quality testing equipment; 

(iii) Providing financial assistance to exporters/ 
growers/Cooperative Societies for development 
of infrastructural facilities such as purchase of 
specialised transport units, establishment of pre 
cooling/cold storage facilities, integrated post· 
harvest handling systems (pack houses); The 
scope and scale of financial assistance under 
various schemes have been reviewed and 
enhanced during the year 1997-98. 

(iv) Grant of financial assistance for improved 
packaging and strengthening of quality control 
including through installation of latest ISO 9000; 
HACCP equipments at export units; 

(v) Establishment 01 vapour heat treatment facilities 
for improving the acceptability of the product 
especially the mangoes in overseas markets 
Research efforts are on for the use of modern 
technologies such as the Controlled/Modified 
Atmosphere technologies in transportallDn 
for increasing the sheH-life of perishable pro· 
ducts; 

(vi) Grant of Air Freight SubSidy for exports 01 

selected fresh vegetables and fruits; 

(vii) Arranging promotional campaigns such as buyer· 
seller meets and participation in important 
intemational fairs and exhibitions; 

(viii) Selting up of integrated cargo handling and col (I 
storage facilities at various Intemational Airports 
for handling export of perishable items such as 
fresh fruits and vegetables; 

(ix) providing technical advisory services and other 
support services to, trade and industry including 
training to farmers for export production, quality , 
control, packaging. transport, etc. 

ProducUon of Co".. 

2604. SHRIMATI JAYANTI PATNAIK : Will the Minister 
of COMMERCE be pleased to state: 

t nd the (a) the States growing coffee at presen a I 
production of coffee in these States during each of the laS 
three years, State-wise; 

(b) whether the Govemment propose to increase the 
production of coffee during the Ninth Plan; and 
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(c) if 80, the strategies proposed to be adopted and 
incentives proposed to be granted to coffee growers, 
Coffee Board or any other agencies dealing with production 
01 coffee to achieve the target? 

THE MINISTER OF COMMERCE (SHRI RAMKRISHNA 
HEGDE) : (a) Coffee is produced mainly in the three 
Southern States of Karnataka, Kerala and Tamil Nadu. 
State-wise performance during the last three years is as 
under:-

Quantity in tonnes 

State 1995-96 1996-97 t997-98 

Kamataka 1,58,900 1,41,000 1,58,650 

Kerala 45,000 47,300 50,850 

Tamil Nadu 17,500 15,700 16,500 

Others' 1,600 1,000 2,000 

Total 2,23,000 2,05,000 2,28,000 

'Andhra Pradesh, Orissa, North-East States. 

(b) and (c) The Gov!. has set a target to produce 3 
lakhs tonnes of coffee annually by the terminal year of the 
Ninth Plan. To achieve this target, the Coffee Board, 
besides operating several plan programmes and develop-
mental activities aimed at intensive cultivation, replanting 
programme, quality improvement programme and water 
augmentation programme, has also been providing 
necessary support in the form of (a) agricultural research, 
(b) extension, (c) arrangement of credit and finance and 
olher necessary back up support like supply of seed coffee 
for planting purposes, etc. 

Export of Manufactured Articles 

2605. DR. MADAN PRASAD JAISWAL : Will the 
Minister of COMMERCE be pleased the state: 

(a) the percentage of manufactured articles in the 
total exports of the country during the last three years; 

(b) the major items exported during the above 
period; 

(c) whether there is any decline in the incentives 
for exports of any of such Items; 

(d) if so, the detans thereof; 

(e) the details 01 the items for which markets 
have been lost recently which were developed in the 
past; and 

(I) the countries to which we have lost our market? 

THE MINISTER OF COMMERCE (SHRI RAMKRISHNA 
HEGDE) : (a) and (b) As per the available data from 
Directorate General Commercial Intelligence & Statistics 

(DGCI & S), during the last three years roughly three 
fourths of the total exports of the country was manufactured 
articles. The major items exported during this period Include 
textiles, gems & jeweUery, chemicals & allied products, 
electronics, engineering items and leather manufactures. 

(c) and (d) The existing export incentive schemes have 
been further strengthened while an effort Is being made 
constantly to envolve new stralegies for accelerated growth 
01 exports. Procedures are constantly being simplified and 
sector-specific issues are being addressed to deal wilh 
specific sectoral inadequacies so that a higher growth can 
be achieved in these sectors. The extemal trade sector 
has further been strengthened with the amendments 
introduced in the new Exim Policy. Infrastructural problems 
are being given special thrust through schemes Export 
Promotion Industrial park (EPIP) and Crucial Infrastructure 
Balance Scheme etc. 

(e) and (I) The recession in world trade in general and 
slow growth of demand in major importing countries like! 
Japan, Germany, E.U., etc. has affected our exports of 
gems & jewellery, textiles, etc. Trade barriers in the form 
of anti-dumping duties etc. have also compounded the 
situation. Export of manufactured items have also suffered 
partly due the South East Asian currency crisis. 

Drinking Water Projects In Tamil Nadu 

2606. SHRI VAlKO: Will the Minister of FINANCE be 

pleased to slale: 

(a) whether Hogehekkal Joint Drinking Water Project 
in Tamil Nadu was to begin Ihis year under Ihe agreement 
reached with Japan; 

(b) if so, whether due to sanctions announced by 
the Japan recently, this project is not likely to be launched 
as decide earlier; and 

(c) if so, the steps the Govemment propose to take 
to arrenge funds to launch the said project? 

THE MINISTER OF FINANCE (SHRI YASHWANT 
SINHA) : (a) The Hogenakkal Water Supply and Sanitation 
Project was posed on two occasions to the Govemment 
01 Japan for an Overseas Economic Cooperation fund 
(DECF) loan as part of the 1997-1998 and 1998-99 
packages. II was not picked up for funding by the Japanese 
on either occasion. 

(b) The Gov!. of Japan have frozen loans for new 
projects for now and hence this project cannot be posed 
to them. 

(c) Since this Is a state project, and since OECF 
has not picked up the' project for funding, it is for the State 
govemment to lind appropriate resources for the project 
from wlthl~ the State Plan. 
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Dumping of W ..... nd Unwanted Material 

2607. SHRI MADHAVRAO SCINDIA : Will the Minister 
of COMMERCE be pleased to state: 

(a) whether while import tariffs have declined from 
87% In 1990-91 to 23.3 in 1997-98, there has been large 
scale dumping by way of import of waste and unwanted 
material over these years; and 

(b) If so, the steps proposed to be taken to prevent 
such dumping? 

THE MINISTER OF COMMERCE (SHRI RAMKRISHNA 
HEGDE) : (a) and (b) Under the Customs Tariff Act, 1975, 
the Designated Authority in the Ministry of Commerce, 
looks Into complaints of dumping of goods from foreign 
countries. Dumping is said to have occurred when the 
goods are sold into India at prices below the normal value 
prevailing in the domestic market of the exporting countries. 
Investigations are generelly initiated by the Designated 
Authority on the basis of petitions from the domestic 
industry supported by sufficient evidence. The Designated 
Authority has not received any complaint on dumping of 
waste or unwanted material over the relevant period. 

{Translation} 

Allocation of Funds 

2608. SHRI RAMDAS ATHAWALE : 
SHRI PRABASH CHANDRA TIWARI 

Will the Minister of TOURISM be pleased to state: 

(a) the year-wise details of the total amount 
allocated for promoting tourism in the country during the 
Eighth Five Year Plan, State-wise, particularly in Bihar and 
Maharashtra; 

(b) the details of the amount spent out of the 
allocated amount during the last three years, State-wise, 
particularly in Bihar and Maharashtre; 

(c) the number of tourist places In BIhar at 
present; 

(d) whether many tourist centres are ruMing Into 
losses; 

(e) if so, the reasons therefor; and 

(I) the details of the Ioases suffered by each centre 
during the last three years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TOURISM (SHRI OMAK APANG) : (a) During the 8th Plan 
(1992-93-1996-97) the financial aaslstance aanc:ttoned to 
the Stateall.Jnion Territory Administrations was about Re. 
17,124 lakha. During thia period, the financial aasIstance 
aanctioned for Bihar and Maharuhtra was about Re. 408 
lakhs and Rs. 1,035 lakhs respectively. 

(b) The lunda released during the last three years 
for the promotion of tourtsm In the country and the States 
of Bihar and Maharuhtra were .. fotlow:-

Year 

1995-96 

1996-97 

1997-98 

All StatealUnion Bihar 
Territories (Rs. In lakhs) 

1769 

1517 

1807 

53 

18 

76 

Maharashtra 

38 

84 

49 

(c) The popular tourist pl.ces in Bihar are 
Bodhgaya, Valshall, Rajgir, Nalanda, Gay., Ranchi, 
Nelarhat, Palamau, Hazaribag, Dhanbad, Bhagalpur; 
Monghyr, Sasaram, Sonepur, Darbhanga, Harmandir 
Takhat, Goighar etc. 

(d) to (I) The tourist places are specific areas which 
are visited by the tourists and are not business 
establishment. Therefore, the question of tourist places 
running into losses does not arise. 

[English} 

Foreign Loan. 

2609. SHRI GORDHANBHAI JADAVBHAI JAVIYA 
W ]]. ftE M i:l:Ber of FINANCE be pleased to state: 

(a) the total amount of loans sanctioned/released to 
India, Union and State Govemments. separately by various 
foreign countries Intemational Monetary Fund, Asian 
Development Bank, Wortd Bank and its affiliates as on May 
31,1998; and 

(b) the total amount of unutilised foreign loans 
remained as on May 31,1998, head-wise, project-wise and 
State-wise? 

THE MINISTER OF FINANCE (SHRI YASHWANT 
SINHA) : (a) and (b) The Information Is being collected 
and wHI be laid on the T 8bIe of the ':louse. 

Dry Port 10 Maha,..htra 

2810. SHRI MANIKRAO HODLYA GAVIT : Will the 
Minister of COMMERCE be pteased to state : 

(a) the number of Dry Ports In the country, State' 
wise; 

(b) whether the Govemment propose to set up Dry 
Ports In the country, particularly in Maharashtra; 

(c) If 10, the aItes eeIected for setting up of such 
dry ports; • 

(d) the lunda allocated for the purpose; and 

(e) the time by which these ports are likely 10 be 
set-up? 

THE MINISTER OF COMMERCE (SHRI RAMKRISHNA 
HEGDE) : (a) The details are given In the Statement 
enclosed. 
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(b) to (d) An Inter-Ministerial Committee (IMC) Is 
functioning in the Ministry of Commerce since 1992 to 
provide single window clearance to the proposals for 
setting up of Inland Container Depots (ICDs)/Container 
Freight Stations (CFSs) in the country. Setting up of ICDsI 
GFSs is an ongoing process. No specific targets are 
formulated - year-wise, region-wise, etc. The proposals are 
considered by the IMC as and when received, on merits. 
Both public and private sec10r are allowed to set up ICDst 
CFSs. 

(e) The Govemment does not allocate any funds for 
the purpose. Of the 85 ICDsI CFSs approved by the IMC 
on ICDstCFSs so far, 41 have started functioning. Others 
are at different stagfls of implementation. Also, out of the 
approved 85, 6 dry ports have been cancelled on different 
grounds, including on the request of the entrepreneur. 
Further as stated in the statement, 31 ICDslCFSs were 
functioning prior to the setting up of the IMC on ICDslCFSs. 

Statement 

State-Wise Break of ICDslCFSs 

Name of the State 

Tamil Nadu 

Maharashtra 

Uttar Pradesh 

Rajasthan 

Kerala 

Gujarat 

Punjab 

West Bengal 

Haryana 

Madhya Pradesh 

Kamataka 

Orissa 

Bihar 

Andhra Pradesh 

Goa 

Assam 

Delhi 

~tal : 

ICDslCFSs 
Functioning 

Prior to const. 
of IMC 

5 

7 

3 

3 

6 

2 

31 

ICDslCFSs 
Approved by 

IMC 

16 

15 

10 

7 

6 

6 

4 

5 

6 

3 

2 

2 

85 

• - Out of 85 projects, 6 (Six) have been canceUed on 
various grounds (Including on the request of entrepreneur). 
Details as under : Maharashtra - 1, Uttar Pradesh -
2, Haryana - 2, Kerala - 1 

Mlau .. of VABAL by STC 

2611. SHRI MOHAN RAWALE : WIll the Minister of 
FINANCE be pleased to state: 

(a) Whether the Directorate of Revenue IntelUgenc8 
is investigating into the role of the State Trading 
Corporation for misusing Value Baaed Advance Licence 
Scheme (VABAL) In export of plastic garbage bags to 
Dubal in collusion wnh an Export House of Deihl; 

(b) if so, the details thereof; and 

(c) the reaction of the Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCE AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (BANKING, REVENUE AND INSURANCE) 
(SHRI KADAMBUR M.R. JANARTHANAN) : (a) to (c) No, 
the Directorate of Revenue Intelligence is not investigating 
into the role of the State Trading Corporation in the alleged 
misuse of the Value Based Advance Licensing Schem!! 
(VABAL) in the export of pla&tic, garbage bags to Dubsi 
in collusion with an Export House of Delhi. 

However, the Direc10rate had investigated one case 
relating to MIs. Crufford India Ltd., New Delhi, in which 
the STC officials broke red export deals, where n is 
suspected that the Delhi firm enjoyed undue duty free 
import benefit under the VARAL Scheme. Show Cause 
Notice for over valuation of export products of a declared 
FOB value of Rs. 3.45 crores has been issued by the 
Commissioner of Customs (Air Cargo), Delhi on 29.12.97 
in this case. 

While there is no evidence with the Directorate to 
suggest abetment of STC officials in this fraud, their role 
is being investigated by the CBI seperately. 

Financial As,l,tane. for Colr Development 

2612. SHRI A.C. JOS : Will the Minister of INDUSTRY 
be pleased to state the financial assistance provided by 
the Union Govemment to the Govemment of Kerala for 
its Integrated Coir Development Project during each of the 
last three years? 

THE MINISTER OF INDUSTRY (SHRI SIKANDER 
BAKHT) : The financial assistance provided by the Union 
Govemment to the Govemment of Kerels for its Integrated 
CoIr Development Project during each of the last three 
years is 88 follows:-

1995-96 

19116-97 

1997-98 

NO 

As. 385.65 Iakhs. 

As. 145.35 lakhs. 
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Power Project Propouls 

2613. DR. T. SUBBARAMI REDDY: Will the Minister 
of INDUSTRY be pleased to state: 

(a) whether the Foreign Investment Promotion Board 
has decided not to take up power project proposals which 
have failed to tie-up fuel linkage; 

(b) if so, whether the Ministry of power has made 
a policy decision that application for power generation was 
to be considered by the FIPB only after a tie-up has been 
made for fuel supply; 

(c) if so, the details thereof; 

(d) whether the Soard has rejected the proposal to 
induct one percent equity in the 520 MW cobra project In 
the absence of any coal linkage; and 

(e) if so, the total proposals which the FIPB has 
scrapped due to failure of fuel linkage? 

THE MINISTER OF INDUSTRY (SHRI SIKANDER 
BAKHT) : (a) and (b) The Foreign Investment Promotion 
Soard (FIPB) considers power project proposals involving 
foreign investment in consultation with the Ministry of 
Power, who are the Administrative Ministry. The Ministries 
of Petroleum & Natural Gas and Coal (as the case may 
be) are consulted about the proposed fuel linkage. 

(c) Does not arise. 

(d) The Board has rejected the proposal seeking 
100% foreign equity to develop the 520MW Coal fired 
power project in Korba in the absence of appropriate fuel 
linkage based on the comments of the Administrative 
Ministry. 

(e) The FIPB has rejected four power project 
proposals in the absence of appropriate fuel linkage. 

INDO-German Trade 

2614. SHRIMATI JAYANTI PATNAIK : Will the Minister 
of COMMERCE be pleased to state: 

(a) the areas in which Indo-German trade have been 
established; 

(b) whether there is a great potential for increasing 
bilateral trade between both the countries; and 

(c) if so, the proposal mooted by the Govemment 
in this direction? 

THE MINISTER OF COMMERCE (SHRI RAMKRISHNA 
HEGDE) : (a) The main products being exported from India 
to Germany include various textiles items Including 
garments and made ups; leather and leather goods; 
carpets; precious/semi precious stones and pearls; tea; 
jute; engineering goods; chemicals and pharmaceuticals. 

The main items being imported into India from Germany 
include machinery of various types; electro-technical 
goods; chemicals and pharmaceuticals; iron and steel 
products; vehicles; preciSion instruments. 

(b) Yes Sir. 

(c) It is the endeavour of the Govemment to expand 
trade relations with all countries including Germany. The 
steps 'being taken in this direction include preparation of 
market studies; publication of news bulletins giving 
commercial information about Germany; participation of 
Indian exporters in intematlonal trade fairs in Germany; 
exchange of business delegations; organization of promo, 
tional seminars on India in Germany; and intemation with 
the agencies concemed in Germany both at govemment 
and tradelindustry level. The 13th session of the Indo-
German Joint Commission on Industrial and Economic 
Cooperation held in New Delhi on 8-9 January, 1998, 
reviewed bilateral trade between the two countries and 
discussed further measures to increase it. 

AG's Opinion on Sale of Coal by captive Mines 

2615.SHRI R. SAMBASIVA RAO : Will the Minister 
of COAL be pleased to state: 

(a) whether his Ministry has sought the Morney 
General's opinion on a proposal to allow sale by captive 
mines to State Electricity Boards and other power 
companies; 

(b) if so, whether any advice of the Law Ministry has 
also been sought by his Ministry in this regard; 

(c) if so, whether Attomey General's views have 
been obtained; and 

(d) if so, the extent to which they are likely to attract 
more investment In captive mines? 

THE MINISTER OF STATE OF THE MINiSTRY OF 
COAL (SHRI DILIP RAY) : (a) to (c) As per the provisions 
of the Coal Mines Nationalisation Act, 1973 as amended 
in 1993, a company engaged in the business of generating 
power can mine coai for Its own consumption. In a specific 
case a power company has proposed to mine coal through 
an associated captive coal mining company. The coal 
mining company pointed out that in certain situations the 
power company may not be in a position to accept coal 
from the coal mining company and in such circumstances 
in order to maintain the viability of the coal company it 
was required that the concemed State Electricity Board 
should purchase such coal. The advice of Ministry of Law 
was sought on the questi6n whether in such circumstances 
the captive coal mine could be permitted to sell coal to 
the State Electricity Board. The advice of the Attomey 
General was also obtained through Ministry of Law on tM 
matter and his advice has been received In the Ministry. 
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(d) While the sale of coal by captive coal mines to 
State Electricity Board in certain situations would reduce 
the risk for coal mining, the extent to which this will increase 
the investment in captive mines is not possible to 
determine. 

Income Tax and Wealth Tax 

2616.SHRI MANIKRAO HODLYA GAVIT : Will the 
Minister of FINANCE be pleased to state: 

(a) the names of film artists, producers, directors 
against whom income tax/wealth tax demand exceeding 
Rs. 50,000 remained outstanding as on 1.4.1998; 

(b) the amount outstanding against each person; 
and 

(c) the steps taken or proposed to be taken by the 
Govemment to collect the dues immediately? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCE AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (BANKING, REVENUE AND INSURANCE) 
(SHRI KADAMBUR M.R. JANARTHANAN) : (a) to (c) The 
information is being collected and will be laid on the Table 
of the House. 

(Translation] 

LOBS In N.T.C. 

2617. SHRI SHANKER PRASAD JAISWAL : Will the 
Minister of TEXTILES be pleased to state: 

(a) whether any action plan has been formulated to 
bring the loss of National Textile Corporation at minimum 
level; 

(b) if so, the details thereof; 

(c) whether the Government propose to release any 
special package in the interest of their labourers; and 

(d) if so, the time by which it is likely to be 
implemented? 

THE MINISTER OF TEXTILES (SHRI KASHIRAM 
RANA) : (a) and (b) Production activities in NTC group 
companies have had to be curtailed due to non-viability 
of their operations and lack of working capital. The increase 
in losses lor the present is mainly due to increase in salaryl 
wage bill and interest charges. NTC management have 
been advised to exercise economy in its expenditure snd 
minimize the losses. 

(c) and (d) Gov!. is considering a revised package for 
the NTC Mills based on the BIFR norm of networth tuming 
POSitive within the stipulated period. The interest of the 
workers will be kept in view in' the revival plan. 

to Questions 

{English} 

Export of Iron ON 

2618.SHRI K.C. KONDAIAH : 
SHRI FRANCISCO SARDINHA 

Will the Minister of COMMERCE be pleased to state: 

(a) whether Export of Iron Ore during 1996-97 was 
much higher as compared to eariier years; 

(b) i' so, the details thereof during each of the last 
seven ye'"s; 

(c) the figures for the year 1997.98 and the 
projections fo~ 1998-99 thereof; and 

(d) the foreign exchange earned through export of 
Iron Ore during the above period? 

THE MINISTER OF COMMERCE (SHRI RAMKRISHNA 
HEGDE) : (a) and (b) Export of Iron Ore during the last 
7 years as pel DGCI&S statement are as under: 

Years US $ mn 

1990-91 584.63 

1991·92 586.49 

1992-93 360.24 

1993·94 437.95 

1994·95 413.14 

1.995-96 514.55 

1996-97 483.49 

(e) and (d) Exports during 1997-98 are US $ 474.4 
million. 

Projections for 1998-99 are US $ 569.3 million 
(tentative). 

Transfers ir. Income Tax Department 

2619.SHRI BIR SINGH MAHATO: 
SHRI V.V. RAGHAVAN: 
SHRI INDRAJIT GUPTA: 
SHRI SANDIPAN THORAT: 
DR. Y.S. RAJASEKHAR REDDY: 

Will the Minister of FINANCE be pleased to state: 

(a) whether a number of Income Tax officials have 
been trsnsferred recently affecting the ongoing invaetiga-
tions against a number of politicians; and 

(b) if so, the detaHs and reaction of the Govemment 
thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCE AND PENSIONS 
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AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (BANKING, REVENUE AND INSURANCE) 
(SHRI KADAMBUR M.R. JANARTHANAN) : (a) No, Sir. 

(b) Does not arise. 

Export of Textiles to U.S.A. 

2620. SHRI MOHAN SINGH: 
SHRI K.P. NAIDU: 
PROF. P.J. KURIEN: 
SHRI PRITHVIRAJ D. CHAVAN: 
SHRI K.S. RAO: 
SHRI MAGANTI BABU: 

Will the Minister of TEXTILES be pleased to state: 

(a) whether U.S.A. has initiated moves to strip India 
of 'Most Favoured Nation' status by slapping trade 
restrictions in the export of textiles Irom India after India's 
nuclear tests; 

(b) if so, the defensive measures being taken by the 
Government in this regard; 

(c) the value of textiles is exported to America 
annually; 

(d) the extent of textile trade likely to be affected 
in case the America imposes restrictive customs 
duty; and 

(e) the details of the share of India in regard to 
export 01 textiles to America? 

THE MINISTER OF TEXTILES (SHRI KASHIRAM 
RANA) : (a) to (e) The U.S. Government have not initiated 
any move to strip India of 'Most Favoured Nation' status 
by slapping trade restrictions in the export of textiles from 
India. 

The export 01 textiles and clothing to the U.S.A. during 
1997 amounted to Rs. 7,700/- crores (approximately). 

In the total textiles and garment products imported 
by the U.S.A., the share of India is about 3.7%, at 
present. 

Colr Board 

2621. SHRI A.C. JOS : Will the Minister of INDUSTRY 
be pleased to state: 

(a) whether the Coir Board has agreed to provide 
a sum of As. 50 lakh to the Kerala Coir Workers Welfare 
Fund 

(b) if so, the details thereof; , 
(c) the reasons for not releasing the amount; and 

(d) the steps' taken by the Govemment for 
immediate release of the fund? 

THE MINISTER OF INDUSTAY (SHRI SIKANDER 
BAKHT) : (a) No, Sir. Govemment have so far not decided 
to give any grant to the Kerala Coir Workers Welfare Fund 
this year. 

(b) Does not arise. 

(c) and (d) Coir Board had evaluated the performance 
of the Kerala Coir Workers' Welfare Fund. The evaluation 
report has p,0inted out many irregularities which have been 
brought to the notice of the Kerala Coir Workers' Welfare 
Fund Board by the Coir Board. The Coir Board had 
suggested to the Kerala Coir Workers' Welfare Fund Board 
to maintain proper accounts for the disbursement 01 
pension etc. This maHer has also been considered by the 
Government and it is felt that it would not be possible for 
the Government to release any grant to the Kerala Coir 
Workers' Welfare Fund Board unless remedial steps are 
taken by them for improving the operations 01 the Fund 
as advised by the Coir Board. State Governments has also 
been requested to initiate necessary action in the maHer. 
The Coir Board has also been advised to take follow up 
steps with the Welfare Fund Board. 

Complaints against JVG 

2622. SHRI CHANDRESH PATEL: 
DR. PRABHA THAKUR : 
SHRI PRABHUNATH SINGH: 
SHRI RATILAL KALIDAS VARMA 
SHRI FAGGAN SINGH KULESTE : 
SHRI BHAGWAN SHANKAR RAWAT 
SHRI SUSHIL CHANDRA VARMA: 

Will the Minister of FINANCE be pleased to state: 

(a) the date since when the Group of Companies 
named "JVG" registered with the RBI alongwith its aims: 

(b) the locations of the branches, opened by the 
JVG in the Country indicating the amount collected by 
these branches from the investors since their inception in 
each state; 

(c) whether the Government have received com· 
plaints regarding non payment of refund to the investors 
by JVG and its branches and clOSing of such branches 
leaving the Investors in high and dry; 

(d) H so, the details of complaints received during 
1997-98 till date, state-wise; 

(e) the action taken/proposed to be taken by the 
Government against JVG and to ensure the payment 01 
refund to the investors; 

(f) whether the RBI has imposed any ban on the 
functioning of JVG and its branches; 
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(g) if so, the details thereof indicating date of 
imposing ban, aims and reasons and the period for which 
ban has been imposed; 

(h) whether the said group of companies is still 
functioning in the country by violating the directions of the 
RBI; and 

(i) if so, the action being taken against JVG for 
violation of RBI's directions? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCE AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (BANKING. REVENUE AND INSURANCE) 
(SHRI KADAMBUR M.R. JANARTHANAN) : (a) According 
to RBI the JVG Group of Companies are not registered 
with the Reserve Bank of India (RBI). 

(b) According to RBI. the JVG Group is reported to 
have more than 4000 offices all over India. RBI do not 
have break-up of the deposits raised by the individual 
branches. As per the balance sheet as on 31st March. 
1997. JVG Finance JVG Leasing and JVG Securities have 
deposits to the tune of Rs. 390.16 crores. Rs. 95.02 crore 
and Rs. 1.51 crore respectively. -(c) Government and Reserve Bank of India have 
been receiving complaints regarding default in repayment 
of deposits/payment of Interest from depOSitors in respect 
of a number of Non-Banking Financial Companies (NBFCs) 
Including JVG, 

(d) State-wise details of the complaints made by the 
depositors is not available with the RBI. 

(e) to (g) and (i) RBI had directed MIs JVG Finance 
Ltd. and MIs. JVG Leasing Ltd. that they should not accept 
furthpI depOSits in July 1997 based on adverse inspection 
findings. Subsequently, on receipt of complaints of default 
In refund of deposits all the three companies including 
Mis. JVG Securities Ltd. have been prohibited from 
acceptance of fresh deposits and renewals thereof w.e.f. 
October 10, 1997. They are also prohibited from alienating 
their assets in terms of Section 45MB(2) of the RBI Act, 
1934. Company Law Board has also received complaints 
of non payment of deposit/interest from the investors of 
JVG Finance Limited and JVG Finance Company under 
Section 4SQA of the RBI Act. On May 28, 1998, the 
applications for issue of certificate of registration to carry 
on non-banking financial institution activities of MIs. JVG 
Finance Ltd., MIs. JVG Leasing Ltd. and MIs. JVG 
Securities Ltd. were rejected while the application of 
MIs. JVG Holdings Ltd. was rejected earlier .. !he 
Companies, therefore, cannot carry on financial actlvlt~es 
from then onwards. Criminal complaints under section 
S8E(1) read with Section SS8 and Section SSC of the ~BI 
Act,· 1934 were filed in the Courts of Chief Metropolitan 

Magistrates in Delhi on 29/30th May, 1998 against the three 
companies, viz. JVG Finance Ltd., JVG LeaSing Ltd. and 
JVG Securities Ltd. praying prosecution of the companies 
and the directors. The Bank has also filed applications for 
winding up of the companies under Section 45MC of the 
RBI Act, 1934 in the Hon'ble Delhi High Court before the 
vacation judge, on Sth June. 1998. The application was 
admitted and the Hon'ble Court have apPOinted offiCial 
liquidators as provisional liquidators. 

(h) Consequent on the rejection of their applications 
for issue of certificate of registration, the companies cannot 
carry on any financial activity and they cease to function 
as NBFCs. 

12.00 hrs. 

PAPERS LAID ON THE TABLE 

[English] 

Copies of detailed Demands for Grants Vol. I .. II 
of Ministry of Home Affairs for 1998·99 

THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
ADVANI) : I beg to lay on the Table-

(1) A copy of the Detailed Demands for Grants (Vol. 
I) (Hindi and E:lglish versions) of the Ministry of 
Home Affairs for the year 1998-99. 

(2) A copy of the Detailed Demands for Grants (Vol. 
II) (Hindi and English versions) of the Ministry 
of Home Affairs (Union Territories without 
Legislature) for the year 1998-99. 

[Placed in Library, See No. L T 694/98] 

Annual Reports of Fragrance and Flavour Develop-
ment Centre Kannauj. Centra for the Development 

of Glass Industry Flrozabad etc. review of their 
working and statement showing reasons 

for delay in laying the reports etc. 

THE MINISTER OF INDUSTRY (SHRI SIKANDER 
BAKHT) : I beg to lay on the Table-

(1) (i) A copy of the Annual Report (Hindi and 
English versions) of the Fragrance and 
Flavour Development Centre. Kannauj, for 
the year 1996-97 alongwith Audited Ac-
counts. 

(ii) Statement regarding Review (Hindi and 
English versions) by the Government of the 
working of the Fragrance and Flavour 
Development Centre, Kannauj, for the year 
1996-97. 
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(2) Statement (Hindi and English versions) showmg 
reasons for delay in laying the paper mentioned 
at (1) above. 

. [Placed i I library, See No. L T 695-98) 

(3) (i) A copy , f the Annual Report (Hindi and 
English lersions) of the Centre for the 
Development of Glass Industry, Firozabad, 
for the year 19,~6-97 alongwith Audited 
Accounts. 

(ii) Statement (Hin, i and English versions) 
regarding Revi.w by the Government of 
the working of the Centre for the 
Development of Glass Industry, Firozabad, 
for the year 1996-97. 

(4) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (3) above. 

[Placed in Library, See No. L T 696-98) 

(5) Statement (Hindi and English versions) showing 
. reasons for delay in laying the Annl'al Report' 

of the Process and Product Developr, . nt Centre, 
Agra, for the year 1996-97. 

[Placed in library, See No. L T 697-98) 

(6) Statement (Hindi and English versions) showing 
teasons for delay in laying the Annual Report" 
of the Central Institute of Hand Tools, Jalandhar, 
for the year 1996-97. 

[Placed in library, See No. L T 698-98) 

(7) Statement (Hindi and English versions) showing 
reasOfls for delay in laying the Annual Report 
and Audited Accounts" of the Central Footwear 
Training Institute, Agra, for the year 1996-97. 

[Placed in library, See No. L T 699-98) 

(8) Statement (Hindi and English versions) showing 
reasOns for delay in laying the Annual Report 
and Audited Accounts"" of the Central Footwear 
Training Instit!Jte, Chennai, for the year 1996-97. 

[Placed in Library, See No. L T 7()()'98) 

(9) Sl'atement (Hindi and English versions) showing 
reasons for delayo in laying the Annual Report 
and Auditea' Accounts"' of the Process-cum-
Product Development Centre, Meerut for the 
year 1996-97. 

[Placed in Library, See No, LT 701-98) 

"The Annual Report was laid on the Table on 29.5.1998. 
'*The Annual Report and Audited Accounts were laid on 
Table 5-6-1998. 

(10) A copy of the Detailed Demands for Grants 
(Hindi and English versions) of the Ministry of 
Industry for the year 1998-99. 

[Placed in Library, See No. L T 702-98) 

(11) Statement (Hindi and English versions) showing 
reasons for delay in laying the Annual Report 
of the Central Pulp and Papers Research 
Institute for the year 1996-97. 

[Placed in library, See No. L T 703-98) 

Demand. for Grants of the Ministry of Food 
and Consumer Affair. • 1998-99 

THE MINISTER OF STATE IN THE MINISTRY OF 
FOOD AND CONSUMER AFFAIRS (SHRI SATYA PAL 
SINGH YADAV) : On behalf of Sardar Surjit Singh Bamala, 
I beg to lay on the table-

a copy of the Detailed Demands for Grants (Hindi and 
English versions) of the Ministry of Food and Consumer 
Affairs, for the year 1998-99. 

[Placed in library, See No. L T 704-9BJ 

Annual Report of Export Credit Guarantee Corporation 
of India Ltd. Mumbal etc. review of their working, 

statement showing raa.on. for delay In laying 
raport. etc., Export and Import Policies, 

Handbook of Proceduras etc. 

THE MINISTER OF COMMERCE (SHRI RAMKRISHNA 
HEGDE): I beg to lay on the Table-

(1) A copy each of the following papers (Hindi and 
English versions) under sub-section (1) of 
section 619A of the Companies Act, 1956:-

(a) (i) Review by the Govemment of the 
working of the Export Credit Guarantee 
Corporation of India Limited, Mumbai for 
the year 1996-97. 

(ii) Annual Report of Export Credit Guaran· 
tee Corporation of India Limited, Mumbai, 
for the year 1996-97 alongwlth Audited 
Accounts and comments of the Comp-
troller and Auditor General thereon. 

[Placed In Library, See No. LT 705-9BJ 

(b) (i) Review by the Government of the 
working of the Spices Trading Corpo' 
ration L~mited, Bangalore, for the year 
1996-97. 

(iI) Annual Report of the Spices Trading 
Corporation Limited, Bangalore, for the 
year 1996-97 alongwith Audited AC-
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counts and comments of the Comptrol-
ler and Auditor General thereon. 

[Placed in Library, See No. L T 706-98) 

(c) (i) Review by the Govemment of the 
working of the MMTC Limited, New 
Delhi, for the year 1996-97. 

(ii) Annual Report of the MMTC Limited, 
New Delhi for the year 1996-97 
alongwith Audited Accounts and com-
ments of the Comptroller and Auditor 
General thereon. 

(2) Three Statement (Hindi and English versions) 
showing reasons for delay in laying the papers 
mentioned at (1) above. 

[Placed in Library, See No. LT 707-98) 

(3) A copy of the Export and Import Policy (1 April, 
1997-31 March, 2002) (incorporating amend-
ments made upto 13th April. 1998) (Hindi and 
English versions). 

[Placed in Library, See No. LT 708-98) 

(4) Handbook of Procedures (Volume I) (1 April, 
1997-31 March. 2002 (incorporating amend-
ments made upto 13th April. 1998) (Hindi and 
English versions). 

[Placed in Library, See No. L T 709-98) 

(5) (i) A copy of the Annual Report (Hindi and 
English versions) of the Indian Council of 
Arbitration for the year 1996-97 alongwith 
Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Govemment of the working 
of the Indian Council of Arbitration for the 
year 1996-97. 

[Placed in Library. See No. LT 710-98) 

(6) (i) A copy of the Annual Report (Hindi and 
English versions) of the Council for Leather 
Exports. Chennai for the year 1996-97 
alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versional by the Govemment of the worki~ 
of the Council for Leather Exports, Chenna •• 
for the year 1996-97. 

[Placed in Library, See No. LT 711-98) 

(7) (I) A copy of the Annual Report (Hindi and 
English versions) of the Sports Goods 
Export Promotion Council, New Delhi. for the 
year 1996-97 alongwlth AuditeCO Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Govemment of the working 
of the Sports Goods Export Promotion 
Council, New Delhi, for the year 1996-97. 

(8) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (7) above. 

[Placed In Library, See No. LT 712-98) 

(9) (i) A copy of the Annual Report (Hindi and 
English versions) of the Coffee Board for the 
year 1996-97. 

(ii) A copy of the Review (Hindi and English 
versions) by the Govemment of the working 
of the Coffee Board, for the year 1996-97. 

(10) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (9) above. 

[Placed in Library. See No. L T 713-98) 

(11) (I) A copy of the Annual Report (Hindi and 
English versions) of the Rubber Board. 
Kottayam, for the year 1996-97. 

(ii) A copy of the Review (Hin1i and English 
versions) by the Govemment of the working 
of the Rubber Board, Kottayam. for the year 
1996-97. 

(12) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (11) above. 

[Placed In Library. See No. L T 714-98) 

(13) A copy of the Annual Accounts (Hindi and 
English versions) of the Rubber Board. Kottayam. 
for the year 1996-97. together with Audit Report 
thereon. 

(14) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (13j above. 

[Placed In Library. See No. L T 715-98) 

(15) (i) A copy of the Annual Report (Hindi and 
English versions) of the Spices Board. 
Cochin, for the year 1996-97. 

(iI) A copy of the Annual Account (Hindi and 
English versions) of the Spices Board. 
Cochln, for the year 1996-9l together with 
Audit Report thereon. 

(iii) A copy of the Review (Hindi and English 
versions) by the Govemment of the working 
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of the Spices Board, Cochin, for the year 
1996-97. 

(16) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (15) above. 

[Placed in Library, See No. LT 716-98] 

(17) (i) A copy of the Annual Report (Hindi and 
English versions) of the Overseas Construc-
tion Council of India, Mumbai, for the year 
1996-97 alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
ver,.lons) by the Government 01 the working 
of the Overseas Construction Council of 
India. Mumbai. for the year 1996-97. 

[Placed in Library, See No. L T 717-98] 

(18) A copy of the Export of Animal Casings (Quality 
Control and Inspection) Rules. 1997 (Hindi and 
English versions) published in Notification No. 
5.0. 2948 in Gazette of India dated the 22nd 
November. 1997 under sub-section (3) of section 
17 01 the Export (Quality Control and Inspection) 
Act. 1963. 

[Placed in Library. See No. LT 718-98] 

(19) A copy of the Memorandum of Understanding 
(Hindi and English versions) between the Export 
Credit Guarantee Corporation of India Limited 
and the Ministry of Commerce. for the year 1998-
99. 

[Placed in Library. See No. LT 719-98] 

(20) A copy 01 the Memorandum of Understanding 
(Hindi and English versions) between the State 
Trading Corporation of India Limited and the 
Ministry of Commerce for the year 1998-99. 

[Placed in Library, See No. L T 720-98] 

(21) A copy of the Memorandum of Understanding 
(Hindi and English versional between the PEC 
Limited and the Ministry of Commerce for the 
year 1998-99. 

[Placed in Library. See No. L T 721-98] 

(22) A copy of the Notification 5.0. 145 (E) (Hindi and 
English versions) published In Gazette of India 
dated the 24th February. 1998 authorising the 
Officers specified therein for the purpose of 
exercising powers under section 13 of the Foreign 
Trade (Development and Regulation) Act. 1992 
issued under a8l.'1lon 13 of the aald Act. 

[Placed In Library. See No. L T 722-98) 

(23) A copy of the Audit Report (Hindi and English 
versions) of the Pool Fund Accounts of the 
Coffee Board for the year 1995-96. 

(24) Statement (Hindi and English versional showing 
reasons for delay in laying the papers mentioned 
at (23) above. 

[Pieced In Library. See No. L T 723-98] 

Demands for Grants of the Ministry of Science 
and Technology for 1998-99 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF TOURISM (SHRI MADAN LAL KHURANA) • 
On behalf 01 Dr. Murli Manohar Joshi. I beg to lay on the 
Table- a copy of the Detailed Demands for Grants (Hindi 
and English versions) of the Ministry of Science and 
Technology for the year 1998-99. 

[Placed in Library, See. No. L T 724-98] 

Annual Raport of India Tourllm Development 
Corporation New Delhi review of It I working and 

ltatement showing realonl for delay 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF TOURISM (SHRI MADAN LAL KHURANA) 
I beg to lay on the Table-

(1) A copy each of the following papers (Hindi and 
English versions) under sub-section (1) 01 
section 619A 01 the Companies Act. 1956.· 

(2) 

(i) Review of the Government of the working 
01 the India Tourism Development Corpora· 
tion, New Delhi, lor the year 1996-97. 

(ii) Annual Report 01 the India Tourism Deve· 
lopment Corporation. New Delhi, for the year 
1996-97 alongwith Audited Accounts and 
comments of the Comptroller and Auditor 
General thereon. 

Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (1) above. 

[Placed in Library, See No. L T 725·98] 

Demandl for Grants of the Mlnl*'Y of law, 
Justice and Compilny Affaire for 1998-99 

THE MINISTER OF LAW, JUSTICE AND COMPANY 
AFFAIRS AND MINISTER OF SURFACE TRANSPORT 
(SHRI M. THAMBI DURAl) : I beg to lay on the. Tablen~ 
a copy of the Detailed Demands for Grants (Hindi a d 
English versions) of the Ministry of Law Justice an 
Company Affairs for the year 1998-99. 

[Placed In Library, See No. L T 726.98] 
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Annual Reports of Cotton Textile Export Promotion 
council, Mumbal, Synthetic and Rayon Textile 
Export Promotion Council, Mumbal etc. Review 

of their working and Statements showing 
reasons for delay etc. 

THE MINISTER OF TEXTILES (SHRI KANSHIRAM 
RANA) : I beg to lay on the Table -

(1) (i) A copy of the Annual Report (Hindi and 
English versions) of the Cotton Textiles 
Export Promotion Council, Mumbai, for the 
year 1996·97 alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the working 
of the Cotton Textiles Export Promotion 
Council, Mumbai, for the year 1996·97. 

(2) Statement (Hindi and English versions) shOWing 
reasons for delay in laying the papers mentioned 
at (1) above. 

[Placed in library, See No. LT 727-9B] 

(3) (i) A copy of the Annual Report (Hindi and 

(4) 

(5) 

(6) 

(7) 

English versions) of the Synthetic and 
Rayon Textiles Export Promotion Council, 
Mumbai, for the year 1996-97 alongwith 
Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Govemment of the working 
of the Synthetic and Rayon Textiles Export 
Promotion Council, Mumbai, for the year 
1996-97. 

Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (3) above. 

[Placed in library, See No. L T 728-98] 

(i) A copy of the Annual Report (Hindi and 
English versions) of the Central Wool 
Development Board, Jodhpur, for the year 
1996-97 alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the working 
of the Central Wool Development Board, 
Jodhpur, for the year 1996-97. 

Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (5) above. 

(Placed In library, See No. L T 729-98] 

A copy of the Detailed Demands fo~ Grants 
(Hindi and English versions) of the Ministry of 
Textiles for the year. 1998-99. 

[Placed in library, See No. L T 730-98) 

(8) A copy each of the following papers (Hindi and 
English versions) under sub-section (1) of 
section 619A of the Companier Act. 1956:-

(i) Review by the Government of the working 
of the National Textile Corporation limited, 
r 'ew Delhi, for the year 1995-96. 

(ii) Annual Report of the National Textile 
Corporation limited, New Delhi, for the year 
1995-96 alongwith Audited Accounts and 
comments of the Comptroller and Auditor 
General thereon. 

(9) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (8) above. 

[Placed in Library, See No. L T 731-98J 

Notifications undar Customs Act, 1962, Securities 
and Exchange Board of India Act, 1992. 

Central EXCise, Act 1944 etc. etc. 

THE MINISTER OF FINANCE (SHRI YASHWANT 
SINHA) : I beg to lay on the Table -

(1) A copy each of the following Notifications (Hindi 
and English versions) under section 159 of the 
Customs Act, 1962:-

(i) G.S.A. SI9(E) published in Gazette of India 
dated the 2nd September, 1997 together 
with an explanatory memorandum making 
certain amendments in the Notification No. 
11/97-Cus., dated the 1st March, 1997. 

(ii) G.S.A. 545(E) published in Gazelle of India 
dated the 16th September, 1997 together 
with an explanatory memorandum regarding 
exemption to goods specified therein when 
imported into India from so much of the 
Special duty of Customs leviable tnereon 

(iii) G.S.A. S78(E) published in Gazette of India 
dated the 3rd October, 1997 togethf:r With 
an explanatory memorandum making certain 
amendments in the Notification No. 1 1 '97-
Cus., dated the 1st March, 1997. 

(iv) G.S.A. 594(E) published In Gazette of India 
dated the 14th October, 1997 together with 
an explanatory memorandum making certain 
amendments in the Notification No. 154194· 
Cus., dated the 13th July, 1994. 

(v) G.S.R. &08(E) published in G8Z~tte of India 
dated the 21,t October. 1997 together with 
an explanatory memorandum making certain 
amendments in the NotHication No. 11197· 
Cus., dated the 1st March, 1997. 
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(vi) G.S.R. 609(E) published in Gazette of India 
dated the 21st October, 1997 together with 
an explanatory memorandum making certain 
amendments in the Notification No. 117194-
Cus., dated the 27th April, 1994. 

(vii) G.S.R. 610(E) published in Gazette of India 
dated the 21 st October, 1997 together with 
an explanatory memorandum regarding 
exemption to goods specified therein when 
imported into India by Miners and Metals 
Trading Corporation of India Itc. for sale in 
domestic market. 

(viii) G.S.R. 623(E) published in Gazette of India 
dated the 27th October, 1997 together with 
an explanatory memorandum seeking to 
grant full exemption from payment of Special 
duty of Customs on gold and silver when 
imported into India. 

(ix) G.S.R. 521(E) published in Gazette of India 
dated the 3rd September, 1997 together with 
an explanatory memorandum making certain 
amendments in the Notification No. 34/97-
Cus., dated the 7th April, 1997. 

(x) G.S.R. 535(E) published in Gazette of India 
dated the 11th September, 1997 together 
with an explanatory memorandum regarding 
exemption to vessels carrying exclusively 
coastal goods. 

(xi) G.S.R. 645(E) published in Gazette of India 
dated the 11th September, 1997 together 
with an explanatory memorandum regarding 
exemption to goods imported into India by 
the United Nations or an Intemational 
Organisation from the execution of projects 
from the whole of the duty of Customs. 

(xii) The Courier Imports (Clearance) Amend-
ment Regulations, 1997 published in Noti-
fication No. G.S.R. 664(E) in Gazette of 
India dated the 24th November, 1997 
together with an explanatory memorandum. 

(xiii) G.S.R. 676(E) published in Gazette of India 
dated the 27th November, 1997 together 
with an explanatory memorandum extending 
the DEPB facility for export from the port at 
Kaklnada and Inland Container Depots at 
Nagpur, Agra, Faridabad, Jaipur Guntur and 
Varanasi. 

(xiv) G.S.R. 697(E) and G.S.R. 698(E) published 
in Gazette of India dated the 12th Decem-
ber, 1997 together wtth an explanatory 

memorandum making certain amendments 
in the Notifications Nos. 111/95-Cus., dated 
the 5th June, 1995 and Notification No. 291 
97 Cus., dated the 1st April, 1997. 

(xv) G.S.R. 91 (E) published in Gazette of India 
dated the 27th February, 1998 together with 
an explanatory memorandum rescinding Ihe 
Notification No. 52-Cus., dated the 1st 
February, 1963. 

(xvi) G.S.R. 92(E) published in Gazette of IIJia 
dated the 27th February, 1998 together with 
an eJlplanatory memorandum regarding 
exemption to vessels carrying exclusively 
coastal goods from the delivery of the advice 
book on arrival at each 'lort of call to the 
proper officer at that po'. 

(xvii) The Courie, Imports (Clearance) Amend· 
ment Regulations, 1998 published in Noti· 
fication No. G.S.R. 221 (E) in Gazette of 
india dated the 28th April, 1998, together 
with an explanatory memorandum. 

[Placed in Library, See No. L T 732/98] 

(2) A copy each of the following Notifications (Hindi 
and English versions) under section 31 of the 
Securities and Exchange Board of India Act. 
1992:-

(i) The Securities and Exchange Board of India 
(Annual Report) Amendment Rules, 1997 
published in Notification No. G.SR. 669(E) 
in Gazette of India dated the 27th Novem· 
ber, 1997. 

(ii) The Securities and Exchange Board of India 
(Custodian of Securities) Amendment Regu' 
lations, 1997 published in Notification No 
S.O. 732 (E) In Gazette of India dated the 
17th October, 1997. 

{iii) The Securities and Exchange Board of India 
(Foreign Institutional Investors) (Third Amend· 
ment) Regulations, 1997 published in Notl' 
fication No. S.0.823 (El in Gazette of India 
dated the 5th December, 1997. 

(iv) The Securities and Exchange Board of India 
(Merchant Bankers) Amendment Regula· 
tions 1997 published In Notification No. 5.0 
837(E) 11'1 Gazette of India dated the 9th 
December 1997 t,.,..,.ther with a corrigendum , , -w- SO 
thereto published In Notification No. . 
889(E) dated the 15th December, 1997 
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(v) The Securities and Exchange Board of India 
(Stock Brokers and Sub-brokers) Amend-
ment Regulations, 1998, published in Noti-
fication No. S.O. 13(E) in Gazette of India 
dated the Sth January, 1998. 

(vi) The Securities and Exchange Board of India 
(Registrars to an Issue and Share Transfer 
Agents) Amendment Regulations, 1998, 
published in Notification No. S.O. 14(E) in 
Gazette of India dated. the Sth January, 
1998. 

(vii) The Securities and Exchange Board of India 
(Bankers to an Issue) Amendment Regula-
tions, 1998, published in Notification No. 
S.O. IS(E) in Gazette of India dated the Sth 
January, 1998. 

(viii) The Securities and Exchange Board of India 
(Debenture Trustees) Amendment Regula-
tions, 1998, published in Notification No. 
5.0. 16(E) in Gazette of India dated the Sth 
January, 1998. 

(ix) The Securities and Exchange Board of India 
(Custodian of Securities) Amendment Regu-
lations, 1998, published in Notification No. 
S.O. 17(E) in Gazette of India dated the Sth 
January, 1998. 

(x) The Securities and Exchange Board of India 
(DepOSitories and PartiCipants) Amendment 
Regulations, 1998, published in Notification 
No. S.O. 18(E) in Gazette of India dated the 
Sth January, 1998. 

(xi) The Securities and Exchange Board of India 
(Venture' Capital Funds) Amendment Regu· 
lations, 1998, published in Notification No. 
S.O. 19(E) in Gazette of India dated the Sth 
January, 1998. 

(xii) The Securities and Exchange Board of India 
(Portfolio Managers) Amendment Regula-
tions, 1998, published in Notification No. 
S.O. 2O(E) in Gazette of India dated the Sth 
January, 1998. 

(xiii) The Securities and Exchange Board of India 
(Underwriters) Amendment Regulations, 
1998, published in Notification No. S.O. 
21 (E) in Gazette of India dated the Sth 
January, 1998. 

(xiv) The Securities and Exchange Board of India 
(Mutual Funds) Amendment Regulations, 
1998, published in Notification No. S.O. 
32(E) In Gazette of India dated the 12th 

January, 1998, together with a corrigendum 
thereto published in Notification No. S.O. 
10S(E) dated the 6th February, 1998. 

(xv) The Securities and Exchange Board of India 
(Merchant Bankers) Amendment Regula-
tions, 1998, published in Notification No. 
S.O. 74(E) in Gazette 01 India dated the 21st 
January, 1998. 

(xvi) The Securities and Exchange Board of India 
(Stock-brokers and Sub-brokers) (Second 
Amendment) Regulations, 1998, published 
in Notification No. S.O. 7S(E) in Gazette of 
India dated the 21st January, 1998. 

(xvii) The Securities and Exchange Board of India 
(Depositories and PartiCipants) (Second 
Amendment) Regulations, 1998, published 
in Notification No. S.O. 76(E) in Gazette of 
India dated the 21st January, 1998. 

(xviii) 5.0. 106(E) published in Gazette of India 
dated the 6th February, 1998 containing 
Corrigendum to the Notification No. S.O. 
124(E) dated the 20th February, 1997. 

(xix) The Securities and Exchange Board of India 
(Foreign Institutional Investors) (Amend-
ment) Regulations, 1998 published in Noti-
fication No. S.O. 333(E) in Gazette of India 
dated the 20th April, 1998. 

(xx) The Securities and Exchange Board of India 
(Foreign Institutional Investors) (Second 
Amendment) Regulations, 1998 published in 
Notification No. 5.0. 417(E) in Gazette of 
India dated the 18th May, 1998. 

[Placed in Library, See No. L T 733198) 

(3) A copy each of the following Notifications (Hindi 
and English versional under aub-aection (2) of 
section 38 of the Central Excise Act, 1944:-

(i) G.S.R 48S(E) published in Gazette of India 
dated the 27th August, 1997 together with 
an explanatory memorandum making certain 
amendments in the Notification No. 4197-CE. 
dated the 1st March, 1997. 

(iI) G.S.R 492(E) published in Gazette 01 India 
dated the 26th August, 1997 together with 
an explanatory memorandum making certain 
amendments In the Notification No. 419';--CE, 
dated the 1 at March, 1997. 

(iii) G.S.R 498(E) published In Gazette of India 
dated the 30th August, 1997 together with 



211 Papers Laid JUNE 12. 1998 

an explanatory memorandum making certain 
amendments in the Notifications mentioned 
therein. 

(iv) G.S.R 499(E) published in Gazette of India 
dated the 30th August. 1997 together with 
an explanatory memorandum making certain 
amendments in the Notifications No. 50197-
CEo dated the 1st August. 1997. 

(v) G.S.R 500(E) published in Gazette of India 
dated the 30th August. 1997 together with 
an explanatory memorandum declaring cer-
tain inputs and final products falling within 
the Schedule to the Central Excise Tariff 
Act. 1985. 

(vi) G.S.R 501 (E) published in Gazette of India 
dated the 30th August. 1997 together with 
an explanatory memorandum making certain 
amendments in the Notification mentioned 
therein. 

(vii) G.S.R 502(E) published in Gazette of India 
dated the 30th August. 1997 together with 
an explanatory memorandum making certain 
amendments in the Notifications mentioned 
therein. 

(viii) The Central Excise (Eighth Amendment) 
Rules. 1997 published in Notification No. 
G.S.R. 503(E) in Gazette of India dated the 
30th August. 1997. 

(ix) The Hot Re-rolling Steel Mills Annual 
Capacity Determination (Amendment) Rules. 
1997 published in Notification No. G.S.R. 
504(E) in Gazette of India dated the 30th 
August. 1997. 

(x) G.S.R. 526(E) published in Gazette of India 
dated the 10th September. 1997 together 
with an explanatory memorandum specifying 
all goods as the goods to which the 
provisions of sub-section (2) of the section 
4A of the Central Excise Act. 1944 shall 
apply. 

(xi) G.S.R. 527(E) published in Gazette of India 
dated the 10th September. 1997 together 
with an explanatory memorandum seeking 
to allow an abatement of thirty per cent of 
the retail price in respect of the goods. other 
than monochrome. 

(xii) G.S.R. 539(E) published in Gazette of India 
dated the 15th September. 1997 together 
with an explanatory memorandum making 
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certain amendmenl8 In the Notification No. 
8St87-CE. dated the 1st March. 1987. 

(xiii) G.S.R. 571 (E) published in Gazette of India 
dated the 1 st-October. 1997 together with an 
explanatory memorandum making certain 
amendments in the Notifications mentioned 
therein. 

(xiv) G.S.R. 587(E) published in Gazette of India 
dated the 9th October. 1997 together with 
an explanatory memorandum making certain 
amendments in the Notification No. 4/97-CE. 
dated the 1 st March. 1997. 

(xv) G.S.R. 592(E) published in Gazette of India 
dated the 13th October. 1977 together with 
an explanatory memorandum making certain 
amendments in the Notifications mE'ntioned 
therein. 

(xvi) G.S.R. 605(E) published in Gazette of India 
dated the 21st October. 1997 together with 
an explanatory memorandum regarding 
exemption to parts and components of motor 
vehicles from so much of duty of excise 
leviable thereon. 

(xvii) G.S.R. 606(E) published in Gazette of India 
dated the 21st October. 1997 together With 
an explanatory memorandum making certain 
amendments in the Notification No. 4/97-CE 
dated the 1st March. 1997. 

(XVIII) G.S.R. 647(E) published In Gazette of India 
dated the 12th November. 1997 together 
with an explanatory memorandum regarding 
exemption to dyed woven fabrics from the 
whole of the duty of excise leviable thereon 

(xix) G.S.R. 677(E) published in Gazette of India 
dated the 27th November. 1997 togethal 
with an explanatory memorandum making 
certain amendments in the Notification No 
109/94-CE. dated the 13th May. 1994. 

(xx) G.S.R. 678(E) published in Gazette of India 
dated the 27th November. 1997 together 
with an explanatory memorandum making 
certain amendments in the Notification No 
5I94-CE, dated the 1st March. 1994. 

(xxi) The Central Excise (First Amendment) 
Rules, 1998 published in Notification No 
G.S.R. 49(E) in Gazette of India dated the 
23rd January, 1998. 

(xxH) The Central Excise (Filth Amendment) 
Rules, 1998 published in Notification No 
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G.S.A. 245(E) in Gazette of India dated the 
12th May. 1998. 

[Placed in Library See No. L T 734/98] 

(4) A copy each of the following Notifications (Hindi 
and English versions) under SUb-section (3) of 
section 36 of the Recovery of debts due to Banks 
and Financial Institution Act, 1993:-

(i) The Debts Recovery Appellate Tribunal 
(Financial and Administrative Power) Rules, 
1997 published in Notification No. G.S.R. 
337(E) in Gazette of India dated the 24th 
June. 1997 together with a corrigendum 
thereto published in Notification No. G.S.A. 
434(E) dated the 1 st August, 1997. 

(ii) The Debts Recovery Appellate Tribunal 
(Financial and Administrative Power) Rules, 
1997 published in Notification No. G.S.A. 
338(E) in Gazette of India dated the 24th 
June, 1997 together with a corrigendum 
thereto published in Notification No. G.S.A. 
435(E) dated the 1 st August, 1997. 

(iii) The Debts Recovery Appellate Tribunal 
(Procedure for apPointmt!nt as Presiding 
Officer of the Appellate Tribunal) Rules, 
1998 published in Notification No. G.S.A. 
31(E) in Gazette of India dated the 19th 
January, 1998 together with a corrigendum 
thereto published in Notification No. G.S.A. 
81(E) dated the 23rd February, 1998. 

(iv) The Debts Recovery Tribunal (Procedure for 
appointment as Presiding Officer of the 
Tribunal) Rules, 1998 published in Notifica-
tion No. G.S.A. 32(E) in Gazette of India 
dated the 19th June, 1998 together with a 
corrigendum thereto published in Notification 
No. G.S.A. 82(E) dated the 23rd February, 
1998. 

(v) The Debts Aecovliry Tribunal (Salaries, 
allowances and other terms and conditions 
of service of Presiding Officer) Amendment 
Rules, 1998 published in Notification No. 
G,S.A. 139(E) in Gazette of India dated the 
19th March, 1998. 

[Placed in Library, See No. L T 735198] 

(5) A copy each of the following Notifications (Hindi 
and English versions) issued under section 3 and 
8 of the Aecovery of Debts Due of Banks and 
Financial Institutions Act, 1993:-

(i) G.S,A. 416(E) published in Gazette of India 
dated the 27th April, 1994 establishing the 
Debts Recovery Tribunals at West Bengal 
and Andaman and Nicobar Islands. 

(ii) G.S.A. 653(E) to G.S.A. 655(E) published In 
Gazette of India dated the 30th August. 
1994 establishing the Debts Recovery 
Tribunals at Delhi, Bombay and Jaipur. 

(iii) G.S.A. 832(E) and G.S.A. 881(E) published 
in Gazette of India dated the 30th November 
and 21st December, 1994 estabiishing the 
Debts Recovery Tribunals at Bangalore and 
Ahmedabad. 

(iv) G.S.A. 492(E) and G.S.A. 508(E) published 
in Gazette of India dated the 25th October, 
and the 4th November, 1996 notifying the 
change in the location of the Debts Recovery 
Tribunal, Ahmedabad and establishing the 
Debts Recovery Tribunal at Chennai. 

(v) G.S.A. 7(E) published in Gazette of India 
dated the 7th January, 1997 establishing the 
Debts Recovery Tribunals at Guwahati. 

(vi) G.S.A. 325(E) published in Gazette of India 
dated the 17th June, 1997 notifying the 
change in the location of Debts Recovery 
Tribunal, Patna. 

(vii) G.S.A. 687(E) and G.S.A. 688(E) published 
in Gazette of India dated the 5th December, 
1997 notifying the change in the area of 
jurisdiction of Debts Recovery Tribunals, 
Chennai, together with a corrigendum 
thereto published in Notification No. G.S.R. 
237(E) dated the 4th May, 1998. 

[Placed in Library See No. L T 736/98J 

(6) A copy each of the following Notifications (Hindi 
and English versions) under sub-section (4) of 
section 94 of the Finance Act, 1994. 

(i) The Service Tax (Sixth Amendment) Rules, 
1997 published in Notification No. G.S.A. 
417(E) in Gazette of India dated the 25th 
July, 1997. 

(ii) G.S.A. 418(E) and G.S.A. 419(E) published 
in Gazette of India dated the 25th July. 1997 
regarding exemption to taxable service 
provided by an outdoor caterer. 

(iii) G.S.A. 42O(E) and G.S.A. 421(E) published 
in Gazette of India dated the 25th July. 1997 
regarding exemption to taxable service 
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provided by an outdoor caterer from the 
service tax leviable on the gross amount 
charged from the client for services. 

(iv) G.S.A. 422(E) published in Gazette of India 
dated the 25th July, 1997 regarding 
exemption to taxable service provided by 
Pandal or Shamiana contractor on amount 
equivalent to the amount of seventy per cent 
of the gross amount charged from the client. 

(v) G.S.A. 423(E) published in Gazette of India 
dated the 25th July, 1997 regarding 
exemption from the levy of service tax on 
taxable service provided by a Pandal or 
Shamiana contractor if in a rural area and 
such contractor is operating within such 
area. 

(vi) The service Tax (Seventh Amendment) 
Rules, 1997 published in Notification No. 
G.S.A. 480(E) in Gazette of India dated the 
22nd August, 1997. 

(vii) G.S.A. 481(E) published in Gazette of India 
dated the 22nd August, 1997 regarding 
exemption to taxable service provided by a 
tour operator from the service tax at the rate 
of forty per cent ad valorem on the gross 
amount charged from any person where the 
tour operator provides a package tour. 

(viii) G.S.A. 482(E) published in Gazette of India 
dated the 22nd August, 1997 seek to 
exempt service tax leviable on an.amount 
equivalent to ninety per cent of the gross 
amount charged from the client by a tour 
operator. 

(ix) The Service Tax (Eighth Amendment) Rules, 
1997 published in Notification No. G.S.A. 
638(C) in Gazette of India dated the 5th 
November, 1997. 

(x) G.S.A. 639(E) published in Gazette of India 
datt d the 5th November, 1997 seek to 
provide that the service tax in respect of 
transport of goods by road shall be payable 
by the various Bodies and organisa!ions etc. 

[Placed in Library. See No. L T 737198) 

(7) A copy each of the following Notifications (Hindi 
and English versions) issued unc:\er section 88 
of the Finance Act, 1997:-

(i) G.S.A. 416(E) published in Gazette of India 
dated the 25th July, 1997 appointing the 1st 
day of August, 1997 as the date on which 

the Service Tax on taxable services shall 
come into force. 

(ii) G.S.A. 479(E) published in Gazette of India 
dated the 22nd August, 1997 appointing the 
1 st day of September, 1997 as the date on 
which the Service Tax on taxable services 
shall come into force. 

(iii) G.S.A. 637(E) published in Gazette of India 
dated the 5th November, 1997 appointing 
the 16th day of November, 1997 as the date 
on which the Service Tax on taxable 
services specified therein shall comE' into 
force. 

[Placed in Library, See No. L T 738/981 

(8) A copy each of the following Notifications (Hindi 
and English versions) under sub· sectIOn (4) 01 
section 19 of the Banking Companies (Acquisi' 
tion and Transfer of Undertakings) Act. 1970 and 
1980:· 

(i) The United Bank of India (Officers') Service 
(Amendment) Regulations. 1997 published 
in Notification No. 3197 in Gazette of India 
dated the 7th February, 199B. 

(ii) The Canara Bank Officer Employees (DIS' 
cipline and Appeal (Amendment) Regula· 
tions, 1998 published in Notification No. IRS' 
1/99261NAK in Gazatte of India dated the 
11th April, 1998. 

(iii) The Indian Bank (Officers') Service (Amend, 
ment) Regulations, 1997 published in Notl' 
fication No. SAC 17/97 in Gazette of India 
dated the 31st May, 1997. 

(iv) The Syndicate Bank Officer Employees 
(Discipline and Appeal) (Amendment) Regu· 
lations, 1997 published in Notification No 
2077/S/OO89/PD:IRD(O) in Gazette of India 
dated the 13th September, 1997. 

(v) The Vijaya Bank (Officers') Service (Amend' 
ment) Regulations, 1997 published in Notl' 
fication No. 123/98 in Gazette of India dated 
the 31st January, 1998. 

(vi) The UCO Bank (Officers') Service (Amend' 
ment) Regulations, 1996 published in Notl' 
fication No. OSR 1/97 in Gazette of India 
dated the 18th October, 1997. 

(vii) The UCO Bank Officer Employees' (Disci· 
pline and Appeal) (Amendment) Regula' 
tions. 1996 published In Notification No 
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ODAR 1197 in Gazette of India dated the 
18th October, 1997. 

(viii) The Punjab and Sind Bank Officer Employ-
ees' (Discipline and Appeal) (Amendment) 
Regulations, 1997 published in Notification 
No. PSBlStaffIDAC/1997 in Gazelle of India 
dated the 9th June, 1997. 

(Ix) The Bank of Baroda (Officers) Service 
(Amendment) Regulations, 1997 published 
in Notification No. H.O. OSR&IAlAl5/14/504 
in Gazette of India dated the 10th May, 
1997. 

(x) The United Bank of India (Officers') Service 
(Amendment) Regulations, 1997 published 
in Notification No. 1/97 in Gazelle of India 
dated the 10th May, 1997. 

(xi) The Bank of India (Officers) Service 
(Amendment) Regulations, 1996 published 
in Notification NO.P.ID.SAH/0518 in Gazelle 
of India dated the 23rd August, 1997. 

(xii) The Corporation Bank Officer Employees' 
(Discipline and Appeal) (Amendment) Regu-
lations, 1996 published in Notification No. 
PAD:IR:COBOE(DA)R:615:97 in Gazelle of 
India dated the 23rd August, 1997. 

(xiii) The Bank of India (Officers) Service 
(Amendment) Regulations, 1997 published 
in Notification No. PIIRISAH/1267 in Gazelle 
of India dated the 17th May, 1997. 

(xiv) Corrigendum published in Gazelle of India 
dated the 17th May, 1997 to Dena Bank 
Officer Employees (Discipline and Appeal) 
(Amendment) Regulations, 1996. 

(xv) The Bank of Maharashtra (Officers') Service 
(Amendment) Regulations, 1996 published 
in Notification No. AX-l/ST/OSRl1996 in 
Gazelle of India dated the 13th September, 
1997. 

(xvi) The Andhra Bank (Officers') Service (Amend-
ment) Regulations, 1996 published in Noti-
fication No. 663131Alll079 in Gazelle of 
India dated the 10th March, 1997. 

(xvii) The Syndicate Bank Officers Employees' 
(Discipline and Appeal) (Amendment) Regu-
lationl, 1996 published in Notification No. 
2720/S/OO89/PD:IRD(O) in Gazelle of India 
dated the 11th January, 1997. 

(xviii) The Syndicate Bank (Officers') Service 
(Amendment) Regulations 1996 published In 
Notification No. 27191S100891PD:IRD(O) In 
Gazelle of India dated the 11th January, 
1997. 

(xix) Notification No. 4001SlOO891PD:IRD(O) pub-
lished in Gazette of India dated the 19th 
April, 1997 containing corrigendum to the 
Syndicate Bank Officer Employees (Disci-
pline and Appeal) (Amendment) Regulation, 
1996. 

(xx) The Central Bank of India (Officers') Service 
(Amendment) Regulations 1996 published in 
Notification No. CO/PRSlIRPI96-97/1098 in 
Gazette of India dated the 26th October, 
1996 together with a cOrrigendum there to 
published in Notification No. 
CO:PRS:IRP:96:9712388 dated the 13th 
September, 1997. 

(xxi) Notification No. 3922 published In Gazette 
of ·Indla dated the 14th June, 1997 
containing corrigendum in English version to 
the Notification No. 3920 dated the 26th 
October, 1996. 

[Placed in Library, See No. L T 739/98] 

(9) A copy each of the following Notifications (Hindi 
and English versions) under sub-section (7) of 
section 9A of the Customs Tariff Act, 1975:-

(i) G.S.R. 607(E) published In Gazelle of India 
dated the 21st October, 1997 seeking to 
impose anti-dumping duties on specified 
types of graphite electrodes when originat-
ing in or exported from China PR, USA, 
Germany, France, Italy, Astria, Spain and 
Belgium and imported into India. 

(ii) G.S.R. 619(E) published in Gazelle of India 
dated the 24th October, 1997 together with 
an explanatory memorandum seeking to 
impose anti dumping duty on acrylic fibre 
orginating in or exported from USA, Thailand 
or Korea RP and imported into India. 

[Placed in Library, See No. LT 740198] 

(10) A copy of the Consolidated Report (Hindi and 
English versions) on the working of Public Sector 
Banks for the year ended the 31st March, 1996. 

[Placed in Library, See No. LT 741198] 

(11) Statement (Hindi and English versions) indicating 
the results of market loan issued during 1997-98, 

[Placed in Library, See No. LT 742198) 
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(12) (i) A copy of the Annual Report (Hindi and 
English versions) of the Industrial Develop-
ment Bank of India, Bombay, for the year 
1996-97, alongwith Audited Accounts under 
sub-section (5) of section 18 and sub-
section( 5) of section 23 of the Industrial 
Development Bank of India Act, 1964, 

(ii) A copy of the Review (Hindi and English 
versions) by the GoverTlment of the working 
of the Industrial Development Bank of India, 
Bombay, for the year 1996-97, 

(13) Statement (Hindi and English versions; showing 
reasons for delay in laying the papers mentioned 
at (12) above, 

[Placed in Library, See No, L T 743/98J 

Annual Report of Neyvell Lignite Corporation Ltd. 
Chennai, Review of Its working statement showing 

the reasons for delay and Memorandum 
of understanding 

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRI DILIP RAY): I beg to lay on the Table -

(1) A copy each of the following papers (Hindi and 
English versions) under sub-section (1) of 
section 619A of the Companies Act. 1956:-

(i) Review by the Govemment of the working 
of the Neyveli Lignite Corporation Limited, 
Chennai. for the year 1996-97. 

(ii) Annual Report of the Neyveli Lignite 
Corporation Limited. Chennai. for the year 
1996-97 alongwith Audited Accounts and 
comments of the Comptroller and Auditor 
General thereon. 

(2) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (1) above. 

[Placed in Library, See No. L T 744/98] 

(3) A copy of the Memorandum of Understanding 
(Hindi and English versions) between the Neyveli 
Lignite Corporation Limited and the Ministry of 
Coal for the year 1998-99. 

[Placed in Library. See No. L T 745/98) 

Annual Reports of Engineering Projects (India) Ltd., 
National Indu.trlal Development Corpor.tlon Ltd., 

etc. Review of their working and Statement 
showing rea.on. for delay etc. etc. 

THE MINISTER OF STATE ·IN THE MINISTR,( OF 
INDUSTRY (SHRI SUKHBIR SINGH BADAL) : I beg to lay 
on the Table -

(1) A copy each of the following papers (Hindi and 
English versions) under SUb-section (1) of 
section 619A of the Companies Act, 1956:. 

(2) 

(3) 

(4) 

(a) (I) Statement regarding Review by the 
Govemment of the working of the 
Engineering Projects (India) Limited, 
Ranchi for the year 1996-97. 

(ii) Annual Report of the Engineering 
Proj6cts (India) Limited, Ranchi, for the 
year 1996-97 alongwith Audited Ac· 
counts and comments of the Comptrol· 
ler and Auditor General thereon. 

(Placed in Library, See N'l. L T 746/98J 

(b) (i) Statement regarding Review by the 
Govamment of the working of the 
National Industrial Development Corpo· 
ration Limited. New Delhi. for the year 
1996-97, 

(ii) Annual Report of the National Industnal 
Development Corporation Limited, New 
Delhi, for the year 1996-97 alongwlth 
Audited Accounts and comments of the 
Comptroller and Auditor General thereon 

[Placed in Library, See No. L T 747/981 

(c) (i) Statement regarding Review by the 
Govemment of the working of the 
Bharat Yantra Nigam Limited and Its 
subsidiaries, Allahabad. for the year 
1996-97. 

(ii) Annual Report of the Bharat Yantra 
Nigam Limited and its subsidiaries, 
Allahabad, for the year 1996·97 
alongwith Audited Accounts and com-
ments of the Comptroller and Auditor 
General thereon. 

Three Statements (Hindi and English versions) 
showing reasons for delay in laying the papers 
mentioned lit (1) above. 

(Placed in Library, See No. L T 748/9BJ 

A copy of the Memorandum of Understanding 
(Hindi and English versions) between the Bharat 
Bhari Udyog Nigam Limited and the Department 
of Heavy Industry, for the year 1998-99. 

(Placed in Library, See No. L T 749/9BJ 

A copy of the Memorandum of Understanding 
(Hindi and English versions) between HMT 
limited and !he Department of Heavy Industry, 
MInistry of Industry, for the year 1998-99. 

(Placed in Library, See No, L T 750/9BJ 
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Memorandum of Understanding between Madra. 
Refine"" Ltd, and "Inlstry of Petrolaum 

and Nstural Ga. for 1998-99. 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI SANTOSH 
KUMAR GANGWAR) : Mr. Speaker Sir, I beg to lay on 
the table a copy (Hindi and English versions) of 
the Memorandum of understanding between Madras 
Refineries Ltd. and Ministry of Petroleum and Natural Gas 
for 1998-99. 

[Placed in Library, See No. L T 751/98] 

[Translation) 

SHRI LALU PRASAD (Madhepura) : A discussion was 
held on Gujarat yesterday. The han. Minister of Home 
Affairs had visited that area. He should have made a 
statement in this House, but he is leaving the House. He 
should specify the action taken lIy him and also the relief 
provided to Gujarat ... (Interruptlons) 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF TOURISM (SHRI MADAN LAL KHURANA) : 
Mr. Speaker, the manner in which LaluJi is talking about 
Advaniji, is not proper ... (Interruptions). He should extend 
support ... (lnterruptions). I have has a talk With the Hon. 
Speaker. As the Hon. Speaker had directed to give a 
statement at 1 p.m. the hon. Minister would give a 
statement accordingly ... (Interruptions) 

SHRI ASHOK PRADHAN (Khurja) . Please tell them 
Itlat It is not Bihar assembly .. (Interruptions). How he is 
speaking like that. 

[English] 

MR. SPEAKER : Order Please. 

(Interruptions) 

[Translation) 

SHRI MADAN LAL KHURANA: In which language he 
IS speaking ... (Interruptions) 

:'English) 

SHRJ HARIN PATHAK (Ahmedabad) : Sir, you have 
to expunge it from the record .. , (Interruptions) 

MR. SPEAKER : I will expunge it, please take your 
seat. 

(Interruptions) 

[Translation} 

THE MINISTER OF FINANCE (SHRI YASHWANT 
SINHA) : I would tell the hon. Members that besides Shri 

Latu Prasad, other Members including me also come tram 
Bihar. Therefore, please do not defame Bihar. One should 
not form an opinion about a particutar State on the basis 
of the conduct of an individual. 

{English] 

(MR. SPEAKER: No, I will expunge It from the records. 

(Interruptions) 

MR. SPEAKER : Lalooji, please take your seat. 

(Interruptions) 

MR. SPEAKER : Shri Virendra Singhjl, please take 
your seal. 

(Interruptions) 

MR. SPEAKER: The House will take up 'Zero Hour'. 

(Interruptions) 

MR. SPEAKER: Han. Members. I would request you 
to please understand that I have received 58 notices lor 
'Zero Hour'. I want to accommodate all the Members. 
Please take your seats. 

Shn Shailendra Kumar. 

{Translation] 

SHRI VIRENDRA SINGH (Mirzapur) : The Member of 
thiS House enjoy speCial privilege. The State Government 

(Interruptions) 

SHRI NARENDRA BUDANIA (Churu) : Sir, a reply 
should be given to what Laluji has said. 

SHRI SHAILENDRA KUMAR (Chail) : Mr. Speaker, Sir, 
I want to raise an Important matter ... (Interruptions) 

[English] 

MR. SPEAKER : Nothing other than what Shri 
Shailendra Kumar is saying, would go on record 

(Interruptions)" 

(Translation) 

SHRI SHAILENDRA KUMAR : Mr. Speaker, Sir, I 
through you, would like to raise an important issue in this 
Zero Hour. It is a very serious issue. 21 Castes which 
include backward classes and also 27 sub-castes which 
include Kurmi, Kumhar, Prajapati, Patel, Kakshi, Kushwaha, 
Shakya, Kawat etc. in Uttar Pradesh have been excluded 
from backward classes and included in general category. 
The Uttar Pradesh Govemment has no knowledge of it. 
All officers of the State Govemment are in a dizzy mood. 
It is an issue related 10 all Members. In 1995, The Uttar 

'Not Recorded. 
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IShri Shailendra Kumar] 

Pradesh Govemment had included these castes in 
backward classes. The present Govemment wants to 
deprive them of the facilities available for backward classes 
... (Interruptions) 

(English) 

MR. SPEAKER: There are 58 notices for 'Zero Hour'. 
Please take only two minutes. 

(Interruptions) 

(Translation) 

SHRI SHAILENDRA KUMAR : They have not filed an 
appeal in the court so far. There is great resentment among 
all castes. This issue is concemed with all backward 
classes of the country and it deserve a discussion. It is 
a very serious issue. I would request you that in view of 
the seriousness of the issue, a discussion should be 
allowed. The Uttar Pradesh Govemment is anti·backward 
class. They have to file a counter appeal in the court 
... (Interruptions). 

(English) 

MR. SPEAKER: Please complete now. What is this? 
Shri Shailendra Singh, please conclude now. 

(Interruptions) 

MR. SPEAKER: Nothing will go on record. 

(Interruptions)" 

MR. SPEAKER: Now, I have allowed Shri P. Shiv 
Shankar. 

(Interruptions) 

MR. SPEAKER : I will allow you all. Please take your 
seats. 

Shri Singh, please sit down now. I have already 
allowed you. 

(Interruptions) 

MR. SPEAKER : Nothing will go on record. 

(Interruptions) • 

SHRI P. SHIV SHANKER (Tenali) : Mr. Speaker Sir, 
I rise with anguish to make a mention ... (Interruptlons) 

MR. SPEAKER : No croea 1aIks, please. 

(Interruptions) 

MR. SPEAKER : Order please. 

(Interruptions) 

·Not Recorded. 

MR. SPEAKER : Shrl Shallendra Kumar, Please take 
your seat. 

(Interruptions) 

MR. SPEAKER: That is why, I allowed you. Please 
take your seat. 

(Interruptions) 

(Translation) 

SHRI MULAYAM SINGH YADAV (Sambhal) : Mr. 
Speaker, Sir, this issue is not concemed with Shri 
Shaiiendra Kumar only. It relates to whole country 
... (Interruptions) 

DR. SHAFIQUR RAHMAN BARQ (Moradabad) : Mr. 
Speaker, Sir, I would like that one hour discussion should 
be allowed on this issue. Injustice is being meled out to 
backward castes in Uttar Pradesh ... (lnterruptions) 

SHRI MULAYAM SINGH YADAV : Mr. Speaker, Sir, 
the decision of the Uttar Pradesh High Court is correct 
The han, Member has said that there is a verdict given 
by the court. But the truth is that the case was heard for 
two years in the court and there were many objections 
Even then the State Govemment did not plead the case 
In the absence of any pleading, such a big judgement was 
given. In this Judgement, all the people belonging to 
backward classes and scheduled castes including Safa: 
kararnchari have been deprived of the benefits enjoyed by 

them. There is an attempt to deprive them gradually of the 
benefits. All the recommendations of the Mandai Commis 
sion are being done away with. The truth is that efforts 
are being made to do away with the extended two year 
tenm and the recommendations of the Commission 
implemented to some extent. The Uttar Pradesh Govem' 
ment has deliberately neglected the issue and has no! 
pleaded the case ... (Interruptlons) 

SHRI MADAN LAL KHURANA: Mr. Speaker, Sir, Shn 
Mulayam Singh has been the Chief Minister of Uttar 
Pradesh. He knows it very well that when we used to raise 
any issue about U.P. during his Chief Mlnistership, these 
people prevented us from speaking here. He has alsO been 
the Defence Mlnlater of India. My submission is that tMY 
can request for the action by the Govemment on the said 
judgment of the High Coart. However, it Is not correct 10 

say that the U.P. Govemment lost the case and such·1 

judgment followed because of inaction on itS part. This IS 

too much. It Is a biased conclusion and such things musl 
be avoided in the HOOse. Let them make their submissions 
and th8ee would be conveyed to Uttar pradesh 
Govemment. I lodge my protest over their contention thSI 

Uttar Pradesh Government did not plead the case 
... (InterrlJptJtJM) 
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SHRI MULAYAM SINGH YADAV : Mr. Speaker. Sir. 
I am on a point of order. The hon. Minister has taken my 
name and also referred to my tenure as Chief Minister of 
the State. I would like to tell that the recommendations of 
Mandai Commission were implemented in Uttar Pradesh 
when I was the Chief Minister. Being the Minister of 
Par1iamentary Affairs, he should not have levelled such 
allegations against me. It was during my tenure that several 
castes were included in the Mandai Commission and if 
there was any objection, it was sorted out. I reiterate that 
the Uttar Pradesh Government deliberately did not plead 
this case ... (Interruptions) 

[English] 

MR. SPEAKER: You have already raised your point. 
Please take your seat. 

(Interruptions) 

MR. SPEAKER: I have allowed Shri P. Shiv Shanker. 
I will allow you later. Please take your seat. 

(Interruptions) 

MR. SPEAKER : It is the decision of the court. Please 
understand. 

(Interruptions) 

MR. SPEAKER : Shri Shailendra Kumar. please take 
your seat. 

(Interruptions) 

MR. SPEAKER : Please understand, it is a matter 
pertaining to court. 

(Interruptions) 

MR. SPEAKER : Nothing will go on record. 

(Interruptions)' 

MR. SPEAKER : It is the court decision. 

(Interruptions) 

12.17 hra. 

(At this stage. Shri Shailendra Kumar and some 
other hon. Members came and stood on 

the floor near the Table) 

MR. SPEAKER : Shri Shailendra Kumar, this Is not 
gOOd. I will take action against you. Every time you are 
distUrbing the House. I will take action against you. 

(Interruptions) 

MR. SPEAKER : What Is this? It Is the court matter. 
Please take your seat. -'No' Recorded. 

Shri Shailendra Kumar, I will take action against you. 
Every time you are disturbing the House. 

(Interruption) 

MR. SPEAKER : Hon. Members. please go back to 
your seats. 

(Interruptions) 

MR. SPEAKER : Nothing will go on record. 

(Interruptions) • 

MR. SPEAKER : It is the court matter. How can you 
decide here? Please understand the procedure. 

(Interruptions) 

MR. SPEAKER: I request Shri Mulayam Singh Vadav 
to ask his· Members to go back to their seats. 

(Interruptions) 

MR. SPEAKER: Shri Shailendra Kumar. please go to 
your seat. This is not good. There are other hon. Members 
who would like to raise their matters. Please go to your 
seat. 

(Interruptions) 

MR. SPEAKER : Nothing will go on record. 

(Interruptions)' 

(Interruptions) 

MR. SPEAKER: The House stands adjourned to meet 
at 2.00 p.m. 

12.20 hr •• 

14.00 hra. 

{English] 

The Lok Sabha adjourned till 
Fourteen of the Clock. 

The Lok Sabha re-assemb/ed at 
Fourteen of the Clock. 

[MR. SPEAKER in the Chait! 

MR. SPEAKER : Shri Vaahwant Sinha. 

(interruptions) 

MR. SPEAKER : Shri Lalu Prasad, please understand. 

(InterruptIonS) 

"Not Recorded. 
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(Translation) 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF TOURISM (SHRI MADAN LAL KHURANA) : 
MR. Speaker. Sir. I 'Want to express my views 
... (lnterruptlOns) After going from here. I talked to the U.P. 
Chief Minister. He contacted the Advocate-General on 
telephone. The Advocate-General talked to me on phone 
... (lnterrupllons) Kalyan Singhji said that he is in Meerut 
and it is our Government's view that the castes which are 
in reservallon list should not be excluded from that list. 
When I told him that it is the decision of the High Court, 
at this he told me that they would file a special leave 
petition in the Supreme Court and would engage the best 
advocate to deal with this case ... (Interruptions) I have not 
spoken the wholething. please listen to the full details 
... (Interruptions) I have also received a phone call from the 
Advocate-General. Shri Rameshwar Goyal. He has said 
that this is not the final order. This is a show-cause. an 
interim order. He says that the Government did not plead 
the case but they say that our lawyer Shri Verma, who 
is the standing council has appeared in the Court. 
Thereafter. the Court gave this interim order. When the 
case will be taken up for final decision. the Advocate 
General Shri Rameshwar himself would appear In the 
Court. The Advocate-General told me all this ... (Interrup-
tions) It is not proper to say that no one did appear before 
the Court ... (Interruptions) 

SHRI MULAYAM SINGH YADAV (Sambhal) Mr. 
Speaker. Sir, there are three pOints made here. One. the 
Parliamentary Affairs Minister first of all levelled changes 
against me and said that I was the Chief Minister then. 
I would like to make it clear that when I was the Chief 
Minister. it was our Government which had implemented 
the Mandai Commission's recommendations and these 
castes. which have got order from the High Court. whether 
interim or final order, were selected by our Government. 
They were selected by the Union Government and the 
Commission for Backward Castes had also selected them. 
There is a caste known as Saitwal. The problem began 
with this. Commission for Backward Castes has considered 
for the inclusion of Saitwal caste in the Backward Castes' 
List. When I was the Chief Minister, the matter came up 
before me and I had accepted the proposal. I said that 
this caste be included in it and it should be accepted that 
Saitwal caste is also a backward caste. On this issue some 
one filed the write that Saitwal's are from Rajpoot 
community and they do not belong to thl! backward caste 
and taking this plea other castes also came up with a 
demand for their inclusion in that List. You will take further 
steps, that is a different thing but this is not my point. You 
will have to take further steps and if you do not take. we 
shall have do that. We shall engage the Best lawyer. We 
have had but up a great struggle for the implementation 

of the Mandai Commission's recommendations. People 
have sacrificed their lives on this issue, they have also 
been killed and we have faced imprisonment also. There 
is a conspiracy to do away with Mandai Commission 
recommendations. Why did you not plead in the beginning, 
why did the Advocate-General not appear before the Court. 
Tell us, whether you responded to the Counter affidavit 
through the Government. This is a confusion. We would 
raise further questions if the Advocate General appeared 
before the Court. Please tell us whether the Counter 
affidavit was filed in time. Why did the Advocate General 
not appear himself before the Court in such an important 
matter? Now. he may have appeared ... (lnterruptions) This 
is why I straight forward blame that the Government of the 
State intentionally and under a conspiracy did not plead 
the case properly. Had all the facts been placed before 
the Court, the Supreme Court would have given its verdict 
earlier in this the matter ... (Interruptions) 

(English) 

MR. SPEAKER : Shri Mulayam Singh Yadav. please 
be brief. We have to complete the Budget discussion today. 

(Interruptions) 

(Translation] 

SHRI ASHOK PRADHAN (Khurja) : The charges bel"Y 
levelled on Uttar Pradesh Government are totally baseless 
... (lnterruptions) There is no doubt. Bhartiya Janata Party 
is equally sympathetic towards them ... (Interruptlons) 

{English] 

MR. SPEAKER Please do not disturb. Please take 
your seat. 

(Interruptions) 

MR. SPEAKER : Please take your seat. I will allow 
you also. 

(Interruptions) 

MR. SPEAKER: Shri Ashok Pradhan. please take your 
seat. 

(Interruptions) 

MR. SPEAKER: Shrl Mulayam Singh Yadav, please 
conclude. 

{Trans/ation] 

SHRI MULAYAM SINGH YADAV : My submission is 
that they had approached the Supreme Court before on 
this issue and even the High Court has given its verdict 
on this issue. Had they put forth the rulings given by the 
Supreme Court and High Court on thie II8U8 before the 
Court, such a verdict would not have been given. NoW, 
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so far as interim order is concemed, it is interim. If 
decisions have to be taken in regard to some appointments 
from today itself, there are many Selection Committees and 
Public Service Commission where people have to submit 
applications. I would like to say that this is the final 
decision. " today any order is issued in regard to 
reservation in jobs for these castes, that will be applicable 
according to the order given today itself. Why are you 
taking the interim order so lightly. Therefore, I level the 
charge that the Uttar Pradesh Govemment did not put forth 
all the facts before the Court and there is a deep rooted 
conspiracy involved in it. 

[English] 

MR. SPEAKER This is not a debate, Please take 
your seat. 

(Interruptions) 

MR. SPEAKER; I will allow you. Please take your seat. 

(Interruptions) 

SHRI KHARABELA SWAIN (Balasore) ; Mr. Speaker. 
Sir, it not the righl of only the SamaJwadi Party to raise 
this matter. I want to speak about Orissa and I also want 
to raise this matter. I should also be allowed. I have also 
given notice. You should allow me to speak. 

[Translation] 

It is not proper that any body should be allowed to 
speak ... (Interruptions) This is not that only they would 
always prevail upon and we shall not be heard. There are 
Members from my party also and they should also be !liven 
an opportunity to speak. Such things happen through out 
the day. One issue will be taken up and then zero hour 
will be over ... (lnterruptions) They say it would be according 
to rules but after all what IS the rule. They do what they 
say ... (Interruptions) 

SHRI RAM VILAS PASWAN (Hajipur) ; Mr. Speaker, 
Sir, it is very serious matter. I do not want to make it an 
issue conceming Uttar Pradesh or any other State. The 
ISsues conceming Scheduled Castes, Backward Cla~ses 
or Mandai Commission are being dealt with by the MInistry 
of Home Affairs and the Ministry of Welfare also deals with 
them. I believe that Home Minister will take it seriously 
because here this judgement has come and Scheduled 
Castes mean [English] those castes which are in the 
Schedule of the Constitutions. 

[Translations] 

Names are included in the schedule to the Constitu-
tion, Similarly there is mention of backward classes. After 
Mandai Commission's Report, a list of backward classes 
was:prepared and their names were published by State 

Govemments and the Union GovernfT1cnt also. Today, the 
issue is not related with the incident c f Uttar Pradesh. The 
real issue is that when you develOp the tendency of 
excluding a particular caste. then, It goes on and it would 
not have any end. Therefore, Parliament is supreme 
authority. This issue requires due consideration. The 
names of 21 castes are mentioned in it and you should 
go through them. Mallah are included in schedulE'd castes 
in West Bengal and in Bihar they are among backward 
classes and in Delhi they are among scheduled castes and 
in Uttar Pradesh they are one of the backward classes. 
It includes·Kurmi, Kumhar. Prajapati, Patel. Kachhi, 
Kushwaha. Shakya, Kewat, Mallah, Manihar, Lakhera. 
Kacher. DarJi. Idrisi. Teli, Tamoli. Chikwa, Kuraishi, Chak, 
Kassav, Gaddi, Ghosi, Bhurji. Bharbhuja, Bhunj, Katu. 
Arkha, Arkwanshi, Patanwar, Kurmi Sendhwar, Churasia 
Bari. Chhipi, Chhipa, Harijan, Nai, Salmani, Sawita, 
Srivaas, Halwai, Modanwal, Murav, Maurya, Murai, Naddaf, 
Dhunia, Mansuri. Kander. Rangrej, Rangwa, Lonia. Nonia. 
Gole Thakur, Lonia Chauhan, Sonar, Sweeper are not 
mentioned in the list of scheduled castes and if Halalkor 
etc. castes are not included in backward classes then 
which castes are backward? who are included in backward 
classes? ... (Interruptions) 

SHRI RAJENDRA AGNIHOTRI (Jhansi) ; They are 
making Mulayam Singh Vadav backward. For them you are 
also backward. Backwards are already backward ... (Inter-
ruptions) 

SHRI RAM VILAS PASWAN ; Do not connect every 
thing with Mulayam Singh Vadav ... (Interruptions) 

SHRI AJIT JOGI (Raigarh) ; It is a serious issue and 
listen it seriously. It is not a matter of profit and loss. It 
is a serious national issue ... (Interruptions) 

SHRI RAM VILAS PASWAN : It is an issue not relating 
to any party, any Govemment and even Uttar Pradesh, 
rather this decision is going to affect the constitutional set 
up of the whole country. I believe that for quite some time 
this discussion is going on that If this issue is further taken 
up, it would also be taken up in case of scheduled castes. 
Then, apply economic criteria on them and do this, do that. 
So, I said that this issue is not confined to only this point 
that Parliamentary Minister should seek the report from 
Uttar Pradesh and place it before the House. This issue 
pertains to the whole country, it concems constitutional set 
up. So, I urge upon the Home Minister to take it seriously. 
I would not comment on the judgement of the High Court, 
but if a judgement comes then the remedy against It is 
not limited to Supreme Court only, the Parliament House 
can also provide remedy against such judgement and if 
thera is need to amend the Constitution and place the list 
of scheduled castes and backward classes under Ninth 
schedule, then you should put them in the Ninth Schedule 
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[Shri Ram Vilas Paswan) 

so that nobody can quote this change in future. You should 
make such a provision. I believe that the whole House is 
unanimous on this issue ... (lnterruptions) 

KUMARI MAMATA BANERJEE (Calcutta South) : Mr. 
Speaker, Sir, It is a very serious matter. It is not concerned 
only with Uttar Pradesh, it concems the whole country. 
Mandai Commission had recommended 177 castes and 
after that Commission was set up in each state, but 
... (Interruptions) 

[English] 

MR. SPEAKER: What is this? you should have some 
patience. 

[Translation] 

KUMAR I MAMATA BANERJEE: But these Commis-
sions have not completed their aSSignment so far. As we 
know, there are many such castes in our state also but 
only 69 out of 177 have been included and the remaining 
castes have not been included till date. It means persons 
belonging to scheduled castes, scheduled tribes and other 
backward classes do not get job opportunity they do not 
get chance of getting education and also do not get 
advantages offered by the Govemment. 

But if it is the policy of the Govemment to provide 
assistance to the states, there should be a uniform policy 
of the Govemment in this regard and according to that 
policy the Parliament should act. We want to draw the 
attention of Ministry of Home Affairs and also the Ministry 
of Parliamentary Affairs that while maintaining solidarity of 
all castes in the country, lest it should happen that in a 
particular state we are divided in the name of castes. It 
should not be left to a State Govemment but the Central 
Governmen. should evolve a uniform policy in this regard. 

[English] 

MR. SPEAKER I will allow you. 

[Translation] 

SHRI ASHOK PRADHAN ; Hon. Speaker, Sir, through 
you I want to tell this House that it is quite right. But what 
I want to say is that the manner in which Sh. Mulayam 
Singh Yadav is making his point is not at all appreciable 
because he has quoted the Uttar Pradesh Govemment 
... (Interruptions) 

[English] 

MR. SPEAKER : Shri Shailendra Kumar, please take 
your seat. This is not good. Please take your seat. What 
is this? Please take your seat. You must know the 
procedure first. 

(Interruptions) 

[Translation] 

SHRI ASHOK PRADHAN : It should be viewed 
seriously ... (Interruptlons) 

SHRI SHAILENDRA KUMAR: Now, I would speak on 
it ... (Interruptions) 

SHRI ASHOK PRADHAN : The Government of Uttar 
Pradesh is taking this issue seriously and as far as this 
issue is concerned, we are also taking up the demands 
of SCs, STs and OBCs as a whole with our Home Minister 
Iheat he should take this issue seriously and formulate a 
uniform policy and it should be laken up in the right 
perspective ... (Interruptions) 

MR. SPEAKER : It is not proper. 

[English] 

Sh. Mohan Singh, I have allowed him. Please leI him 
complele. 

(Interruptions) 

[Translation] 

SHRI ASHOK PRADHAN : Rather it should be taken 
that way and it is not proper to question the integrity of 
the State Government ... (Interruptions) 

SHRI LALU PRASAD: Please listen to me, I am JUSI 
aSSisting you. Sir, the reservation is not the alms. Our 
constitution framers after a lot of deliberation and 
considerations framed this constitution and backward class 
citizens of India, Scheduled Castes and Scheduled Tribes 
have been included in that very constitution. The Mandai 
Commission constituted in accordance with the provisions 
of our constitution was not a new idea. All the hon 
members and enlightened people of the country are aware 
of this fact. They need not be reminded of it. A number 
of people sacrificed their lives on this issue, the society 
was divided and the poor and backward people were 
adversely affected and harassed on this account. Even 
today we are victim of it. The Supreme Court has given 
a verdict that every State Government and the Centre 100 

should constitute a permanent commission for these castes 
in order to identify castes of the States and a list of 
common castes in the States and Centre should be 
prepared and creamy layer among the lAS, IPS, Central 
services and other services should be decided, though II 
is a separate issue. This has been settled for ever, leaders 
like Mulayam Singh Yadav in UP and Kapoori Thakur. a 
popular leader in Bihar launched campaign to implemenl 
Mandai Commission's recommendations and all political 
parties accepted these recommendations, though in a 
different way. Though a few castes had apprehensions thaI 
they are excluded from that list. Hence the Supreme Court 
gave a verdict that each State should constitute a 
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pennanent commission for this purpose. This Commission 
would decide about inclusion and exclusion of the castes 
at Central level and then it would be mandatory for each 
State to comply with their decision as to which castes have 
been excluded. I have been told that as regards UP, the 
Chief Minister, State Government and the learned advocate 
should have produced a counter-affidavit in the Allahabad 
High Court. The State Government. should have apprised 
the court of Supreme Courts' rulings and other facts in this 
regard. This is a very sensitive issue. The State 
Government and Attorney General should have viewed this 
matter in a serious manner. This matter is not confined 
to UP only. The castes which have been excluded from 
the list in UP would also be excluded from Central List 
in the future. They would not get opportunity. Hence the 
State Government, the State Law Department and the Cell 
dealing with these castes did not succeed perhaps 
knowingly and intentionally to the extent they should 
flave succeeded to safeguard the interest 01 backward 
Classes. That Government failed on that account. That 
Government has always been anti backward classes and 
Ihe poor. Such Government should not be allowed to 
continue ... (Interruptions) 

[English} 

MR. SPEAKER : I will allow you. 

(Interruptions) 

MR. SPEAKER : Please understand that the Leader 
of the Opposition is on his legs. Please take your seat. 

(Interruptions) 

[Translation] 

SHRI SHAILENDRA KUMAR: Mr. Speaker, Sir, I may 
also be allowed to speak. 

[EnglishJ 

MR, SPEAKER : Shri Shailendra Kumar, you are 
always disturbing the House. This is too much. 

(Interruptions) 

SHRI SHARAD PAWAR (Baramati) : Mr. Speaker, Sir, 
the issue which has been raised by Shri Ram Vilas Paswan 
is a very important and very serious issue. A particular 
decision is given by a particular High Court. I do not want 
to go in details about this whether it was property argued 
or not or what was exactly the approach of the State 
Government? But now the decision is very much there. 
What we are observing is that these types of different 
deCiSions are given by different High Courts and they have 
taken different approach towards different backward 
communities. I know there are a number of decisions. For 
Instance, there is a particular community in Maharashtra 

which is backward. The same community is getting 
advantage of being the Scheduled Caste community in a 
neighbouring State, the same ccmmunity is getting 
advantage of being the Scheduled Tribe community in 
some other States. That is why, the time has come when 
we should take an overall approach towards this. I think. 
this is high time we took the assistance of Article 340, It 
says: 

"The President may by order appoint a Commission 
conSisting 01 such persons as he thinks fit to 
investigate the conditions of socially and educationally 
backward classes within the territory of India and the 
difficulties under which they labour and to make 
recommendations as to the steps that should be taken 
by the Union or any State to remove such difficulties 
and to improve their condition and as to the grants 
that should be made for the purpose by the Union or 
any State and the conditions subject to which such 
grants should be made, and the order appointing such 
Commission shall define the procedure to be followed 
by the Commission." 

I think, this is high time, the Government of India took 
this decision as earty as possible, appoint a Committee 
to go in details about all these things and restore whatever 
facilities which they were getting ... (Interruptions) 

SHRI RAM VILAS PASWAN : The Commission is 
already there. 

[Translation] 

SHRI MOHAN SINGH (Deoria) : It has been working 
there since 1977. 

SHRI SHARAD PAWAR : These are two points. The 
facilities already given should be restored. Whatever has 
been given by the commission should be restored lind 
instead of different approach being adopted by each state, 
there should be a common approach towards It. The High 
Court has also given such verdict. 

SHRI RAM VILAS PASWAN : A Commission is already 
there for inclusion and exclusion of castes. Therefore, a 
provision should be made to see that the castes already 
appearing in the list should not be excluded arbitranly 
under a conspiracy. 

[English] 

SHRI SHARAD PAWAR : Mr. Speaker, Sir, my 
suggestion is, all these decisions and all these castes 
should be included in the Ninth Schedule of the 
Constitution. Unless and until we include it in the Ninth 
Schedule, I do not think we will be able to give protection 
to all these communities. Therefore, this decision be taken 
by the Welfare Ministry as early as possible so that it is 
possible to resolve the problem being faced by any 
community. 
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(Translation] 

SHRI HARI KEWAL PRASAD (Salempur) : Hon, 
Speaker, Sir, the points made by the hon. Members relate 
to the Mandai Commission and the present case under 
discussion. But the question relates to the exclusion of 
these castes from the list in UP. Some of my friends from 
UP have told me telephonically that the judgement given 
by the Lucknow bench of Allahabad court, has created a 
feeling in the minds of the people that this decision is an 
allempt to divide the backward classes, There are are 54 
castes in that list which Shri Ram Vilas Paswan has just 
read out. These are the castes which have been treated 
as Yadavs. Otherwise, the Yadavs are separate from rest 
of the backward castes. I would like to urge upon you 
through this House that the 'Saithwar' community has 
appealed in the 'Mahasammelan' that their name should 
not be included in the backward caste as it is an insult 
to them and therefore, it should be included in the forward 
caste list. They have also approached the Commission of 
Backward Castes. Some of the people from this section 
objected to that and later the Commission for Backward 
Castes recommended that the Saithwar castes should be 
included in the backward castes. In this context, people 
moved the High Court and filed a petition, It is unfortunate 
that at that time Shri Mulayam Singh was the Chief Minister 
.. ,(Interruptions), I do not want to go into that ... (Interrup-
tions), The question is that when our party came to power, 
whether we produced the affidavit or not. My friend, Shri 
Khuranaji who is a Minister should have at least asked 
about that as it was his duty, So far as my information 
goes, they have not given the affidavit. The people have 
an apprehension that Shri Mulayam Singh hatched a 
conspiracy, got a decision through which excluded the 
backward caste from the list. That is what they say. I am 
happy that Shri Mulayam Singh, Shri Lalu Prasad and Shri 
Paswan have taken up this issue for getting those people 
their due rights. I am pained because those backward 
castes had got this right after a long struggle but they are 
being deprived of it under a conspiracy. This is most 
unfortunate. I would like to appeal to Shri Advani ji that 
he should give directions to the Uttar Pradesh Government 
in this regard because as a result of this decision there 
is a ban not only on appointments but also on promotions 
... (Interruptions). Therefore, I would urge Shri Advani ji to 
take some remedial steps to safeguard the interest of these 
hapless people. 

(English) 

Iv , SPEAKER: Please conclude now. 

(Interruptions) 

SPEAKER: Please understand that I cannot allow 

(Interruptions) 

MR. SPEAKER: Shri Shailendra Kumar, please take 
your seat. Mayawatiji, please conclude now. 

(Translation) 

KUMARI MAYAWATI (Akbarpur) : Mr. Speaker, Sir, I 
regret to say that in Uttar Pradesh because of the 
negligence of the BJP Government, 21 castes which had 
been included in the backward castes have been excluded, 
I would like to inform the House that these 21 castes had 
been included in the backward castes during my tenure 
as Chief Minister and this was done keeping in view the 
recommendations of Commission for the Backward Castes. 
I am saying that the Government is negligent because Ihis 
matter has been referred to the Court. The matter has been 
taken to the Court by the BJP people and the BJP 
Government of the State is negligent towards it 
... (Interruptions) 

SHRI RAJENDRA AGNIHOTRI : This is not correct 
... (Interruptions) 

KUMAR I MAYAWATI : I have a proof that a conspiracy 
·was being hatched for sometime to exclude these 
backward caste from the list of backward castes, 15·16 
days back, the Chief Minister of Uttar Pradesh stopped Ihe 
reservation for SHOs, During my Government we had 
appointed 20 per cent SHOs belonging to SC/STs, 25 per 
cent belonging to backward castes and 8 per cent 
belonging to Muslim community, But the BJP Government 
has stopped this reservation 15 days back, There is a 
conspiracy to exclude the backward castes from the 
backward caste list. The Government could have filed Its 
reply but it did not do that so that these backward castes 
are deprived of the benefits and ... (Interruptions), Listen 
to the facts ... (Interruptions) 

{English] 

MR. SPEAKER Madam please complete. 

(Translation] 

KUMARI MAYAWATI : Mr. Speaker, Sir, I feel 
... (Interruptions) when the BSP Government was in power 
in Uttar Pradesh, we had reserved 20 per cent posts 01 

SHOs for SCs/STs, 25 per cent for backward castes, and 
8 per cent for minorities but during the last 15-16 days, the 
BJP Government of Uttar Pradesh has done away with thiS 
reservation. 21 castes which were included in the backward 
caste list during my tenure have also been excluded under 
a deliberate conspiracy, I feel that according to Article 340 
of the Constitution ... (Interruptions) the Mandai Commission 
Reporf and before Mandai Commission ... (Interruptions), 

{English] 

MR. SPEAKER : Please understand that I am calling 
only the leaders. 

(Interruptions) 
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{Translation} 

KUMAR I MAYAWATI : I would like to submit that the 
Central Government should take this issue seriously as it 
is the responsibility of the Centre. They should rectify the 
mistake ... (Interruptions, 

{English} 

MR. SPEAKER Madam, please take your seat. 

(Translation] 

KUMARI MAYAWATI : If the Central Government does 
not take it seriously then we will have to do something 
... (lnterruptions). The BJP wants to abolish the reservation 
which these castes were enjoying earlier. This is a 
deliberate conspiracy by the BJP 10 abolish reservation for 
the backward castes ... (lnterruptions). Scheduled Castes 
and Scheduled ... (Interruptions, 

{English] 

MR. SPEAKER: Nothing will go on record except Shri 
Vaiko's speech. 

(Interruptions)" 

MR SPEAKER : Please take your seat. 

SHRI VAlKO (Sivakasi) : Mr. Speaker Sir, this is not 
an issue of party politics. The whole country is concemed 
about this issue ... (Interruptions) 

MR. SPEAKER : Hon. Members, please take your 
seats. 

SHRI VAlKO: Thank you very much for calling me. 
I beg to state that I belong to a State which enjoys the 
status of pioneer in the sphere of social justice. 

MR. SPEAKER: Nothing will go on record except Shri 
Valko's speech. 

(Interruptions," 

SHRI VAlKO: The first amendment to the Constitution 
at the behest of Pandit Jawaharlal Nehru guaranteed the 
'Ight of social justice to the backward class people. 

Sir, I share the concern expressed by Shri Mulayam 
Singh Yadav, Shri Ram Vilas Paawan and Shri Sharad 
Pawar. If the castes and communities which have been 
enjoying the fruits of social justice are deprived of their 
baSic privileges, that is a danger signal. I do not want to 
go into the merits of a confrontation with the Judiciary. But 
We should not fail to understand that the High Courts and 
the Supreme Court very often come in the way of awarding 
SOCial justice. -'Not qltcorded. 

This Government, led by Atal 81hari Vajpayee has 
committed in its National Agenda for Governance: 'The 
interests of the Scheduled Castes, Scheduled Tribes and 
Backward Classes will be adequately safeguarded by 
appropriate legal, executive and societal efforts and by 
large scale education and empowenment. We will provide 
protection to existing percentages of reservation in 
educational institutions at the State level.' 

I agree with Shri Sharad Pawar that It should be 
restored to those castes and communities. But at the same 
time, some hon. Members have expressed the view that 
there should be a uniform policy. A state which has been 
enjoying the fruits should not be deprived. I agree with that 
but the State should be at a liberty to fix the quota of 
reservation. It may differ from one State to another. 
Therefore, it should not be misconstrued that a uniform 
policy should be there. 

MR. SPEAKER: Shri Chacko, this is not a discussion. 
What is your submission? 

(Interruptions, 

MR. SPEAKER: Sorry, it is Shri Vaiko and not Chacko. 
Shri Chacko sits on one side while Shri Vaiko sits on the 
other! 

(Interruptions) 

SHRI P.C. CHACKO (Idukki) : I hope, I will also get 
a chance because of this! 

SHRI VAlKO: As the Leader of the Opposition has 
stated, if it is provided in the Ninth Schedule, It will give 
enough protection . ... (Interruptions) A Bill was passed in 
the Legislative Assembly of Tamil Nadu and there is an 
enactment in the Constitution. There Is a Constitution 
Amendment made by this Parliament. Even though it was 
included in the Ninth Schedule, the Supreme Court did not 
take it into cognizance. Therefore, it is high time that the 
Govemment of India took proper measures bringing 
suitable amendments to the Constitution to give protection 
to the existing percentages and at the same time put a 
full stop to the interference by the Judiciary. 

SHRI SATYA PAL JAIN (Chandigarh) : Sir, I may 
please be permitted to clarify the position. There Is no 
judgement of the High Court. 

MR. SPEAKER: I have allowed Shri Basu Deb Acharta 
to speak. 

(Interruptions) 

MR. SPEAKER : If everybody wanta to speak, It will 
be very difficult for me to run this HOUle. 

(lnterrupttons) 
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SHRI SATYA PAL JAIN: Sir, I will not take more than 
one minute ... (lnterruptions) 

MR. SPEAKER : The Leaders are discussing the 
general situation only. 

{Translation} 

SHRI BASU DEB ACHARIA (Bankura) : Mr. Speaker, 
Sir. the question which has been raised in this House today 
is that Allahabad High Court might have passed an interim 
judgement, this may not be final judgement. But even this 
interim judgement also. 

SHRI SATYA PAL JAIN: This is not the judgement. 

SHRI BASU DEB ACHARIA : Well, it is not a judgment. 
It is an order only. 

[English} 

SHRI SATYA PAL JAIN: There is no interim judgment. 
Kindly show the interim order. If there is an interim order, 
please read it out. ... (Interruptions) They are unnecessarily 
wasting the time of the House. 

[Translation} 

SHRI BASU DEB ACHARIA : The interim order that 
has been passed ... (Interruptions) 

[English] 

SHRI SATYA PAL JAIN: Where is the order? Please 
read it out ... (Interruptions) 

{Translation} 

SHRI BASU DEB ACHARIA : The castes which had 
been given the benefit of reservation are being deprived 
of the same ... (Interruptions) 

SHRI LALU PRASAD : The press would not publish 
it without any ground ... (Interruptions) 

[English} 

MR. SPEAKER Please take your seats. 

{Tran.~/ation} 

;:,HRI BASU DEB ACHARIA : Mr. Speaker, Sir, what 
are the factors which led to the passage of the interim 
order? ... (Interruptions) 

[English] 

MR. SPEAKER : Please take your seat. 

(Translation] 

SHRI BASU DEB ACHARIA : Had the Uttar Pradesh 
Government been serious, the High Court would not have 
passed such an interim order ... (Interruptions) 

SHRI RAJENDRA AGNIHOTRI : This is not at all an 
order ... (Interruptions). This case was filed during the rule 
of Shri Mulayam Singh. The Chief Minister of Uttar Pradesh 
has stated that no backward caste would be deprived of 
this facility ... (Interruptions) 

SHRI BASU DEB ACHARIA : We know that not a 
single time but on number of occasions, discussions have 
taken place on the issue of Mandai and Kamandal In the 
Lok Sabha. We all are of the opinion that there cannot 
be uniformity on this question in each of the States 
... (Interruptions) 

SHRI RAJENDRA AGNIHOTRI : What is this, you go 
through it. 

SHRI BASU DEB ACHARIA : You are against 
reservation. 

SHRI RAJENDRA AGNIHOTRI : " is not we but you 
are against reservation ... (Interruptions) 

[English} 

MR. SPEAKER : I have allowed only Shri Basu Deb 
Acharia. Shri Satya Pal Jain please take your seat. 

{Translations} 

SHRI BASU DEB ACHARIA : The Government of Uttar 
Pradesh is anti-reservation. This Government is against 
social justice. That is why such an order was passed by 
the High Court ... (Interruptions). There are some difficulties 
and we on our part have also raised questions as to how 
this could be carried out in the States. For instance, the 
tribals of Chhota Nagpur and the migrants working in tea 
gardens of Assam who settled down there 100 years ago 
have not yet been given recognition as tribals. There IS 

a demand that a comprehensive legislation should be 
brought forward in the House so that no such difficulty is 
faced in the future. We can take a decision in this regard. 
This is my suggestion. 

{English] 

MR. SPEAKER : The han, Minister is on his legs. Han 
Membera, please take your seats. 

[Translation] 

SHRI SURENDER SINGH (Bhiwanl) : Mr. Speaker, 511, 
the question which Is ur,cler discussion in this House 
... (Interruptions) 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
THE MINISTER OF TOURI$M (SHRI MADAN LAL 
KHURANA) : Mr. Speaker, Sir, one of the points raised 
is that no one from our side purauecl the case 
... (Interruptions). Mr. Speaker, Sir, the very firat sentence 
says that Shri K.N. Gupta, R.P. Nigam, Shri S.K. Kalia for 
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the petltione~ and Shri P.C. Verma from Govemment side 
appeared in the court and they were heard. In the operative 
part of the order, a show cause notice was served as to 
why these castes should not be excluded from the list and 
the Government should come out with the reply, then only 
the case would proceed further. 

[English] 

Is this an interim order or a show cause notice? 
... (Interruptions) 

MR. SPEAKER : Hon. Members, please understand 
that the Finance Minister's reply is to be taken up. 
Discussion under Rule 193 on Maruti Udyog Ltd. is 
also there. Private Members' Business is to be transacted. 
I am not allowing any further discussion on this issue. 
... (Interruptions) 

MR. SPEAKER : Please understand. The Finance 
Minister will start his reply now 

(Interruptions) 

MR. SPEAKER : The Finance Minister is waiting for 
Ihe last one hour. 

(Interruptions) 

[Translation] 

SHRI SUR ENDER SINGH : Shiv Shankar ji, please 
allow me to speak for one minute only. 

[English] 

SHRI P. SHIV SHANKAR I have a different issue 
.. (Interruptions) 

MR. SPEAKER : Okay, Shri Shiv Shanker. 

(Interruptions) 

SHRI SATYA PAL JAIN: Sir, are we on the same 
issue? ... (Interruptions). Sir, please permit me to make a 
mention for a minute ... (Interruptions) 

MR. SPEAKER : No. I am not allowing anybody. 

(Interruptions) 

SHRI SATYA PAL JAIN: Sir, what are we discussing 
now? ... (Interruptions) 

MR. SPEAKER: I am not allowing anybody now. The 
Finance Minister's reply is more important. Please take 
YOur seat. 

(Interruptions) 

MA. SPEAKER : Please take your seat. 

(Interruptions) 

MR. SPEAKER : Nothing goes on record except what 
Shri Shiv Shankar says. 

(Interruptions), 

MR. SPEAKER: Please take your seats. It is not done 
like this. 

(Interruptions) 

MR. SPEAKER : I am not allowing you, please take 
your seat. Shri Shiv Shanker . 

SHRI P SHIV SHANKER: Mr. Speaker, Sir, I rise with 
anguish to make a mention about the autocratic, partial 
and discriminatory manner in which Doordarshan has been 
functioning. This reflects on the autonomy of Doordarshan 
as also of the undemocratic manner in which it has been 
functioning . 

[Translations] 

SHRI RAM VILAS PASWAN : This question does not 
relate to Uttar Pradesh only ... (Interruptions). We have 
raised this issue earlier also. You should not play the same 
old card again and again to get united. 

[English] 

The Home Minister should clarify this ... (Interruptions) 

MR. SPEAKER : Would you like to respond to this, 
Mr. Minister? 

[Translation] 

THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
ADVANI) : Mr. Speaker, Sir, the question under discussion 
relates to the judgement of the Allahabad High Court under 
which some of the castes, which were earlier in the list 
of OBCs have been I:txcluded from that list. The concems 
expressed by the Members were well understood. That is 
why the hon. Speaker allowed a discussion on this issue 
and it was a prolonged discussion. In response to the 
observations made by Shri Paswan or Sharad ji, I would 
State that even if some castes are excluded from OBCs 
by court order; the Govemment would make all out efforts 
to rectify it. As regards the suggestions which to some· 
extent also found mention is Shri Paswan's observation, 
I think that so far nobody has taken this stand that there 
should be uniformity in OBC list for the whole country. 

There should be uniformity in the Scheduled Castes 
and Scheduled Tribes list. It should be uniform throughout 
the country. Some MPs had come to me today moming. 
They told me that there was a tribe in Assam which used 
to be treated as OBC. They sought for the status of 
Scheduled Tribe. They were about to be given the status 
of Scheduled Tribe. In this procoss, they were excluded 

·Not Recorded. 
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from the OBC list but were also not included in the 
Scheduled Tribes. This was an unfortunate situation. I 
would say that different states have their own rights. Vaiko 
ji also said so. There is a consensus in the whole country 
regarding OBC, Scheduled Castes and Scheduled Tribes 
and our Government is committed to maintain it. If any 
decision is to be taken by the Parliament for Ihis purpose, 
we are also ready for it. If any court has given such a 
judgement, toon we will approach the higher court and try 
to correct the things. • 

[English] 

... (Interruptions). Please bear with me. We now 
discovered that there is no decision of the Allahabad High 
Court. In a way, what we have been discussing is a matter 
which is before the Court. Someone has gone to the Court 
and so, the rule of sub judice would apply here. We should 
not discuss it. They have given show cause notice. 

[Translation] 

SHRI MOHAN SINGH (Deoria) : I want to put my 
question in 'One sentence only ... (Interruptions) 

[English] 

MR. SPEAKER : Order please. 

(Interruptions) 

SHRI L.K. ADVANI : I am not yielding. 

Just as we have been very particular in this House 
about the sphere of Parliament and we would not like the 
judiciary to intertere here, similarly we have always 
respected its sphere also. Whenever there is a matter 
which is under consideration before a court, we have never 
discussed it. In this particular case, I would like to convey 
to the UP Government the feelings that have been 
expressed here and ensure that, on their part, there is 
nothing remiss; there is no indifference and the matter is 
pursued vigorously to see that the present list of the OBCs 
is maintained ... (Interruptions) 

MR. SPEAKER : Atter the response of the hon. Home 
Minister, no clarification is required to be asked. 

(Interruptions) 

MR. SPEAKER : Shri Shailendra Kumar, This is not 
good. Please take your seat. Sit down please. What is this? 

(Interruptions) 

MR. SPEAKER : This will not go on record. 

(Interruptions) • 

"Not Recorded. 

SHRI P. SHIV SHANKER: I never wanted to interfere 
on this issue but I would like to say one thing. The Mandai 
Commission has already prepared the list with reference 
to the Central Services and Central educational institutions. 
What the hon. Home Minister has said with reference 10 
the States equally applies to the Centre vis-a-vis the list 
that has been prepared by the Mandai Commission. I hope 
he will maintain it. 

SHRI L.K. ADVANI : I may inform the House, through 
you Mr. Speaker Sir, that this notice which has been 
issued, has been issued to the Attorney-General also so 
that the Government of India also has a right to appear 
in this case ... (Interruptions) 

SHRI P. SHIV SHANKER : I rise with anguish to 
speak about the partial, autocratic and diSCriminatory 
functioning of Doordarshan in the recent times. It reflects 
on its autonomy and it also exhibits its undemocratic 
functioning. 

Sir, I am saying this in the context of the visit of the 
Congress President and the Chairperson of the Congress 
Parliamentary Party to Gujarat yesterday. She received 
tremendous ovation there and she went around the areas 
which were badly affected. There was a sea of humanity 
whom she met and she also met a large' number of people 
in Ahmedabad. 

Sir, I must also submit that the hon. Home Minister 
visited Gujarat and went around the various affected places 
including the hospitals and met various persons. But what 
upsets anyone is the fact that we are the principal 
Opposition party in Parliament and when our leader visits 
a place, the Doordarshan, except just making a mention 
of her name did not show a single clipping of her visit. 
But in case of the visit of the Home Minister, there were 
clippings showing the various places he visited and also 
his visit to the hospital and his discussions were also 
highlighted. This is most unfortunate ... (Interruptions). The 
Doordarshan should have shown the news clippings of the 
visit of our Chairperson to the various places in Gujarat 
We are condemning the manner in which the Doordarshan 
has acted. 

SHRI K. NATWAR SINGH (Bharatpur) : Mr. Speaker, 
Sir, I will take Just two minutes. 

A very profound and disturbing event has taken place 
yesterday. The President of the United States of America, 
Mr. Bill Clinton, while addressing the National Geographic 
SOCiety said, ... because. of its history with both the 
countries, China must be a part of any ultimate resolution 
of this matter which Is Kashmir'. He said, 'if any discussion 
takes place between India and Pakistan, China must sit 
on the table'. 
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Would the Govemment be pleased to make a 
statement and clarify as to what the position is? It is 
because the hon. Prime Minister has been saying that this 
is a bilateral matter. Now Shri Jaswant Singh is in 
Washington propounding ponderous poliCies in ponderous 
prose, but what is he doing? Mr. Clinton has clearly said 
on TV that China will be a party to the discussion on 
Kashmir. Would the Govemment clarify the position? 

MR. SPEAKER: Now, the reply of the Finance Minister 
to the discussion on the General Budget; Discussion under 
Rule 193 and the Private Members' Business are still to 
be taken up. So, the Matters under Rule 377 may be laid 
on the Table of the House. 

14.58 hrs. 

MATTERS UNDER RULE 377* 

(I) Need to reduce Excise Duty Imposed on 
Marble 

(Translation) 

SHRI SHANTI LAL CHAPLOT (Udaipur) : Marble 
Industry is flourishing mainly in Rajasthan and this budget 
provides for an increase in excise duty from Rs; 30 per 
square metre to Rs. 40 per square metre. in the marble 
industry of Rajasthan, more than 8 lakh labourers and 2 
lakh entrepreneurs and businessmen are engaged. Thus, 
there are about 10 lakh people engaged in marble industry. 
In Rajasthan, marble is found mainly in Udaipur, Chittaur, 
Rajsamand, Banswara, Durgarpur, Makrana, Nagaur, 
Siroh, Jalaur and Jaipur districts etc. In the last year's 
budget too, there was an increase in excise duty resulting 
in closure of 80 percent of marble industries. Liberalisation 
has also affected it. Now, an excise duty of 420 paise and 
sales tax of 230 paise, thereby a total of Rs. 7 per square 
feet is levied. Businessmen which include labourers sell 
it at Rs. 12 per square feet after stone polishing, purchase 
of material, electricity charges. They do not get even one 
rupee per square feet for their labour. Due to this increase 
in excise, there is strike in all these districts and this 
bUSiness is lying closed. Lakhs of people are on the verge 
of starvation. Bandhs and strikes are being organised at 
several places. 

I request the han. Finance Minister to withdraw the 
present hike as well as the previous excise duty hike (1997) 
and help in saving this industry of Rajasthan. 

(II) Need for construction of a Railway Bridge at 
Chaupla on Barellly-aadaun road In UP. 

SHRI RAJVEER SINGH (ADnla) : There are four lines 
of North Eastem Railways as well as Northam Railways 

"Treated as laid on the Table of the House. 

in Chaupla on Bareilly Badaun section of UP and there 
is heavy traffic on these linea, as a result of which heavy 
and small vehicles have to wait for long hours there, 
sometimes, this situation becomes more acute and even 
padestrins, rickshow, tonga etc. do not find passage. The 
people of the area have a long pending demand for 
construction of a railway bridge on Bareilly·Badaun section 
at Chaupla to get rid of this inconvenience. 

Therefore, I request that the construction of a railway 
bridge at Chaupla should be undertaken at the earliest iii 
public interest. 

(1\1) Need for revival of Elgin No. 1 and Elgin 
No.2 and Kanpur Textile Mills In Kanpur, UP. 

SHRI JAGAT VIR SINGH DRONA (Kanpur) : Three 
colton textile mills namely Elgin No. I, Elgin No. 2 and 
Kanpur textile under British India Corporation were taken 
over for achieving three main objectives by enacting s 
special law in Parliament on 11th June 1981. Thes., 
objectives were: providing jobs to labourers by optional 
capacity utilisation of these mills, modemiaation of these 
mills and making available belter and cheaper cloth to poor 
sections of the society. The Union povemment was to 
provide necessary means for able administration, requisite 
capital, raw material and modemisation. 

These three mills are incurring an expenditure of only 
15 crore rupees whereas NTC's textile mills are incurring 
an expenditure of 400 crore rupees. These three textile 
mills should also be treated at per with those of NTC and 
whatever decision is taken about NTC, the same should 
apply to these mills also. I request the Govemment to 
withdraw the order of closure of these three mills and save 
their workers and their families from starvation as 80 
percent of them are scheduled castes and minorities. 

(Iv) Need to provide special grant to State 
Govemment of UP for puccee construction of 
banks on river Yamuna ~n Bulandshahar 
and Aligarh. 

SHRIMATI SHEELA GAUTAM (Aligarh) : Yamuna river 
flows down from Bulandshahar district to Aligarh district 
covering an area of about 22 kms. and then enters Palwal 
region of Haryana. In the rainy season, there is a fury of 
flood and about 30·35 villages get submerged in water due 
to which hundreds of lives are lost, several houses are 
damaged and large scale' damage is caused to crops. Due 
to floods, traffic on national highways Is blocked, thus 
causing a lot of inconvenience to people. 

The UP Govemment had also constituted an expert 
committee, but it has not submitted ita report so far. In 
order to find a lasting solution to this problem, construction 
of a dam along the area from where Yamuna river enters 
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from Bulandshahar to Aligarh district, is very necessary. 
As per the estimate of the UP Government, about Rs. 8 
crores are likely to be spent on this work. It has been 
brought to my knowledge that the UP Govemment alone 
cannot provide such a large amount. Therefore, the Central 
Government is requested that UP Govemment may be 
sanctioned a special grant so that a permanent solution 
to this problem is found out soon. 

(V) Need to bear entire cost of maintenance of 
Express Highway from Daltarl to Paredeep In 
Orissa by the Central Govemment 

[Eng/ish] 

SHRI RANJIB BISWAL (Jagatsinghpur) : The 144 Km. 
long express highway from Oaitari to Paradeep in Orissa 
was constructed mainly for the purpose of movement of 
heavy vehicle loaded with iron ore, chromite, bauxite, and 
other mineral from the mines sites of the State to Paradeep 
Port for export purpose. But the construction of express 
highway particularly from Marshaghai to Paradeep is 
getting damaged day by day due to lack to proper 
maintenance. 

The cost of maintenance, repairs and expansion 
Including development was to be bome by the State Gov!. 
as well as the Central Gov!. on 50:50 basis. 

Immediate attention should be given for the proper 
maintenance and development of this express highway. 
Unless immediate steps are taken for the development of 
this express highway it will be very difficult to ply the trucks 
and other heavy vehicles on that highway. The transport 
and export of iron ore through this road will come to stand 
still. 

As such, I demand that the Central Gov!. should bear 
the entire cost of the repairing, maintenance, widening and 
development of the express highway from Oaitari to 
Paradeep from the 1998-99 financial year. 

(vi) Need to upgrade VIJaywada Airport on priority 
baals 

SHRI K.S. RAO (Machilipatnam) : Vijayawada, Guntur 
towns and their surrounding areas which include Krishna-
Godavari delta, in Andhra Pradesh-a potential area-has 
made tremendous progress in the spheres of education, 
agriculture industry and other allied fields during the last 
several decades. The air traffic has also considerably 
increased. 

The present airport at Vijayawada has not received 
sufficient attention from successive Governments. Only 
small aircraft can operate from this airport. There Is urgent 
need for Immediate upgradation of the ViJayawada Airport 

wherefrom the bigger aircraft like Boeing, etc, could 
operate. 

There is urgent need for upgradation of this airport 
on priority basis. 

(vII) Need for eerly repair of Kote barrage In 
Rajasthan under Dam Safety Programme. 

[Trans/ation] 

SHRI RAM NARAIN MEENA (Kota) : After completion 
of construction of Kota barrage in 1960 under Chambal 
Project, water is being made available for the irrigation of 
agricultural land of Rajasthan and Madhya Pradesh through 
left and right main canals of the dam. In view of inadequate 
badgetary provision for the reconstruction and maintenance 
of Kota barrage which was constructed 39 years ago, 
letters were sent to World Bank for assistance by including 
the dam in Dam Safety Programme after the soil sinked 
from one side of the barrage in 1989. As per the opinion 
of the experts, it is necessary to undertake dam safety 
work. Due to continuous leakage of 14 cusec water from 
Kota barrage and also due to seepage of water through 
the holes on the walls of the old Garh Palace, the experts 
have opioned that the repairing of the dam can be possible 
only if the level of water is brought down from 854 ft. to 
842 ft. The repair work which is being undertaken without 
bringing the water level down to 842 ft, is not sustainable 
and suitable for the safety of the dam. The material and 
cement being used for the repair, get washed away by 
the pressure of water and it does not serve any purpose. 
At the time of closure of canal during this summer, no work 
could be undertaken on the eastern part and the part facing 
Garh Palace despite a decision already taken in that 
regard. As soon as the tenn of the assistance given by 
the Work Bank expires, it will not be ready to grant further 
aSSistance, which will probably complicate the problem. 

I, therefore, request the Central Government that the 
work of repairing of Kota barrage may be got completed 
at the earliest. 

(vIII) Need to drew a Master Plan to check soli 
erosion cauHd by rlvere in North East 
Raglon 

[English] 

SHRIMATI MINATI SEN (Jalpaiguri) : The large part 
of Jalapaiguri with reserved forests innumerable streams, 
rivers and tea gardens is known as 'The Oooars' the gate 
way to the North East. 

From Bhutan and Slkkim rivers flow rushing down 
through the 'dooars' and enter into Bangladesh in the South 
in rainy season. These rivers in their primary stage carry 
down logs, boulders, pebbles, sand and silt making the 
river-bed higher and incapable of holding the on-rushing 
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water in the rains. They become full to the brim and burst 
their banks. Recurrent floods severely damage the only 
railway line and the national highway. Then the entire north 
eastern region is totally cut off from the main land. 

I urge upon the Govt. to draw up in consultation with 
the concerned countries and States a master plan in order 
to prevent soil erosion, felling of trees and yearly flood. 
Such a master plan, costly though it may be the only 
remedy for putting an end to the sufferings of the people 
and to the colossal wastage of national wealth. 

(ix) Need for a manned level crossing at village 
Ralpur Durga Devl on Jaunpur Allahabad 
section in UP. 

[Translalion] 

SHRI PARASNATH VADAV (Jaunpur) : The Northem 
Railways had laid a railway line between Jaunpur and 
Allahabad in UP before Independence. Two trains run on 
this track in the moming and evening. Many people cross 
this track while coming from the roads along this line. There 
is one road which goes from Varsadi to Varanasi via 
Jamalpur. This road cuts Jaunpur-Allahabad railway line 
at Raipur Durgadevi village. In the absence of any railway 
crossing, Accident occur there regularly. Dozens of lives 
have been lost in rail accidents in the past. 

I, therefore, request the Central Govemment that a 
manned railway crossing may be constructed at village 
Raipur Durgardevi on Varsadi-Jarnalpur-Varanasi road so 
that further rail accidents could be averted. 

(x) Need to construct an overbrldge on Cuddalore-
Thlrukkovlhur Analkattu Salal Railway Cross-
Ing In Tamil Nadu 

(English] 

SHRI N.C. DHAMOTHARAN (Cuddalore) : Cuddalore, 
With an ancient harbour is now a District Headquart8l'. It 
IS also on emerging commercial and industrial Centre. It 
has grown to become a twin-town as Old Town and New 
Town. The population increase and the mounting traffic 
have added to the woes of the people of Cuddalore these 
days. The problem has become manifold due to a Railw~y 
level crossing in middle of the town. The Railway.Maln 
line that handles heavy rail traffic between Chennal and 
Thanjavur passes through the level crossing many a. times 
In a day. Cuddalore Railway Junction by the Sl~ of 
the heavily traffic-laden Cuddalore-Thirukkovilur Analka~u 
Salai. The town Bus Stand is to the East of this road while 
the main market and the Railway Station are to the west 
01 this Road. People moving from one side of the railway 

'I line to the other side face hardships due. to the level-
crOSsing often curbing flow of road traffiC and even I Pedestrians. 

The solution to the problem faced by the people of 
this town lies with the Railways. The need of the hour is 
to construct an over bridge to facilitate a flyover at the 
earliest. Hence I urge upon the Ministry of Railways to 
construct a Railway over-bridge on Cuddalore-Thirukkovilur 
Analkattu Salai. 

(xl) Need to exempt Edible 011 Imported by 
Vanaspatl manufacturer. from 8% special 
additional duty 

DR. RANJIT KUMAR PANJA (Barasat) : Vanaspati 
is the common cooking medium for the common people. 
Price rise due to taxation, import difficulties and the recent 
8% special additional duty may result in this cooking 
medium being out of reach of the common people and it 
may ever be out of market due to the burden on the 
Vanaspati industry which is already sick. 79 out of 189 
factories are closed with the balance running at 30% to 
40% capacity. 

I would like to urge the govemment that edible oil 
imported by vanaspati manufacturers and edible oil plant 
as raw material should be exempted from the purview of 
8% special additional duty as has already been done for 
the Newspaper/Printing Industry. 

(xII) Need to San Sale of Contaminated Minerai 
Water 

DR. BEATRIX D'SOUZA (Nominated) : It is matter of 
urgent public concern that the Shriram Institute for 
Industrial Research has tested 14 of the best known brands 
of bottled mineral water and found that 65 percent of the 
supolies were unsafe for human consumption. 

~he: Govemment should immediately ban the sate of 
'SUCfl contaminated bottled mineral water. 

(xIII) Need to declare Nagpur Airport as Interna-
tional Airport 

SHRI VILAS MUTIEMWAR (Nagpur) : Now tima has 
come to make Nagpur Airport as an International airport 
because every year nearly 3,000 Haj Vatris visit from 
Vidarbha and adjoining districts of Madhya Pradesh to 
Makka & Jaddah. Majority of these Vatris are old and face 
various difficulties to get Visas and boarding from Mumbai's 
Sahara Airport. 

Every year these Vatris are being cheated and ditched 
in Mumbai by fake travel agents. Also frequent changes 
in Intemational flight timings which create accommodation 
problem are faced by ol.d Vatris and .'heir . relatives in 
Mumbai. To. avoid hardships to our senior citizens, steps 
should be taken to make necessary arrangements such 
as immigration, customs etc. to board from Nagpur instead 
of Mumbai. 



251 Message from Rajya Sabha JUNE 12, 1998 Budget General 1998-99 and 252 

IShri Vilas Muttemwar) 

After a long persuasion from the people of Vldarbha 
for the last two years, Nagpur airport is available for air 
cargo operation to uplift Intemational cargo and the runway 
has already been extended to 10,000 feet and recarpetted 
for operations to meet the wide-bodied aircrafts' demand. 
Intemational air cargo charters are being operated without 
any problems from this runway. 

The people here, after commissioning of cargo service 
are now eagerly waiting for intemational passenger 
service from Nagpur Airport. The amount of benefits that 
this service shall generate not only for the entire 
region of Vidarbha but adjoining many districts of Madhya 
Pradesh and Andhra Pradesh in numerous dimensions of 
industrial, commercial spheres such as tourism. Also, 
making Nagpur as an Intemational passenger airport will 
help to divert the extra crowd and burden from the over-
populated cities. 

This right should not be denied to the people of this 
region due to want of air facilities. Govemment should 
respect the religious feelings of the senior citizens and 
agree to the proposal. 

14.59 hrs. 

MESSAGE FROM RAJYA SABHA 

[English] 

SECRETARY-GENERAL: Sir, I have to report the 
following massage received from the Secretary-General of 
Rajya Sabha:-

"In accordance with the provisions of Rule 127 of the 
Rules of Procedure and Conduct of Business in the 
Rajya Sabha, I am directed to inform the Lok Sabha 
that the Rajya Sabha at its sitting held on the 11th 
June, 1998 agreed without any amendment to the 
National Institute of Pharmaceutical Education and 
Research Bill, 1998 which was passed by the Lok 
Sabha at Its sitting held on the 4th June, 1998". 

MR. SPEAKER : Now, the Finance Minister will reply 
to the discussion on the General Budget. 

(Interruptions) 

[Translation] 

SHRI LALU PRASAD : Mr. Speaker, Sir, hon'ble 
Home Minister had gone to Gujarat. He was to give a 
statement regarding Gujarat. What happened to that? 
... (Interruptions) 

Demands for Excess Grants (General) 

(English] 

SHRI S. JAIPAL REDDY (Mahabubnagar) : Sir, I am 
on a point of order. 

MR. SPEAKER : What is your point of order. 

SHRI S. JAIPAL REDDY : Sir, the discussion under 
rule 193 on Maruti Udyog Limited should start at 3 p.m. 
Irrespective of the state of business, whichever is earlier. 

MR. SPEAKER : No, please. 

SHRI S. JAIPAL REDDY : Sir, I am raising a point 
of order. 

MR. SPEAKER : The reply of the Finance Minister is 
listed for 2 p.m. today. 

(Interruptions) 

SHRI S. JAIPAL REDDY : Sir, they cannot suppress 
our voice like that. ... (Interruptions) 

SHRI BASU DEB ACHARIA (Bankura) : When will the 
discussion under rule 193 on Maruti Udyog be taken up. 
... (Interruptions) 

MR. SPEAKER: Please, let us first complete the reply 
of the Finance Minister. 

15.00 hra. 

BUDGET GENERAL 1998-99 

AND 

DEMANDS FOR EXCESS GRANTS 
(GENERAL) - 1995-96 - Contd. 

{Trans/at/on] 

• DR. LAXMINARAYAN PANDEY (Mandsaur) : Budget 
proposals presented by the hon'ble Finance Minister is a 
bold step. It is worth welcoming from both the view points 
i.e. priority and objective. On one side great emphasis has 
been laid on agriculture, rural development, education and 
employment, on the other increase in defence budget is 
also of great importance. Remarkable development in 
nuclear programme and atomic programme indicates the 
ambition to put India in special position. India is an 
agriculture dominated country. So far, this sector was being 
neglected but now for the first time an allocation of more 
than 50 per cent has inatilled confidence amortg the 
farmers. About 75 per cent population of the countlY 
depends on agriculture. The govemment had increased the 
price of urea but it haa now been reduced to a great extent 
and It is expected that this small increase would also bEl 
withdrawn .. The scheme to provide credit cards to the 
farmers and steps taken for rural development are worth 
appreciating. 

-----------------------------------------
·Speech was laid on the Table. 
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Mr. Chairman, Sir, along with agriculture, increase in 
allocation for education is also worth appreciating. A 
praiseworthy effort has been made to bring down the 
population growth and thereby checking the growing 
population of Illiterates and also an effort has been made 
to bring the country In the category of literate nations. 
Providing potable water in rural areas and solving this 
problem in the budget as per the promises made in the 
National Agenda, is an example of the fact that the 
govemment has turned its promises into reality. By 
increasing allocation in defence budget an effort has been 
made to instill confidence among the people that India is 
safe. We need not fear the threats posed by our 
neighbouring countries. 

Madam, there are other things also like inland letters, 
envelopes and prices of other postal items which may effect 
the common men particularly the middle class people. I 
know that people will be given relief by bringing down their 
prices as per the people's demand. Withdrawal of tax on 
services and on tent houses would also give relief to the 
people. Today, we talk about globalization from the 
economic point of view. There are many things which 
certainly have to be seen in the context of economy and 
trade relations with other countries and with that aspect 
In view in respect of export and import an effort has been 
made to streamline the excise, sales tax and import duty. 
This is why industrial sector has termed this budget as 
a balanced and practical one. Abolition of gift tax is also 
a commendable step. Some new priOrities have also been 
Included in the budget. Some provisions have also been 
made to encourage ·Swadeshi". I want that special efforts 
should be made in this direction. Announcements made 
In regard to electricity, transport, telecommunications and 
Insurance sector are also signs of change. 

Madam, some hon'ble Members have termed this 
budget as directionless and inflation raiSing but a minute 
observation of the budget does not indicate towards any 
Increase in inflation. Directions are already decided. This 
bUdget has been presented with an aim and dete~ination 
10 ensure rural development, prosperity in agnculture 
sector, equipping defence of the country with modem 
weaponry and removing unemployment with creating a 
sense of self reliance among the youth of the country. As 
I said earlier that allocation made for education is a 
commendable step. There is no apprehension th~t ~iS 
bUdget may cause price rise. however, due to globahzatlon 
there may be some Impact on economy but this would 
become negligible by our efforts. Many people have 
eXpressed apprehensions on extending assistance to film 
World but it Is their baseless apprehension because It would 
remove the problema of those who eam their livelihood 
Irom Cinema and on the other hand it would put a cheCk 
on black money In film world. It would be checked to a 
great ex&ent. 

(General) 

Madem, we shall also be under the pressure of 
International Monetary Fund and World Bank but so far 
as national pride, Swadeshi and a determination to lead 
the country ahead, we shall be in a position to resist that 
pressure. Due to this pressure there may be some shortfall 
in schemes but the hon'ble Finance Minister has made an 
effort to give a new lease of life to the economy of the 
country. Non·resident Indians have also been given an 
opportunity to come forward to bring prosperity to the 
country. Some provisions have been made in for the 
discontented labours of the industries suffering losses 
constantly and some special provisions have also been 
made to make the country self reliant In respect of 
petroleum or oil sector. This budget has been appreciated 
by all sides. Some hon'bIa Members had objections 
regarding urea and petrol prices but that has also been 
removed to a great extent. 

Madam. concluding my speech, I again thank hon. 
Finance Minister and make a request that the practical 
suggestions of hon. Members should be taken into 
consideration and he should give an assurance to the 
Members accordingly in his reply. 

·SHRI DEVENDRA BAHADUR ROY (Sultanpur) : I 
thank you for giving me an opportunity to speak on general 
budget. 

This is the first budget of BJP coalition Govemment 
led by hon. Prime Minister Atal Bihan Vajpayee. This 
budget has been applauded both by national and 
international investors and industrialists. Politicians and 
economists all over the world have expressed their 
pleasant surprise over this budget In the aftermath of the 
sanctions imposed by the various developed countries. 

It would be better to take stock of the present economy 
of the country before we initiate a discussion on this 
budget. Though the growth was registered In the industrial 
sector in the first phase of the liberalization initiated in the 
1992.93 and the Govemment and foreign Investors made 
investment in this sector but neither the Centre Government 
nor foreign investors ",ade any investment in the 
agriculture sector. Consequently. the agriculture sector 
legged behind. Agriculture contributes 30 per cent of the 
GDP. However, the growth rate in the Industry sector has 
come to standstill for the past two years and there is 
recession at present. This Budget seeks to deal with all 
these challenge. 

Each and every budget has some lacunae. However, 
a budget with a direction and other plus points can be 
regarded as a good budget. This budget addresses 
sufficiently to the agriculture, education, Infrastructure and 
social sectors. Agriculture contributes 30 per cent of GDP 

.Speech was laid on the Table. 
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and 70 percent is contributed by the consumer sector. 
Keeping it in view, the Finance Minister has earmarked 
Rs.677 crore for agriculture sector as compared to Rs.517 
crore allocated last year. Rs. thirty thousand crore have 
been earmarked for the infrastructure of this sector as 
compared to Rs. two thousand crore previous year. This 
is a welcome step. Credit cards proposed to be given to 
the farmers is also an innovative step. 

Sir, no attention has been paid to the infrastructure 
in the past years, as a result our economy has legged 
behind but tremendous efforts have been made to 
accelerate the economy by provisioning in this budget 
Rs.61146 crore against RS.45252 crore last year (35 
percent increase). 

Sir, much stress has been given on housing which 
would prove to be a boon for the growth of the economy 
of the country. Housing for poor, employment to the 
unemployed and boost to the cement and iron industries 
would enthuse the industry sector. Similarly: by providing 
Rs.7047 crore against the last year's allocation of Rs.4716 
crore for education, the Finance Minister has provided 
opportunities for employment and cultural development of 
the present and coming youth generation. Provision of 
more than 14 percent for defence shows the concem of 
Finance Minister for the security of the country. It is a 
commendable measure. An hon. lady Member of Congress 
has just stated that the BJP coalition Govemment is 
preparing for war by enhancing defence budget. Sir, 
through you, I want to attract the attention of such 
detractors of the Govemment towards the Chinese 
aggreSSion on India in 1962. Sir. the then Govemment was 
manufacturing tractors in the tank manufacturing factory. 
Our soldiers posted at snow covered borders on Himalayas 
had been supplied ordinary shoes and uniforms.' The 
consaquence is before us. Thousands of our soldiers were 
killed and lakhs of square mile land was occupied by China. 
The Defence Minister was sacked and the prestige of 
Nehruji was lowered. Crores of our countrymen were 
deeply shocked and there were tears in their eyes on the 
occasion of Diwali and they were deeply moved by the 
sad song sung by Lataji. This present budget should hot 
be criticised, rather, it should be appreciated. Now, neither 
we would have to wail nor we would have to shed the 
tears again like we did in the past. Now, we would rejoice 
and sing songs of victory. 

In the end, I would like to make a request. Last year 
also at the time of budget discussion I had raised this point. 
I am again raising this point because nothin~ has been 
done in this regard. Sir, budget is prepared collecting 
billions of rupees and tax is impoeed on people and also 
money is being borrowed. Why? Because this money Ia 

being spent on various development works. But is it really 
taking place, no. 

Sir, it takes four months to prepare the budget and 
in the next seven months and 15 days, about 30 percenl 
of the budget is spent while from 20th to 31 March, 60 
to 70 percent of budget is spent. This is a sort of criminal 
wastage. Penal action should be taken against the persons 
responsible for it. Spending billions of rupees within ten 
days only is not spending, rather it is bungling. Actually. 
discussions should be held after every quarter of the year 
and the money of the country should not be made available 
for looting. Strict measures have to be taken to deal with 
situation. A comprehensive plan should be chalked out for 
drinking water within three months otherwise in future lack 
of drinking water would pose a great threat. 

Sir, I support the present budget. I thank you again 
for giving me an opportunity to partiCipate in the budgel 
discussion. 

'SHRI RAM TAHAL CHAUDHARY (Ranchi) : Mr. 
Speaker, Sir, my name was enlisted as Speakers 
participating in general budget discussion. However: due 
to shortage of time, I could not participate in this diSCUSSion 
Hence, my speech and suggestions should be incorporated 
in the debates. 

Mr. Speaker : Sir, in support of this revolutionary 
budget presented in the Parliament by the Finance Minister 
Shri Yashwant Sinha under the leadership of hon. Shri Atal 
Bihari Vajpayee, I want to state that this budget is going 
to benefit the common people of the country, who have 
been deprived for fifty years. This budget makes provision 
for providing drinking water facility to the poor and every 
person in the country, constructing roads and bridges. 
providing heahh facilities, spending more money on 
education, constructing more houses under Indira Awas 
Yojna, allocating more money for rural employment. 
reviving pending irrigation projects, electrifying villages. 
reviving sick industries, creating separate Vananchal State. 
completing pending projects like Swam Rekha and Chandil 
Paschlm Singh StMni multipurpose projects. This budgel 
presented by the ... ",ance Minister Is in the interest of the 
poor and It takes cere of all clase.. and is In interest of 
the country. This is very much appreciable budget. 

But at the same time, I would like to put forward 
suggestion to the Central Govemment that the funds 
allocated to the various departments of the Govemmenl 
are misappropriated. Funds are being pocketed in the 
name of the poor. That is why vigil has to be kept to ensure 
proper utilizations of the -fundS and timely completion of 
the schemea. Otherwise misappropriation of funds would 
continue like in the past. Every centrally 8ponsor~ 

'Speech was laid on the Table. 
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scheme-whether it Is Assured Employment Scheme or 
Indira Awas Vojna should invariably involve Member of 
Parliament. The Schemes should be sanctioned in 
consultation with and on the recommendation of Member 
of Parliament and If these schemes are reviewed quarterly, 
it would help them to complete In time. Hand pump quota 
has been provided to MLA only. It is not provided to an 
MP. Hence, it should be provided to MPs also. 

I have to make a request to the Central Govemment 
that unless it pays any attention towards corruption, no plan 
or work can be completed. The Govemment has to take 
a tough stand to deal with it. If anybody whether a 
Government servant or even a public representative is 
found involved in corrupt practice, stern action has to be 
taken against him. Then only corruption would be checked. 
Brokers and agents have encroached every walk of life, 
that is why a strict vigil has to be kept on them and action 
would have to be taken. Then only goods would be 
delivered and honesty would prevail. 

Together with this I request the Union Government 
to solve some burning problems of my constituency 
Ranchi. 

1. Incomplete work of multipurpose project Chandil, 
West Sinh Bhum's should be completed at the 
earliest. 

2. H.E.C. Dhurva should be given more work orders 
and senior officials there should be removed 
immediately. The Chairman-cum-Managing Di-
rector and Director are two retired persons. 
Quafified officials should be appointed there 
through advertisement. 

3. Gola, Chandil, Bhaya Sili Banta, Barenda road 
being constructed for the last forty years in still 
incomplete. Union Government should take over 
this road and complete construction of incom-
plete road and culvert. Similarly, the by-pass 
road in Ranchi city having population of tan lakh 
has not been constructed. By-pass road should 
be constructed there. The Vananchal State Bill 
should be introduced in the current session. The 
hike in Urea prices should be completely 
withdrawn. With these suggestion I thank the 
He;,". Speaker and fully IlUpport this budget. 

"DR. RAMVILAS VEDANTI (Pratapgarh) : The 
fUndamental of principle of economics is based on demand 
and supply. Demand and supply increase the tendency of 
consumption and its source is mind. History is witness to 
the fact that no check on mind has been cause of 
materialism, selfishness, senselessness Immorality, bitter-
ness, social animosity etc. It results In loss of culture, 
civilisation and country. 

"Speech was laid on the Table. 

"Kuch baat Hai Ki Hasti Mitthi Nahin Hamari 
Yunan, Mesro, Ruma 8ab Mit Gaye Jahan Se." 

This 'something' (Kuch Baat) was felt by Indian 
thinkers it was restraint on mind, curbing our desires and 
understanding the importance of renunciation. This thinking 
gave the ideal of 'simple living and high thinking'. All these 
efforts were made to save humanity, civilisation, culture 
from the ill effects of consumerism caused by market 
forces. 

Demand and supply is a principle but the strength of 
economy can be gauged by increase in income and not 
by consumption. That is why Kotilya emphasised restraint 
on consumption and not income. Forces who believe in 
loot tendency cannot digest economics of Kotilya. The 
allurement of economic dominance over developing and 
poor countries by increasing consumption of their products 
brings them nearer to the principle of 'charvak' i.e. living 
life comfortably even at the cost of being in deep debt. 
They find market arithmetic of Smith, Ploto and Aristotle 
more practical, Because of the West Minister system which 
was adopted by India after Independence, attitude towards 
consumerism of the West was positive and it took its roots. 
The 1991's decision of liberalisation brought about a 
qualitative change in this process of exploitation. 

The first budget presented by the Finance Minister of 
BJP's coalition Government under the able leadership of 
Shri Atalji definitely presents the Indian mind set to put 
restraint on consumption. The vision was made to include 
credit and holders and members of costly clubs under the 
income tax. Bringing Chartered Accountants, Manage-
ment Consultants Interior Decorators, Company Secretary 
and other high professionals within the ambit of income 
tax and excluding persons engaged in transportation 
labour is not doubt a welcome step. Moreover, I would 
request the Finance Minister that income tax exemption 
should be given for investment in opening of new 
institutions development of researcMechnology, providing 
employment or national development programmes. There 
is no doubt, that its far reaching effect will strengthen 
intemal economy. 

.Globalisation spread the illusion of universalisation 
with a view to spread sweet poison 01 exploitation whereas 
the truth is that Inland trade and tourism had strengthened 
with the progress of society and the nation. The visit of 
Gods, devdootslprophet in pre historic age as mentioned 
In scriptures/religious books and the visits of Marcopolo, 
Vasco-de-gama, Sindbad, Fahyan. Megasthneez. Hun-
Seing and traders/diplomats can be viewed in this 
perspective. No doubt, the present advanced technology 
of communication and transport has made easy availability 
of difficult opportunities 01 globeliaation for all without any 
lime delay. 
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Allurement of foreign technology and investment was 
offered through globalisation, liberalisation, universalisation. 
We welcomed the foreign masters with open arms to 
materialise our imagination like the romantic dreams of 
'Mungerilal' instead of giving priority to strengthening 
intemal economy/technology upgradation. We were so 
obsessed that we forgot the trap of slavery laid by East 
India Company two hundred years ago. We have not even 
been able to indigenise the foreign technology that has 
come here. We handed over infrastructure sector to easily 
available imported technology aild made tall claims of 
development which is not real. We forgot that necessity 
is the mother of invention. We could not bring indigenous 
technology even in telephone instrument. We have to 
depend on foreigners for micro chips and semi conducters. 
Due to the refusal of Dunlop to transfer technology of type/ 
tube, a big company Ceat India had to be sold. It is only 
one example. The truth is that remote control for our 
physical development has gone into the hands of foreigners 
due to our inaction. Technology has come but only in potato 
chips, food processing cosmetics and spreading vulgarity 
and obscenity. The hon. Finance Minister has tried to show 
the path of sM-reliance by making adequate allocation 
under the heads of Research, Science and Technology and 
he deserves kudos for it. 

Our inaction has promoted borrowing in the name of 
liberalisation. Today the position is that out of one rupee 
collected as tax from public, forty paise goes as interest 
payment, whereas the principle amount remains intact. 
According to the Annual Report of Reserve Bank, 
Govemment's total loan liabilities in 1997-98 were Rs. 
734,000 crore out of which Rs. 56,000 crore were in the 
form of foreign debt. The proportional use of this loan has 
been more used in distributing petty benefits or paying the 
liabilities of sick units or leakage of Govemment funds. We 
have to pay interest of Rs. 68,000 crore every year for 
these liabilities. I would request the hon. Finance Minister 
10 find a permanent solution to this by making one time 
paymenl and free people of India from this labyrinth of 
interest payment through sale of unused assets or 
voluntary fund. 

So far as foreign investment is concemed, one 
example would be sufficient. We spend about 15 hundred 
crore dollars every year on purchase of gold. The 
expenditure relates to only one item whereas we get 2 or 
3 hundred crore dollars as foreign investment. I represent 
Pratapgarh Parliamentary Constituency. The maximum 
number of persons operating betel shops In Delhi come 
from Pralapgarh (Uttar Pradesh), they are 'Chaurasias'. If 
their monthly income is As. 5000 then they save and send 
at least As. 1000 to their ..... Some portion of income 

earned in Delhi goes to Pratapgarh also and it is but 
natural. This principle applies on foreign investers also. It 
is disgusting when the inhuman tendency of profiteering 
increases ignoring propriety and fair play. The culture of 
loot takes over thereafter. Such things are not impossible 
in the mentality of foreign investers. The economic crisis 
of Indonesia, Thailand and Malaysia is before us. They 
were dependent on foreign investment and prospered with 
dramatic speed like a balloon and were known as Asian 
Tigers. We are also aware of the pathetiC condition of Latin 
American countries. So need of the hour is to emphasise 
strengthening of intemal economic system, keeping in view 
the looming crisis in the present circumstances. The 
Finance Minister has taken an initiative of intemal 
liberalisation under the dynamic leadership of Shri Atalji 
and this has been underlined in the budget. Opening of 
Insurance Sector for Indian investers in a part of this move. 
The facilities ex1ended in the budget to non-resident 
Indians of Indian origin are definitely Indian version of 
investment and open market. The country would get 
economic and cultural benefits. Eight percent compulsory 
import duty has not only provided competi:ion spirit but has 
also freed the sick indigenous industrir..s from the strong 
hold of multinational companies and 'Jetermination to free 
them from bureaucracy and tax relief given to the industries 
would also prove to be a panacea in the development of 
small scale industries. 

Under the able guidance of hon. Prime Minister, the 
Finance Minister of the BJP led coalition Government has 
made financial provision keeping in view the people of the 
poorest and the weakest section of the SOCiety which IS 

a positive revolutionary effort with independence, there was 
partition at two levels-one was geographical whereas the 
other was psychological. One was apparent and the other 
was abstract. Bharat and India are the two faces of it. India 
is a rural economy and 75 cnore poor and weaker sections 
live here. They are being exploited every moment in their 
effort to glory to India. Those who sit in South Block and 
North Block do not have the least idea that those who earn 
five rupees a day as their livelihood have anything to do 
with Bisleri water bottle which is selling at rupees 12 or 
Pepsi or Cola or costly fast food or Italian pizzas. The 
Finance Minister has taken a bold decision in making the 
budget proposals rural oriented. Fifty percent increase in 
agricultural plan expenditure and Kissan Card are a few 
examples. 35 percent budget allocation to strengthen 
infrastructure sector is a proof of our commitment towards 
building a seH-reliant India. 

There was no threat of economic sanctions to deter 
us from conducting nuclea~ test in 1974. Now, the situation 
has changed. Undue pressure is being exerted on us by 
the exponents of liberalization. It is expected of us that 
we should remain confined to certain limits, remain weak 
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and obedient. This is a vicious circle. To keep the Idenllty 
of the country Intact hon. Atalji has taken bold steps without 
being cowed down by such threats. The country is proud 
of it. People are also striving towards self reliance. The 
Finance Minister has also taken an initiative in that direction 
while prepanng a development oriented budget he did not 
let the cloud of economic sanctions overshadow it. Some 
people are very much dejected with this budget. Due to 
economic sanctions people had apprehensions that the 
budget proposals may hit them hard but their apprehen-
sions ~re baseless. They are perplexed ultimately they 
have found out away to oppose this budget. They are very 
laborious and now they say that there is no provision to 
face the impact of economic sanctions. The National 
building is possible only beyond the limits of narrow politics. 
If there is any such possibility, we should contribute 
unitedly to a new economic culture than to oppose it without 
any logic. 

Due to the liberalisation culture our economy has got 
stuck in the jugglery of financial terms like Portfolio 
Investment, w;ro, Direct Investment and inflation. It is 
being argued that inflation may' rise due to economic 
sanctions and price hike may g6 beyond control. I would 
like to give an example that in 1991-92 inflation was around 
16 percent and 10 the market flour was being -sold at Rs. 
3 per kilogram, potato was Rs. 2 per kg. rice (parmal) was 
Rs. 6 per kg. and mustard oil was Rs. 28 per litre. in 1997 
Inflation rate was lowest in the past twenty year i.e. it was 
2.97 percent but the instead of fall in the prices 
commodities like flour was Rs. 10 per kg. potato was Rs. 
10 per kg. rice parmal was Rs. 10 to 14 kg. and mustard 
oil was selling at Rs. 42 to 45 per litre. Now, where lies 
the Inter relationship of price hike and inflation. Jugglery 
of statistics should be stopped now. An effort should be 
made to accept the reality. Hon. Members of this House 
should give their opinion keeping the poor and weaker 
sections of the society in mind. The Finance Minister has 
drawn an outline with these budget proposal. Now an effort 
should be made to implement it crating an atmosphere of 
cooperation with all sincerity. Instead of criticising, it would 
be more relevant to think as to how this House would tackle 
the flaws in the system in order to implement the proposals 
made in this budget. We shall have to think as to h~W 
a work culture has to be developed in the country. I think 
every Govemment has to face such problems. I am 
Confident that we shall be able to develop a new culture 
to build this nation of positive initiative cutting across the 
party affiliations. Nation building is our supreme duty we 
WOuld adopt constructive and cooperative attitude. 

We want that indigenous thing like cowdung 
should be used as manures for agriculture in the 
country. Fertilizers like urea is harming the fertility of the 
land. Use of chemical fertilizers turn the land in a waste 

land. Cow dung nourishes the land. Two quintals of manure 
can be produced with 8 kg. of cow dung. Plants get more 
benefit from liquid cow dung. National institute for Training 
in industrial engineering Mumbai has developed an 
equipment through which an Ox can generate 786 watts 
of electricity. 

In the international Energy conference hold in Nairobi 
the Prime Minister of India on 10th August 91 said that 
Okes in India produce more energy than our power stations 
whose installed capacity is 22 thousand Megawatt. If they 
are not used, we shall have to invest a capital of 2.540 
billion dollar on power generation. Apart from this cow dung 
for agriculture purpose and cowdung cake used as the 
cheap fuel would not be available. 

Therefore, the bovine wealth would have to be 
protected. About 8 crore axes are engaged in agriculture 
work in the country. But their number has declined. I think 
axes are of great use in this country even from 
environmental point of view. This is A very appropriate 
budget. The previous Governments had taken too much 
of loan which has brought this country to the path of 
devastation. In present situation 40 paise of a rupee earned 
from tax are spent' on the interest payment of the loans. 
As per the annual report of the Reserve Bank of India, 
the Government had a loan liability of rupees 734,000 crore 
out of which 56,000 crore rupees was of foreign loans. 
If the Government tries to pay of this loan, the Govemment 
would save about 68,000 crore rupees spent on payment 
of interest. This would help in development of roads and 
canals. The Government should think seriously in this 
regard. This Budget is aimed at eradicating poverty and 
taking the country to the path of progress. I would like to 
congratulate the hon. Minister for this. 

A person gains strength from self reliance. A self 
reliant Society will help to attain national prosperity and 
pride. The source of awakening the sense of self reliance 
lies in Swadeshi. 

Undoubtedly, the country today is passing through a 
phase of economic transition. On one side we have a hu~e 
burden of loan taken by the previous govemment and on 
the other hand there is economic sanction imposed as a 
result of nuclear test. But even at this stage of transition 
the Union Finance Minister has resolved to awaken the 
sense of self reliance by .presenting Swadeshi welfare 
budget at the same time he has high-lighted the 
Govemment courage, resolve and firm determination to do 
so. Therefore, if we leave the opinion of the so called 
opposition leaders whose only aim is to criticise any step 
taken by the Govemment and consider It as their birth right, 
must of the economists, industrialists, editors, economic 
thinkers and common men have fully appreciated this 
budget. 
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Probably, it is for the first time that a budget has been 
prepared keeping ground realities in mind. This is why 
together with agriculture, rural development, education 
health, employment, welfare sector special attention has 
also been paid on importance of the indigenous cottage 
industries. By enhancing 50 percent allocation on 
agriculture has been proved that this Government cares 
for the vast majority of population i.e. the farmers who make 
the country self reliant concrete efforts have been made 
to revolutionise the domestic industries which are suffering 
due multinational companies. This would open up vast 
opportunity for employment. Increase in taxes on lUXUry 
items is also a judicious steps. Eight percent additional 
import duty in the interest of Swadeshi is also a welcome 
step. 

(English] 

'SHRI ANNASAHEB MK PATIL (Erandol) : Hon'ble 
Speaker, I beg to lay my speech on the General Budget 
for the year 1998-99 on the Table on the House. 

At the outset I congratulate the Hon'ble Prime Minister, 
Shri Atal Bihari Vajpayee and Hon'ble Finance Minister, 
Shri Yashwant Sinha for their bold action to represent the 
revolutionary Budget. Sir, this Budget is a unique one and 
is the only Budget to consider the real problems of all the 
Indians. This budget is good for all the Indian inhabitants 
dwelling in cities & villages. 

I welcome the solution to the problems of agriculturists 
& rural masses. The true India is in Villages and the 
Government has taken very essential and proper steps to 
uplift the village folks. It is heartening to note that the plan 
allocation to the Ministry of Agriculture is by 58% It is also 
heartening to note that Rs. 1627 crore have been kept for 
Rural Water Supply to benefit one lakh inhabitation-
Irrigation and water development programmes are wel-
comed. Various Steps to boost the morale and credibility 
of the farmers is praiseworthy. 

In the Industrial field more attention is given to sustain 
the financial and market constraints. I welcome the support 
of Central Government to the ruining state of small & big 
industries. The Finance Minister reflected his image in 
improving the conditions of common men for their needs 
of food, clothing and shelter. 

In the sphere of shelter he has brought various 
schemes of housing. 

No progress of India would be achieved if we do not 
pay attention to infrastructure and therefore the steps taken 
In the direction of development of Infrastructure in the 
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Budget are most creditable. Moreover the Budget provision 
of increased outlay to the tune of 35% in Energy, transport 
and communication is a well-voiced decision. 

I must congratulate the Finance Minister for his 
consideration and provisions of enough increased funds for 
education, youth development programmes, free education 
to girls and 80 on. 

The Finance Minister has also considered various 
encouraging schemes on Finance and Capital Markets, 
inflow 01 capital through NRls, Disinvestment in PSUs, 
Direct & Indirect taxes. 

I once again congratUlate the Hon'ble Prime Minister, 
the Finance Minister and the Government for presenting 
such an excellent Budget for all Indians. 

[Translation) 

'SHRI INDRAJEET MISHRA (Khalilabad) : Mr. 
Speaker, Sir, I thank you for giving me an opportunity to 
speak. I support the budget. If we consider the situation 
in which the Hon'ble Minister of Finance took over the 
charge, we will find that growth rate was only 5 per cent 
There is a sharp decline in agriculture production. The 
industrial production has come down to 4.2 per cent. The 
liscal deficit is 6.1 per cent. The capital market scenario 
is gloomy. There is continuous depreciation in rupe~ value 
In such a situation, courageous steps have been made to 
implement the policies 01 the Government. I thank him for 
this. He has given more attention towards agriculture 
production and rural development. There is adequate 
increase in irrigation capacity which was 37 per cent earlier 
A courageous step has been taken by earmarking 58 
percent of the budgetary allocation for the development of 
rural areas. A provision of Rs. 677 crore has been made 
for wasteland development programme, which is 30 per 
cent more than the budgetary provision of 1997-98. The 
farmer used to run from pillar to post for loan and he was 
unable to get agricultural loan. Further, he used to lace 
a lot of difficulty due to corruption in cooperatives and rural 
banks. Now, the Government has increased share capital 
of NABARD by Rs. 500 crore which will enable the farmers 
to get more loans. Besides, farmers have been honoured 
by launching credit card scheme. Special attention has 
been paid to agricultural production. The hon. Minister 
deserves congratulation for this. The Government is 
requested to take concrete steps lor the restructuring of 
rural banks and strengthening 01 rural and urban 
cooperative banks In villages. Steps should also be taken 
to ensure more participation of cooperatives by carrying 
out amendments in the.Constitutlon of cooperative bankS 

Inspite 01 the directions from the Reserve Bank of 
India, all finance companies are operating without any -·Speech was laid on the Table. 
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guarantee. After duping the poor people of their hard 
earned money, these companies wind up their business 
and disappear. There must be effective check on such 
companies. Further, in order to make the savings scheme 
of the cooperative and rural banks more attractive, the rate 
of interest on savings should be increased. 

I request the Government to exercise effective control 
over the schemes related to employment and development, 
such as Jawahar Rojgar Yojna, Indira Awas Yojna, 
Employment Assurance Scheme, Child Development 
projects etc. and bring transparency in their functioning. 

I would like to make a special mention of Eastem Uttar 
Pradesh. The youth of that area has to run from pillar to 
post for work or employment in every comer of the country. 
Due to non-availability of employment opportunities there, 
Ihe youths have tumed to the criminal world and the 
incidents of looting are on the increase there. In the name 
of industry, there is only one fertilizer factory in Gorakhpur 
in Eastem Uttar Pradesh. That too is lying closed for the 
last several years. It is requested that this plant may be 
restarted without further delay. Besides, arrangements may 
also be made to establish employment oriented industries 
for the development of eastem Uttar Pradesh. There is 
acute shortage of electricity in that region. Hence, a power 
generation unit should be set up there at the level of the 
Central Government. A development package should also 
be prepared for the development of eastem Uttar Pradesh. 

I once again congratulate the hon. Finance Minister 
for presenting a development oriented budget. 

'SHRIMATI KAMAL RANI (Ghatampur) : Mr. Speaker, 
Sir. I support the budget presented by the Hon'ble Minister 
of Finance. It is well known that when the BJP Govemment 
look over on 19 March, 1998, the economic situation was 
grim. Several hon. Members have already mentioned about 
It In this House. The Congress Party has been in power 
for most of the period during the last 50 years. It will be 
no exaggeration if I say that in the Congress Party, almost 
a single family ruled the nation. During that period, there 
was negative development of agriculture and the food-
grains production which was 199 million tonne I~ 1996-
97 decreased to 194 million tonne in 1997-98. ThiS IS the 
result of the policies evolved by those very persons who 
lalked of the welfare of farmers. 

The industrial production which was only 4.2 per cent, 
due to recession has further aeclined. The situation on 
fiscal deficit front continued to deteriorate and It reached 
7.1 percent of G.D.P. At that time, the problems of 
infrastructural facilities were increasing and the econo~ 
of the country was in a shambles. It is after the policies 
of the last fifty years that we want to tell the people what 
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'swadeshi' is and what 'videshi' is? Their Govemment could 
not even provide drinking water to rural populace. There 
are lakhs of villages in the country where people tread a 
distance of 5-7 Kms. to fatch drinking water. The situation 
of electricity is worse. Even today, there are a several 
villages where electricity is not available. We have Inherited 
such an economy. 

The Pokhran tests have increased external threats. 
The countrymen feared that this time a hard budget would 
be presented and there would be taxes galore. After 
Pokhran tests, people were mentally prepared that this 
year, there would be a provision for heavy taxes in the 
budget. However, I would like to congratulate the hon. 
Prime Minister and the hon. Finance Minister because all 
these situations had no effect on them and they presented 
such a balanced budget. The people who were talking of 
imposition of heavy taxes found their fears unfounded. The 
hon. Minister has removed their apprehenSions and 
presented such a budget which has been welcomed by 
the common man. The workers, farmers, women and 
employees have welcomed It. In nutShell, almost all 
sections of the society have welcomed it. 

After Pokhran tests, we faced many threats but the 
hon. Prime Minister and the hon. Finance Minister have 
taken the budget task very seriously. This is not a budget 
presented half-heartedly nor has It any sign of depression. 
In fact, this budget has been brought after assessing all 
situations and fully realising the Impending danger. 

Today, housing problem has become a major problem 
of the country. If one happens to go to any big city or 
a town, one will find the housing problem as one of the 
biggest problems. 

There are lakhs of people in the country who have 
no houses to live in. I have been elected from Ghatampur 
Parliamentary Constituency of Uttar Pradesh. There are 
many people who do not have a house. Electricity and 
drinking water are other serious problems there. Roads are 
in dilapidated condition. 

I, therefore, request the Govemment to take remedial 
steps for resolving the above problems In my Parliamentary 
Constituency, Ghatampur. 

'SHRI RAMCHANDRA BAINDA (Faridabad) : Mr. 
Speaker, Sir, I rise to support the budget This budget is 
not only the topic of dlacussion in this House but outside 
also. It is for the first time after 50 years of Independence 
that the budget of 1998-99 presented by the lion. Minillter 
of Finance with the able guidance of the han. Prime 
Minister, takes In account the basic needII and probIemI 
of the people in the lowest rung of the lOCiety and ... 

·Speech was laid on the Table. 
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the adverse impact of the economy of the so-called 
developed countries on our economy. I heartily congratu-
late them for this effort. Some of my friends have termed 
this budget as a budget in the Swadeshi shade. They have, 
no doubt realised that this budget supports 'Swadeshi', buf 
in my view it is a courageous budget. It IS unique frol11 
the point of view of its objectives and priorities as compared 
to the budgets of past governments. It is a pro-po~lr and 
development oriented budget. In this budget, the provision 
for agriculture has been increased by 58 percent as there 
are about six lakh seventy thousand villages In the country 
and 70 per cent population live in villages. This increase 
of 58 per cent for the development of villages wAI give 
a new direction to the nation. 

II is for the first time that a significant increase of 50 
percent in the budgetary allocation has been made for 
agriculture and education. This is a clear indication <Jf the 
objectives and priorities of this Govemment. India is an 
agricultural country. The rural population of the nation have 
its roots based in water, land and forests which has been 
given special thrust in this budget. About 70 per· cent 
population of India is dependent on agriculture and agricul-
ture is the main source of their livelihood. II is a mattet of 
great concern that even after fifty years of Independence, 
waters of our rivers are going waste and we are not able to 
utilise them. In the Five Year Plans implemented so far, 256 
Irrigation projects were cleared but only 85 irrigation projects 
could be commissioned and 171 projects are still lying 
pending. The past Govemments never paid attention to 
these projects, as a result of which the condition of farmers 
in our country has become a matter of concem. 

I am glad that the hon. Finance Minister has 
announced this successful strategy by increasing the 
allocation for agriculture by 58 percent. I am confident that 
the benefits of this budget will reach the farmers and this 
policy will be helpful in the development of India. I request 
the Govemment to provide good quality fertilizers to 
farmers at reasonable rates and ensure that the prices of 
fertilizers remain stable. I have already requested the hon. 
Minister of Finance to roll back the hike in the prices of 
urea. He has given an assurance and I hope that the price 
of urea will be brought down in this budget. 

I would also like to request the hon. Minister of Finance 
to ensure that 58 percent increased allocation for 
agriculture is utilised properly on agriculture only. This 
budget should not be leaked in the middle. One of our 
former Prime Ministers had said that if we sent one rupee 
from Delhi, the villagers would get only 10 paise. I request 
that the whole money sent from Delhi must be spent on 
the development of Villages and it should not be leaked 
in the middle. The hon. Minister of Finance is requested 

to make every possible effort to provide new technology 
and education to farmers as agriculture is the basic 
structure of our development. Our development will be 
strong and sustainable only through agriculture. 

Irrigation and agriculture are inter-related. Even after 
50 years of Independence, only 37 per cent agricultural 
land is irrigated. As I told earlier, 256 projects had been 
cleared so far but only 85 projects were commissioned. 
171 projects are still lying pending. Floods cause a lot 01 
havoc in the country, but there are areas which are 
severely hit by drought. We have no shortage of water in 
the country. The land of our country slopes down from 
North to East and as a result. water in rainy season flows 
down from these rivers in large quantity and causes heavy 
damage to crops, soil and human beings. Do we have no 
experts to check this deluge? When our scientists can 
produce an atom bomb, they can also invent means to 
check floods. I feel that we have failed to pay attention 
to this aspect. I would request the hon. Minister of Finance 
to pay special allention to this problem so that more and 
more agricultural land could be irrigated. This will be a new 
boon to the farmers. 

I would also like to submit that there are certain river 
water disputes going on in the country. One state fights 
with another state. There are bickerings over water among 
states. We shall have to put an end to such disputes. I 
think the Govemment will take appropriate steps in this 
direction soon so that farmers could get sufficient water 
and the nation could progress. The nation can march ahead 
only when the fields are full of crops and it is possible 
when arrangements are made for providing adequate water 
for irrigation of agricultural land. 

I also want to say something regarding the provisions 
for education in the budget. The hon. Minister of Finance 
has increased the budgetary provision for education by 50 
percent. I am In favour of a direct link between education 
and employment. f 1ucation should make the new 
generation self-reliant and It should not lead to unemploy-
ment. Even alter 50 years of Independence, the education 
pattem of Lord Macaulay IS still in vogue. Our ancient 
culture has no place in present-day education. The youths 
of today gets Westem education and forget their duty 
towards the nation as well as the sense of patriotism They 
forget that the education based on Vedas in ancient 'times 
was founded on our culture. While giving stress on 
education, I would like to say that our old education system 
was the real education system and education must be 
employment-oriented. Today, .a youth alter doing B.A. or 
M.A. wanders In search of job. There should be such 
arrangements in' education which oould help in removing 
unemployment. I thank the hon. Minister of Finance for 
making a provision of Rs. 100 crore for girls education. 
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If we give education to a girt in a family, two families 
become educated. I would request the hon. Minister of 
Human Resource Development, who is an educationist, to 
make the education, employment-oriented. 

I would also like to touch upon health. The hon. 
Minister of Finance has given significant relief for the 
betterment of health services. As per the report of the 
World Health Organisation, there should be one bed per 
250 persons. Even after 50 years of Independence, there 
is a shortage of 29 lakh beds in our country. We have 
been able to provide only 7-8 lakh beds and that too in 
cities, whereas 70 per cent population of India live in 
villages. Even today, doctors do not like to be posted in 
villages. U's main reason is that even after 50 years of 
Independence, past Govemments could not provide 
adequate facilities in villages. We have no dearth of doctors 
In the country. I would request the hon. Minister of Health 
and Family Welfare to provide health facilities in villages 
so that poor persons could also avail the benefit of health 
services. The people living below the poverty line should 
be provided primary health services free of cost and 
adequately. We take cue from Westem countries and 
spend indiscriminately on advertisements, whereas the 
need of the hour is to diagnose and eliminate fatal diseases 
like malnutrition, cancer, T.B. etc. I would also submit that 
research work should be undertaken in Ayurveds (Indian 
system of Medicine) and this system should be 
encouraged. The poor person can not afford Allopathy 
system of medicine and if Ayurveds is given encourage-
ment, every citizen of our country can avail the benefit at 
thiS system of medicine. I feel this is cheap as well as 
good from health point of view. Therefore, it should be 
made available in the whole country. 

Finally, I congratulate the Government particularly the 
hon. Minister of Finance lor presenting a development-
oriented and pro-poor budget. I hope that the Govemment 
Will consider the points and suggestions given by me and 
thiS budget will create self-confidence among farmers and 
the Government will provide them every possible 
aSSistance. I again congratulate the Government lor 
presenting a development-oriented and purposeful budget 
despite economic sanctions by the so-called developed 
Countries. 

'SHRI ASHOK PRADHAN (Khu~a) : Mr. Chairman, Sir, 
t am thankful to the House for giving me an opportunity 
to partiCipate in the discussion on General Budget. This 
is for the First time that special thrust has been given for 
agriculture and rural development. If India has to carve out 
a special niche for itself in the world economic order, 
agriculture and rural development has to be accorded 
priOrity. Those who evaluate the economy as per the -'Speech; was laid on the Table. 

Bombay. Stock Exchange index, would definitely be 
disappOinted at this budget. I wish them not be 
disappointed by it. 

Sir, currently there has been a lot of criticism of this 
Budget particularly in the English Press. But I can definitely 
say that this very criticism in the English News papers is 
the applause for this Budget. I do not know why they 
praised this budget in the beginning but gradually as they 
realised that they were mistaken, they turned anti-budget, 
which is not at all desirable. 

Sir, I want to say that from the day we became 
independent, our economy faced a problem and that 
problem is that we have been labelling our economy the 
way we liked. We had great respect for Gandhiji when we 
got independence and we dedicated ourselves to 
materialise Gandhian economy but we do not know what 
happened afterwards that we were disillusioned of it and 
we realised that we should adopt socialistic pattem of 
economy in place of Gandhian model of economy. 
Whatever economy pattem we had -Gandhian, socialistic 
or liberal, we always desisted from original thinking about 
our economic pattern and as a result of it now, we measure 
our economy with the foreign yardstick and this is why 
English newspapers are criticising one such budget which 
is the best budget ever presented in the last 50 years. 

I ~ope when hon. Finance Minister presents his next 
budget, he would definitely give a new dimension and 
direction to our economy keeping In mind the exuberant 
wealth and assets, water resources, land, flora and fauna 
of this great country. 

We have had to suffer a lot due to our often switching 
over to different pattems of economy. Why we are faced 
with this recession? Our enterpreneurshlp has come to 
standstill in the name of pursuing a socialistic pattem of 
economy for the past 50 years because not only in public 
manufacturing sector but also in private manufacturing 
sector, 90 per cent equity shares are with the Government. 
Now if the Government does not go in for the manufactured 
goods, the Indian industry gets panicky. Hence, the need 
01 the hour is to give a boost and incentives to our 
indigenous entrepreneur. 

Sir, now there are large and big companies and 
factories in our country manufacturing different goods and 
it is not possible that they should be exempted from paying 
excise duties. They must pay excise duty. Hon. Finance 
Minister's decision is very much expedient. However, there 
is a point that merits attention of the Government. There 
is a lot at inflation now-a-days and prescribing a ceiling 
of Rs. 50 lakhs annual tumover i.e. Rs. 4 lakh p.m. is not 
at all practical because even a small shopkeeper has this 
much annual tumover. 
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Sir, everybody is in trouble now-a-days. I represent 
Khurja Parliamentary constituency of Uttar Pradesh. Noida, 
falling under my constituency is in the close vicinity of Delhi 
and has a larger number of small and big industries and 
the industrialists are in trouble there due to the imposition 
of excise. The entrepreneur of Noida sending tons of goods 
outside are in trouble. I have given them an assurance 
that we would try to redress their grievances by holding 
a meeting with hon. Finance Minister. Processing the 
edible/eatable goods are sold under Iha brand names and 
the tum over of As. 50 lakhs necessitates an entrepreneur 
to pay excise duty. This is not a big amount. Hence, I 
request hon. Finance Minister to enhance this ceiling to 
As. 2 crore. Entrepreneur with less than a tumover of As. 
2 crore should come under the category of small industries 
and they should be exempted from paying excise duty. 
Entrepreneur with a tumover exceeding As. 2 crore should 
be liable to pay excise. 

I hope that hon. Finance Minister will look into these 
points and take remedial steps for their grievances. 

[English] 

·SHAI VINOD KHANNA (Gurdaspur) : Sir, I would like 
to congratulate our Finance Minister, Shri Yashwant Sinha 
on presenting the Bharatiya Janala Party's maiden Union 
Budget. He had an unenviable task, having inherited a 
legacy of almost fifty years of inefficient handling of our 
economy. 

As India enters the 21st century, there are many 
daunting challenges that face our great country. I believe 
that our Honourable Finance Minister has made a valiant 
effort to remedy the complex problems that face our nation. 
This Budget has provided a new thrust to our ailing 
economy by providing support in critical areas so as to 
catalyse growth, while displaying prudent fiscal manage-
ment. Aealizing that the economy had slowed down due 
to the absence of spending in the infrastructure sector and 
other core areas, the Finance Minister has sought to 
provide the needed impetus for the development of these 
crucial sectors. 

Much has been said in support of the Budget, and 
I do not wish to repeat what haa been stated. The essential 
areas addressed by the Budget 4lre expansive, with the 
key features focusing on : 

Agriculture and Rural Development 

Small Scale Industry 

Private Investment in IndUltry 

Housing 
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Infrastructure 

Education and the Youth 

Information Technology 

FinAnce and Capital Markets 

Non-resident Indians 

Public Sector Aeform, and 

Direct and Indirect Taxes 

Sir, I hail from the film industry, and now represent 
Gurdaspur in Parliament, which is a largely rural 
constituency. On the face of it, there cannot be two more 
diverse worlds, one that appears to be ethereal, and one, 
which is rooted solidly in the earth. Yet it is the film 
world that has taught me a lot. One of my earliest lessons 
being "Mera Gaon Mera Desh". As the film profession took 
me often to the hinterland of India, I realised that the 
essence and the future of India lie in its villages. So, I 
would like to concentrate on the provisions of the Budget 
dealing with agricultural and rural development, and the 
film industry. 

Sir, I wholeheartedly endorse the view that if there is 
one sector that has the potential to bring about a higher 
plane of economic growth and development in India, it is 
the agricultural sector. In fact, it is an area that demands 
the attention of the world. 

The world over we see a shift from surplus to scarcity. 
By the year 2020, the population of the world is expected 
to go from 5.7 billion to 8 billion, and food out put will 
have to increase from 1.8 billion tonnes to 3 billion tonnes 
just to keep up with the growth in population. With existing 
trends however, it is expected that declining grain outputs 
will lead to a grain shortage of 286 million tonnes by the 
year 2020. Agriculture will In the Mure be driven by the 
need to get more from the same resources. With the world 
fish catch stagnating at 115 million tonnes and milk output 
stagnating at 387 million lonnes, we will have to get more 
output from the land than from the sea. Even from the land, 
80 percent of growth will have to be through the 
intensification of outputs from existing lands, with an 
emphasis on multi-cropping, productivity, and a shift in 
focus to post-production operations. 

India Is Iha third largest agriculture produce in the 
WOrld, being the largest producer of tea, sugar, fruits, 
vegetables and milk, and the second largest producer of 
rice. Yet, we have the largest wastage In the world. Thirty 
per cent of our fruits and vegetables and eight per cent 
of our cereals get wasted. Our food output Is lagging behind 
our population growth, and to feed our increased population 
in the year 2020, we will have to Increase our food output 
by' 66 percent over our current output. 
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In this scenario, I applaud Shri Sinha for giving due 
importance to the agricultural sector in his Budget, which 
is in line with our National Agenda of doubling food grain 
production, as stated by our Honourable Prime Minister, 
Shri Atal Bihari VaJpayee. 

Plan allocation to the Ministry of Agricultural has been 
increased by 58% and that for the Watershed Development 
Programme has been increased 31% the allocation for 
Accelerated Irrigation Benefit Programme has also been 
increased by 58%. 

Sir, during my election campaign, an issue was made 
of a non-issue. It was falsely alleged that I did not even 
drink the water of Punjab. Sir, I relish the water of Punjab, 
and I believe that we are much more fortunate in Punjab 
that many of our brothers and sisters in the rest of our 
motherland, who are compelled to drink putrescent water. 
In the circumstances, I laud the allocation of Rs. 1627 crore 
for rural water supply which is to benefit one lakh 
habitations. 

I fully endorse the marginal increase in the price of 
urea to protect the long-term health of our soil by restoring 
the balance on the use of nitrogenous, phosphatic and 
potassic fertilizers. 

The Finance Minister may, However, consider exempt-
ing imported Naptha from the levy of B% speCial, non-
modvatable, additional duty of customs, as Naphtha is the 
basic raw material for the production of fertiliser industry. 
This eight per cent levy on Naphtha will lead to a cost 
push effect and effect domestic industry adversely, and in 
the long term will also impact the agricultural sector. I 
therefore urge the Finance Minister to kindly consider 
providing exemption to Naphtha from the levy of 8% 
special, non-modivatable ADC. 

I commend the multi-pronged boost to rural credit in 
the Budget. 

Sir I believe that there is tremendous scope for 
improv~ment In our agricultural sector. Our potentl~l. is 
enormous. We can increase our output by 900 million 
tonnes per annum, which is worth US $ 78 billion, and 
is 150% of our current produce if we attain the same levels 
of productivity 88 our neighbours in China. We can 
generate 12 crores of additional employment from 
wasteland development alone. And we can increase our· 
exports by Rs. 10,000 crores through the processing and 
export of the 30% wasted fruits and vegetables. 

Sir, I have seen for myself that our farmers are ~s 
hard working as, If not more so, than those anywhere In 
the world While they form the bedrock of our society and 
our econ~my, they have unfortunately not received the 
support they deserved from successive govemments over 
the last fifty years or so, I, therefore, would o~~ again 
like to congratulate our Finance Minister on giving due 
importance to agriculture sector. 

Sir, while the film industry is extremely thankful to the 
Finance Minister for having considered some of its long 
overdue demands, on behalf of the film industry, I would 
like to bring to the attention of Shri Sinha a few anomalies. 
The film industry feels that additional customs duty of B 
per cent should not be levied on the import of positive and 
negative raw film as raw film is not manufactured in India 
at all, but is imported to the country. Similarly, the film 
industry urges that no additional customs duty of 8 per 
cent should be levied on the import of motion picture 
cameras, digital recording and mixing machines and 
laboratories' printing machinery as none of these items are 
manufactured in India. 

Sir, Whereas customs duty on Jumbo roles of colour 
positive and negative raw film has been reduced from 25 
per cent to 10 per cent, we request you to instead apply 
this reduction in duty to finished roles of 1,000 ft. or 400 
ft. each, as Jumbo roles are not imported into India. 

Sir, the film industry is also hopeful that measures will 
be taken to rationalise the contradictory interpretations by 
the income tax authorities as regards Section 80 (II) (C) 
01 the Income Tax Act. The film industry urges that income 
from the export of the Indian films be exempt from income 
tax, as is income from other exports. 

Sir, with these words, I, once again, commend the 
Finance Minister on the Budget he has presented. 

15.00 hrs. 

THE MINISTER OF FINANCE (SHRI YASHWANT 
SINHA) : Mr. Speaker, Sir, I rise to reply to the discussion 
which has taken place in this House, spread over the last 
three days. But, before I proceed with the discussion on 
the Budget, I would like to respond to a very important 
issue which the hon. Member, Shri Natwar Singh has 
raised. Though it is not within the jurisdiction of the Ministry 
of Finance, Still on behalf of the Govemment I would like 
to assure the hon. Member and the entire House that 
Kashmir is an inalienable part of india, will remain so and 
that there is no way in which anyone can coerce India 
into discussing Kashmir in any other forum except 
bilaterally with Pakistan. That is the policy of the 
Govemment and that will continue to be the position 01 
the Govemment of India. 

Mr. Speaker : Sir, we left this House this moming at 
3.00 o'clock. The discussion on the Budget continued; 
Some really interested, faithful Members who wanted to 
express their points of view on the various aspects of the 
Budget stayed on, including some very senior leaders like 
Shri Moliial Vora. 

SHRI P. SHIV SHANKER (Tenali) : When you said, 
'some faithful hon. Member's, do you mean others are not 
faithful? 
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SHRI YASHWANT SINHA: No, I did not mean it. 

SHRI MURLI DEORA (Mumbai South) : The others are 
more faithful as they were watching it on television. 

SHRI YASHWANT SINHA: We carried on a long 
discussion. About 56 han. Members of this House have 
taken part in the Budget discussion. I am grateful to each 
one of them for the interventions that they have made. I 
am particularly grateful to the Members of the Opposition 
for ll1e positive aspects which they have identified and 
appreciated in the Budget. I am very grateful to the 
Members of the Treasury Benches that they have picked 
on the weeknesses of the Budget and pointed them out 
in this House. This has been the spirit in which this Budget 
has been discussed in this House, which is extremely 
encouraging for me. 

Sir, we got off to a very impressive start by Shri Murli 
Deora opening on behalf of the Congress Party. I listended 
intently to what he had to say for almost an hour. I found 
that when he took off, he had on board our friends from 
the Left who kept on appreciating, applauding and praising 
the remarks that he was making until he ditched them 
midway. And, when he started supporting some of the other 
aspects of the Budget, the Left kept quiet and they 
disassociated themselves from the approach which he was 
enunciating on behalf of the Congress Party. 

SHRI INDRAJIT GUPTA (Midnapore) : Then the Right 
took over. 

SHRI YASHWAIIIT SINHA: Yes. 

We had a brilliant intervention from my immediate 
predecessor, Shri Chidambaram who kept the House spell· 
bound for nearly 60 minutes. Everyone listened to him with 
rapt attention including myself and I have taken copious 
notes of the points which he has made. I have taken 
copious notes of the paints which have been made by all 
the han. Members, and as I proceed it will be my 
endeavour to cover as many of the points which have been 
made as possible within the time at my disposal. While 
I say, Shri Chidambaram made an absolutely superb 
speech, the danger of the immediate predecessor speaking 
on the Budget of his immediate successor in always a little 
dicey. I recognised It and, therefore, when I was the 
Finance Minister for a brief period and Dr. Manmohan 
Singh succeeded me, I was the Member of the other 
House. I never intervened once in the Budget debate. 

I go on to the philosophy and the other issue which 
Shri Chidambaram has raised, but I will refer to two issues 
right in the beginning because I found that he was trying 
to take some mileage out of these two issues which really 
when I enquired into the matter, I found that they were 
not perhaps the issues on which he should have tried to 
take that mileage. 

He is not present in the House now. He had come 
to me after his intervention and he had told me that he 
had some urgent preoccupation in Chennai and he might 
leave. One of the Issues on which there were cries of 
'shame, shame' from the Opposition benches was the issue 
of handlooms. Shri Chidambaram told the House that 84 
lakh people were engaged in the handlooms sector; that 
that was one of the most important sectors and; that I had 
reduced the allocation in the Budget for the handlooms 
sector. I have checked it up in the expenditure statement 
of this year's Budget. I find that the only Head under which 
the handlooms budget has been reduced is the Head of 
Janata Cloth Scheme where the allocation has been 
reduced from Rs. 30 crore in the RE of previous year to 
Rs. 10 crore in the BE of this year, When I went into the 
detail I found that this reduction became possible because 
the Janata Cloth Scheme which was subsidised by the 
Government was closed down when Shri Chidambaram 
was the Finance Minister. I could not have made provision 
for a scheme which he had closed down. When I deduct 
that Rs. 20 crore, I find that there is absolutely nothing 
in the Budget provision for the handlooms sector on which 
anyone could take any exception. 

The other point which he raised - on which my friend 
Shri Baalu immediately got up and demanded that the 
Finance Minister must immediately explain the position -
was the case of the Infrastructure Development Finance 
Corporation (IDFC), which Shri Chidambaram had set up 
when he was the Finance Minister. He said that though 
he located the headquarters of this institution in Chennai, 
the Board meetings were being held mostly in Mumbai 
He was very angry. He asked as to why this was 
happening. He told me that I must do something 
immediately. I have checked up on the facts. The first 
meeting of the IDFC was held on the 5th of February, 1997. 
Until February, 1998, a period of 12 months, eight meetings 
of IDFC Board have been held, all this during the period 
when Shri Chidambaram was the Finance Minister. Except 
one meeting which was held in Chennai, all the other 
meetings have been held outside Chennai • six of them 
in Mumbai and one in Delhi. There is only one meeting 
which was held in May after I had taken over and that 
was held in Mumbal. I am told, without any intervention 
from my side, that the first Annual General Meeting of the 
IDFC is taking place on June 26, at Chennai. I have nothing 
to do with it. I do not claim any credit for It, They had 
already laken thaI decision. But the fact for which I will 
take credit before this House in that I have instructed Ihe 
IDFC that they must. as far as possible, hold all their Board 
meetings in Chennai in luture. 

SHRI r,R. BMLU (Madras South) : It was not a 
question of holding the meetings at Chennai. The question 
was of having the headquarters located at Chennal. My 
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point was whether you were going to have the 
headquarters of IDFC at Chennai or not. 

SHRI YASHWANT SINHA: It is already located in 
Chennal. 

As I said, the positive features of the Budget have 
been appreciated even by Members of the Opposition for 
which I am extremely grateful. But, some aspects have 
been strongly criticised. When my friend Shri Murli Deora 
was speaking on the Budget, he even read out from some 
media reports in the House on what somebody has said 
and some other commentator has said about this Budget. 
I have been left wondering. "After all, what is it that I have 
done in this Budget that I am being subjected to all this 
criticism?" 

What is it? It has not taken me long to find the answer. 
The criticism is, Sir, it arises from the fact that I have tried 
to establish a balance in this Budget. Shri Chidambaram 
told me, "You should never talk of reforming the reform 
process. "INe have talked of reforming the reform process 
and we shall continue to talk of reforming the reform 
process until the reform process is reformed. And the 
criticism that I am facing as the Finance Minister of this 
country, of this Government arises out of the fact that we 
are trying to reform the reform process. 

I have heard the debate which had taken place and 
which had again spread over three days on the problems 
faced by the farmers of this country, the suicides which 
they were commiHing. This House spent three precious 
days discussing that very very human and important issue. 
While delivering my. Budget Speech, I said, it would be 
the endeavour of the Government to ensure that no farmer 
committed suicide, no farmer even went to jail for this. 

Now, what is the commentary that I received. In one 
of the papers - I will draw the aHention of Shri Maran, I 
will not name the paper, and I will not name the author 
. this is what the author has to say. I quote: 

"If you sit back with your eyes closed during the early 
part of Mr. Sinha's speech, it could well have been 
Mrs. Gandhi holding fort." 

It is very flattering for me to Qe compared to that great 
lady. When I am quoting, this Govemment is determined 
to create conditions so that no farmer goes to jail for a 
loan repayment default. Now, what is the further comment? 
Why a farmer on earth should be put above the law? I 
Would like the House to take note of it. Never mind the 
survey across the length and breadth of the country would 
be hard put to come across many instances of anyone, 
least of all a farmer roHing in jail, because of non· payment 
of bank dues. They may be in jail for umpteen other 
reasons, 'but non-payment of bank dues is not one of the~. 
This is the mindset. You talk about the farmers In thiS 

House, you will not be understood - I am not talking of 
this House, I am talking of outside, you will not be 
understood - it will not be appreciated, because I tried to 
establish a balance in this Budget. Balance of what? The 
balance was between agriculture, between rural develop- . 
ment, between rural employment, between small scale 
industries, between housing, especially on the rural sector. 
between infrastructure, between something for the NRls on 
the one hand and tax reforms, financial sector reforms. 
capital market. PSlJs reforms. insurance. promotion of 
foreign direct investment on the other. This is the balance 
that I was trying to establish in this Budget and that is 
the reason why this Budget is being rubbished. I would 
like to say with all the emphasis at my command. Sir. that 
whatever be the Criticism. as I said. in my Budget speech. 
if we have picked up the flag in our hand. nothing shall 
daunt us. we shall continue to march forward because that 
is the direction. that is the goal in which the Government 
would like to take the country. 

There is no way in which we shall. as in the past. 
neglect the interests of rural community in order to please 
some other sections of society. It has been said. there is 
no focus. It is so because it is a balanced Budget. If it 
was imbalanced. then there would have been a focus. It 
has been said. it is a pedestrian Budget because I have 
talked of a common man in this Budget. Therefore. it is 
a pedestrian Budget. I accept the criticism. Shri Maran is 
not here. While quoting some newspapers he said that it 
lacks vision. 

It is because other people have put on blinkers. that 
is why my Budget lacks vision. 

Sir. there is a philosophy and this philosophy is not 
something which we crafted in the Budget. This is the 
Philosophy on which all of us on this side of the House 
have been working for a long time. We have had our 
differences with the seven years of the relorm process and 
I am making absolutely no secret 01 ;1 

When I was listening to Shri Bhajan Lal speaking from 
here on behalf of the Congress Party. with the best 
intention and best will in the world. I could not differ With 
him because he was talking of the Kisans of rural India. 
of rural development and saying all kinds of things which 
we have been saying when we were in the Opposition. 
Now. we always said and thiS is what we have reflected 
in our national agenda 01 governance that we shall proceed 
with reforms. we shall proceed with Iiberalisat;on. But the 
sequencing of the reform process is very very important 
and proper sequencing. as we understand it. enjOins upon 
us to lirst open up the intemal economy. We must remove 
all those cOllItraints in regard to the intemal economy 
which stili exists and thereafter we are saying. we must 
calibrate globalisation. Calibrat3 globalisatlon. this is what 
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we are saying. We are against mindless globalisation and 
I would repeat it once again that that will continue to be 
our policy. 

Shri Chidambaram also made the point that what is 
the philosophy of this Budget. You cannot spend your way 
to growth. You cannot achieve prosperity by spending. He 
said, 'investments must be encouraged'. He was quoting 
his predecessor, Dr. Manmohan Singh in support of his 
thesis. I agree with him. I have no difference in approach. 
He tried expenditure, he tried to spend his way to growth 
but that is not the way I am planning expenditure in this 
Budget. It is not consumption expenditure which I am 
increasing like Shri Chidambaram did. It is investment 
expenditure in this Budget which I have enhanced 
significantly, considerably. 

I have said, Sir, if I could quote from my Budget 
Speech Briefly, that 'as far as infrastructure is concemed, 
it is not merely the Govemment expenditure to provide a 
strong stimulus to infrastructure in larger public and private 
investment in these sectors' but also I recognise the role 
of investment. I recognise the role which investment must 
play in growth, both public as well as private, and that is 
the approach in this Paper. It is not consumption 
expenditure of which I am talking. When I have increased 
the plan to As. 72,000 crore, which is an all time high, 
I am not talking of consumption expenditure when I have 
increased the expenditure over infrastructure, I am not 
talking of consumption expenditure. When I have increased 
expenditure over the rural infrastructure, I am not talking 
of consumption expenditure. Something like 10,000 to 
15,000 crores of rupees worth of additional money is going 
to flow into the rural areas as a result of this Budget and 
that is going to generate demand. 

What is the philosophy of this Budget? The philosophy 
of this Budget is that demand must be generated in order 
to give momentum to this economy and that demand will 
come from sectors where the largest number of our people 
live, from the rural areas. If the rural areas do not generate 
demand, there is no way in which only urban India, 
industrial India can go forward at the cost of rural India. 
Therefore, I have taken all those steps. It is not merely 
good social policy, it is good economics that demand must 
be generated. It is only when that kind of demand is 
generated that the investment demand will be generated. 
It is when that sector does well that we will be able to 
do well on the export front. That Is the approach in this 
Budget. 

Shri Murli Deora was very concerned and generally, 
I am also concemed at what was happening to the Bombay 
Stock Exchange. 

No Finance Minister makes the Budget for the Stock 
Exchange, h'!' makes the Budget for the people of the 
country. I am .,,,t disregarding the Stock Exchange. Mind 
you, I am not on., of them. I do not believe In what one 
of my predecessors had said . ... {lnterruptions) 

SHAI MUALI DEOAA (Mumbal South) : I had talked 
about the entire capital market of India and do not say, 
'Mumbal Stock Exchange'. The capital market is not 
confined to the Stock Exchange only. You know that. 
... (Interruptions) 

SHAI YASHWANT SINHA: I will come to that. 

Sir, I was looking at the figures. I am sure that my 
friend, Shri Murli Deora must be equally aware of them 
because he represents Mumbai. What has been the 
position in the last five years? After each Budget, there 
has been a steep decline in the Sensex. After each of the 
four Budget of Dr. Manmohan Singh and one of Shri P. 
Chidambaram, the Mumbai Sensex went down like 
anything. It was only once, in ca'i these five, six years, only 
once, after Shri Chidambaram's famous 'dream Budget' of 
last year, the Sensex went up. Sir, I would prefer to be 
in the company of Dr. Manmohan Singh than in the 
company of Shri P. Chidambaram. I would like that the 
year should end as well as those years ended rather than 
the year of the famous 'dream Budget' when the Sensex 
went up immediately after the Budget. I have great regard 
for Dr. Manmohan Singh. I had disagreed with Dr 
Manmohan Singh then also when he said, 'I do not loss 
my sleep over the stock market.' I worry about the stock 
market. I am concemed with the stock market also among 
other things. And, therefore, Sir, in the Budget, we had 
outlined a number of steps to improve the capital market 
Did I not say that we would bring a law to bring trading 
in derivatives possible? I said it in my Budget speech. On 
that day, immediately after I read my Budget speech, I had 
also tried to find out what had depressed the market. That 
was because I did not say anything about buy back of 
shares. That is what it was. Now, my predecessor, Shn 
P. Chldambaram had made a mention of this. He said that 
the then Govemment was committed to buy back of shares 
That Govemment went without implementing that. ... (Inter· 
ruptions) 

{Translation] 

SHAI MULAYAM SINGH YADAV (Sambhal) : Let us 
know what waS the quantum flcan during Sh. Chidambaram's 
tenure and what will it is now. 

SHAI YASHWANT SINHA: I come to that. 

{English] 

Now, Sir, as far as buy back of shares is concemed, 
I am in touch with my colleague. When Shri p 



281 Budget General 1998·99 and JYAISTHA 22, 1920 (Saka) Demands for Excess Grants 
(General) 

282 

Chidambaram was the Minister of Finance, the Company 
Law Board was under his charge. It is now with my 
colloague, the Law Minister. I am in touch with the Law 
Minister. I did not want to repeat an empty promise in this 
Budget. There was no point because my predecessor had 
already said it in the last year's Budget. Therefore, Sir, 
as far as buy back of share is concemed, we will take 
a view in consultation with my colleague, the Company 
Affairs Minister because it lies within his jurisdiction and 
he must be consulted in the process. So, it is nothing, I 
mean, we are not doing anything to artificially depress the 
market just as we will not do anything to artificially prop 
up the market. The market has its own discipline. The 
market behaves in its own way. 

The other point which was made was in rtlgard to the 
assumptions made in the Budget. Various hon. Members 
said, 'You have made assumptions. You said that you are 
going to spend more money but it is not going to come 
true.' This was the criticism which was made. I am 
surprised that among others, Shri P. Chidambaram also 
made that criticism. Here I have got some figures. He said, 
'Shri C. Subramaniam, when he was the Finance Minister 
and presenting the Budget, had very proudly presented the 
Budget which had crossed Rs. 100 crore because in those 
days Rs. 100 crore had a meaning.' He said that Shri 
Yashwant Sinha is the first Finance Minister, who is 
presenting the Budget which has crossed Rs. 1 lakh crore 
as far as the Central Plan was concemed. He went on 
to say, 'But he is not going to achieve it.' 

Then, let me come to Intemal Extra Budgetary 
Resources (IEBR). IEBR is an important part of the Central 
plan in every year. I have been looking at the figures. Every 
year, there has been a shortfall. In 1991, it was 5.7 per 
cent. Then it came to 6.1 per cent and 10.4 per cent. It 
was 5.0 per cent in 1994·95. It was 8.2 per cent in 1995· 
96. It was 1.28 per cent in 1996·97. It was 14.9 per cent 
in 1997-98. In the last dream Budget of Shri Chidambaram, 
the shortfall on the IEBR fund was almost 15 per cent. 
He said that because there was a shortfall on the IEBR, 
your figures would also not be achieved. Now I cannot buy 
that argument. In these two years of Shri Chidambaram, 
the IEBR was 12.8 and 14.9 per cent. I know he faced 
difficulties. He himself said in this House that there were 
two Govemments: one Govemment came and went and 
the other Government came. His whole plan was disturbed. 
I am not blaming him. But I would like to assure the House 
that the plan that we have made and the plan projections 
that I have put before this House are something we have 
every Intentions of achieving. I would go personally after 
the PSUs which have to raise these intematlonal extra 
budgetary resources. Sir, there will be a personal 
monitoring at my level to make sure that they do get these 
resources which we have put for them In this Budget and 

I am quite confident that the kind of abysmal performance 
which has prece.:lf.d in the last two years will not be 
repeated this year. 

Again you might say that I have depressed the 
expenditure and I have raised the rev"nue. I have again 
looked at all these figures carefully. Now I must make my 
projections. Every Finance Minister has the right to make 
projections and the House ha"; the right, the country has 
the right and the people have a r;>ht to judge whether those 
projections are genuine, realistic or not. I would like to tell 
you there have been shortfalls. In 1993·94, Dr. Manmohan 
Singh, presented a Budget where he said that the fiscal 
deficit would be of the order of 4.6 per cent. What was 
the fiscal deficit at the end of the year? It was 7.4 per 
cent. Things went wrong. He could not control the situation. 
So the fiscal deficit went way beyond 7.4 per cent. Shri 
Chidambaram had said last year that he would control the 
fiscal deficit at 4.5 per cent. There were circumstances 
beyond his control. He could not do anything and the fiscal 
deficit had gone up to 6.1 per cent. Now I will take the 
fiscal deficit at 5.6 per cent. I could have also gone back 
to 5 per cent. I could have impressed a number of rating 
agencies and intemational investors by saying that it is 
going to be five per cent. I could have gone back to that. 
But I wanted to be realistic and that is why, I have fixed 
it at 5.6 per cent. And I intend not only to keep it there 
but also I want to improve upon that performance. If 5.6 
per cent at the end of the year becomes six per cent, I 
will be a very sad person. But if it goes back to 5.3 to 
5 per cent, then I will come before this House and say 
we have been able to do well. That is the kind of approach 
that I have in this Budget. 

I had looked at the expenditure GOP figures. I have 
looked at the tax GOP figures and there is nothing 
absolutely to suggest that any of these figures are 
unrealistic. I will not take the time of the House in repeating 
those figures. 

Now in the debate, every Member, who spoke from 
the Opposition parties and some from this side, expressed 
concern in regard to sanctions. What is going to be the 
impact of sanctions? How are we going to meet the 
challenge of sanctions? This is what was pointed out. I 
have some figures. I again do not want to blame anyone. 
But I would like to say that there was a pressure. The 
rupee, the capital market and every other Issues have been 
raised. Why did the rupee come under pressure? Why did 
the capital markets depress? 

Sir, If we have globalised our economy in the last 
seven yeers, If we have gone global then I have said this 
In the other House than we cannot Just say that we will 
take whatever is beneficial to us and we will reject what 
is adverse. We have to take the good with the bad. 
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Is it because of my Budget that the Hangseng in 
Hongkong has fallen? Is it because 01 my Budget that the 
Yen has touched an all time low against the dollar, to 146 
Yen? It was less than 100. Shri Natwar Singh would 
remember that there was a time when the Yen was against 
the dollar and it had come down below 100 Yen per $. 
Today it has gone up to 146. East Asia melted down. We 
are all aware of what happened and what is happening 
to East Asia. If we are a global economy, all these things 
are going to impact upon us. They will create pressure 
and we will have to find solutions to them. It was not 
because of sanctions alone that this is happening. It is 
because of a very peculiar situation obtaining in East Asia. 

MR. SPEAKER: Shri Yashwant Sinha, one minute. 
Hon. Members, at 3.30 p.m. the House has to take the 
Private Members' Business and Resolutions. The reply of 
the Finance Minister is not yet completed. II the House 
agrees we shall take up the Private Members' Business 
after the House passes the Demands for Excess Grants 
and the Appropriation Bills. Please continue, Mr. Minister. 

SHRI S. JAIPAL REDDY (Mahaboob Nagar) : I suggest 
that the Private Members' Business may be taken up after 
the Discussion under Rule 193. We have been waiting for 
so many days. You were good enough to include it. 

MR. SPEAKER: Shri Jaipal Reddy, please under-
stand. There is no time lor the Discussion under Rule 193 
now. It will remain alive lor later consideration in 
consultation with the BAC. 

SHRI S. JAIPAL REDDY : No, no, you have made 
a solemn promise to discuss it, after what happened in 
Maruti. 

MR. SPEAKER : Please continue, Shri Yashwant 
Sinha. Shri Jaipal Reddy, you must understand. 

SHRI S. JAIPAL REDDY: What is the difficulty? We 
can go back to the discussion after one hour. 

MR SPEAKER : Let the reply be complete: 

SHRI BASU DEB ACHARIA (Bankura) : After the reply 
is over the Discussion under Rule 193 should be taken 
up. 

SHRI YASHWANT SINHA: I was saying that there 
have been pressures on the rupee. Shri Deara will recall 
that in February 1996 the rupee had touched a level of 
Rs. 38 to a dollar; As. 38 to a dollar in February 1996. 
We were aware of the pressure which was created on the 
rupee as a result of East Asian melt down in November 
1997. We are aware of the steps and meuurea the UF 
Government had to take in January 1998 in order to arrest 
the decline. Shri Jaipal Reddy a Member 01 that Cabinet 

is sitting in the House. These things happen and it is the 
duty of the Government of the day to ensure that orderly 
conditions prevail and I would like to assure this House 
and, through this House, the people of this country that 
this Government is all determined both to maintain the 
stability of the currency as well as the stock market. We 
will do whatever it needs to be done in order to ensure 
that. 

I would like to point out one thing. The risk premium 
at the secondary market has jumped by about 200 to 250 
points following the East Asian prices. It had jumped, 
however, by about 100 points after the imposition of the 
sanctions. But it is now running by about 50 basic points 
compared to March 1998. 

A question was raised about the sanctions. My 
colleague the Commerce Minister said that I would deal 
with in reply to the Budget debate. The sanctions have 
been imposed. But the only country in the world which has 
imposed sanctions is the U.S.A. No other country 
has imposed sanctions. Other countries for their own 
reasons may have deferred or frozen the overseas 
development assistance that they extend to this country. 
But no other country has said that it was imposing 
sanctions on India. 

It is only the United States which has a law which 
makes it mandatory for them to impose sanctions and the 
U.S. has imposed that sanction. But the U.S. has not, till 
date, defined the scope of that sanction. Now, when I am 
told have I not factored the sanctions into my Budget, then 
what do I do? What was the choice before me? The choice 
was that I could have gone to the hon. Prime Minister; 
I could have come before this House and I would have 
said that I am postponing presentation of the Budget until 
the U.S. defines the scope of its sanctions; until the other 
countries make clear how they are going to deal with us, 
and, then, I will come with my Budget . ... (Interruptions) 

SHRI SHARAD PAWAR (Baramati) : No one wants to 
postpone it. 

SHRI RAJESH PILOT (Dausa) : You could have a 
contingency plan. ... (Interruptions) 

SHRI YASHWANT SINHA: I am saying that I have 
been asked why I have not factored the sanctions in my 
Budget. I could not have. There was no way in which I 
could have because none of my budgetary figures are 
going to be affected by either U.S. sanctions or because 
of deferment of the loans temporarily by any other country. 
Everyone knows that we have a long pipeline. 

(rranslationJ 

SHRI LALU PRASAD (Madhepura) : Your budget 
envisages to usher in Ram Rajya. But let us know how? 
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[English] 

SHRI YASHWANT SINHA: I will elaborate it while 
concluding. I-would like to assure the House, through you, 
Sir, that there is nothing which could have compelled me 
to factor the impact of sanctions or the deferment of loans 
in this Budget because no on-going project has been 
stopped and all the disbursements are going on as usual. 
Yes, I have said, 50 basis point. Some Impact might be 
there after the sanctions are defined on commercial flows 
and I will take care of that. 

I would like to say to this House. through Sir, When 
the sanctions come, when the world unites to make life 
difficult for India, then will that be a time when we shall 
be divided between the Treasury Benches and the 
Opposition? Would not this nation stand up as one person 
and face the challenge which the world shall throw upon 
us? That is the way in which this country shall face the 
question of sanctions. 

Now, it has been pointed out that this Budget is 
inflationary. 

{Translation] 

Prices will shoot up. They have already increased. 

{English] 

Now, those who know about these things would know 
that there are various factors which affect the rate of 
Inflation. One of them is a supply of money, M-3 as it is 
called. Unfortunately, last year, it went up beyond the target 
which had been fixed. It grew by something like 17.5 per 
cent. We all know that M-3 impacts with a lag and that 
lag may well be there this year. I am not denying It. 
.. (interruptions). This year, as far as M-3 growth is 

concerned, we are determined to keep it at the target level 
of 15 to 15.5 per cent. This is about M-3. 

Then, I will come to growing rate of wholesale price. 
It has gone up. It was something like 5 per cent; now It 
has gone up to about 6.5 per cent. I have gone into the 
whole question in some detail. I find that there are two 
items which have contributed to this growth in inflation, that 
IS, vegetables and fruits. Why only vegetables and fruits? 
Potato alone has gone up by 315 per cent. Kumari Mamata 
Banerjee was making that point yesterday, 

Yes, 315 per cent because it had been a bad year. 
We all know, we are aware of the unseasonal rains, the 
Continuance of the cold spell, as a result of which these 
produces have been affected and as a result of which the 
Prices have gone up, But the beneficiary Is the kissn of 
the country. Yes. . .. (Interruptions) 

SOME HON. MEMBERS: No. 

SHRI YASHWANT SHINA : Yes. 

AN HON. MEMBER: Beneficiary is the middleman, 
not the farmer. 

SHRI YASHWANT SINHA: Sir, last year there was 
a glut of potato crop. The potato crop has rotten ill the 
fields. The farmers ran from pillar to post. They did not 
get the proper price. They suffered huge losses. But then 
this is seasonal. 

AN HON. MEMBER : Last year potato was selling at 
Re. 1 per kilogram. 

SHRI YASHWANT SINHA: Yes, sometimes the farmer 
loses because there is a glut, sometimes the farmer gains 
because there is short supply. This is what has happened. 
I have carefully looked at the rate of inflation and the 
commodify price index and I would like to assure the House 
that apart from fruits and vegetables and some edible oils, 
there is absolutely nothing in the rate of inflation which 
suggests that there is a secular growth upward. There is 
no secular growth. 

SHRIMATI GEETA MUKHERJEE (Panskura) : Excuse 
me, Shri Sinha. 

SHRI YASHWANT SINHA: I am not yielding, Madam, 
lose my chain of thought. 

SHRIMATI GEETA MUKHERJEE: Have you consulted 
Mrs. Sinha about the daily expenditure? 

SHRI S. JAIPAL REDDY: He will not consult her. She 
belongs to our party. 

SHRI YASHWANT SINHA: Sir, there is nothing which 
points to a general direction in rise in prices. These are 
seasonal factors. We will get over them and we will keep 
the prices under control. 

It has been pointed out by many Members that the 
Budget is anti-farmer. How is it anti-farmer? We have not 
looked at the whole slew of schemes that I have proposed 
in the Budget for the farmers. I have a small note here 
from a report which said that a very eminent SCientist, Shri 
M.S. Swaminathan, while talking about this Budget, had 
said that: "This Budget will impart growth to the rural 
economy, to agriculture." That is his opinion. He does not 
belong to the BJP or to the ruling coalition. 

Now, why am I being criticised? One point was picked 
up, that is, urea, In deference to the wishes which have 
been expressed by the Members on this side and In 
deference to the wishes of SM Murli Deorl who has some 
potted plants in his apartment in Mumbal, the Government 
has decided to withdraw even that 50 pII8e per kilogram 
which was there. ... (Interruptions) 
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[Translation] 

SHRI SATYA PAL JAIN (Chandigarh) : RajeshJl, you 
should cheer and clap now, ... (Interruptions) 

AN HON. MEMBER : This increase has been 
withdrawn because of us. 

SHRI NARENDRA BUDANIA (Churu) : This has been 
withdrawn in the face of opposition by the farmers. We 
welcome it . ... (Interruptions) 

PROF. PREM SINGH CHANDUMAJRA (Patiala) : At 
least they have done it. They should be felicitated for it. 
... (Interruptions) 

SHRI AJIT JOGI (Raigarh) : If they accede to 
our de~lands, there would be clappings like this. And if 
they I,. not accede, there would be no clappings. 
... (Interruptions) 

[English] 

SHRI YASHWANT SINHA: Sir, I can understand the 
discomfiture of some sections in this House but we decided 
that we would not let that small, little thing remain between 
a pro-farmer budget and us and, therefore, we have taken 
this decision in the larger interest of the farming community. 
... (Intdrruptions) 

[Translation] 

SHRI LALU PRASAD (Madhepura) : You have given 
no concession. You have withdrawn what you increased 
due to pressure exerted by us . ... (Interruption) 

SHRI MULAYAM SINGH YADAV : You have extended 
no benefit. You have withdrawn what you increased. 
... (Interruptions) 

SHRI DIGVIJAY SINGH (Banka) : Mulayam Singh ji, 
they have introduced credit cards which was not provided 
by any other Gov!. At least, you should say it. 
... (Interruptions) . 

[English] 

SHRI RAJVEER SINGH (Aonla) : Mulayam Singh ji, 
have you gone through the budget? 

MR. SPEAKER: Shrl Rajveer Singh, please sit down. 
.. , (Interruptions) 

SHRI YASHWANT SINHA: Mr, Speaker, it has also 
been said that the Budget militates against the interest of 
the common man. Now, I can anticipate that the definition 
of the common man might vary, but there are whole lot 
of things in this Budget. The first thing Is mlcro-banldng. 
Why have I given so much importance to mlcro-banldng 
in this Budget? Because it was not pouIbIe for the common 
!"8", the common person in the village to go and eecure 

a loan of Rs. 500. I know of people in the area in 
which I live. There are widows and other women who would 
work during the day, who would go from field to field to 
couect vegetables and sell them in the nearest urban 
conglomerate, but they will not get As, 500 to buy 
vegetables. There are artisans, there are craftsmen and 
there are weavers who want to buy tools and set up their 
own little shop and workshop, but they will not get Rs. 
2,000 or Rs. 5,000 from the bank because they do not 
have any maan-baap. That is why, I have introduced this 
concept of micro-banking. 

I have said that we will do it through self-help groups . 
I know that it is not physically possible for any bank to 
have so many peopie who can go into every rural area. 
So, we will organise them. Sir, i call upon all the Members 
of this House that when they go back to their consti-
tuencies, they should talk about this scheme of sell-help 
groups. Let us form those self-help groups. Let us involve 
the NGOs. Let us set up new NGOs so that the poor 
people, the common people in the villages and rural areas 
... (Interruptions) 

PROF. P.J. KURIEN (Mavelikara) : There is nothing 
now. This is something which we are having from the time 
of Indiraji . 

[Translation] 

SHRI LAKSHMAN SINGH (Rajgarh) : There is nothing 
new in it. It is already in practice in Madhya Pradesh. 
... (Interruptions) 

[English) 

SHRI YASHWANT SINHA : Sir, nothing is ever 
new. This is something which we want to push forward 
in a very big way. Somebody was saying that there was 
nothing big in this Budget. He said so because this is 
something which will not appear to be big. If two lakh 
families are covered in the rural areas, it may not be big 
for them; it is big for me, it is big for us. Therefore, this 
is what we are doing. 

Regarding safe drinking water, our Government has 
aBBured this House with all the emphasis at our command 
that we shall see that there i8 not a single village in this 
country which does not have potable water In the next five 
years. We wish to attack this problem as strongly 85 

possible, and ensure that we provide drinking water. 
... (Interruptions) 

[Translation) 

SHRI NARENDRA BUDANIA : You are in power in 
Rajaathan and people are dying for want of water. They 
have no drinking water. They are in miserable condition. 
... (lnterruptlQns) 
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[English} 

SHRI YASHWANT SINGH: This is because the than 
Govt. of India did not provide funds for it. ... (Interruptions) 

SHRI SANSUMA KHUNGGUR BWISWMUTHIARY : 
Sir, I would like to draw your attention in this regard . 
... (Interruptions) 

MR. SPEAKER : Please do not do this. Please have 
order in the House. No more clarifications please. 

(Interr;uptions) 

SHRI YASHWANT SINHA: I am coming to that. We 
have had discussions on the suggestions that I have made 
in this Budget in regard to public sector undertakings. 

SHRI SANSUMA KHUNGGUR BWISWMUTHIARY : 
You have scheme for providing drinking water etc. for rural 
poor people . ... (Interruptions) 

MR. SPEAKER : He is not yielding. Please take your 
seat. 

SHRI SANSUMA KHUNGGUR BWISWMUTHIARY : 
Where the State Govemment is not interested in providing 
that sort of a facility, what action will be taken by the 
Govemment of India? ... (Interruptions) 

MR. SPEAKER : Nothing will go on record. 

(Interruptions), 

MR. SPEAKER: Shri Bwiswmuthiary, please take your 
seat. He is not yielding. 

SHRI YASHWANT SINHA: Sir, when it came to public 
sector reform and when it came to insurance, it was exactly 
the point at which our friends from the Left Parties got off 
the aircraft of Shri Murti Deora because he was supporting 
these measures in the ~udget. 

SHRI BASU DEB ACHARIA (Bankura) : That was his 
personal view. 

SHRI YASHWANT SINHA: Mr. Speaker, Sir, I would 
like to say and I would like to assure Mamtaji also that 
it is not the intention of the Govemment to close any 
undertaking which can be revived and we shall do all that 
is within our power to make sure that closed undertakings 
are revived. In order to make that happen, in less than 
three months that we have been in office, we had already 
taken 8 decision to revive - Prof. Soz 'is not here; he was 
talking about Jammu and Kashmir - the Watch Unit of the 
HMT in Srinagar. We are spending Govemment's money 
to revive that unit. We have taken a decision to convert 
loans of Rs.791 crore Into non-cumulative preference 

'Not Recorded. 

(General) 

capital shares and give a fresh loan of a huge amount 
to revive the Visakhapatnam Steel Plant which was in 
difficulty . 

KUMARI MAMATA BANERJEE (Calcutta South) : 
What about the modemisation of liSCO? 

SHRI YASHWANT SINHA: That is also under our 
consideration. 

Sir, we have restructured the main frame of the 
Computer Unit of the Electronics Corporation of India and 

. I am personally looking into every case of a public sector 
undertaking where it can be revived. But I would like to 
plead before you that it has been said that a unit cannot 
be revived by all studies repeatedly carried out by 
independent people. 

KUMARI MAMATA BANERJEE (Calcutta South) : It is 
the State Govemment. 

SHRI YASHWANT SINHA : Yes. ...(Interruptions). 
What do we do on that? 

[Translation] 

SHRI LALU PRASAD : Sir, I want to make a point. 

SHRI YASHWANT SINHA: N-Jhy are you disturbing 
me time and again I never disturb you. Laluji I am speaking 
on what is in your interest only . ... (Interruptions). Laluji you 
phase make your point afterwards. ... (Interruptions) 

[English] 

SHRI PRAMOTHES MUKHERJEE (Berhampore) (WB) : 
Mr. Speaker, Sir, the hon. Minister should make a comment 
on the National Textiles Corporation . ... (Interruptions) 

MR. SPEAKER : Shri Pramothes Mukherjee, he is not 
yielding. Please take your seat. 

(Interruptions) 

SHRI YASHWANT SINHA: Sir, we have offered a very 
interesting, a very attractive package to the workers. 
... (Interruptions) 

[Translation] 

SHRI LALU PRASAD: Please listen to my pOint while 
sitting. ... (Interruptions). If you keep on interrupting me, I 
will go there. Mr. Minister, I am helping you. You have 
promised to declare Culcutta and Chennai 'A' class cities. 
Have you made provision for that in your budget? 

SHRI YASHWANT SINHA: They have already been 
declared A class cities. 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF TOURISM (SHRI MADANLAL KHURANA): 
That has been done long ago. 
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(English] 

SHRI PRAMOTHES MUKHERJEE (WB) : Sir, the 
Minister should make a comment about . ... (Interruptions) 

MR. SPEAKER : Shri Pramothes Mukhe~ee, he is not 
yielding. Please take your seat. 

(Interruptions) 

SHRI YASHWANT SINHA: Sir, he has spoken. I have 
not spoken. I did not interrupt him. He was speaking last 
night. Did I interrupt him when he was speaking? Why is 
he interrupting me? ... (Interruptions) 

MR. SPEAKER : Shri Pramothes Mukherjee, please 
take your seat. 

SHRI YASHWANT SINHA: Sir, the point which I would 
like to make is that if a worker wants to work we have 
offered him a very attractive package for him. We all want 
him to work. Nobody is happy when we take the salary 
home to ~im and say: "there is no work for you, you just 
remain idle, sit at home and do not do any work." This 
is not the kind 01 society that we want to build and 
therefore, I had announced a package. Now we are trying 
to improve upon that package. I would like to take this 
House into confidence and inform the House that the Prime 
Minister has already appointed a Group of Ministers to go 
into that package to make it more attractive so that there 
is absolutely no problem and, wherever it is necessary, 
in public interest to take such decision keeping in view 
the interest of the work!"rs uppermost in our minds, it is 
only in those cases that such a step will be taken. I would 
like to assure the House that we are not anti-worker in 
any way and it will be entirely wrong to suggest that. 

SHRI YASHWANT SINHA: It is my privilege to yield 
to her. . .. (Interruptions) 

SHRI N.K. PREMCHANDRAN (Qui Ion) : You are 
always yielding to that side. Why are you not yielding to 
this side? ... (Interruptions) 

SHRI SATYA PAL JAIN: She is a lady. She has been 
given the right. ... (Interruptions) 

SHRI PRAMOTHES MUKHERJEE (WB) : Mr. Minister, 
I would request you to make a comment on the National 
Textile Corporation . ... (Interruptions). People are dying of 
starvation. . .. (Interruptions) 

MR. SPEAKER : Shri Mukherjee, please sit down. 

(Interruptions) 

KUMARI MAMATA BANERJEE: Sir, !!ley are spoiling 
the situation . ... (Interruptions). Sir, I want to assure the hon. 
Members from Bengal . ... (lnterruptions) 

SHRI N.K. PREMCHANDRAN : Sir, who is she to 
assure us? ... (Interruptions) 

KUMAR I MAMATA BANERJEE: Sir, they have spoiled 
the situation. . .. (Interruptions) 

SHRI YASHWANT SINHA: Sir, on the question 01 
exports, a number of Members made the points, Shri Murli 
Deora also referred to it. He said that we are not giving 
importance to exports. I would like to inform the House that 
this is one of those rare occasions where the Exim Policy 
preceded the Budget. Normally, the Budget comes first and 
the Export-Import Policy comes later. Due to the peculiar 
situation obtaining this year, my colleague, the Minister for 
Commerce announced the Export-Import Policy first in April 
and the Budget came later in the month of June. A number 
of very significant steps have been announced in the 
Export-Import Policy. Exports are very important !ar us. 
Therefore, there is no way in which the topmost attention 
and priority will not be given to exports. In the slew 01 
measures which have been announced by the Governor, 
Reserve Bank of India yesterday, export credit has been 
made cheaper and we are committed to doing everything 
which is within our power to see that India's exports pick 
up. It is not a fantastic news but it is re-assuring that as 
against minus ten per cent growth last year in April, this 
year, at least, there has been a positive growth of two per 
cent. As the year goes on, I am quite confident that we 
shall be able to do better on the export front with the kind 
of measures that we have in mind. 

rr ranslation] 

SHRI LALU PRASAD Prices of cement and edible 
oil have gone up. The inflation has exceeded all limits. 
Someone should corne forward to raise voice on behalf 
of poor people. 

SHRI YASHWANT SINHA: We discussed this budget 
till 3 A.M. in the wee hours. You should have raised that 
point then only. ". (Interruptions) 

{English] 

SHRI LALU PRASAD : You should say s methi g 
about inflation also. ". (Interruptions) 

SHRI YASHWANT SINHA: Sir, every policy must be 
judged by its implementation. I agree with that. If we fail 
on the implementation front then this Budget will not 
succeed. ". (Interruptions). 

THE MINISTER OF STATE IN THE MINISTRY Of 
RAILWAYS, MINISTER OF-STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI RAM NAIK) : Sir, it is highly 
objectionable, Every now and then he is interrupting. 
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[Translation] 

SHRI LALU PRASAD: You did not touch Kerosene 
oil. The rates of sweets have gone up. This GoV!. fails 
to control inflation. Hence we walk out. 

15.59 hrs. 

(At this stage Shri Lalu Prasad and some other 
hon. Members left the House.) 

16,00 hr •. 

{English] 

SHRI YASHWANT SINHA: Sir, I will just finish in five 
minutes. 

Sir, with a view to better implementation, what is it 
that we are going to do? I have said in my Budget Speech 
and I would like to draw the attention 01 this House once 
again that this whole concept of Plan and non-Plan, this 
whole concept of Capital and Revenue in our Budget is 
absolutely a distortion. Therefore. this need a fresh look. 
I have said in my Budget Speech that we propose to 
appoint a Task Force, which will look into the concept of 
Plan and non-plan and Capital and Revenue. We will have 
two 'Heads'. One 'Head' will be 'Development', and another 
'Head' will be 'Non-Development'. This will clearly show 
the distribution of Government expenditure between 
development and non-development. 

We have also said that there are a plethora of 
schemes that are Centrally-sponsored. We all, representing 
the people of our constituencies here, are aware of the 
fact that if you go and ask and officer in the field, he will 
not be able to name those schemes, much less implement 
them. Therefore, Sir, we have decided that we will adopt 
a uniform pattern. We will decentralise the planning 
process. There is no way in which anyone sitting In Delhi 
should decide whether a village should have a road first 
or a school building first or should have drinking water first 
or should have any other facility first. Therefore, this is a 
responsibility which must be given to the democratic 
institutions at that level, and we must have faith in those 
democratic institutions. Therefore, we wish to decentralise 
expenditure and we wish to decentralise the authority 
further. This also will be covered by the Task Force. 

Then, there are a whole lot of employment schemes. 
.. (Interruptions) 

MR. SPEAKER : Please do not disturb him. Please 
take your seat. 

SHRI YASHWANT SINHA: We have decided that 
there will be two types of schemes-the self-employment 
scheme and the wage employment scheme. 

Now Sir I will come to some other importani things 
Which I have 'to say. Many hon. Members have expressed 

concem about the likely impact of the special additional 
customs duty of eight per cent that I have proposed in 
my Budget. Some Members have suggested that I should 
withdraw this levy, and aome others have suggested that 
while it is desirable in prinCiple, the incidence may be 
reduced, least it result in a Significant rise of cost of 
production. I have also received a large number of 
representations from various sectors of trade and industry 
in this regard. They have generally asked that while the 
rate of special additional duty may be reduced to about 
four per cent at par with Central Sales Tax rate, the levy 
may be extended to traders as well. This is their 
suggestion. I am grateful for the views expressed by the 
hon. Members. I have given my very careful consideration 
to this matter taking into account the views expressed on 
behalf of various sectors of industry also. I find that the 
consensus is that while the levy is justified to afford a level 
playing field to the domestic producers the cumulative 
burden of duty at the rate of eight per cent may be a bit 
too high, especially in view of the development on the 
rupee front in recent days. In deference to the wishes 
expressed by the hon. Members and balancing the interest 
of domestic producers and the consumers, I propose to 
reduce the rate of duty from eight per cent to four per cent. 

Sir, demands have also been made from some 
quarters for imposing this duty on traders. I am unable to 
do so for the simple reason that the justification for this 
levy lies in imposing duty where local taxes are not payable 
and traded goods pay local duty, therefore, I have decided 
to exclude them from this levy. 

The exporters have also represented to me that the 
levy may affect their export effort. This is not my intention. 
As I have said, it is our policy to maximise exports. I have. 
therefore, decided that the special additional duty will not 
apply to inputs and capital goods imported under special 
export-related schemes. 

I have also decided to allow drawback of the special 
additional duty of customs which might be levied at the 
time of import for export-production. For this purpose, I will 
move an amendment in the Finance Bill at the appropriate 
time. 

I am just expressing the intent. 

These changed will be notified with effect from 
tomorrow in regard to this. 

Now I would also like to inform the House, through 
you, that I have received a number of representations 
against the proposed withdrawal of exemption from 
withholding tax on interest paid by Indian companies on 
foreign bonds. While the general prinCiple of extending 
withholding tax requirements is sound, many investors and 
organisations have argued that this exemption is a long-
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IShri Yashwant Sinha] 

standing practice and this removal will disturb financ-
ing arrangements for projects. especially in infrastruc-
ture in environment which is somewhat volatile at this 
moment. 

Keeping in view the importance of strengthening 
investment activities and specially investment in infrastruc-
ture, I reconsidered the matter and decided to continue 
this exemption. Necessary amendment will be brought in 
the Finance Bill. 

I have also received a number of other representations 
on a specific indirect tax changes proposed in the Budget. 
... (Interruptions). We shall study these representations very 
carefully and consider any modifications are needed at the 
time of consideration of the Finance Bill. 

In the meantime. i have instructed the Revenue 
Department to take special care to ensure that newly 
assessable units are not put to any inconvenience. 
Therefore. until a decision in regard to the representations 
received has been taken by us. 

SHRI HARIN PATHAK (Ahmedabad) : Will they do it 
now? 

SHRI YASHWANT SINHA: Not for the time being. 
That is what I mean by inconvenience. 

Therefore. these are some of the decisions which we 
have taken. When we come to discuss the Finance Bill. 
I will. if there are issues after consideration, come forth 
with amendments as usual on our own. Now that we have 
removed some of the issues in this Budget which were 
impinging on some specific interests, I think that there will 
be absolutely no objection even from the point of view of 
the Opposition benches in getting this Budget now passed 
unanimously. 

MR SPEAKER: I shall now put the Demands for 
Excess Grants (General) for 1995-96. 

The question is: 

"That the respective excess sums not exceeding the 
amounts shown in the third column of the Order Paper 
be granted to the President out of the Consolidated 
Fund of India to make good the excess on the 
respective grants during the year ended 31st day of 
March, 1996 in respect of the following demands 
entered in the second column thereof:-

Demand Nos. 13, 14. 17. 65 and 81." 

The motion was adopted. 

Demands for Excess Grants (General) for 1995-96 
submit1ed to the Vote of the Lok Sabha. 

No. Name of Demand Amount of Demand 
submitted to the 

vote of the House 
of De-
mand 

1. 

13. 

14. 

17. 

81. 

2. 

2 3 

EXPENDITURE MET FROM REVENUE 

Department of post 

Department of Telecommuni-
cations 

Defence Services-Army 

Public Works 

73,52,76,021 

60,48.91,516 

6,93,663 

8,43.16.283 

EXPENDITURE MET FROM CAPITAL 

65. Ministry of Petroleum & Natural Gas 99,150 

16.08 hr.. 

APPROPRIATION (No.2) BILL· 

{English] 

THE MINISTER OF FINANCE (SHRI YASHWANT 
SINHA): I beg to move for leave to introduce a Bill to 
provide for the authorisation of appropriation of moneys oul 
of the Consolidated Fund of India to meet the amounts 
spent on certain services during the financial year ended 
on the 31st day of March, 1996 In excess of the amounts 
granted for those services and for that year. 

MR. SPEAKER : The question is: 

*That leave be granted to Introduce a Bill to provide 
for the authorisation of appropriation of moneys out 
of the Consolidated Fund of India to meet the amounts 
spent on certain services during the financial year 
ended on the 31st day of March, 1996, in excess of 
the amounts granted for those services and for that 
year." 

The motion was adopted. 

SHRI YASHWANT SINHA introduce the Bill.·· 

SHRI YASHWANT SINHA I beg to move: 

*That the Bill to provide for the authorisation of 
appropriation of moneys out of the Consolidated Fund 
of India to meet the amounts spent on certain services 
during the financial year ended on the 31 st day of 

·Published in the Gazette of India Extraordinary Part-II. 
Section-2 dated 4.6.98. 
··'ntroduced with the Recommendation of the President. 
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March, 1996, in excess of the amounts granted for 
those services and for that year, be taken into 
consideration .• 

(Interruptions) 

SHRI BASU DEB ACHARIA (Bankura) : Sir, I have 
given a notice to speak on the Appropriation Bill. My notice 
is there. ... (Interruptions) 

MR. SPEAKER : Shri Basu Deb Acharia, you have 
given a notice. According to rule 218 (3), Members are 
required to give advance intimation of the specific points 
they intend to raise. If they wish to speak on the 
Appropriation Bill, Members are required to give such 
intimation by 10 a.m. on the day the Bill is 10 be taken 
up. We have received your notice at two of the clock. So, 
it is not permitted. 

(Interruptions) 

MR. SPEAKER : The question is: 

"That the Bill 10 provide for the authorisation of 
appropriation of moneys out of the Consolidated Fund 
of India to meet the amounts spent on certain services 
during the financial year ended on the 31 st day of 
March, 1996, in excess 01 the amounts granted for 
those services and for that year, be taken into 
consideration." 

The motion was adopted. 

MR SPEAKER : The House will now take up clause 
by clause consideration of the Bill. 

The question is: 

"That clauses 2 and 3 stand part of the Bill". 

The motion was adopted. 

Clauses 2 and 3 were added to the Bill. 

The Schedule was added to the Bill. 

MR SPEAKER : The question is: 

"That the Schedule Stand part of the Bill" 

The motion was adopted. 

The Schedule was added to the Bill. 

MR SPEAKER : The question is: 

"That clause 1, the Enacting Formula and the Long 
Title stand part of the Bill. 

The motion was adopted. 

Clause 1, the Enacting Fonnula and the Title 
were added to the Bill. 

SHRI YASHWANT SINHA: Sir, I beg to move: 

"That the Bill be passed." 

MR. SPEAKER : The question is: 

"That the Bill be passed." 

The motion was adopted. 

[English] 

MR. SPEAKER : Now, the House will take up Private 
Members' Business. 

(Interruptions) 

SHRI BASU DEB ACHARIA (Bankura) : What about 
the Discussion under Rule 193? Do they not want to 
discuss it? . . (Interruptions) 

MR. SPEAKER : Before that, there is a statement by 
the Agriculture Minister, Shri Som Pal. 

16.12 hrl. 

STATEMENT BY MINISTER 

Situation cauled by Recent Cyclonic Storm 
In Gu/arat and Ra/althan 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL) : Mr. Speaker, Sir, I seek 
leave of the House to make a statement on the latest 
position of the situation caused by the cyclonic storm in 
some parts of Gujarat and Rajasthan. 

The hon. Home Minister Shri L.K. Advani paid a visit 
on 11th June, 1998 to the Severely affected parts of 
Gujarat to make an on the spot assessment as well as 
rescue and relief operations being undertaken. 

The cyclonic storm which crossed over to the Gujarat 
coast at Porbandar on the 9th of June in Ihe momlng, 
caused extensive damage in parts 01 the districts of Kutch, 
Jamnagar, Rajkol, Porbandar, Junagadh, Amreli, Bhavnagar, 
Banaskantha, Surat, Bharuch, Valsad and Navsari. The 
damage to life and property has been particularty Hvere 
in the districts of Kutch, Jamnager and Porbandar, 
especially in the Kandla areas of Kutch district. The death 
toll, as reported by the State Govemment in the moming 
today, has reached 713 and the number of those Injured 
stands at 851. Telecommunications and power installations 
have been seriously affected. 

The cyclonic storm alao affected some areas of 
Rajasthan in Barmer, JaJore and Jodhpur districts resulting 
in death of seven persons and injuries to 14 besides 
extensive damage to public and private property. 
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The preliminary estimate regarding loss caused by the 
cyclonic storm, as given by the State Govemment of 
Gujaral, is Rs. 1200 crore. Assessment from Rajasthan is 
awaited. However, detailed survey and estimation of the 
loss caused is being made by both the State Govemments. 

Immediately on receipt of the waming of the cyclonic 
storm, both the State Govemments swung into action, 
activated their entire State machinery from the Headquar-
ters down to the field level. 

Prior evacuation operations were promptly carried out 
in Gujarat before and after the event. Over 28,000 persons 
have been shifted to the 64 relief camps where shelter, 
food, clothing, medicines and all other necessities of life 
are being provided. Medical services in the hospitals have 
been geared up and augmented. Adequate funds have 
been placed at the disposal of the District Collectors with 
the directions to meet all expenses on items of immediate 
relief without awaiting sanction from higher authorities. 
Measures have been taken to restore water supply systems 
by making arrangements like use of tankers, generating 
sets, etc. All out efforts are being made by the State 
Authorities to restore electriCity supplies. Traffic on all maior 
roads has been restored and the efforts are being made 
to restore bus services to all villages within 2-3 days. 

16.14 hrs. 

[SHRI K. YERRANNAlOU in the Chaitj 

All the three wings of the Armed Forces and the 
formation of the Paramilitary Forces in Guiarat have 
rendered excellent cooperation to civil authorities in rescue 
and restoration operations. Communication systems have 
been restored in all affected districts headquarters and 
efforts are being made to restore communications with the 
smaller towns at the earliest. Contingency plans have been 
drawn up by the Oil Industry to meet requirements of oil 
products in the affected areas. The Ministry of Power has 
also Issued instructions to Maharashtra Power Restoration 
Unit to render all help to the State authorities. The Railway 
Authorities have started works on the damage portion of 
railway track in Kandla port so as to make II operational 
at the earliest possible. 

In order to enable the Govemment to take Immediate 
rescue and relief measures, the first two quarterly 
installments of Central share to the Calamity Relief Fund 
to Gujarat and first installment to Rajasthan stand released. 
On the basis of preliminary assessment, the State 
Government has requested for Central assistance of Rs. 
500 crore from the National Fund for Calamity Relief. 
The State Govemment has been advised to submit a 
detailed memorandum giving datailed assessment of loss 

and requirement of funds for relief and rehabilitation at 
the earliest. A Central team will be deputed to assess 
the requirement immediately on receipt of Memorandum 
from the State and action on their request will be taken 
promptly. 

The hon. Home Minister visited the worst affected 
areas, the victims of the calamity, paid visit to the hospitals 
and had detailed discussions with the Chief Minister and 
other Ministers and Officers of the State Govemment at 
the Kandla Port Trust. He appreciated the prompt action 
taken by the Govemment and also the active role played 
and being played by the Non-Govemmental Organisations. 
He assured the State Govemment of all possible 
assistance from the Govemment of India. 

(Interruptions) 

MR. CHAIRMAN: Now, we come to Private Members' 
Legislative Business. Item No.1, Shri Sushi I Kumar Shir::le. 

(Interruptions) 

SHRI A.C. JOS (Mukundapuram) : Sir, what about the 
discussion under rule 1937 . ... (Interruptions) 

MR. CHAIRMAN: Shri A.C. Jos, please sit down. The 
hon. Home Minister is on his legs. 

[Translation] 

THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
ADVANI) : Mr. Chairman, Sir, yesterday I visited hospitals 
of Kondla port. Gandhidham, Jamnagar and other hospitals 
in different parts of Guiarat. There I saw horrible scenes. 
Gujarat is struck by a tragedy. I recall that about 20 years 
ago because of a breach in the embankment there was 
havoc in Morbi. It caused devastating floods, but it was 
limited to Morbi only. This time the entire western coast 
of Guiarat and Saurashtra have been totally affected. As 
the Agriculture Minister has informed and as per 
information received till date more than 700 persons have 
died. I visited Kandla port and found that the workers 
engaged in salt production did not belong to Gujarat. Most 
of them were from Orissa, Uttar Pradesh, West Bengal, 
Tamil Nadu, Andhra Pradesh. They had come from different 
parts of the country. They did not have any relative there. 
About 409 dead bodies were recovered from there. Only 
100-110 bodies could be identified. The Remail,ing bodies 
are unidentified. Their last rites were performed. This is 
a terrible tragedy. I am deeply concerned about this 
incident as it all happened due to the cyclonic floods. The 
death toll Is 700. The submerged area Is also quite \tast. 
Lots of workers were engaged In the work there. More deed 
bodies are Oexpected there. It is feared that this figure may 
touch even one thousand mark several labourers who do 
not have any work want 10 go back to their homes. I have 
discussed thle issue wllh the Railway Minister. The Railway 
Minister has accorded his approval to It. He has informed 
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the Railway officials there that if labourers working there 
intend to go home in Orissa or Tamil Nadu, they should 
be issued free passes from Gandhidham or Ahmedabad. 

ONE HON. MEMBER: They should also be provided 
money for other expenses. 

SHRI L.K. ADVANI : For this also, instructions have 
been issued. We have told the Gujarat Govemment that 
it should the other expenses they need. The Central 
Govemment would also share the burden. As Agriculture 
Minister has informed, the State has made a request for 
Rs. 500 crore central assistance. There is a set procedure 
for this purpose. When whole evaluation and assessment 
regarding the extent of loss IS completed in 4-5 days • 
an official team would go there and after holding 
discussions submit its report to the Centre. Then we would 
be able to decide about the quantum of assistance to be 
provided. 

I would like to make a submission that the State 
Government, the Government agencies and the three wings 
of Defence services are engaged in relief work wholeheart· 
edly. The other matter of satisfaction is that non· 
Government agencies are also engaged in relief work with 
full earnestness. Th State faced floods in Morvi. Later Surat 
was affected by plague. These two tragedies struck the 
State but my personal experience is that Govemment and 
non·Govemment institutions had worked with full mutual 
cooperation. The present day Morvi is far be~er than the 
Morvi before floods. Present day Surat is far better than 
Surat before the onslaught of plague. We cannot imagine 
the magnitude of calamity affecting that area. The 
devastation of the port was such that the loss would go 
up to the tune of Rs. 1000-1200 crares. Five huge cranes 
have been destroyed in the cyclone. One is awestruck to 
see all this. I hope that Govemment, non·Govemment 
institutions and people would unitedly undertake relief work 
In the whole Kutch and Saurashtra regions, so that this 
area is transformed better than the pre-cyclone Condition 
regions. We would extend all possible assistance in this 
drive, with these words, I conclude. . 

(Interruptions) 

[English} 

MR. CHAIRMAN : We shall now take up Private 
Members' Business. No further clarifications on the 
statement now. The rules would not permit it. I am 
requesting Shri Sushil Kumar Shinde to move for leave to 
Introduce his Bill . ... (lnterruptions) 

MR. CHAIRMAN : Nothing will go on record except 
What I am permitting. 

(Int(irruptions)" 

'Not Recorded. 

MR. CHAIRMAN : On the Statement no clarification 
is allowed. You are aware of it. The Minister has already 
made a statement and there cannot be any clarification 
on that. I am not allowing anybody to speak on this Issue. 
The hon. Min!ster of State for Agriculture has laid a 
statement on the Table and the hon. Minister of Home 
Affairs has also made a statement on this issue. 

(Interruptions) 

[Translation] 

SHRI NARENDRA BUDANIA (Churu) : Rajasthan has 
also been affected by this cyclone but the Home Minister 
did not utter a word about Rajasthan. ... (Interruptions) 

SHRI L.K. ADVANI : Mr. Chairman, Sir, the Agriculture 
Minister has made a statement which has detailed mention 
of Gujarat and Rajasthan. As I represent Gujarat, I had 
gone to Gujarat only. This is not my subject, 30 I did not 
make a mention of Rajasthan . ... (Interruptions) 

SHRI DILEEP SANGHANI (Amreli) : Mr. Chairman, Sir, 
all of us are satisfied with the relief provided by the 
Government to the people affected by cyclone. We thank 
the Government for this. 

(English] 

MR. CHAIRMAN : Shri Basu Deb Acharia, you may 
introduce your Bill. 

(Interruptions) 

SHRI BASU DEB ACHARIA (Bankura) : I am on a point 
of order. 

MR. CHAIRMAN : There is no point of order at this 
stage. please sit down. 

(Interruptions) 

MR CHAIRMAN : What is your point of order? 

SHRI BASU DEB ACHARIA : My point of order is this. 
In the list of Business, it has been stated that the 
discussion under rule 193 will be taken up at three o'clock. 
... {lnterruptions) As per the agenda, it was to be taken up 
at three o'clock. It was not taken up at three o'clock. We 
were not told when this item would be taken up. It is a 
very important matter. 

MR. CHAIRMAN: Please sit down.' 

SHRI G.M. SANATWALLA (PonnanI) : The Private 
Members' Business should be taken up at least now . 

. (Interruptions) 
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SHRI BASU DEB ACHARIA : We were told by the hon. 
Speaker yesterday that this discussion will be taken up. 
... (Interruptions) 

MR. CHAIRMAN : Shri Banatwalla, please sit down. 

(Interruptions) 

SHRI BASU DEB ACHARIA : Sir, we have been raising 
this issue for the last three or four days. 

KUMARI MAMATA BANERJEE (Calcutta South) : Sir, 
it is our right to have the Private Members' Business. 

SHRI BASU DEB ACHARIA : Sir, we want to know 
when this matter will be taken up . ... (Interruptions) 

SHRI G.M. BANATWALLA : The Private Members' 
Business should not be treated lightheartedly. 

MR. CHAIRMAN: The hon. Speaker has already said 
that there is no time for taking up the discussion under 
rule 193. 

SHRI S. JAIPAL REDDY (Mahbubnagar) : Why? 

SHRI BASU DEB ACHARIA : There is time for every 
other business but there is no time for this item. Why do 
they want that this discussion on the Maruti deal should 
not be allowed? 

MR. CHAIRMAN: It wi" remain alive for consideration 
at a later date. 

SHRI N.K. PREMACHANDRAN (Ouilon) : The 
Govemment is deliberately avoiding the discussion. The 
Govemment has no reply to our questions. Let the 
Govemment admit it. 

MR. CHAIRMAN: Already the hon. Speaker has said 
that it will remain alive for Mure consideration. Other than 
the Private Members' Business, nothing will go on record. 

(Interruptions) 

SHRI A.C. JOS : Sir, our senior colleague, SM 
Karunakaran wants to say something. 

SHRI K. KARUNAKARAN (Thiruvananthapuram) : Sir, 
the Chair is here to protect the rights of this House. The 
Chair has included in the agenda the discussion under rule 
193 and It was to be taken up at three o'clock. I could 
understand that the reply of the hon. Miniater of Finance 
to the dI8cuaaion on the General Budget had to be taken 
up. At the end of it, the ChIIlr Ihould tell us at what time 
the dlllcusaion under rule 193 will be taken up. 

We feel, I am sony to say, that IOrT18 sort of an 
..:api8m is there. They are very mI,ICh afraid of exposing 
themIeIv .. on the MaNti agreement. I am making a charge 
..... them. They did It with undue hllllte. Undue hute 
is an offence; " • en offence in the sense that It emounts 
to corruption. 

MR. CHAIRMAN : Whal is your polnl 01 order? Do 
not go inlo the subject. I have not allowed you to discuss 
the subject. ... (Interruptions) 

SHRI K. KARUNAKARAN : Sir, we look to the Chair 
to protect our rights. So, the Chair should lell us at what 
time it would be taken up . ... (Interruptions) 

MR. CHAIRMAN : With the consent of the House. 

(Interruptions) 

SHRI BASU DEB ACHARIA : At no point of time the 
consent of the House was taken . ... (Interruptions) This 
discussion can be taken up even after the Private 
Member's Business. . .. (Interruptions) 

MR. CHAIRMAN: I have already told you that it would 
remain alive for consideration later. There is a convention 
in the House that the time of the Private Members' 
Business should not be cut. 

(Interruptions) 

SHRI BASU DEB ACHARIA : Sir, this discussion can 
be taken up even after Private Members' Business. 
... (Interruptions) 

SHRI A.C. JOS : Sir, I am on a point of order. 
... (Interruptions). Under Rule 194 (1) ... (lnterruptions) 

MR. CHAIRMAN : The hon. Member is on a point of 
order. Please listen to him. 

(Interruptions) 

SHRI A.C. JOS : Sir, according the Rule 194 (1):-

"If the Speaker is satisfied, after calling for such 
information from the Member who has given notice and 
from the Minister as he may consider necessary, that 
the matter is urgent and is of suffiCient importance to 
be raised in the House at an early date, hI: may admil 
the notice". 

Sir, here the notice has been accepted and it has been 
listed in the List of Business also. According to the List 
of Business, it should be taken up at 3 o'clock. The consent 
of the House has not been obtained as to whether it should 
be postponed or adjourned. The hon. Minister of Finance 
has taken one hour to reply. 

Once that statement was made, It is only natural and 
corollary that the discussion under Rule 193 Is taken up. 
That Is the only proper course available . ... (lnterruptlons) 

MR. CHAIRMAN : Let' us give en opportunity to the 
Government side . 

(Interruptions) 

SHRI A.C. JOS : Sir, I want a ruling from the Chair. 
1 ... (Interruptions) 
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MR CHAIRMAN : I will give a ruling. I will first hear 
the other side also then I will give a ruling later. 

(Interruptions) 

SHRI A.C. JOS : Mr. Minister, why are you afraid of 
having a discussion on this? ... (Interruptions) 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS, MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI RAM NAIK): Why are you afraid 
of listening to us? ... (Interruptions) 

MR. CHAIRMAN: First let us hear the Minister; then 
I will give a chance. 

SHRI RAM NAIK : Sir, I invite your attention to Rule 
26. It is about the allotment time to the Private Members' 
Business. The Rule say: 

"The last two and a half hours of a sitting on Friday. 
shall be allotted for the transaction of Private Members' 
Business." 

SHRI BASU DEB ACHARIA : Then, why was it not 
taken up at 3.30 p.m.? 

SHRI RAM NAIK : Why is he in a hurry? 

When there is to be a deviation in this schedule. it 
has to be done with the concurrence 01 the House. In the 
present case, the Budget discussion and the reply was 
extended with the concurrence 01 the House; and once that 
is over, the House has to take up the Private Members' 
Business. The Word used in the Rule is 'shall' and not 
'may'. ... (Interruptions) The time allotted to the Private 
Members' Business is never changed. It always gets the 
priority except in certain circumstances when the whole 
House agrees. So, now that the Budget discussion is over, 
the Private Members' Business has to get the precedence. 
We have to go according to the rules . ... (Interruptions) 

SHRI A.C. JOS : Shri Sikander Bakht, a very senior 
Minister is sitting here. He does not want to reply. 
... (Interruptions) 

MR. CHAIRMAN: Shri Jos, you are taking every single 
opportunity. I have given you an opportunity. Now, you take 
your seat. Shri Jaipal Reddy. 

(Interruptions) 

MR. CHAIRMAN: Nothing goes on record except what 
Shri Jaipal Reddy says. 

(Interruptions) " 

SHRI A.C. JOS : Sir, the Minister of Industry is not 
listening to us. ... (Interruptions) 

SHRI RAM NAIK : It is because he is speaking without 
the permission of the Chair . ... (Interruptions) 

'Not Recorded. 

SHRI A.C. JOS : Sir, he is trying to avoid it. 
. .. (Interruptions) 

THE MINISTER OF INDUSTRY (SHRI SIKANDER 
BAKHT) : Sir, I am not avoiding it. I am only waiting here 
for it. ... (Interruptions) 

it. 

MR. CHAIRMAN : Nothing goes on record. 

(Interruptions) • 

SHRI SIKANDER BAKHT : Sir, I am sitting here. 

MR. CHAIRMAN : Mr. Minister, you need not reply to 

SHRI S. JAIPAL REDDY: Sir, we gave a notice; rather 
I was the first to give a notice for raising a discussion on 
the Ministers' statement under Rule 193. When the Minister 
made a statement, it sounded like a bolt from the blue. 
From that day onwards, every day, we have been raising 
this. Both the Minister and the Prime Minister were 
compelled to agree to a discussion on the subject. 

SHRI MADHUKAR SIRPOTDAR (Mumbai North· 
West) : Are they compelled? It is their liberty . ... (Interrup· 
tions). Sir, they are only trying to encroach upon the time 
01 the Private Members' Business. ... (Interruptions) 

SHRI A.C. JOS : I want a ruling, Sir. 

MR. CHAIRMAN: I will give a ruling . ... (lnterruptions) 

SHRI MADHUKAR SIRPOTDER : Sir, I am a private 
Member and I have got equal right to say this. 
... (Interruptions) 

SHRI S. JAIPAL REDDY: I do not interrupt anybody. 
Please do not interrupt me. 

SHRI MADHUKAR SIRPOTDAR : Your friends are 
doing it. ... (lnterruptions) 

MR. CHAIRMAN : You are a senior Member. You 
address the Chair. Why should there be a cross-talk in· 
between? 

SHRI S. JAIPAL REDDY: Mr. Chairman, Sir, it is said 
on page 16 by way of an asterisk: 

"To be taken up at 3 P.M. or as soon as the preceding 
items of business are disposed 01, whichever is 
eartier." 

This should have taken precedence over the reply of 
Minister of Finance. 

SHRI BHUBANESWAR KAUTA (Guwahati) : What is 
the point? ... (Interruptions) 

"Not Recorded. 
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MA. CHAIRMAN : That is as per the Order Paper. 

(Interruptions) 

SHRI S. JAIPAL REDDY : If he is more enlightened, 
am prepared to seek his guidance. 

MA. CHAIRMAN : He has long experience. Let him 
speak. Why are you unnecessarily interrupting him? 

SHRI S. JAIPAL REDDY: I am prepared to leam from 
any hon. Member of the House. I am only making my 
submission. 

My submission is that it should have got precedence 
over the reply of the Minister of Finance. But having regard 
to the importance of the Budget and all that, we all agreed. 
And the Speaker made a suggestion. At that time, we 
naturally feh that this would be taken up soon afterwards. 
The Speaker did express a view that this should be kept 
alive and could be taken up later on. May I tell you in 
all humility that nobody can deviate from the Order Paper 
unless the consent of the House is taken? The Speaker 
merely expressed a view. It did not amount to anything 
more than obiter dictum. It was not done with the consent 
of the Speaker. Therefore, this item should take 
precedence over everything else. 

As far as the senctity of the Private Members' Business 
IS concemed, I completely share the sentiments of the hon. 
Members and also the Private Member. It was rescheduled 
ear1ier. It can also be rescheduled now. It can also be taken 
up later on. ... (Interrv,tions) 

I would like to tell my senior friend, Shri Sikander 
Bakht, lor whom I have great personal regard in spite 01 
the wonderful deal he has struck, that he should avoid 
giving an impression, that is, of avoiding the debate. 

. (Interruptions) 

MR. CHAIRMAN : Please wait for a minute. I will give 
my ruling. 

(Interruptions) 

MR. CHAIRMAN : You are all aware of it. I do not 
want to go against the decision already given by the hon. 
Speaker. 

(Interruptions) 

SHRI ANIL BASU (Arambagh)) : Sir, please here me. 
... (Interruptions) 

MR. CHAIRMAN : This can be taken up for 
consideration later on. So, I do not want to cut the time 
01 the Private Members' Business. I am not cutting 
anything. So, now the Private Member's Business. 

(Interruptions) 

MR. CHAIRMAN : No, no; the hon. Speaker has 
already given a ruling. 

(Interruptions) 

SHRI BASU DEB ACHARIA : He has not given any 
ruling . ... (interruptions) The consent of the House was 
taken. 

MR. CHAIRMAN : He has kept it for discussion later 
on. 

(Interruptions) 

MR. CHAIRMAN : No, no. I do not want to reverse 
my decision. 

SHRI BASU DEB ACHARIA : Will the matter listed lor 
discussion under Rule 193 be taken up after the Private 
Member's Business? 

MR. CHAIRMAN : Shri Acharia, do you want to move 
the Private Members' Bill or not? You please tell me. 

SHRI BASU DEB ACHARIA : I want to do so. 
... (Interruptions) 

MR. CHAIRMAN : You move it. 

SHRI BASU DEB ACHARIA I will move it 
... (Interruptions) 

MR CHAIRMAN : You are all aware that the hon. 
Speaker has given a decision. 

(Interruptions) 

MR. CHAIRMAN : You see the records. 

(Interruptions) 

MR CHAIRMAN: Please listen to me. I will give one 
suggestion. 

(Interruptions) 

MR. CHAIRMAN : If the House agrees, then we will 
take up this item after 6 p.m. 

(Interruptions) 

SHRI K. KARUNAKARAN : Sir, Rule 26 of the Rules 
01 Procedure and Conduct of Business in Lok Sabha says. 
... (Interruptions) 

MR. CHAIRMAN : Shri Karunakaran, if the House 
agrees then we will take up this item after 6 p.m. 

(Interruptions) 

SHRI ANIL BASU : Sir, the Order Paper has already 
been circulated. ... (Interruptions). The business of the 
House should go by the Order Paper . ... (lnterruptions). Sir, 
it cannot be Changed . ... (Interruptions) 
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MR. CHAIRMAN: The hon, Speaker has already given 
a ruling on 'this. 

(Interruptions) 

MR. CHAIRMAN: We will take up this item after 6 
p.m. 

(Interruptions) 

SHRI BASU DAB ACHARIA : Sir, you should take a 
view on this now . ... (Interruptions) 

SHRI S. JAIPAL REDDY : It is already there in the 
list of Business . ... (lnterruptions) 

MR. CHAIRMAN: I know it is in the List of Business. 
The hon. Speaker has already given a ruling on this. 

(Interruptions) 

SHRI BASU DEB ACHARIA : Sir, you can take the 
view of the House just now. What is the difficulty in it? 
... (Interruptions) 

MR. CHAIRMAN : If you are interested, we will take 
up this item after 6 p.m. 

(Interruptions) 

SHRI BASU DEB ACHARIA: Sir, the rules of the 
House cannot be violated . ... (Interruptions) 

SHRI ANIL BASU : Sir, please take the consent of 
the House. ... (Interruptions). The consent of the House 
should be taken . ... (lnterruptions) 

SHRI RAM NAIK : Sir, that has to be decided at 6 
p.m. Why are they so eager? ... (Interruptions) 

MR. CHAIRMAN: The Government is also willing. We 
will take it up after 6 p.m. 

(Interruptions) 

SHRI RAM NAIK : We can decide after 6 p.m. 
... (Interruptions) 

SHRI BASU DEB ACHARIA : What is the difficulty in 
talking the consent of the House now? ... (Interruptions) 

SHRI MADHUKAR SIRPOTDAR : The Chair has 
already given a ruling . ... (Interruptions) 

SHRI BASU DEB ACHARIA : Do you want to run the 
House In this way . ... (Interruptions) 

MR. CHAIRMAN : Shri Sirpotdar, please sit down. 

(Interruptions) 

SHRI SATYA PAL JAIN (Chandigarh) : II is not a 
good thing to do. They cannot dictate like this. 
... (Interruptions) 

SHRI BASU DEB ACHARIA : We are not dictating. 
... (Interruptions) 

SHRI SATYA PAL JAIN : This is not the way . 
... (Interruptions) 

SHRI RAM NAIK : We are asking for your cooperation. 
'" (Interruptions) 

SHRIMATI GEETA MUKHERJEE (Panskura) : We 
have equal rights as of you. ... (Interruptions) 

MR. CHAIRMAN : Madam, just one minute. In this 
way, we are wasting the time of the Private Members' 
Business. 

(Interruptions) 

SHRI K. KARUNAKARAN : Sir, rule 26 of the Rules 
of Procedure and Conduct of Business says about the 
allotment of time for Private Member's Business . ... (Inter-
ruptions) 

MR. CHAIRMAN : Shri Karunakaran, please sit down. 

(Interruptions) 

[Translations] 

SHRI MOHAN SINGH (Deoria) : Mr. Chairman, Sir, 
why are you consuming the time this way. I am sorry to 
say that time meant for private Members' Business is being 
consumed in this way. This is not the way that senior 
Members should get up on their own and start speaking 
on any subject and you start listening to them. This Is 
absolutely wrong. Already one hour has been wasted. I 
request that private Members' Business should be taken 
up without further delay . ... (lnterruptions) 

[English] 

What is this you are repeating the same thing. 

KUMAR I MAMATA BANERJEE: Sir, why is the time 
of the House being wasted? We can take up this issue 
after 6 p.m . ... (lnterruptions) 

SHRI MOHAN SINGH : Sir, one hour of the Private 
Members' Business has already been wasted . ... (Interrup-
tions). Some senior Members here are raising the same 
issue again and again . ... (Interruptions) 

MR. CHAIRMAN: Shri Mohan Singh, please sit down. 

(Interruptions) 

SHRI MOHAN SINGH : They are repeating the same 
thing and you are listening to them . ... (Interruptions). S.r. 
I strongly protest this tendency to do away with the Private 
Members' Business . ... (Interruptlons). II should not be done 
away with . ... (Interruptions) 
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MR. CHAIRMAN : We will have take up this item alter 
the Private Members' Business. 

SHRI INDRAJIT GUPTA (Midnapore) : It took you one 
hour to. say this. 

MR. CHAIRMAN : Now the House will take up Private 
Members' Legislative Business. Bills for introduction. 

Shri Basudeb Acharia. 

16.49 hrs. 

{English] 

BILLS INTRODUCED 

(i) Constitution (Amendment) Bill" 

(Amendment of articie 311) 

SHRI BASU DEB ACHARIA (Bankura) : Sir, I beg to 
move for leave to introduce a Bill further to amend the 
Constitution 01 India. 

MR. CHAIRMAN : The question is: 

"That leave be granted to introduce a Bill further to 
amend the Constitu1ion of India". 

The motion was adopted. 

SHRI BASU DEB ACHARIA (Bankura) : Sir, I introduce 
the Bill. 

16.50 hrs. 

{English] 

(II) Constitution (Scheduled Tribe.) 
Order (Amendment) BIll" 

(Amendment of the Schedule) 

SHRI BASU DEB ACHARIA (Bankura) : I beg to move 
lor leave to introduce a Bill further to amend the 
Constitution (Scheduled Tribes) Order, 1950. 

MR. CHAIRMAN : The question is: 

"That leave be granted to introduce a Bill further to 
amend the Constitution (Scheduled Tribes) Order, 
1950." 

The motion was adopted. 

SHRI BASU DEB ACHARIA (Bankura) : I introduce the 
Bill. 

Published in the Gazette of India Extraordinary Part-II, 
Section-2 dated 12.6.98. 

16.51 hr •. 

(III) Government of Union Territory of 
Lak.hadweep Bill" 

{English] 

SHRI BASU DEB ACHARIA (Bankura) : I beg to move 
for leave to introduce a BHI to provide for the creation 01 
a Legislative Assembly for the Union Territory 01 
Lakshadweep and for matters connected therewith or 
incidental thereto. 

MR. CHAIRMAN : The question is : 

"That leave be granted to introduce a Bill to provide 
for the creation of a Legislative Assembly for the Union 
Territory of lakshadweep and for matters connected 
therewith or incidental thereto." 

The motion was adopted. 

SHRI BASU DEB ACHARIA (Bankura) : I introduce the 
Bill. 

16.52 hrs. 

(Iv) Person. with Dissbllltle. (Equal Oppor-
tunities, Protection of Rights and 

Full Participation) Bill" 

(Amendment of section 33) 

{English] 

SHRI BHAGWAN SHANKER RAWAT (Agra) : I beg 
to move for leave to introduce a Bill to amend the Persons . . 
with Disabilities (Equal Opportunities. Protection of Rights 
and Full Participation) Act, 1995. 

MR. CHAIRMAN: The question is: 

"That leave be granted to introduce a Bill to amend 
the Persons with Disabilities (Equal Opportunities, 
Protection 01 Rights and Full PartiCipation) Act. 1995." 

The motion was adopted. 

SHRI BHAGWAN SHANKAR RAWAT (Agra) 
introduce the Bill. 

16.52 112 hrs. 

(v) States Reorgenlsstlon (Amendment) Bill" 

(Amendment of section 51) 

{English] 

SHRI BHAGWAN SHANKAR RAWAT (Agra) : I beg 
to move for leave to introduce a Bill lurther to amend the 
States Reorganisation Act, 1956. 

Published in the Gazette 01 India Extraordinary Part-II, 
Sectlon-2 dated 12.6.98. 
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MR. CHAIRMAN : The question is: 

"That leave be granted to introduce a Bill further to 
amend the States Reorganisation Act, 1956." 

The motion was adopted. 

SHRI BHAGWAN SHANKAR RAWAT (Agra) 
introduce Bill. 

16.53 hrs. 

(vi) Lend Acquisition (Amendment) Bill· 

(Substitution of new section for section 16, etc.) 

[English] 

SHRI BHAGWAN SHANKAR RAWAT (Agra) : I beg 
to move for leave to introduce a Bill to amend the Land 
Acquisition Act, 1894. 

MR. CHAIRMAN : The question is: 

"That leave be granted to introduce a Bill to amend 
the Land Acquisition Act, 1894'-

The motion was adopted. 

SHRI BHAGWAN SHANKAR RAWAT (Agra) 
introduce the Bill. 

16.54 hrs. 

CONSTITUTION (AMENDMENT) BILL' 
(Insertion of new article 51 B) 

[English] 

MR. CHAIRMAN : The House will now take up the 
Constitution (Amendment) Bill. 1998. Before I call upon Shri 
Mohan Singh to move the motion for consideration of the 
Bill. we shall have to fix the time for discussion of this 
Bill. 

SEVERAL HaN. MEMBERS: Sir. two hours is all right. 

MR. CHAIRMAN : So. two hours have been allotted 
for it. 

[Translation] 

SHRI MOHAN SINGH' (Deoria) : Mr. Chairman Sir. I 
beg to move: 

"That the Bill further to amend the Constitution of India 
be taken into consideration.· 

Mr. Chairman. Sir. my amendment ralatea to insertion 
of new Article 51 B in Article 51 of the constitution of India 
which is as follows : 

Published in the Gazette of India Extraordinary Part-II. 
Section-2 dated 12.6.98. 

[English] 

"II shall be the duty of every political party and 
candidate. whether such candidate Is set up by any 
political party or not. to ensure that votes are not sought 
in the name of any religion. religious symbol or by 
inciting religious feelings of the people in any election 
to the House of the People. or Legislative Assembly of 
a State or Union Territory or any local body." 

[Translation] 

While introducing this Bill. I have also cited its objects 
and reasons. I have written. 

[English] 

"It has been observed that during elections some 
political parties and candidates are seeking votes in 
the name of religion or by inciting religious feelings. 
It will have an adverse affect on the society if such 
trends continue. II Is. therefore. necessary to check 
such moves by amending the Constitution. II is 
accordingly proposed to make it the fundamental duty 
of every political party and candidate to ensure that 
votes are not sought by them In any election in the 
name of religion or by Inciting religious feelings. 
Although the violation of these duties Is not punishable 
under the existing system of Constitution. the political 
parties and candidates will be morally bound by such 
a provision in the Constitution." 

[Translation] 

This Bill provides for insertion of an Article In the 
Chapter relating to Fundamental Duties In the Constitution 
of India. Till 1976. Indian Constitution containe,d only 
Fundamental rights. However. a new chapter regarding 
duties of citizens was added after 1976. In Article 51A. 
duties of citizen have been provided. II has been stated 
therein:-

[English] 

"II shall be the duty of every citizen of India-

(a) to abide by the Constitution and respect its ideals 
and institutions. the National Flag and the 
National Anthem; 

(b) to cherish and follow the noble ideals which 
inspired our national struggle for freedom: 

(c) to uphold and protect the sovereignty. unity and 
Integrity of India; 

(d) to defend the country and render national ~(' 
when called upon to do 80; 

. (e) to promote harmony and the spirit of cc 
brotherhood amongst all the people -. 
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transcending religious, linguistic and regional or 
sectional diversities; to renounce practices 
derogatory to the dignity of women; 

(f) to value and preserve the rich heritage of our 
composite culture; 

(g) to protect and improve the natural environment 
including forests, lakes, rivers and wild life, and 
to have compassion for living creatures; 

(h) to develop the s,cientifiC:' temper, humanism and 
the spirit of inquiry and reform; 

(i) to safeguard public property and to abjure 
violence; 

(j) to strive towards excellence in all spheres of 
individual and collective activity so that the nation 
constantly rises to higher levels of endeavour 
and achievement." 

{Translation] 

It is absolutely correct that the chapter relating to 
Fundamental Rights was reduced a little as before the 
insertion of a chapter on fundamental duties of citizens, 
an Article 31A was already in force in the constitution and 
according to this article. 

{English] 

An organisation or an association which is intended 
or which is a part of a scheme which is intended to threaten 
or disrupt harmony between different religious, racial, 
linguistic or rational groups, or castes or communities can 
be declared as anti-national and the Govemment can take 
action against such an organisation. 

{Translation] 

It was at that time when there were such organisations 
which used to disrupt communal harmony on the basis of 
religion. The right to ban such organisations was provided 
under Article 31 B of the Constitution. But after the 
declaration of emergency, this article was deleted from the 
constitution of India only on the ground that the 
Govemment should have no right to ban on organisation 
arbitrarily in the Indian democracy. The then Govemment 
had banned these organisations by misusing all the 
provisions of emergency. 

17.00 hrs. 

It was keeping in view such a perception that the then 
Government and Parliament deleted that article from the 
Constitution of India. However, we gradually observed that 
after the deletion of above article, some people took It upon 
themselves to spoil communal harmony, create racial and 
religious hatred and instead of seeking votes on political 

issues or issues confronting the poor, they sought votes 
by raising religious issues. This posed a challenge to the 
social harmony, fratemity, mutual love and the unity of 
India. In such a situation, It is necessary to make a new 
provision in the constitution and it is in this spirit that I 
have put up this Bill, seeking for insertion of this chapter, 
for the consideration of the House. While presenting my 
constitutional amendment, I expect that It will not be 
mandatory for the Government. I have no intention to give 
a right to b.an an .0rganisatioD. There is already a provision 
under Fundamental Duties to ward off any challenge to 
our rich historical heritage and the issues and values of 
national movement. These will not face any challenge when 
there is a chapter or an article to warn an organisation 
or candidate to desist from seeking vote on the ground 
of religion by creating social hatred and racial discrimina-
tion. When our country became independent and a new 
constitution was being written, the national leaders had 
some expectations from the framers of the constitution as 
well as Parliament of India. The great national leader, 
Pandit Jawaharlal Nehru had said: 

{English] 

"The first task of this Assembly is to free India, frame 
a new Constitution, to feed the starving people, to 
clothe the naked masses, to give every Indian the 
fullest opportunity to develop himself according to his 
capacity". 

{Translation] 

. The great national leader who provided a bold 
leadership in the freedom struggle and who was a strong 
guiding force behind making of the Constitution of India, 
had expected of us work for providing a square meal, 
shelter and clothing to the poor. But, we have forgotten 
the goal set by him and instead concentrated on seeking 
votes on the basis of religion and castes, We have drifted 
away from the right track. The framers of our constitution 
had given an option to the future generation of India to 
make necessary amendments as per the situation 
prevailing in future. He had said:-

{English] 

"I/'Ie will frame a Constitution and I hope it will be a 
good Constitution but does anyone in this ~use 
imagine that when a free India em~rges, it will be 
bound down by anything that even ,'liS House might 
lay down for it? A free India will see Lne bursting forth 
of the energy of a mightY nation. What it will do and 
what it will not do I do not know. Some people imagine 
that what we do now may not be touched for ten years 
or 20 years. " we do not do today, we will not be 
able to do it later. We are on the eve of revolutionary 
changes, revolutionary in every sense of the word 
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because when the spirit of a nation breaks, it binds 
its functions in a peculiar way, II may be the 
Constitution, this House may frame which may not 
satisfy the free India. This House cannot bind down 
next generation or the people who will duly succeed 
us in this task." 

{Translation} 

He had said that he could not guarantee if the nex1 
generation after 10·20 years would follow the task set by 
his generation. Therefore, they thought to make the 
constitution so flexible that the coming generation cold 
exercise the right to make suitable changes according to 
the circumstances prevailing in those days. Today, the time 
for the change has come because there are communal riots 
in different parts of the country and there is increasing 
participation of political people in communal flare ups. 
Further, the political parties who had remained away from 
such issues started embracing them during the last 7-8 
years. II is a matter of concern that in a country like India 
where majority of the population is poor and on which the 
people of whole world as well as the developed countries 
or so called big powers cast an ugly look, we divert our 
attention from the progress of the country to issues like 
temille and mosque. However, I agree that religion is an 
issue which is certainly linked with individual mind or 
individual spiritual endeavour. We cannot impose it on the 
society through politics. The great national leaders of our 
country, whether they belonged to this century or the 
previous century. laid stress on this point. I would like to 
quote an incident. In 1893, a great man of this .nation, 
Swami Vivekanand reached Chicago to attend a Religious 
Conference without an invitation. He was dressed in simple 
clothes. However, later some Americans invited him to a 
big conference being organised in America. When he stood 
up to speak and began his speech with words "Brothers 
and sisters of America", the whole gathering gave him a 
big applause. I would like to quote the definition given by 
him of the religion in that conference. 

{English] 

"Today. as always man seeks God and often without 
knowing his dQing so. all human activity. good, bad. 
or indifferent is actually the misapplied search for God. 
The fact is that man in his true nature is already divine, 
but thiS divinity is covered. Life's one purpose, the 
realisation of divinity. 

Realisation of divinity is religion. At best, all religions 
teach the same truth. although assertions often 
obscure it. Vedantta emphasises that one objective of 
realisation but accepts diverse methods of reaching it. 
Realisation may be gained by the practice of Yoga 
of knowledge or of control of mind or of selfless work 
or of love of God or by a combination of Vogas. 

The great Prophets of world afford lively examples of 
the realisation of divinity. As models they inspire man 
and as dispenses of grace, they assist him towards 
realisation .. ." 

{Trans/ation] 

What he meant to say was that the great Prophets 
of the world believing in different religions made the God 
as a medium of realisation. That too was the medium of 
humanity and it was the real religion. He had said:-

{Eng/ish] 

• ... Each soul is potentially divine. The goal is to 
manifest this divinity within by contrOlling nature, 
external or internal. Do this either by work or worship 
or psychic control or philosophy by one or more or 
all of these and be free. This is the whole of religious 
doctrines or dogmas or rituals or books or temples or 
forms are but secondary details." 

{Trans/ations] 

He further said. '1 am he". 

{English] 

'Vedas say. '1 am He'. The truth that there is that one 
in whom this whole universe of matter and mind finds 
it unity. whom they call God or Brahma or Allah or 
any other name. we cannot go beyond that. The grand 
principle has been already mapped out for us. Our 
work lies in filling it in. working it out, applying it to 
every part of our life. We have to work now so that 
everyone will become a Prophet." 

[Translation] 

What he meant to say is that there is only one soul 
in all human beings and we were trying to disunite people 
by spoiling communal harmony. The disunity among people 
becomes the cause of disintegration of the society. In the 
preamble of the constitution we have accepted socialism 
and envisaged a secular society. II will be unfortunate if 
we contest election on the basis of such slogans which 
stoke communal fire and divide the society. Hence, I 
present this Bill with a good will for the consideration 01 
the House. I hope that all Members of the House will 
support this Bill by rising above party lines. 

With these words, I thank you for giving me an 
opportunity to presen( this Bill which is the first private 
Members' Bill of 12th Lok Sabha. Due to some unfortunate 
situation, I lost my concentration and deviated from the 
track. However, I once again thank you and conclude. 

SHRI SATYA PAL JAIN (Chandigam) : Mr. Chairman, 
Sir, I am grateful to you for giving me time to express my 
views on the Private Members' Bill introduced in the House 
by hen. Member Shri Mohan Singh. 
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IShri Satya Pal Jain] 

I think that the Constitution amendment introduced by 
Mohan Singh ji needs serious consideration. The Consti-
tution of India did not contain any chapter on fundamental 
duties of citizens when it was drafted. When emergency was 
imposed in India in 1976 some amendments were made 
in Constitution during 1975 and 1976. One of the 
amendments was inclusion of a chapter on fundamental 
duties as the Constitution already had fundamental rights. 
During emergency I was a Student. We had opposed 
emergency and also the then Prime Minister Smt. Indira 
Gandhi on all such issues but on one issue probably whole 
country had agreed that a chapter was Included in the 
Constitution which interpreted duties of citizens. Details of 
duties were mentioned in this chapter but no provision was· 
made for implementation through courts in case of non-
compliance of duties. I think there are many fundamental 
duties under Article 51 which come under chapter 2(a) 
Article 51 (a) and these were very essential and it has been 
mentioned them. There are several institution and many 
persons who want to show disrespect to the national flag 
and national song. Under this chapter, provision has been 
made that every person would respect national anthem, 
national flag. I think that a very good fundamental duty has 
been included which says that it would be the duty of every 
Indian citizen. 

(English] 

Now, I quote article 51AU): 

"It shall be the duty of every citizen of India to strive 
towards excellence in all spheres of individual and 
collective activity so that the nation constantly rises to 
higher levels of endeavour and was the most important 
fundamental duty which was cast on every citizen. 

[Translation] 

Today, we are happy that Mohan Singh ji wants to 
include another chapter under it. He has proposed a 
provision restrain all political parties and individual from 
seeking votes in the name of religion. I want to bring one 
thing in the notice of Shri Mohan Singh. Already there is 
a provision under section 123 of Representation of peoples 
Act, 1951 and subsection (7) says that if any person seeks 
vote in the name of religion, if any person seeks vote on 
communal issue and if any person seeks vote on a 
religious symbol then his election is cancelled if it is proved. 
There are several such instances wharein different courts 
throughout the country have disqualified the winning 
candidate for seeking votes In the name of religion, 
language, region or on communal Issue. It is nOl that this 
provision is only In the Representation of Peoples Act. this 
provision Is there in Municipal Act, Corporation Act, Gram 
Panchayat Act and many other Acts as well. 

I want to request Shri Mohan Singh that we do agree 
with his feeling and it is true that the country should not 
be divided in the name of religion and castes. We should 
not seek votes in the name of religion and caste, but 
alongwith this provision you would have to define of these 
two three words in the context of India in the right 
perspective. If you want to impose this restriction that any 
person or political party should not seek vote in the name 
of religion, it should his fundamental duty. First of all we 
have to consider that if this provision is violated what action 
can be taken under the law and if we cannot do so under 
any law, can a provision be made under Constitution. If 
we cannot Implement them the position further deteriorates. 
You have said something about religion. I agree with that 
and there are two views on this point. Religion in an English 
word and Dharma is not the proper translation of this word. 
In our country, 'Dharma' and religion are two different 
things. Religion is a foreign word which has come from 
the West. Here Dharma means your duties, your moral 
duties. We often say that it is Dharma of king to be ready 
for making sacrifice upto any extent for the sake of his 
people, now it does not mean that you cannot utter this 
sentence during election. There is Dharma of father, son, 
mother and husband. Thus here the interpretation of 
Dharma is totally different. First of all what would be 
treaded as seeking vote in the name of religion, this has 
to be well defined. 

In this country there are people who believe in several 
religiOUS speaking number of languages and belonging to 
many sub castes and they may have their own peculiar 
problems. If we make this provision without due 
deliberations it may create some problems. Tribals have 
their own way of praying. There are sikhs brethren living 
in Punjab having together own way of prayer they have 
their own party. Even In other States, there may be such 
parties. Even though they do not indulge in any type 01 

communal issue and do not speak against any other 
person, yet if they want to organise their religion, language, 
community, caste, then would we prevent them also from 
lighting election? We are to ponder over this issue. If we 
accept this amendment without conSidering all aspects, 
then it may cause numerous legal complications. 
Representation of Peoples Act also has this provision which 
prohibita a person from seek vote in the name of his religion 
or the religion of the voters. 

{English] 

"A candidate cannot seek vote in the name of his 
religion and the courts have defined a number of times 
that 'his religion' will mean either the 'candidate's 
re!igion' or the religion of the voters." 
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{Trans/ation] 

On many occasions this provision r ay be damaging 
in case we do not explain it fully. If a person wants to 
speak against !tie injustice being met out to the people 
of a particular religion, genuinely, then he may be covered 
under this provIsion. Suppose a candidate is a Muslim voter 
is not Muslim and suppose, voter is also Muslim and if 
anybody says no, in that State atrocities are being 
committed against sikhs or in such and such State, 
excesses are being committed against Christians, then 
would we like to put a ban against him also? Presently, 
Representation of Peoples Act does not take note of such 
instances. Our several Hindu brethren, several Members 
sitting in the House claim that they are fighting for the rights 
of Muslims. The person seeking vote is also a Hindu and 
voters are also Hindu, then can we say before them that 
excesses are being committed there against the Sikhs or 
cannot you say that excesses are being committed against 
Muslims or Christians. Whether our brethren of Shiv Sena 
fighting elections in Maharashtra cannot make a mention 
of Andhra Pradesh, Punjab, Tamil Nadu? Try to understand 
its serious consequences. I would request that serious 
thought should be given to this proposal. Mohan Singh ji, 
we agree with your feelings but you should also think over 
legal aspects and legal consequences of this proposal. So 
in my view serious thought should be given to this proposal 
and its legal aspect should be studied. It would be better 
if how Ministry does more work on this issue and Mohan 
Singh ji should consider it and try to make it more specific. 

In the end I would like to say one more thing. You 
want to impose restriction on the candidate as well as on 
the political party. Political parties are registered and this 
process is governed separately. For this purpose there is 
Representation of people Act, 1956 which deals with 
registration of political parties, electoral voters. It does not 
have such restriction. If a political party indulges in such 
things then it would be difficult to book it under the 
condition laid down in this Act because unless you interpret 
it fully, practical difficulties may crop up in enforcing and 
implementing this clause. We agree with the SPlnt of this 
move, but this issue should be seriously discussed. Do not 
make it a political issue. Are the political parties should 
discuss it thread bare and unanimously arrive at a deciSion 
so that a clear cut policy may be formulated on this issue. 

With these words. I conclude my speech. 

{English] 

MA. CHAIRMAN Shri K. Rosaiah. 

SHRI KONIJETI ROSAIAH (Narasaraopet) : At 
the outset I would like to thank you for giving me an 
opportunity to say a few words on the Budget proposals 
for 1998-99. 

MR CHAIRMAN: This discussion is not on the Budget. 
It is a Private Members' Bill. Shri Mohan Singh has 
introduced a Bill to amend the Constitution. 

(Interruptions). 

SHRI K. ROSAIAH : My apologies to you and to the 
House. I have just now come. I thought that the Budget 
discussion was going on. 

MA. CHAIRMAN : Shri V. Radhakrishnan. 

SHRI VARKALA RADHAKRISHNAN (Chirayinkil) 
just now got the Bill. This has to be made a fundamental 
duty under the provisions of the Constitution. With due 
respect to my leamed friend, I oppose this amendment. 
This cannot be included in the Constitution. It IS mainly 
a matter of procedure and it has to be dealt with by a 
statute. 

Take for example, the Representation of the People 
Act wherein there are provisions for conducting elections, 
what are election authorities, what should be the procedure 
for the conduct of all elections throughout India. I agree 
with him and the Members involved in this Amendment. 
It is good. But this can be achieved by other means. It 
can be achieved by making suitable amendments in the 
Representation of the People Act. It is also enforceable. 
It is also having the same validity as the Constitution of 
India and our courts, the High Courts and the Supreme 
Court decided cases under the provisions of the 
Representation of the People Act. Even elections are set 
aside and even the fitness of a candidate is questioned 
and the courts stated that he is unfit to be a candidate. 

Recently, i; I rem~mber correctly, there was a provision 
initiated by the C~ief Election Commissioner that persons 
who are involved in criminal cases and persons who have 
been convicted in criminal cases are disqualified to be 
members of the State Legislature or Parliament as the case 
may be. That being the case, even the Election Commission 
had done it and it is giving directions to the people who 
are entrusted with the conduct of the elections regarding 
these matters. Everybody knows that religious feelings 
should not be the basic factor for conducting the elections. 

I would submit to my leamed friend that this should 
not be done in this way. After all in our Constitution there 
is nothing mentioned about political parties. If you go 
through the entire Constitution you will not find the word 
'political party'. There the matter is dealt with on the basic 
principles conceming the citizen. 

If you go through the entire Constitution, you will not 
find any mention of any association or of any political party. 
It Is not imperative to include the conduct of the political 
parties in the Constitution. Of course, a number of pOlitical 
parties are there. This Is a matter of procedure. It can form 
part of the Representation of the People Act. The Election 
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Commission has recently issued a notification without an 
amendment. II I remember correct, there are provisions in 
the said Act and they are enforceable like the articles of 
the Constitution. The high Courts and the Supreme Court 
pronounced decisions regarding the provisions of the 
Representation .of the People Act. A candidate's election 
can be set aside by the High Court under the provisions 
of the Representation of the People Act and the 
candidature can also found to be invalid by the courts. 
When such provisions are there, this can also find a place 
in the said statute. It will not be fair to add the present 
amendment along with the fundamental duties provided 
under article 51 (A). 

Now, in our Constitution, the founding fathers of the 
Constitution did not enunciate the fundamental duties. They 
only added the fundamental rights. There are two types 
of fundamental rights, justiciable and non-justiciable. 
Justiciable fundamental rights are enforceable in the court 
of law, in the form of writs whereas non-justiciable 
fundamental rights will form part of the Directive Principles 
of State Policy. For example, the controversial issue 
regarding the Uniform Civil Code in still an issue of non-
justiciable fundamental right. It is still one of the Directive 
Principles of State Policy unenforceable through court. Our 
right to work is not a fundamental right. It is only a non-
Justiciable fundamental right and it can be in the Directive 
Principles to be followed by the State Govemments as well 
as by the Central Govemment. It cannot be enunciated 
through a court of law. I cannot go to court and say that 
I am unemployed and I must get some job. The court will 
not entertain it. It is because it is not justiciable. Here, the 
Section 51(A) is a non-justiciable fundamental right. 
However, when we have decided the fundamental rights, 
there was no specific provision for providing the 
fundamental duties. 

My friend, the mover of the Bill is asking us to include 
a later portion as Section 51(B). It is not a fundamental 
duty of the citizen. It may be a fundamental duty of a 
political party or an association. Here, Section 51(A) deals 
with the fundamental duties of an individual citizen. My hon. 
friend, through an amendment, is trying to bring a new 
Section which asks a political party or a body or an 
association, not to put up candidates who are propagating 
religious feelings and such other things. 

So it is a duty assigned to a group of persons or a 
political party or a political association. It has nothing to 
do with the Fundamental Duties provided in article 51A in 
Part IVA. So, it will be out of place not only because the 
words 'political party' and 'body of association' do not occur 
in the Constitution, it will be out of place if we add this 
article to that Part of the Constitution. 

Therefore, with due respect to my leamed friend, with 
due respect to the Mover of the Resolution, I am 
constrained to oppose the Bill. This cannot form part of 
the Constitution. It will be unfair, it is not legal and it is 
out of place, if I may put it correctly, to add such a provision 
after article 51A. Hence, I oppose it and I may be excused 
for that. This is what I have to submit on this Amendment 
Bill. 

[Translation] 

KUMARI MAMATA BANERJEE (Calcutta South) : Mr. 
Chairman, Sir, as far as the spirit with which the Bill has 
been moved by Mohan Singhji in the House to make an 
amendment in Article 51B of the constitution, is concerned, 
, I agree with him. The spirit behind the Bill is that religion 
should not be dragged into politics and if it happens, legal 
action should be taken. It is true that there are a number 
of laws in the country to deal with it. But it is a matter 
of distress that they are not being put in to practice in 
the right perspective. After independence, one after another 
Govemments have assumed office but this issue remains 
unresolved though it has very clearly been spell out in the 
Constitution and it has been stated even in the electoral 
reforms. A Committee has been constituted to look into 
electoral reforms and it is hoped that it would view this 
issue seriously. There is nothing much to speak on this 
Bill. I, however, agree to the spirit of this Bill moved by 
Shri Mohan Singh)i in the House. 

Baba Saheb Ambedkar prepared an excellent Consti-
tution for the country. Now the situation is changing and 
the population of our country is on the increase. People 
with different ideologies and views live in the country. 
Keeping all these factors in mind, 78th amendment to the 
constitution was made. I want to make a submission in 
the House. Three years ago, I had written about 'Manvl' 
and remarked that if a woman is clad in a sarea tom from 
place to Place, it does not look good but if she wears an 
untom sarea, it looks nice. That is why I had made a 
suggestion that an expert committee should be constituted 
to suggest amendments in the Constitution and religion and 
politics should not be linked. I want to make one more 
point that if the political parties have a will and they 
succeed in their mission, no such Bills are required. If a 
political party lacks will-power, whatever number of 
amendments we may make in the Constitution, People's 
Representation Act or Electoral Reform laws, it is not going 
to serve any purpose. If political people have got a will 
to deal with such a situation, the present situation would 
not have arisen. 

Mr. Chairman, Sir, India is a vast country. A number 
of languages are spoken, number of customs and rituals 
are observed. North has its own ethos while the South has 
a different life style. 
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[English} 

South Indians have their own sentiments, North 
Indians have their own sentiments, Eastern people have 
their own sentiments and North-Eastem people have their 
own sentiments, But we all are together. We are happy 
that India is the biggest democratic country. 

[Translation] 

India is a multi-religious and multi-racial country. In 
spite of all these, we people live together in this country. 
Pandit Jawahar lal Nehru called it unity in diversity. 
Mahatma Gandhi used to recite-"Ishwar Allaha Tero Naam 
Sabko Sanmati De Bhagwan". Iqbal composed-"Sare Jaha~ 
Se Achchha. Hindostan Hamara. Rajivji gave the slogan-
'Mera Bharat Mahaan'. These are the slogans 01 our 
country. In spite 01 all these 'Fatwa' is issued at the time 
01 elections. Why does it so happen? Whatever religion 
it may be, no such 'Fatwa' should be issued. Those who 
issue such 'Fatwas' they do not work lor community, or 
society, they do not work to make drinking water available, 
neither they work lor the spread 01 education, they only 
keep on iSSUing 'Fatwas'. Whichever castes they might 
belong to, be the Hindus, Muslims, Sikhs or Christians, they 
should work lor they solidarity 01 the people in the country. 
This should be our only moHo and mission. 

I am pained to relate this incident. Recently elections 
Were held in my State. I do not want to quote anybody's 
name otherwise there will be a quarrel. We have lormed 
a habit 01 indulging in lightings. It is enough to point out 
what I mean to say. Some people canvassed against us 
in my Constituency and asked people not to vote in my 
lavour, Why? Because she would set 'Qua ran' afire. I very 
much respect 'Quaran'. Such things are said about women 
in our country. 

[English] 

Is it fair on the part of political leader to give such 
type 01 a speech. 

[Translation] 

II a riot takes place, it is we people who visit the 
victims, no one else visits them. We people fight for such 
causes. People are incited to cut the Hindus, Muslims, 
Sikhs and Christians to pieces. They claim to be more 
secular. Those who talk of secularism, 

[English] 

I am sorry to say that they do not behave like secular 
people, 

[Translation] 

They are black sheep. That Is why, they talk very much 
of a6cularism. I, therefore, caution shri Mohan Singhji that 

Hindu-Muslim unity should not be talked about only at the 
time of elections. Once the elections are over, they again 
raise the issue relating to minority and ask for certain 
percentage for them. Our Constitution says, 

[English] 

the majority is the protector of the minority. Everybody 
is in the minority in different areas. I stay in West Bengal, 
I may be in the majority there, but I am in the minOrity 
in Bihar, South India, Maharashtra, Delhi, Gujarat and 
Assam. But we respect that because, 

[Translation] 

. our geographical condition is such that we have to take 
care of them. It is true that Muslims are in minority. Sikhs 
are in minority, Christians are in minority. I want that we 
should talk about their developments but nothing of this 
sort happens. We are all guilty of it. That is why I say 
whatever the number of Bills we may bring forward, unless 
we have a political will, we cannot get the desired results. 
We talk of 33 per cent reservation for women. This 
provision has been made In Panchayats, Municipalities. 
Women contest elections but what is their position? Is this 
reservation their protector? Will this provision for 33 per 
cent reservation protect them? Women contesting elections 
are raped and murdered? Is this the protection for women? 
It is not the protection. We have provided for reservation 
to SCs and STs but many of them do not get the benefit. 
Gandhiji has said. 

[English] 

·Untouchability is a crime." 

[Translation] 

Dubbing one or the another political party as 
untouchable is not proper. A political party should be fought 
in a political manner. We should not fight in the name of 
religion, which is improper. This is not for a single political 
party. All the pOlitical parties should think and behave in 
such a manner that we do not dub any party as 
untouchable. Balagaudaji may be a Muslim but does he 
not get Hindu votes. I am a Hindu but there are a large 
number of Muslims in my Constituency. 

[English] 

They vote for me because if they are In trouble I 
always go there. We always look into their problems. This 
is our tradition, this Is our custom. 

[Translation] 

I witnessed It in Hyderabad where a riot broke out that 
they are not Hindus or Muslims who engineer riots but they 
are the hooligans who cause such riots. Those Hooligans 
are the traitors of this society. No hooligan can be an 88set 
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to a political party. Today not only religion but casteism 
is also a factor that plays a role, Earlier, there were no 
caste related riots but at present, they take place as to 
who is the leader of which caste. Mulayam Singh is a 
leader of a particular caste, so is Lalu Prasad. 

(English] 

There are some other parties. They are also champion 
of other castes. 

(Translation] 

Balagaudaji and Mulayam Singh are the leaders of 
Muslim communities. What is all this? I feel that is good 
for all to live in peace and harmony. Therefore, it is not 
good to exploit religion for political ends neither it is good 
to profess the same. That is why it is my request that we 
should not indulge in such practices. When the question 
of electoral reforms is under discussion, it is high time to 
constitute a committee which would go into all these points 
carefully. We have the 'People's Representation Act' under 
which a High Court has given verdict that a criminal should 
not be given ticket to contest elections. A number of people 
get elected as MLAs and MPs with criminal records or 
sometimes they are not elected. There are a number of 
such people. We have laws to deal with such people. But 
why do not we apply these laws? There is a couplet in 
this context ·Climate changes, seasons change, everything 
in the world undergoes change, but why the nature and 
character of political leader do not change.' If these people 
transform themselves then we would not require all these 
things. We can find solutions to all these things by sitting 
together. 

[English] 

If there is a will, there is a way. 

(Translation] 

I also feel that providing protection to the minorities, 
Dalits is our paramount duty, Our Constitution provides:-

[English] 

The Scheduled Castes, the Scheduled Tribes and 
women should get proper respect. 

(Translation] 

We do not want to divide Hindus, Muslims, Sikhs, 
Christians or other communities. Dividing people is a easy 
job but unillng them is difficuH task. Hence, let us make 
a resolve in thiS House that we should not do any such 
thing in the elechons which would disintearate the country, 
creates chasm in the politics or divide the people. If it 
happens, our country will not be able to make progress 

and it would not help us to make India a country that we 
want it to be. 

We wholeheartedly support the Bill moved by Shri 
Mohan Singhji. Politics should have no link with religion. 
Politics is pOlitics and religion is religion. But I condemn 
those people who play politics with religion. We should take 
a decision which should be binding on everybody. If we 
do not act and march unitedly we would not be able to 
achieve any goal even if we pass this Bill or bring forward 
any private Member's Bill. In our freedom fight, it was not 
any single community but all people belonging to all 
religions fought together. 

(English] 

We have every kind of regiment in our country. We 
are proud of our regiments. That is why, my request to 
ali the leaders and Members - elders and youngsterr . 
would be that we should not divide ourselves only because 
of elections. 

(T ranslstion] 

We have to think as to how to solve the economic 
issues amidst the politics of vote and what sort of society 
we have to make. 

(English] 

But we do not discuss economic and social issues. 
We only divide ouerselves in the baliot box . who are 
Hindus, who are Muslim, who are Christians and who are 
Sikhs. After that, nobody thinks about the poor people, the 
weaker sections, the minOrities, the Scheduled Castes, the 
Scheduled Tribes, the OBCs and the women. That is why. 
... (Interruptions) 

SHRI T. GOVINDAN (Kasargod) : What is the fate of 
your Party in West Bengal? 

MR. CHAIRMAN: Please, first you listen. If y<?u want 
to intervene, I will give you time. 

KUMAR I MAMATA BANERJEE: Sir, he has asked 
some clarifications. I will tell him. Our fate is very good. 
Do you know that? We have broken so many Red Belts. 
We are a five-month old Party. This Party was set up on 
1st of January. Do you know what has happened after that? 
We got 45 percent votes this time in rural areas. 

Sir, there were 95 deaths in Panchayst elections. It 
never happened even in Bihar elections and you say that 
Bihar is worse. Now, West Bengal is worse than Bihar. 
Please remember that there were 95 deaths till today in 
the elections. A minority woma'n was raped and paraded 
naked. Her name is Shablran Bibi. Her village name is 
Parasar Bishnupur, District - South 24 Parganas, Saldat 
Begam Pollc:e Station, District Howrah. 
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[Trans/ation} 

She was paraded naked with her head Clean Shaven. 

[Eng/ish} 

A Scheduled Caste women was our candidate and she 
contested the election. Her name is Chapla Sardar. She 
was raped and she was hospitalised. Do you want to know 
anything more? 

SHRI C.P. RADHAKRISHNAN (Coimbatore) : How 
many of them were from RSP and Forward Bloc? 

KUMAR I MAMATA BANERJEE : Sir, the most 
unfortunate part is that the cadres of the C.P.M. went like 
Chambal dacoits. 

[Translation} 

They came on horse. They amputated her legs and 
hands back. They tied her mouth with bandage and set 
her afire. 

[English} 

The death toll comes to more than 95 persons -
C.P.M. - 4, C.P.1. - 1, R.S.P. also " T.M.C. - 57 AND 
B.J.P. - 40. Are you satisfied now? Sir, he asked me that 
is why I am giving these details. 

They ask the villagers to pay rupe, one lakh. 
Otherwise, they are not allowed to enter the village. There 
is no drinking water. We have started a lungar. Even your 
friends are being killed. You just go and see. That is why 
I say that politics and religion are two different things. Let 
us sit together. let us speak together and let us unite 
together. 

Sir, I feel that the minorities should get protection. They 
are not getting any protection. I am in favour of reservation 
for minorities. If you ask me why I will tell you, it is because 
they have got only one per cent employment opportunities. 
They are n~t setting any advantage. I am in favour of 
reservation for minorities like OBCs. Of course, 11 per cent 
persons in India belong to minority. In my State the 
percentage is higher than that of India. It is 28 per cent. 
But their employment opportunity is only one per cent. That 
is why. 

[Translation] 

I want this to be incorporated in the Bill moved by 
Sh. Mohan Singh, 

[Eng/ish} 

that there should be some reservation for the 
minorities, We should see the Interest of the people and 
not !'Iix politics with religion, 

[Translation} 

We should not try to make vote Banks, rather we 
should live together like brothers and sisters to achieve 
the objective before us. 

I would like to conclude my speech with the couplet 
"Khudi Ko Kar Buland Itna Ki Har Tadblr Se Pahle Khuda 
Bande Se Khud Puchhe Bata Teri Raja Kya Hai." You 
should strive to attain such heights. even Almighty asks 
your wish before he decides your destiny. 

SHRI K.D. SULTANPURI (Shimla) : Mr. Chairman Sir, 
the intention of the Bill is good. He wants to bring about 
an amendment in Article 51 of the Constitution so that the 
political parties do not incite religious sentiments and fight 
election on that basis. There is no mention in the 
Constitution as well as in the Representation of People's 
Act in this regard. Therefore it is all the more essential. 
In the recently concluded elections the Election Commis-
sion had Instructed that no candidate would try to incite 
religious sentiments and disturb communal amity as it is 
detrimental to the unity of the country. During elections the 
candidates launch their election campaign by visiting 
Mandir, Gurudwara and Masjid. They seek the blessings 
of the Gods. 

In my view no efforts should be made to fan communal 
or religious sentiments during the elections. All the 
responsible parties should refrain from doing so. There is 
no such provision in the Election procedure and the 
Constitution in this regard. Lot many things have been said 
here. During the election caste factor is also being raked 
up. Casteist feelings are also flared up during the 
Panchayat. Municipal and Assembly and Parliamentary 
elections. Every effort is made to divide the voters on caste 
basis. This is done to keep to votes intact. By dividing the 
votes we are dividing the nation. We Parliamentarians 
should strive to put an end to this. 

17.52 hra. 

[DR. lAxMINARARYAN PANDEY in the chaitj 

I think there is no need to amend the Constitution. 
Stem action should be taken against those who incite 
communal feelings during the elections. A writ petition can 
be filled against him. These things should be kept in view. 

Mamataji pointed out that In remote areas there sre 
trlbals, who have their own religions and rituals. There are 
different tribes. They fight elections on those issues. The 
area of Tehrl Garhawal near Dehradun in U.P is adjoining 
my Constituency. It is a tribal area. We practice monogamy 
here. But in that area particularly in Transgiri a woman 
can marry five persons. This Is a custom there. If their 
feelings are incited and they are told that in the present 
day world their custom is wrong, it would not be proper. 
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They are happy with their customs. The area which 
falls in U.P is a tribal area but our area is not tribal. During 
elections their religious sentiments are incited. I would urge 
the Central Government to bring about some amendment 
so that this could be checked. Nobody can make the 
country strong by dividing the castes and communities. We 
are all one and the strong bond of brotherhood among us 
would keep the country united. It is only then we can make 
progress. 

The spirit behind Private Members' Bills are always 
good as they comes from the core of their heart. Shri 
Mohan Singh has presented his case very well. I respect 
his sentiments. He has rightly said that the amendment 
has been brought about so that nobody is able to take 
political mileage out of it. Today an effort is being made 
to draw political mileage by flaring of religious sentiments. 
Nobody should try to incite such feelings. In our set up 
religious and political fora are separate. Today most of the 
people are religious-whether they are Muslims, Sikhs, or 
Christians. When we take oath here we take oath in the 
name of God or an affirmation. We have to take oath before 
elections. There is no need to go into further details of 
this Bill. You have rung the Bell. Shri Mohan Singh has 
brought a good Bill before the House. I would urge the 
Government to bring about an amendment in the 
Constitution to this effect. 

{English] 

SHRI SUDHIR GIRl (Contai) : I thank you for giving 
me this opportunity to speak on the importance of this Bill. 

Shri Mohan Singh has brought this Bill. This Bill is 
very important. It should be discussed thoroughly because 
its implications are very very important. 

Our Constitution is secular. The founding fathers of our 
Constitution have stipulated that our State will be a Central 
State and the basic features of the Constitution are 
federalism, Republican form of Government, secularism, 
Parliamentary form of Government and the authority of the 
Constitution. 

Regarding secularism, it has been given to understand 
by the Supreme Court that the State shall have no religion 
of its own and all persons shall be equally entitled to 
freedom of conscience and the right to practise and 
propagate religion. 

Secularism is so Important to us that whenever any 
political party or any individual practices communalism or 
try to get votes by propagating a particular religion, we 
condemn him because we think that such way of getting 
votes through religious propaganda is a crime which should 
be prevented. 

What is religion? Religion is a faith in extra terrestrial 
object and a belief in the omnipotent. Those who have such 
a belief think that beyond him, There is nothing. 

18.00 hra. 

There are various religions. But we must know that 
religion is bom out of the society. At a particular moment, 
during the evolution of the society, a particular religion has 
come out just as the Bhagavad Gita was written when there 
was a confrontation between the Buddhists and the Hindus. 
So, to protect the Hindus from the Buddhists, the Bhagavad 
Gita was evolved. In this way, we must know that outside 
society there is no religion. Those who are firm believers 
in the evolutionary theory say that in the primitive ~ges 
there was no religion at all. Subsequently, when the State 
was formed on the basis of some greedy people, religion 
came into being in the society. Every religion Is, therefore, 
the manifestation of the social needs of a particular point 
of time. 

Religion pertains to an individual. It does not pertain 
to a group. One may be born in a particular family 
belonging to a particular religion, but he may be converted 
to another religion. Shri Ramakrishna Paramahansa, the 
famous Guru of Swami Vivekananda practised Islam for 
a year or so. He had also practised Christianity lor a year 
or 60. After practising all these religions, he said that Allah, 
God and Ishwar are all one. We should condemn those 
who try to create division in the SOCiety among the 
individuals in the name of religion. There should be no 
scope for them to go to the people in the name of God 
or in the name of something else so that they can get 
votes. 

Sir, now it Is six of the clock. I shall take at least ten 
more minutes. May I be permitted to speak? ... (Interrup-
tions) 

MR. CHAIRMAN : For this Bill, only two hours are 
allotted. There are so many Members who want to speak. 

SHRI SUDHIR GIRl: 1\ Is six of the clock now. Private 
Members Bill will continue up to six of the clock only. 

THE MINISTER OF LAW, JUSTICE AND COMPANY 
AFFAIRS AND MINISTER OF SURFACE TRANSPORT 
(DR. M. THAMBI DURAl) : He wants to know whether you 
extend the time of the House after six of the clock. You 
can take the sense of the House. 

MR. CHAIRMAN : We started the discussion on this 
subject from 4.50 p.m. Two and a ha" hours are there 
for Private Members' Business. So, it should go upto 7.20 
p.m. 

I $HRi N.K. PREMCHANDRAN (Oullan) : Earlier, It was 
decided to take up the matter of Marull Udyog Limited at 
six p.m . ... (Interruptions) 
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SHRI SAMIK LAHIRI (Diamond Harbour) : Earlier an 
assurance was given by the Chair that at six of the clock 
the issue relating to Maruti Udyog Limited would be taken 
up under Rule 193. 

{Translation} 

MR. CHAIRMAN : Two hours were allocated for this 
item. Now it is already six O'Clock. If all the hon. Members 
agree we may extend the time a little bit. Discussion on 
this Bill was started a bit late. It is a Private Members' 
Bill and it was allotted two hours. It started 4.50 P.M. Earlier 
to that there the discussion was on the Budget. So two 
hours are not yet over. . .. (Interruptions) 

{English} 

SHRI AMAR ROY PRADHAN (Coochbihar) : Earlier, 
it was decided by the Chair that we will continue this Bill 
later on and at 6 o'clock, we will take up Discussion under 
rule 193. . .. (Interruptions) 

SHRI SAMIK LAHIRI : Sir, with the consent of the 
House, the Chair, at that time, announced that Discussion 
under Rule 193 would be taken up at 6 o'clock . 
... (Interruptions) 

SHRI BASU DEB ACHARIA : Sir, I am on a point of 
order . ... (Interruptions). The ruling was given by the Chair 
that Discussion under Rule 193 would be taken up at 6 
o'clock. So, we should start that discussion now. 
... (Interruptions) 

KUMARI MAMATA BANERJEE: It should be taken 
up after the Private Members' Business is over. 
... (Interruptions) 

SHRI BASU DEB ACHARIA : That was the decision 
ot the Chair. . .. (Interruptions) 

PROF. A.K. PREMAJAM (Badahara) : The rights of 
the Members will be violated if chance is not given for 
raising Discussion under Rule 193 now . ... (interruptions) 

{Translation} 

MR. CHAIRMAN : Mr. Acharia had the Private 
Member's bill been taken up at the allotted hour 01 
3.30 hrs. it would have been completed by 6.00 P.M. But 
this business was actually taken up at 4.50 P.M. Therefore 
it is not proper to curb Members rights. If the Members 
agree we can take up the business under Rule 193 
after this. 

SHRI ADITYANATH (Gorakhpur) : Mr. Chairman, Sir, 
two hours are not yet over, therefore, it should continue. 
... (Interruptions) 

{English} 

'" MR. CHAIRMAN : Hon. Members, please sit down. 
Hon. Minister is on his legs. He wants to say something. 
Please allow him to speak. 

{Translation] 

MR. CHAIRMAN : Please speak one by one. If you 
speak together no purpose would be served. 

(Interruptions) 

THE MINISTER OF INDUSTRY (SHRI SIKANDER 
BAKHT) : Mr, Chairman, Sir, since I am sitting here, three 
hon. Chairman occupied the Chair. According to the list 
of business this issue was to be taken up at 3.00 p.m. 
or immediately after the reply on budget discussion. The 
wisdom of the Chair decided that after the Finance 
Minister's reply this would be taken up. It was changed 
when the next Chairman decided that it would be taken 
up at 6.00 p.m. Now something else is being said. After 
all what is the matter. I cannot understand what is 
happening. . .. (Interruptions) 

SHRI CHANDRASHEKHAR SAHU (Mahasamund) : 
Mr. Chairman. Sir, when two hours have. been allotted for 
Private Member's business it is logical that the discussion 
should be completed as this business was taken up at 4.50 
p.m. . .. (Interruptions) 

[English] 

SHRI SAMIK LAHIRI : Sir, this Bill may be continued 
in the neKt Session. There is no problem about it, But 
Discussion under Rule 193 should be taken up now. 

(Translation] 

MR. CHAIRMAN : It would be better if we take up 
the Discussion under Rule 193 after the time allotted for 
Private Member's Business is over . 

(Interruptions) 

MR CHAIRMAN: How can it be taken up in between. 
" we start business under Rule 193 nowhow can Private 
Member'S business be taken uplater. How is it possible? 

[English] 

SHRI BASU DEB ACHARIA : Sir, this Bill relating to 
the Private Members can be continued in the next Session 
also . ... (Interruptions). But it was the ruling given by Chair 
that the Discussion under Rule 193 would be taken up at 
6 o'clock. 

{Translation] 

MR. CHAIRMAN: Had the Private Member's business 
been taken up at 3.30 p.m. it would have been over by 
6.00 p.m. As it was not taken up at 3.30 p.m. therefore, 
the next item would be taken up after this over . 

(Interruptions) 

[English} 

SHRI K. KARUNAKARAN (Thiruvananthapuram) : I 
WlS preaent here. The hen. Minister was also present. 
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Then the Chair decided after taking the views of the House 
- and the House unanimously agreed - that it would be 
taken up at 6 o'clock. Now it is 6 o'clock. If two and hall 
hours time were to be given to the Private Members' 
Business. It should have been taken up at 3.30 p.m. So, 
let the Chair decide about the proceedings of the House. 

[Translation) 

SHRI ADITYANATH : Mr. Chairman, Sir, had the 
Private Member's business started at 3.30 p.m. the 
discussion under Rule 193 could also have started at 6.00 
p.m. But our friends from the opposition particularly our 
Communist brethren did not allow it and therefore the 
business was taken up at 4.50 p.m. Two hours were 
allotted for this and therefore the discussion under Rule 
193 could be taken up only after 6.50 p.m. and not belore 
that. 

[English) 

MR. CHAIRMAN : Why are you complicating this 
matter? 

(Interruptions) 

[Translation] 

MR. CHAIRMAN : Please sit down. As the Private 
Member's business was not taken up at 3.30 p.m. 
therefore, discussion under Rule 193 cannot be taken up 
at 6.00 p.m. Please allow the two hours time allotted for 
Private Member's business to be over. We can take up 
discussion under Rule 193 thereafter. 

[English] 

I am taking the sense of the House again. If the House 
agrees then we can take up the next business. 

SEVERAL HON. MEMBERS : The House has not 
agreed. 

MR. CHAIRMAN : The Hcuse Is divided now. 

(Interruptions) 

SHRI S. JAIPAL REDDY (Mahbubnagar) : I am on a 
point of order. Thank you for the opportunity. 

SHRI K. BAPIRAJU (Narsapur) : Why should you thank 
the Chair so many times. 

PROF. A.K. PREMAJAM : That is the courtesy. 

SHRI S. JAIPAL REDDY: Sense of the House on any 
given Issue can be taken; but only once. Before you took 
over 88 Chairperson, your predecessor who was in the 
Chair took sense of the House and gave a decision that 
irrespective of the state of the debate on the Private 

Members' Bill this issue would be taken up at 6 o'clock. 
It is not legally correct to take sense of the House a second 
time on the same issue in the course of the same day: 

MR. CHAIRMAN : I am taking sense 01 the House to 
know what would be the fate of the Private Members' Bill. 
So, I have to take sense of the House. 

(Interruptions) 

MR. CHAIRMAN : The House is divided. Please sit 
down. 

SHRI BASU DEB ACHARIA : We were allotted time 
but we are not allowed to speak . ... (Interruptions) 

MR. CHAIRMAN : Please take your seats. 

SHRI BASU DEB ACHARIA : This was the decision 
taken by the Chair. ... (Interruptions) 

SHRI N.K. PREMACHANDRAN : They are trying to 
stall this discussion because they want to hide the facts. 

MR. CHAIRMAN: The hon. Minister is ready. 

SHRI RUPCHAND PAL (Hooghly) : This is a serious 
matter. ... (Interruptions) 

SHRI SANIK LAHIRI : This is not correct. 

SHRI ANIL BASU : You are creating a very bad 
precedent. ... (Interruptions) 

[Translation) 

SHRI CHANDRASHEKHAR SAHU (Mahasumand) : Mr 
Chairman, Sir, the House does not agree to it . 
... (Interruptions) 

[English] 

MR CHAIRMAN : This is not proper. 

18.16 hra. 

At this stage, Shri Basu Deb Acharia, Shri S. 
Ja/pal Reddy and some other hon. 

IMmbers /eft the House. 

SHRI A.C. JOS (Mukundapuram) : Sir, there is a ruling 
from the Chair . ... (Interruptions) 

MR. CHAIRMAN : Yoo will be given time after 
completing the. Private Members' Business. 

SHRI BHUBANESWAR KALiTA (Guwahati) : The 
ruling is on record. 

f • SHAI A.C. JOS : PleaM look into the record. 
... (Interruptions) 

MR. CHAIRMAN : Let us hear S~ri Karunakaran. 
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SHRI K. KARUNAKARAN : Sir. at present, you are 
the Chairman. We will treat a ruling given by the Chair 
as a ruling given by the han. Speaker. Your predecessor 
gave a ruling that the discussion will take place at six 
o'clock. ... (Interruptions) 

[Translation} 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF TOURISM (SHRI MADAN LAL KHURANA) : 
Mr. Chairman. Sir. we leave it up to you. Whatever you 
decide would be acceptable to us. 

SHRI NARENDRA BUDANIA (Churu) : Mr. Chairman. 
Sir. the Government is afraid of discussing this important 
matter under Rule 193. They want to avoid it. This is not 
proper. This is anti-democratic. . .. (Interruptions) 

SHRI MADAN LAL KHURANA: You see, if you want 
to discuss. our hon. Minister is also waiting for it. He also 
wants to say something . ... (lnterruptions). Mr. Chairman. 
Sir. Yesterday also I had said that for the last three days 
only one side of the story is being presented. The hon. 
Minister should also be allowed to present the other side 
of the story. I had requested the hon. Minister to present 
the view point and he had agreed. I would request you 
that those who want to speak on the Private Member's 
business may be allowed another half an hour and discuss 
(Interruptions) and then we may take up the next item. 
... (Interruptions) 

[English} 

SHRI BHUBANESWAR KALITA : There was a ruling 
from the Chair that it would be taken up at six o·clock. 
... (Interruptions). Why are you changing it all the time? 
... (Interruptions) 

MR CHAIRMAN : We are not changing the ruling. We 
are not departing from that. I am only saying that they may 
be given another half an hour to speak on the Private 
Members' Bill. Then. we will take up discussion under Rule 
193. 

(Interruptions) 

SHRI A.C. JOS : Sir, I raised a point of order. At that 
time the Chairman gave a ruling that it would be taken 
up at six o'clock . ... (Interruptions). You see the record. The 
Chair ruled that it would be taken up at six o·clock. That 
is why we are here. Now, It is past six o'clock. So, it should 
be taken up. Now. what is the difficulty in taking up this? 
... (Interruptions) 

DR. M. THAMBI DURAl : The hon. Mamba ... have 
every right to take a decision. We have no objection to 
that. But the Private Members' Business has got Its own 
"nctity. The system is that two and a half hou ... .,. 
allotted for discusalng the Private Members' BusineI8. If 
we change that it will eet a bad precedent. The Prtv.ae 
Members may lose their rights. 

Shri Basu Deb Acharia wanted that discussion under 
Rule 193 should be taken up at six o'clock. The Chair ruled 
that it will be taken up at six o'clock . ... (Interruptions). You 
want to take up discussion under Rule 193. Do you want 
other hon. Members to give up their right to speak in 
Pnvate Members Business? " we set a bad precedent. a 
time may come when every Friday the Members will lose 
their right. This is my humble suggestion . ... (Interruptions). 
It is left to them. ... (Interruptions) 

SHRI A.C. JOS : Sir, a week before last the same 
thing happened. We shifted the Private Members' Business 
from Friday to Tuesday . ... (Interruptions) 

DR. M. THAMBI DURAl : That is what I am saying. 
Do not create that kind of a precedent. Then, we will lose 
that right. 

[Translation} 

SHRI MADAN LAL KHURANA : Please allow this 
discussion for another half an hour . ... (lnterruptions) Please 
agree with me ... (lnterruptions) 

[English} 

DR. M. THAMBI DURAl : It is a rare opportunity given 
to Private Members. The Private Members should not lose 
that right. ... (Interruptions) 

MR. CHAIRMAN: We are not departing from tradition. 
We will complete the Private Members' Business within half 
an hour. . .. (Interruptions) 

SHRI P.C. CHACKO (Idukki) : The Government is not 
willing for a discussion . ... (Interruptions) 

MR. CHAIRMAN : The Govemment is willing for a 
discussion under Rule 193. . .. (Interruptions) 

SHRI P.C. CHACKO (Idukki) : This was very much 
on the agenda. The Govemment is evading the discussion 
... (Interruptions). I do not want to be interrupted. We want 
to say something to the Chair. Hon. Minister. please 
understand that. Hon. Minister is trying to evade the 
discusaion. Unfortunately, we are at the receiving end. We 
are not getting the protection of the Chair. 

So, a notice wu given to raise a discussion under 
Rule 193. It was also listed to be taken up at 3 p.m. We 
gave a concesaion and said that let the hon. Minister 
complete his speech. We expected that the Govemment 
will also show the same generosity. Now they want to avoid 
the discusaion . ... (Interruptions) 

SHRI SIKANDER BAKHT : Who Is avoiding a 
dlecusaion? I am sorry, we are not doing that. 
... (Interruptions) 

SHRI P.C. CHACKO: We are also fighting for the 
privileges of the Private Members. We are not for 
Intenupting their business. . .. (Interruptions). It is unfortu-
nate that the Partiamentary Affairs Minister Is doing like 



339 Constitution (Amendment) Sill JUNE 12, 1998 Constitution (Amendment) Bill 340 

IShri P.C. Chacko) 

this. They wanted the discussion on the General Budget 
to be over; we supported them. Now that it is over, they 
think that their problem is also over and they are not willing 
to listen to us. . .. (Interruptions) 

(Translation] 

SHRI MADAN tAL KHURANA: For the last 15 minutes 
you are arguing. . .. (Interruptions). If you had started 
discussion on Private Members business it would have 
been over by now. 

[English] 

SHRI A.C. JOS : We wasted more than an hour in 
arguing this aspect. ... (Interruptions) 

SHRI P.C. CHACKO: Why are you hesitant to have 
a discussion? ... (lnterruptions) 

SHRI K. KARUNAKARAN : Initially, to take up this 
discussion, the time was fixed at 3 o'clock by the Chair, 
Unfortunately, to accommodate the Govemment business, 
we have agreed to postpone it. ... (Interruptions) 

MR. CHAIRMAN : It is Private Members' Business. 

(Interruptions) 

SHRI K. KARUNAKARAN : The hon. Minister 
concemed also agreed to it and said that we would take 
it up at 6 o'clock. Now if we are not allowed to discuss 
this vital issue, it is unfortunate. This issue is not a small 
issue. This will put the Govemment at a spot with evidence. 
So, they are afraid. They are very much worried about it. 
... (Interruptions) So, They do not want to do it. 
... (Interruptions) 

MR. CHAIRMAN : No. They are also willing to take 
it up. They are asking you to wait for half-an-hour. 

(Interruptions) 

SHRI K. KARUNAKARAN : The Govemment is selling 
the nation's property to private party for nothing. We do 
not wish to associate with it. We would walk out. 

18.28 hrs. 

At this stage. Shri K. Karunskaran and some 
other hon. Members left the House. 

(Translation] 

SHRI MADAN tAL KHURANA: Mr. Chairman, Sir, let 
me reply . ... (Interruptions) 

Sir , I want to bring it on the record. Just now. Shri 
Karunakaran made a submission. I WOUld. with your kind 
permission, like to make my point in that context. The hon. 
Minister will say how corruption took place in Maruti Udyog 

ltd. How 10 per cent shares were transferred and Suzuki 
was given the right of ownership? Everything will come to 
the fore including transfer of 10 per cent shares to Suzuki 
in blatant violation of rules. The hon. Minister is sitting 
ready since moming. I requested that half an hour more 
time be given for discussion on Private Members' Business. 
Had my request been accepted, the discussion would have 
been started by now ... (Interruptions) It means they do not 
want a discussion. They only want to defame. They want 
to twist the facts. I myself accepted the view because there 
was a one sided opinion being given for the last three days. 
It looked as if there was widespread corruption and it was 
sell-out. ... (Interruptions) The other view was not known to 
the Members. That is why, I requested the hon. Minister 
to present the other side of the view . ... (Interruptions) We 
are interested but Private Member's Business has its own 
importance. That is why, you gave your ruling. Although 
our Members were adamant, I persuaded them to agree 
on discussion for another half-an-hour. Had they agreed, 
the discussion would have started as it is already 6.30 P.M. 
now. It clearty shows that they are doing so deliberately. 
They feel that if the position is cleared by the Minister, 
they will have nothing to complain. 

Hence, such charges are being levelled. It is their 
political trick and that is why, ''''.ey have staged a walk-
out. I have mentioned this point because if a statement 
is made by the Minister, it will be alleged that the statement 
was made in the absence of the opposition. Therefore, I 
feel that we will have to talk to the Hon'ble Speaker and 
remain prepared for a discussion in next session. They 
allege that we want to avoid a discussion. As you have 
seen, the hon. Minister who is the leader of Rajya Sabha, 
has been sitting here to clear the cloud . ... (Interruptions) 

KUMAR I MAMATA BANERJEE (Calcutta-South) : But, 
we want to hear him. 

SHRI MADAN tAL KHURANA : Then, again they will 
complain that they were not given a chance to speak. 
Therefore, I request that this issue, as the hon. Speaker 
had said, should be kept alive and taken up after the House 
reassembles. We are ready for a discussion. We are not 
shirking because our conscience is very clear. This 
Govemment is responsive and transparent. It is prepared 
for a discussion any time . ... (Interruptions) 

[English] 

MR. CHAIRMAN : Are we continuing with the Private 
Member's Business? 

DR. M. THAMBI DURAl : Yes, up to 7.20 p.m. 

{Translation] 

SHRI MADAN tAL KHURANA : Please continue 
Private Member's Business and give enough time to the 
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Members by keeping this issue alive. We have no objection 
if it is taken up when the House reassembles on 3rd July. 

(English] 

SHRI MADHUKAR SIRPOTDAR : Sir, basically, the 
encroachment upon the Private Members' Business was 
wrong. We should not have agreed to have this discussion 
under Rule 193 . ... (Interruptions) That is the basic mistake 
we have committed . ... (Interruptions) We should not have 
done it whatsoever may have been the reason. 

{Translation} 

SHRI MADAN LAL KHURANA: It was to be taken 
up at 3.00 P.M. It was hoped that the Minister of Finance 
would speak at 3.00 P.M. for half an hour and then Private 
Members' Business could be taken up from 3.30 P.M. to 
6.00 P.M. But the way Shri Mulayam Singh and other hon. 
Members did not allow the House to be run for one and 
a half hour in the meeting . ... (Interruptions) 

[English} 

MR. CHAIRMAN: Now, we are continuing with the 
Private Members' Business. 

DR. M. THAMBI DURAl : Yes, up to 7.20 P.M. 

MR. CHAIRMAN : Shri Sudhir Giri was on his legs. 
He is not present. Now, Shri Adityanath. 

{Translation} 

SHRI ADITYANATH (Gorakhpur) : Mr. Chairman, Sir, 
I rise to support the Constitution Amendment Bill, 1998 
introduced by Shri Mohan Singh seeking for insertion of 
a new Article 51 B. It has been provided in the Bill that 
there should be a ban on the political parties or candidates 
who seek votes on the basis of religion or castes and by 
inciting religious feelings. It is, no doubt, a praiseworthy 
step. However, I would like to say that the way religion 
is being Interpreted in this House, a wrong message goes 
down to the people. One of the Members' has rightly 
interpreted religion. I would say that there could be no 
definite definition of religion. Unity in diversity Is the 
hallmark of our nation. The following Mantra had also 
originated from this country: 

Vedah Vibhinn Smritlyo Vibhinn 
Naso Muniyasyah Matam Vlbhlnnam 
Dharmasya TaIWam Nlhitlm Guhayam 
Mahajan En Gat Sah Pantha. 

But unfortunately, we never tried to understand that 
characteristic for religion. Under 42nd amendment to the 
Constitution ~so, we have been Interpreting the word 
'secular' as 'religion'. If we separate the religion which has 
taught us the lesson of morality In the name of honesty 
~ duty, what will be the status of society? I feel that 

tOday, we are reaping political benefit by inCiting religious, 
caste and other feelings. 

The problems of minorities were also touched upon 
in this House. Do minorities include those people who are 
in less number In a Hindu majority region? Are Hindus not 
in minority in Kashmir? Have the hon. Members ever found 
time in this House to think about the minority Hindus of 
Kashmir who number around 3-3.5 lakhs and are 
wandering from place to place as refugees and also about 
the state of affairs in North-Eastem States. In Mizoram, 
more than 51,000 refugees belonging to Riyang tribes have 
been expelled from Mizoram. Did the hon. Members sitting 
here ever think about their plight? Only Muslims have been 
considered minorities for gaining political mileage. Why 
does a discussion not take place on the minorities of North-
East and Kashmir? In 1984, communal riots had taken 
place. Are Sikhs not in minority in this country? Do we 
not play with the feelings of the people of this country when 
we witness passions running high here? ... (Interruptions) 
Do we not play with the feelings of the people when a 
Member wants to raise any problem here but he is not 
allowed to speak and his speech is interrupted? We will 
certainly have to think in this regard. ... (Interruptions)" 

The need of the hour is that a message should go 
down to the people of the country through this House that 
whatever is being passed from this Parliament, that would 
be beneficial. ... (Interruptions) 

MR. CHAIRMAN : Please conclude. 

SHRI ADITYANATH : Mr. Chairman, Sir, I am also in' 
a hurry. I have to leave and catch the train at 7 O'clock. 
I have risen to speak only on this issue. 

I would submit that there should definitely be a ban 
on seeking votes by inciting religious feelings. A provision 
already exists in this regard. What is religion? If we create 
a feeling of seH-pride among the people of the country, 
we are dubbed as communal or religious fanatic. But, there 
are some parties whose manifestos are based on casteism 
and they incite caste feelings. Do they not indulge in 
wrongdoing? Should they not be banned? We are for 
imposition of a ban on those parties which incite the 
feelings of the people. But, who will impose it? Who will 
think about It? It is observed that some political leaders 
pay a visit to Jame Masjid to get a Fatwa issued from 
there. Is it not wrong? Do they not ask for votes on the 
basis of religion? 

We talk of giving equal rights to the woman In this 
country. But why did we set aside the provisions of our 
Constitution in Shah Bano Case? Article 44 of the 
Constitution provides that there should be equal rights and 

• Expu~ged 88 ordered by the Chair. 
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common civil code for every citizen of the country. But we 
do not have such common civil code in the country ar 
present. Though we talk of it but we talk one sided only. 
We have never made serious efforts to know the essence 
of religion keeping in view the society and the country. 
Therefore we should discuss this issue in detail and 
definitely incorporate it in the constitution. But it should be 
implemented sincerely. People in this country are behaving 
in a dogmatic way even after 50 years of our 
independence. We have forgotten why this country was 
divided. We talk of protecting the minorities just to attain 
our political ends. But we never talk of minorities residing 
in Kashmir, North East or other parts of the country. This 
country has always believed in the motto - "Sarve 
Bhawantu Sukhin" (Let all people be happy). This very 
country has given a slogan of "Vasudhaiv Kutumbkam" 
(The whole world is a family) to the world. Let this slogan 
be resounded and spread through this House and by every 
Member of this House. However, first of all we need self 
introspection. We would have to first reform ourselves and 
work rising above narrow political ends. Definitely when we 
think of applying these things first to ourselves then only 
we would be able to succeed otherwise we would go on 
enacting laws after laws and they would be applied to poor, 
helpless and vulnerable. Such laws would never be invoked 
against those who play with the constitution. 

Sir. I thank you for giving me an opportunity to 
participate in this discussion. A full debate should be held 
on this subject in which every Member could express his 
views and the quintessence of religion should also be 
discussed threadbare. With these words, I support the Bill· 
and conclude my speech. 

SHRI PRABHU DAYAL KATHERIA (Ferozabad) : Hon. 
Chairman, Sir, I thank hon. Mohan Singh ji for bringing 
this private Member's Bill. 

AN. HON. MEMBER : Though he brought it, he is not 
present. 

SHRI PRABHU DAYAL KATHERIA : He should have 
been present here. My colleague has expressed the 
sentiments of Members of this House. 

Anyway, I would like to express my views on this 
subject. Hon. Member has put forth his views. Several hon. 
Members have stressed the need to delink religion from 
politics but they have not taken pains to go into the 
essence of the religion. Religion is the soul of this country 
and the SOCiety. A person who is detached from religion 
does not have any asset. This is what I have felt. I support 
the Members speaking prior to me because they touched 
the ethos of this country but I do not subscribe to their 
views that the religion should be delinked from politics. If 
you go into the definition of the religion then only you would 

appreciate the essence of the religion. Religion is woven 
in the fabric of customs and tradition of this country since 
very early period. It is there even politics came into being. 
It has been the soul of this country. Aeligion is the shield 
of this country and society. I want to draw the attention 
of the Members of this August House that when a person 
is called as a witness or makes any statement in the Court, 
he is made to swear by the Holy book 'Glta' that he would 
speak truth only and would not tell a lie. This is what 
religion is. Even in the lobbies, on curves and on gates 
of Parliament House we find inscribed the Mottoes and 
essence of religion like: "Jahan Sumati Tahan Sampali 
Nana, Jahan Kumati Tahan Vipatt Nidana" (where good 
sense prevails, all sorts of wealth and prosperity are 
abundant and where wickedness haunts the mind, there 
is adversity galore). There is no dearth of such good 
teachings. Even the chair you adorn, Sir, it carry such sorts 
of teachings. We find the definition of religion inscribed on 
the walls of the premises of this Parliament House from 
where the politics begins. from where we run the enllre 
system, make constitutional provisions and set norms for 
polilics. How the religion could be separated from the 
politics? I am making this statement with all responsibility. 
A person unaware of his own religion, unconscious of his 
duties IS liable to commit any misdeeds or go astray 
anytime, anywhere and in any manner, it cannot be 
predicted. I.further assert thiS point that a person having 
no knowledge of religion can hardly follow the path of 
principles. A person well versed with religion will make a 
statement on any issue showing full responsibility towards 
his family, his country, nation and his society. I am very 
much perturbed at the interpretation of religion by the hon. 
Members. They were mentioning how the Hindus in 
minority in Jammu & Kashmir North-East region are treated. 
We have a population of 90 crore which is going to be 
100 crore soon. We talk of minorities in other major 
countries but in our country we take great care of them 
protecting and providing them everything. But if you look 
into the situation prevailing in other countries, you would 
know the real condition of the minorities there vis·a-vi~ that 
exist in India. 

Mohan Singh ji has moved this Bill. However, I being 
a Member of ruling party would like to submit that let the 
Govemment bring forward a Bill on thil subject and there 
should be a detailed discussion it. Then the amendments, 
may be incorporated if required. In the scenario of rampant 
corruption in aU politlc:al-parties candldatel who are facing 
scorea of cl'iarges are being fielded. These candidates are 
also elected .. Members of Parliament In Lok Sabha. 
What contribution can they make to this lociety? what can 
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we expect from them towards this country and the 
Govemment? Our laws require amendments to deal with 
such elements? A political party fielding such persons 
should be de recognised. A member of Parliament 
represents ten to twenty lakhs people. Lakhs and crores 
of people have great expectations from us. If people 
belonging to this that party seek to win the elections inciting 
the communal or casteist sentiments they should be 
punished. If we do not hold a comprehensive discussion 
on this subject in the coming days, the country would be 
divided in the name of castes. Today, casteism poses a 
great threat and it should be eliminated otherwise this 
country would be divided in different communities. An Hon. 
Lady Member was just making her speech in English. I 
would like to say it in Hindi. She said that efforts should 
be made to eliminate untouchability and amendment to this 
effect be made in the constitution. 

The people of the country look to the Parliament with 
great hope but they are not getting justice. The party with 
the majority run Government but the north block and south 
block turn deaf ears to the woes of the poor. Even today, 
poor do not get Justice and if they do not get justice, the 
country would be divided on casteist lines. Cas.teism in 
even more venomous that inciting the sentiments of 
communalism. Political leaders are meeting their political 
ends by inciting casteism particularly, in Madhya Pradesh, 
Bihar and up. 

Religion in our soul and shield of this country. It is 
the responsibility of all of us as to how we could mould 
our religious sentiments. I support the bill moved by Sh. 
Mohan Singh ji, however, I would like to add that today 
casteism poses grave threat and we have to give serious 
thought in this direction in priority. I have been returned 
to this House for the third time. It is my experience since 
the 10th Lok Sabha that vulnerable people do not get 
justice. I, therefore, request the Govemment to bring 
forward a comprehensive Bill in this regard which should 
reflect the sentiments of the whole House without mixing 
religion with the constitution thereby evolving a proper 
order and system. 

With these words, I conclude my speech. 

[Eng/ish} 

SHRI A.F. GOLAM OSMANI (Barpeta) : Hon. 
Chairman, Sir, it is unfortunate that we had to resume the 
discussion on the Bill after an unhappy episode. I feel that 
the problem arose because of the observations, I do not 
say rulings, made by the Chair from time to time. But 
essentially, in the present scheme of things, the Private 
Members' rights as reserved for a day should never be 
trampled upon. If there are emergent circumstances to 
discuss some Issue, arrangements should be made 
accordingly. To suepef\d the discussion on PrIvate 
Members' Bills without taking the consent of the Houle 

in specific should not be done through hasty pronounce· 
ments. Hon. Chairman, Sir, you should not set a precedent 
for the future. Once it is done, people go on saying that 
it was done on such and such occasion. 

Mr. Chairman, Sir, a very important issue has been 
raised today, namely, a proposal to amend the Constitution 
with specific reference to some terms used in it. Terms 
like secularism, democracy and republicanism have been 
discussed. But the Constitution that was adopted in its 
simple form could cover all the things that are being said 
in the House today. 

Yet, the content of our approach has been democracy. 
No amount 01 change in the Statute or in the Constitution 
will change our determination. You can define what is 
secularism or you can define what is religion. But are you 
in a position to enforce it in our society so that it can be 
reflected in our political activities? Contrast between the 
content and the form has become express in many 
amendments in our Constitution. Now, a crisis has come 
in our country whether this form of parliamentary 
democracy, Cabinet system,and the parliamentary system 
can be run at all. How are we going to define religion? 
Now, so many speakers, including Kumari Mamata 
Bane~ee have observed that there is no conflict in the 
religion. An hon. Member quoted the Saint Ramakrishna 
Paramahansa Dev • Jots moth toto poth. This is true. It 
is a philosophical understanding of the religion. Every 
religion speaks of peace. We practice Islam, the very name 
of which means peace. Contradictions come in while 
practising the religion in social contracts. How are you 
going to do it or how are you going to confront it? It is 
the lactual reflection of people practising a religion which 
comes into contradictions with other religions. It is said that 
in India when the religionists fight· I cannot say, religions 
fight - the law of nuisance should be applied strictly 
because sometimes in the pretext of religion, we practice 
such things which automatically hurt others. 

We, in India, have been seeing for nearly hundred 
years that a right to hold procession in Iront of the mosque 
by beating the drums or sacrificing a cow disturbing the 
sanctity of a religious place by hurting the sentiments 01 
other citizens became a lively issue in our day to day 
politics. But if law of nuisance had been applied, as 
understood by the jurists, nobody would have had the right 
to hurt another by doing a thing which hurts the society. 
Therefore, I would like to request the mover of this Bill 
to expand the scope of the amendment. There should be 
a lundamental amendment. We feel that this piecemeal 
amendment would add more amendments to the Consti· 
tution but the basic nature of the thing would not change. 

At this moment, we are faced with a grave situation 
where the democracy ex~ through our ConstItution, 
based on parties can run the Executive Government of our 
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land. I would like to request the mover of the Bill to 
reexamine the amendment as to whether we are In a 
position to run the Executive Government as things have 
developed. 

They say that the age of coalition has come. But 
nobody has said it that surely the coalition will give 
continuity. I would like to remind the House of an 
observation made by Shri Vasant Sathe nearty two 
decades ago when he asked whether a time has come 
to bring a change in the constitutional structure of the 
Government. 

Recently some pronouncements were made as to 
whether Presidential form of Govemment has become 
essential to run the Executive Government of our country. 
I, in a casual way, though, observed these things that it 
should also be discussed at greater length that in which 
form the constitutional Government of this country can be 
run. 

Some observations were made by my friends in the 
Treasury Benches that religion cannot be divorced from 
the essence of the Statecraft. Nobody quarrels on this point 
that religion, as we understand it, and morality has no 
conflict with institutions which are run purely on moral 
basis. So my request to the mover of this Bill is to examine 
that aspect also. 

MA. CHAIRMAN: If you want to speak on this subject, 
you can speak later. 

[TransIBtion] 

Two hours' time was fixed for this purpose and that 
is now going to be over. If the August House 80 wishes, 
it may be further extended by an hour and the time 
allocated till 7.20 p.m. should be utilised today and the 
rest of the time may be fixed for the next day. We will 
sit upto the time fixed for the day. Does this Houso agree 
to it? 

SHRI SATYA PAL JAIN: Please extend the time. 

MA. CHAIRMAN : All right. 

(English] 

SHRI A.F. GOLAM OSMAN I (Barpeta) : I conclude my 
speech with thanks and with an appeal to the House to 
think about the Bill in a wider context. 

[Translation] 

SHRI CHANDRASHEKHAR SAHU (Mahasarnund) 
Mr. Chairman, Sir, today, we are discussing the Private 
Member's ConstitutIon (Amendment) Bill. No.32 moved by 
our Ieamed friend Mohan Singh ji. The points and Iuuea 
towards which I wi8h to draw the attention of the House 

and or the mover of this Bill will prove very vital to the 
Parliamentary democracy and the Constitution under which 
we are working. 

Mr. Chairman, Sir, above the Hon'bIa Speaker's seat 
there is an inscription :Dharmchakra Pravartanayah". The 
day I was elected by the people and came to this sacred 
and August House. I was inspired by these words inscribed 
over there. Hon. Member may recall that sometime ago 
there was a debate on religion and politics in the country. 
The then Govemment and Shri Narsimha Rao's Cabinet 
had decided to impose and enact such a Bill. At that time 
talks did round all the country over as to how banned can 
a particular party be on political grounds to create hurdles 
some how or the other for that party. 

19.00 hra. 

Mr. Chairman. Sir, I would like to draw the attention 
of this House towards subsection (e) of 51(a) of the new 
article in this Constitutional amendment dealing with 
fundamental duties. It clear states that. 

(English] 

I now quote article 51 (a)(e): 

"It shall be the duty of every citizen of India to promote 
harmony and the spirit of brotherhood amongst all the 
people of India transcending religious, linguistic and 
regional or sectional diversities; ... : 

[Translation] 

If the Govemment do not want that such a provision 
be not included in that article for we shall have to consider 
the relevance of religion which is very much related to 
every aspect of our life and we cannot separate ourselves 
from it. Time and again, it is said that politics takes a 
religious coloUr. I think it Is a way to publicise it. Mr. 
Chairman, Sir, we are aware that there is a proposal to 
revi_ the Conatitution in this Golden Jubilee Celebration 
year of Independence. The Law Minister of the new 
Govemment is present here who himself had been the 
Deputy Speaker. He may please explain as to how this 
Constitution would be revieWed. This point has been 
included In the National Agenda. I would like to draw your 
attention towards one proverb as we all know "Dharmo -
Dharmo Rakshitah". Religion protects those who protect 
religion. When we are taking of religion and politics, we 
should decide first as to how we view at religion. Mr. 
Chairman, Sir, the Hindi - English Translation of the word 
. religion' In the Conatitution and in the book published by 
Rajbhaaha Vlbhag, It has been translated as "Dharma". If 
we minutely observe It the "translation of "Dharma" cannot 
be "Religion". This word carries a very wider mean. If we 
aaslmllate this word property. I think there will be no need 
to poIItIciM It. Mr. Chairman, Sir, It has been said In the 
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objects and reason of that Bill. "it is proposed that it should 
be the foremost duty of each political party and candidate 
to ensure that votes are not sought by inciting communal 
sentiments during elections. We have followed the West 
Minister System in which votes are significant. In this way 
allegations can be made on anybody and everybody. Here, 
there are many Members who wear saffron clothes. It could 
be said that such clothes symbolise a particular religion. 
He will have to part ways from life and world. Mr. Chairman, 
Sir, being a very serious Members he has brought and 
incomplete Bill which is beyond my understanding. 
Therefore, I would like to submit in your presence to build 
public opinion as to how religion and politics can be 
separated. Mahatma Gandhi is often quoted in this House. 
Politics without religion is direction less. Nobody can say 
as to what will be the end of politics which opposes religion. 
Mr. Chairman, Sir, I. therefore. would like to urge if an 
amendment is brought in this regard, it must be brought 
with maturity. The Government. which is in power today 
wants to give a new shape to the Constitution and wishes 
to discuss about its new shape. There is no intention to 
change this Constitution. We want to review the changes 
that have occurred in the last 50 years and the House 
should offer its views abou1 it. 

Finally. I oppose the Bill in its present form and I 
conclude with the remark that there is no justification for 
it. 

SHRI BASWARAJ PATIL SEDAM (Gulbarga) : Mr. 
Chairman. Sir, the Constitution Amendment Bill brought by 
Shri Mohan Singh is a self contradictory one. In his heart 
of heart he thinks differently and the words used therein 
are not at all acceptable. Religion occupies on special 
place in the country in which we are living. Wife and 
husband are bound to each other by a sense of duty. A 
son has his duty towards his father, traders, servants and 
politicians also perform their du1ies and this duty has a 
religious connotation. Dharma shows the right path. In this 
sense if the administration of the country is run on the 
very basis of religion, the country will achieve prosperity. 
It would be a narrow outlook to say that religion Incites 
casteist feelings and causes great damage to the country. 
Our forefathers have provided a very sound foundation to 
religion. They did not found it only for an individual or for 
governance of other State. They also gave a good shape 
to religion to observe restraint among all creatures, birds 
and animals and among people of various communities of 
the society. We have a well established tradition in our 
country. Some people have adopted a wrong path of 
politics. Those who indulge in caste ism malign religion. 
Those who fall prey to such a notion define religion in 
various ways. In this Constitu1ion Amendment Bill the 
thinking and the expressions are quite contradictory. The 
day the Governance of the country will by guided by 
religion, the country will achieve pros~rity. The politics of 

caste ism which is termed by many people as third class 
politics, the country should be saved from such politics. 
With this view in mind I oppose this Constitu1ion 
Amendment Bill brought here by the hon. Member. 

I liked the submission made by hon. Mamtaji. She said 
that if a sari is tom for 78 times and then wom, it would 
not look good. On the same analogy several amendments 
brought during the last 50 years in the constitution have 
changed the shape of politics. 

A new thought has been given in our national agenda. 
It has been said therein that Constitution would be 
reviewed. Good things have to be added for the welfare 
of the country so that amendments are not required to 
be brought every now and then. There is a policy in this 
regard in the national agenda about which we have to take 
an initiative. For this a Committee should be constitu1ed 
immediately. We should send our views to that Committee 
and an effort will have to be made to eradicate the ills 
creeping into politics. This would certainly bring a new 
change in the country. In todays context my sentiments 
get hurt to find that the word "Dharma" is dishonored time 
and again. "Dharma" has a special connotation. It has its 
own respect and speciality. It makes a person great. The 
soul of the country lies in it. If the country follows the path 
of religion it would not only bring welfare to the country 
bu1 to the whole human society. The country will develop 
with the real balancing of the universe. This is the view 
that we have to adopt. As I have already said the words 
used in the Constitution Amendment Bill brought by the 
hon. Member do not match his thinking on the subject. And 
this is the reason that these words do not fit in as they 
ought to be. Therefore. I would like to urge him that he 
should reconsider this amendment and under the new 
policy of the Govemment put this matter before the 
committee and get it considered by tbe great constitu1ional 
experts of the country. We will send our views to the said 
Committee for consideration and whatever is deemed fit 
for amendment that will come up before the Parliament for 
consideration and if it is passed by a two-third majority. 
It will benefit us for a long period of time. Keeping this 
view in mind I oppose this Bill as religion is the soul of 
the country. All individuals and the politiCS of the country 
should follow the path of religion and every one in the 
society should mould himself in the direction. Therefore, 
I think that there Is no need to add other things to article 
51 of the Constitu1ion. It Is not required in the present 
situation. Having said this, the hon. Member must also have 
felt that his feelings do not match with the words used 
In this Bill as these words give a different shade of 

. meaning. He said very candidly that this amendment should 
be kept away from politics and religion. When the Congress 
party was in power, they made an effort to bring a Bill 
in a haste on this very word. Yatras were organised through 
ou1 the country and public opinion of the whole country 
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was unanimous at that time. Later on what happened, the 
people who wanted to support the Bill, came to their senses 
and realised that they were going to support a wrong thing 
and it might cost them dearly in the lime to come. The 
said Bill brought by the Congress Govemment was 
abandoned. This Bill is a miniature form of the above Bill. 
If we give Dharma a different meaning and separate it from 
the soul 01 the country, it will a sort of blow to the country. 
ThiS Bill does not recognise the Indian culture, Indian life 
style, Indian tradition, Indian values and Indian thoughts. 
Some people are trying to meet their narrow political ends 
an the name of caste, backward class or by making any 
other thing an Issue, in the days to come such narrow 
things are likely enter into Indian politics. Since the hon. 
Member is very touchy about this, I would request him to 
move his amendment in a different way so that his feelings 
could be given a practical shape. In my view the present 
shape of the amendment is not acceptable. It suffers from 
some deficiencies which I have already mentioned. I, 
therefore, oppose the Amendment Bill with the hope that 
the hon. Member would go into the Bill in its entirety. With 
this submission I conclude. 

19.13 hrs. 

{English] 

MESSAGE FROM RAJYA SABHA 

SECRETARY·GENERAL : Sir, I have to report the 
following massage received from the Secretary-General of 
Rajya Sabha:· 

"In accordance with the provisions of sub-rule 186 of 
the Rules of Procedure and Conduct 01 Business in 
the Rajya Sabha, I am directed to retum herewith the 
Appropriation (Railways) No.2 Bill, 1998 which was 
passed by the Lok Sabha at its sitting held on the 
9th June, 1998 and transmitted to the Rajya Sabha 
for its recommendations and to state that this House 
has no recommendations to make to the Lok Sabha 
in regard to the said Bill.· 

11i1.14 hr •. 

CONSTITUTION (AMENDMENT) BILL 
(Insertion of new article 51B~td. 

SHRI C.P. RADHAKRISHNAN (Coimbatore) : Re-
spected Chairman, I first pay my respects to Bharat Mata 
and my apologies to this August House, that despite being 
a son of the Bharat Mata, I am not able to deliver my speech 
in the Rashtra BhashB because of the appeasement 
policy of the Congre88. There is no Hindi in my State from 
1967 onwards. Because I have completed my education 
without Hindi it is very difficult for me to leam that language. 

Like that there Is appeasement everywhere, Of course, 
the appeasement of Kashmir created a big problem for the 
country today. 

The three wars of Pakistan were due to the Kashmir 
problem. Like that. wherever the appeasement is there, 
everywhere we are facing the problem. There is a lot of 
appeasement in the North-Eastem region. The problem 
never reduces there, instead of that it is always increasing. 

I thank my respected friend, Shri Mohan Singh for 
giving me an opportunity to speak on the Constitution 
(Amendment) Bill, 1998. The very nation to Shri Mohan 
Singh looks like very generous and in a broad perspective, 
but in the real sense, I do not find it as generous. Politicians 
in the history of India always try to hide the facts to the 
youngsters so that the real history of the nation was never 
revealed to the young people. There is no political leader 
better than Mahatma Gandhi that the India has ever 
produced. Even Mahatma Gandhi could not prevent the 
partition of India. It shows that by appeasing somebody, 
always patting at the back, you will never get the real thang 
done. So, whenever there is a problem, there must be a 
determination to fight against it and whenever there is an 
adharma by anybody, we must determine to fight it out. 
My feeling is that India is a great nation. It has a very 
glorious culture and has a powerful heritage. The religion 
can never be isolated from the life of Indians. The religion 
is not at all a sin, it IS a guiding factor in a person's life. 
If a person is more religious, there is very chance for him 
to be a more honest and perfect person. I feel, the religion 
should be understood in a proper manner and it should 
be understood in the most generous and broad perspective. 

I want Shri Mohan Singh to consult everybody so that 
the real nolion of the Bill will be fulfilled. Moreover, he has 
not said about the. casteism, which is dividing the society 
into so many small groups and based on that casteism, 
powerful people in high positions are politically looting the 
nation. They call themselves as the leaders of Kisans, as 
the leaders of Yadavs, but the same leaders are looting 
the money kept for the cow's food. However, they call 
themselves as Yadavs' leader. 

To my knowledge about the history and the Itihasa, 
even Kansa could not do this sin of looting the cow's food 
and those who are looting the cow's food are calling 
themselves as Vadavs' leader. So, I personally feel, if 
anybody is doing a harm to a cow, he can nover be called 
as a Vadav, but they are calling themselves as Vadavs' 
leaders. 

MR. CHAIRMAN : Shri Radhakrishnan, you can 
continue your speech next time. 

18.20 hra. 

The Lole Sabha then adjourned till Eleven of the Clock 
on FrldIIy, July 3, 19981Asadha 12, 1920 (Saka) 


	003
	004
	005
	007
	008
	009
	011
	012
	013
	014
	015
	016
	017
	018
	019
	020
	021
	022
	023
	024
	025
	026
	027
	028
	029
	030
	031
	032
	033
	034
	035
	036
	037
	038
	039
	040
	041
	042
	043
	044
	045
	046
	047
	048
	049
	050
	051
	052
	053
	054
	055
	056
	057
	058
	059
	060
	061
	062
	063
	064
	065
	066
	067
	068
	069
	070
	071
	072
	073
	074
	075
	076
	077
	078
	079
	080
	081
	082
	083
	084
	085
	086
	087
	088
	089
	090
	091
	092
	093
	094
	095
	096
	097
	098
	099
	100
	101
	102
	103
	104
	105
	106
	107
	108
	109
	110
	111
	112
	113
	114
	115
	116
	117
	118
	119
	120
	121
	122
	123
	124
	125
	126
	127
	128
	129
	130
	131
	132
	133
	134
	135
	136
	137
	138
	139
	140
	141
	142
	143
	144
	145
	146
	147
	148
	149
	150
	151
	152
	153
	154
	155
	156
	157
	158
	159
	160
	161
	162
	163
	164
	165
	166
	167
	168
	169
	170
	171
	172
	173
	174
	175
	176
	177
	178
	179
	180
	181
	182
	183
	184
	185
	186

